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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  April  14,  972/Chaitra  25,  1894
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock.

 [M&.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Setting  up  of  Special  Alloy  Stee!
 Plant  at  Kanpur

 *401,  ‘SHRI  S.  M.  BANERJEE  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  ;

 (a)  whether  the  proposed  Speciat  Alloy
 Steel  Plant  at  Kanpur  has  been  established;

 (9)  if  not,  the  reasons  for  the  delay;  and

 (c)  whether  the  Plant  will  go  in  produc-
 tion  during  the  Fourth  Plan  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  No,  Sir.

 {b)  Government  have  sanctioned  the
 establishment  of  the  Project  in  November,
 1971,

 The  implementation  of  the  Project
 will  take  about  5  to  6  years.

 SHRI  S.  M.  BANERJEE:  The  hon,

 oro

 er
 is  aware  that,  now  that  we  are

 towards  self-sufficiency  in  the  matter
 of

 coqventioga
 and  sophisticated  weapons,

 special  alloy  steel  is  the  only  thing  which  is
 needed  for  such  sophisticated  weapons.  So,
 T  would  like  to  know  whether  the  difficulties
 of  foreign  exchange  have  been  solved  and

 whether  this  project  :s  likely  to  be  established
 in  Kanpur  during  the  Fourth  Plan.

 SHRI  VIDYA  CHARAN  SHUKLA:  The
 difficulties  of  foreign  exchange  have  been
 solved  and  the  project  has  been  cleared  for
 implementation.  The  action  for  implementa-
 tion  is  also  inhand.  We  have  drawn  out  a  very
 careful  progress  chart  to  see  that  there  is  no
 delay  in  this  project.  As  the  hon.  Member
 knows,  it  has  already  been  delayed  quite  a
 lot  and  we  do  not  want  that  any  delay
 should  creep  in  during  the  execution  of  this
 Project.

 SHRI  ४,  M.  BANERJEE  :  ]  am  happy
 that  this  is  being  established  in  Kanpur.
 What  will  be  the  employment  potential  of
 this  project  and  will  the  construction  work
 be  taken  up  practically  in  the  same  area  as
 of  the  ordnance  factories  or  has  land  been
 acquired  somewhcre  else  ?

 SHRI  VIDYA  CHARAN  SHUKLA:  I
 do  not  at  present  have  the  definite  figures
 of  employment  but,  4  suppose,  the  employ-
 ment  would  be  quite  substantial  in  this  be-
 cause  it  istather  a  large  project.  There
 would,  no  doubt,  be  very  many  automatic
 processes  but  even  then  there  would  be  good
 employment  potential  in  this,

 The  hon.  Member,  in  whose  constituency
 this  project  is  being  set  up,  knows  the  place
 that  has  heen  selected.  M  is  near  the
 ordnance  factory  where  we  have  set  up  a
 school.  There  a  large  area,  which  already
 belongs  to  the  Department  of  Defence  Pro-
 duction,  has  been  selected.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATG))  :  It  is  in  my  con-
 stituency.

 SHRI  VIDYA  CHARAN  SHUKLA:  I
 am  sorry,  it  is  in  the  constituency  of  the
 hon.  lady  Deputy  Minister,  Anyway,  it  is
 being  done  in  a  proper  manner  and  we  hope
 to  complete  this  project  in  the  scheduled
 time,
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 श्री  हुकम  चन्द  कछवाय :  माननीय  अध्यक्ष
 महोदय,  मैं  आपके  माध्यम  से  माननीय  मंत्री
 महोदय  से  जानना  चाहता  हूँ  कि  उन्होंने  यह  तो
 बताया  कि  इसमें  स्वचालित  मशीनें  लगेंगी  और
 काफी  रोज़गार  मिलेगा  पर  उन्होंने  यह  नहीं
 बताया  कि  कितने  लोगों  को  रोजगार  मिलेगा
 और  कितनी  पूंजी  की  इसमें  खपत  होगी---इसका
 कोई  उल्लेख  नहीं  किया  ?

 श्री  विद्याचरण  शुक्ल  :  शायद  माननीय
 सदस्य  ने  ध्यान  से  नहीं  सुना,  मैंने  पहले  ही  कहा
 कि  अभी  मैं  कुछ  कह  नहीं  सकता  कि  कितने
 लोगों  को  काम  मिल  सकेगा  कितनी  पूजी  की
 खपत  होगी,  कितना  पैसा  लगेगा  यह  पूछा  नहीं
 था।  इसमें  हमारा  अंदाज  है  कि  करीब  46
 करोड़  से  ऊपर  खर्चा  लगेगा  जिसमें  करीब  साढ़े
 5  करोड़  रुपए  का  फारेन  एक्सचेंज  होगा  जिसका
 मतलब  यह  है  कि  46  करोड़  का  स्टील  प्लान्ट
 जो  है  उसका  अधिकतर  भाग  हिन्दुस्तान  में  हो
 बनायेंगे  और  उसको  बनाकर  के  वहाँ  स्थापित
 करेंगे  ।

 Direct  Air  Service  between  Bhubanesh-
 war  and  New  Delhi

 *405.  SHRI  ARJUN  SETI:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  Government  have  any  pro-
 posal  under  consideration  to  connect  the
 State  capital  of  Orissa  with  Delhi  by  a  direct
 flight;  and

 (b)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  and  (b).  No  such  proposal  is  under  con-
 sideration  as  the  traffic  potential  does  not
 at  present  justify  a  direct  service.

 SHRI  ARJUN  SETHI:  I  am  sorry  to
 say  that  there  is  no  direct  flight  from  Delhi
 to  our  State  capital  till  now.  Still]  want  to
 know  from  the  hon.  Minister  whether  he  is
 aware  of  the  fact  that  a  great  deal  of  incon-
 venience  is  being  faced  by  passengers  due  to

 APRIL  14,  4972  Oral  Answers  4

 the  change  in  timings  of  the  morning  flight
 No.  26]  and,  if  so,  whether  he  is  considering
 to  change  the  present  timing  of  this  flight.

 DR.  KARAN  SINGH  :  With  regard  to
 a  direct  flight,  I  may  just  say  one  thing  that
 direct  flight  can  only  be  viable  of  there  is
 traffic,  Otherwise,  the  plane  capacity  being
 limited,  it  is  not  possible  to  run  a  direct  flight
 simply  because  it  is  a  State  capital.  The
 traffic  has  got  to  justify  it.  As  far  as  the
 change  in  timing  is  concerned,  I  will  look
 into  the  matter.

 SHRI  CHINTAMANI  PANIGRAHI  :
 May  I  know  from  the  hon.  Minister  as  to
 which  of  the  State  capitals  today  remain
 without  a  direct  flight  from  Delhi  to  the
 State  capital.  The  hon.  Minister  says  that
 because  of  the  lack  of  possenger  traffic,  it  is
 not  possible  to  have  a  direct  flight.  There  is
 a  flight  which  touches  other  places,  like,
 Banaras  and  Patna.  What  prevents  the  hon.
 Minister  to  get  that  flight  again  to  Bhubane-
 shwar  ?

 DR.  KARAN  SINGH  :  It  is  ous  effort
 that  every  State  capital  should  be  provided,
 if  not  with  a  direct  flight,  at  least  with  a  Jet
 service.  Several  new  services  have  been  intro-
 duced.  There  are  still  some  State  capitals,  for
 example,  Bhopal  and  Jammu  which  do  not
 have  a  Jet  service,  and  so  on.  The  thing  is
 that  Calcutta-Bhubaneshwar  traffic  is  heavy
 density  traffic.  Therefore,  whatever  flights  we
 have  to  Bhubaneshwar,  for  the  time  being,
 will  have  to  be  through  Calcutta  although
 we  have  now  got  an  other  service  coming
 from  Vizag  to  Calcutta.  The  question
 whether  the  plane  which  goes  to  Patna  and
 Varanasi  should  also  stop  at  Bhubaneshwar
 is  a  matter  which  is  connected  with  the  traffic.
 The  traffic  from  Varanasi  to  Bhubaneshwar
 is  likely  to  be  nil.  We  are  looking  into  the
 matter.  Iam  trying  to  see  that  a  jet  flight
 from  Calcutta  to  Bhubaneshwar  and  back,
 if  possible,  may  be  introduced  as  and  when
 the  fleet  position  improves.  I  am  seized  of
 the  matter.

 SHRI  JAGANNATH  RAO:  The  hon.
 Minister  says  that  there  is  no  traffic  potential
 for  a  direct  flight  to  Bhubaneshwar,  We  do
 not  mind  a  flight  from  Delhi  via  Ciacutta.
 Now,  there  are  two  flights  from  Dum  Dum,
 Nos,  26]  and  271.  That  shows  there  is
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 enough  traffic  potential.  Therefore,  the  porpo-
 sal  to  have  a  direct  flight  would  be  quite
 feasible.

 DR.  KARAN  SINGH  :  I  think,  about
 the  traffic  potential  between  Delhi  and
 Bhubaneshwar  via  Calcutta,  there  is  traffic.

 Expansion  of  Koyali  Refinery
 in  Gujarat

 *407.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whether  the  outgoing  President  of  the
 Gujarat  Chamber  of  Commerce  and  Industry
 has  urged  the  Centre  to  expand  the  refining
 capacity  of  the  Kayali  Refinery  in  Gujarat;
 and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)  and
 (b).  Representations  from  State  Government
 of  Gujarat,  Gujarat  Chamber  of  Commerce
 &  Industry,  and  some  M.  Ps.  and  M.  L.  As.
 were  received  for  setting  up  of  an  additional
 refinery  in  Gujarat  and/or  expansion  of  Koyali
 Refinery.  Government  appointed  a  study
 Group  to  examine  the  desirability  of  expan-
 sion  of  the  existing  Koyali  refinery.  The
 Study  Group  has  submitted  its  report  which
 is  under  consideration  of  the  Government.

 SHRI  P.  M.  MEHTA:  May  I  know
 from  the  hon.  Minister  whether  it  isa  fact
 that  expension  of  the  Koyali  Refinery  by  one
 million  tonnes  will  cost  Rs.  !  crore  only  and
 the  proposed  new  refinery  in  the  north-west
 region  would  cost  nearly  Rs.  5  crores,  and
 if  so,  why  is  there  delay  in  taking  a  decision
 for  the  expansion  of  the  Koyali  Refinery  ?

 SHRI  H.  R.  GOKHALE  ;  4  will  assure
 the  hon,  Member  that  cost  factor  is  not  the
 factor  which  is  coming  in  the  way  of  taking
 a  decision  in  this,  As  I  said,  apart  from  the
 cost  factor,  if  techno-economic  considerations
 justify  the  expansion  of  the  Koyali  Refinery,
 surely  the  decision  will  be  taken,  and  I  will
 assure  the  hon.  Member  that  this  matter  is
 very  actively  under  consideration.  I  will  only
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 indicate  two  of  the  factors  which  are  impor-
 tant  and  not  the  cost  factor  —the  cost  factor
 will  not  come  in  the  way.  One  consideration
 is  that,  originally,  the  ONGC  had  assessed
 some  time  in  969  that,  by  1975,  the  pro-
 duction  of  crude  in  Gujarat  would  to  the
 tune  of  5  million  tonnes  ora  little  over.
 They,  however,  made  a  revised  assessment
 and  they  came  to  the  conclusion  that,  on  the
 basis  of  experience  gained,  it  was  not  possi-
 ble  to  reach  the  5  million  tonne  limit  as  they
 had  originally  anticipated.  Therefore,  the
 matter  has  been  referred  to  international  ex-
 perts  for  opinion.  Apart  from  being  able  to
 reach  the  5  million  tonne  limit,  even  the
 Possibility  of  expanding  the  refinery  by
 imported  crude  is  also  under  considetation,
 and  even  that  factor  is  borne  in  mind  in
 deciding.

 SHRI  P.  M.  MEHTA  :  I  would  also  like
 to  know  whether  any  proposal  is  under
 consideration  of  Government  for  revising
 plans  to  start  the  pipeline  at  Okha  or
 Kandla  and  if  so,  what  are  the  proposals
 and  whether  Government  is  considermg  3
 proposal  that  the  pipeline  will  be  laid  along
 a  route  passing  through  Baroda  which  would
 enable  the  nearby  Koyali  Refinery  to  use
 imported  crude.

 SHRI  प्र.  R.  GOKHALE  :  The  question
 is  very  wide.  But  what  I  can  say  now  is
 this,  In  view  of  the  possibility  of  setting
 up  a  refinery  in  the  north-west  region,  the
 question  of  laying  a  pipeline  which  can  be
 related  to  the  expension  of  the  Koyali  Refi-
 nery  is  also  under  consideration  so  that  the
 two  can  be  coordinated.

 MR.  SPEAKER  ;  Next  Question,  Ques-
 tion  408 ,,  Shri  G.  Y.  Krishnan,,  He  is  ab-
 sent.

 I  must  say  that  itis  the  duty  of  the
 Member  who  gives  notice  of  a  question  to
 be  present  in  the  House,  and  if  he  is  not
 able  to  come  to  the  House,  he  must  have
 the  courtesy  at  least  to  inform  the  Chair.
 After  all,  these  questions  come  and  the  mem-
 bers  are  not  present.  At  least  the  opportu-
 nity  could  be  given  to  another  member.  So
 much  of  expenditure  is  involved  in  all  these
 things.  If  the  member  is  not  able  to  come,
 he  must  have  the  courtesy  to  inform  the
 Chair  that  he  is  not  coming,  ,,(Jnterruption)



 7  -  Oral  Answers

 They  are  fixed  for  certain  days.
 member's  duty  to  be  present.

 Tt  is  the

 SHRI  R.  S.  PANDEY  :  I  do  appreciate,
 Sir,  that  it  is  very  important.  But  you  have
 adopted  certain  procedures  by  which  many
 members  send  questions  but  the  names  do
 not  come  in  the  ballot.  I  had  sent  some
 questions,  but  in  the  ballot  the  name  is  not
 there,  (Interruption).

 MR.  SPEAKER  :  You  must  be  prepared
 for  all  these  contingencies,

 SHRI  P.  VFNKATASUBBAIAH  :  In  the
 absence  of  a  Member,  he  can  authorise  an-
 other  Member  to  put  the  question.

 MR.  SPRAKER  :
 the  second  round.

 He  is  authorised  for

 SHRI  S.  M.  BANERJEE:  Suppose,  I
 have  tabled  a  question  and  the  same  question
 has  becn  tabled  by  some  other  members,
 then  you  have  been  allowing  five  names  to
 the  questions.  Then,  m  that  case,  if  ]  am
 absent,  it  can  be  asked  by  another  member.
 Let  there  be  fou  0  five  names  to  ६  ques-
 tion,

 MR.  SPEAKTR  :  We  have  allowed  this
 practice  of  allowing  thice  names  already.

 SHRI  R.  S.  PANDEY  :
 contention  of  Mr.  Banerjee

 ]  support  the

 शो हुकम  चन्द  कछवाय  :  अध्यक्ष  महोदय,
 पहले  एक  एक  सवाल  के  लिए  चार-चार  और
 पाँच-पाँच  मैम्बर्स  का  नाम  कलाम  रहता  था  और
 इस  तरह  से  कोई  न  कोई  उन  चार,  पाँव  में  से

 खड़ा  हो  ही  जाता  था  1

 MR.  SPEAKER  :  I  did  not  make  these
 observations  to  invite  a  reguiar  debate  on  it.
 The  list  is  circulated  quite  in  advance.  The
 Member  ought  to  know.  The  Member  who
 fs  not  coming  should  inform  us.

 SHRI  P.  VANKATASUBBAIAH  :  Acc-
 ording  to  the  procedure,  i°  the  Members
 authorises,  it  can  be  taken  up  along  with  up
 along  with  the  other  questions,

 APRIL  14,  972  Oral  Answers  हैं

 MR.  SPEAKER  :  That  is  for  the  second
 round,  not  for  the  first  round.

 Mr.  Samanta.

 Shipment  of  U.  5,  Arms  to  Pakistan

 *409,  SHIR]  S.C.  SAMANTA:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  Government  are  aware  of
 the  recent  shipment  from  U.  S.  A.  to  Pakis-
 tan  of  huge  quantities  of  arms,  ammunition
 and  military  hardware;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THL  MINISTER  OF  STATE  (DEFENCE
 PRODUCTION)  IN  THE  MINISTRY  OF
 DEFLNCE  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Government  have  informa-
 tion  on  this  subject  which  is  being  verified.

 0)  The  inpact  of  these  supplies  on  our
 security  is  being  assessed  so  that  it  can  be
 taken  inte  account  in  our  plans  for  defence
 preparedness.

 SHRI  S.C.  SAMANTA:  Werte  any
 shipments  diverted  from  some  other  coun-
 tries  ?  If  so,  may  I  know  the  names  of  those
 countrics  7

 SHRI  VIDYA  CHARAN  SHUKLA:
 There  have  been  press  reports  that  same  of
 the  supplics  of  military  hardware  from  the
 United  States  are  being  diverted  to  Pakistan
 through  third  country  sources  and  these  are
 the  reports  that  we  have  been  veryifying.

 SHRI  PILOG  MODY  :  Which  countries,
 he  wants  to  know.

 SHRI  VIDYA  CHARAN  SHUKLA:
 The  countries  that  have  been  mentioned  are:  ,
 Libya,  Jordan  and  Iran,

 SHRIS.  con  SAMANTA:  I  would  like
 to  know  the  source  of  information  for  the
 Minister.

 SHRI  VIDYA  CHARAN’  SHUKLA  :
 Obviously,  we  cannot  disclose  our  sources  of
 information.
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 SHRI  M  RAM  GOPAT  REDDY  I
 want  to  know  what  soit  of  arms  shipments
 were  sent  to  Pakistan  Has  the  Mmista  got
 any  information  about  it  ?

 SHRI  VIDYA  CHARAN  SHUKLA  In
 reply  to  the  original  question  I  have  already
 stated  that  we  have  information  which  we
 are  verifying,  but  [don’t  think  that  unicss
 we  have  definite  information,  we  should  dis-
 Close  the  nature  of  the  information  that  we
 have

 MR  SPEAKER  Mr  Sathe,  you  have
 come  on  the  front  ine  ?

 SHRI  VASANTRAO  PURUSHOTTAM
 SATHEL  —  I]  could  not  catch  your  eve  sitting
 there

 MR  SPEAKLR-  No,  no  You  will  have
 a  better  chance  by  being  a  back-benchcr

 SHRI  S  M  BANLRJLE  Membcis  are
 supposed  to  ask  the  questions  fiom  their
 seafs

 MR  SPLAKLR  १९५,  they  are  suppused
 to

 SHRI  5  M  BANERJEE  I  would  like
 to  know  from  the  hon  Minister  whether  it
 is  true  that  according  to  the  revelations  made
 by  Jack  Anderson,  the  United  States  Govern-
 ment,  despite  then  denil,  that  they  are
 sending  any  fresh  arnis  to  Pakistin  directly,
 are  sending  sophisticated  weapons  to  Pakis-
 tan  through  various  countries,  and  if  so,
 whether  this  matter  has  been  taken  un  with
 the  US  Government,  and  with  what  result  ?

 SHRI  VIDYA  CHARAN  SHUKLA
 This  mitte:  was  taken  up  with  the  Uniled
 States  Government,  in  Delhi  as  well  as  in
 Washington  They  have  denied  it  They
 have  said,  ‘*Well,  no  transfor  from  =  thid
 countries  can  take  place,  of  USA  equipment
 without  their  knowledge  ”

 SHRI  K  MANOUARAN  .  An  utter  hie

 SHRI  VIDYA  CHARAN  SHUKLA.
 But,  later  on,  they  said  that  they  ale  looking
 it,  they  are  investigating  whether  sucha
 thing  hay  happened  or  not  Therefote,  the
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 denial  was  not  also  categorical,  and  we  are
 pursuing  the  mater  with  them

 SHRI  VASANTRAO  PURUSHOTTAM
 SATHE  Will  the  hon  Minister  say  if  this
 shipment  is  the  remnant  of  the  pipeline  or
 in  addition  to  it,  and  what  is  the  value  of
 the  present  supply  ?

 SHRL  VIDYA  CHARAN  SHUKLA
 The  pipeline  way  neve:  stopped  and  these
 are  surreptitious  supplies  and  not  pipeline
 supplies  Pipeline  supphes  wese  direct  and,
 therefore,  it  ts  obvious  that  they  do  not
 bclong  to  the  pipeline  so  far  as  pipeline
 supplies  are  concerned

 SHRI  VASANTRAO  PURUSIIOTTAM
 SATHL  What  is  their  value  ?

 SHRI  VIDYA  CHARAN  SHUKLA
 Well,  I  don’t  think  we  can  say  anything
 about  tt,  unless  we  have  verified  it

 Soine  hon  Members  rose—

 MR  SPLAKIR-  I  am  sorry  So  many
 questions  have  already  been  asked  on  it

 Shr:  Pampan  Gowda

 Visit  by  Foreign  Army  Chiefs

 #410  SHRI  PAMPAN  GOWDA  Will
 the  Minister  of  DLFENCE  be  pleased  to
 state

 (a)  the  names  of  foreign  Armv  Chiefs
 who  visited  our  countrv  afte:  the  recent
 Indo-Pak  war,  and

 th)  hewher  they  have  made  any  reports
 on  the  peiformance  of  oui  ४000५  in  Bangla
 Desh  ?

 THE  MINISER  OF  STATE  (DEFENCE
 FRODUCTION)  IN  THE  MINISTRY  OF
 DIFFNCE  (SHRI  VIDYA  CHARAN
 SHUKLA)  (a)  Col.  Gen  Viktor  Bubany,
 Chief  of  the  General  Staff,  Yugoslav  Armed
 Forces  visited  India  from  2$th  February  to
 7th  March,  972

 (b)  No,  Sir,
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 SHRt  PAMPAN  GOWDA:  I  want  to
 know  whether  there  is  any  proposal  before
 the  Government  to  strengthen  the  armed
 forces  both  numerically  as  well  as  qualita-
 tively  to  meet  the  challenges  if  they  arise  in
 future.

 SHRI  VIDYA  CHARAN  SHUKLA  ;
 We  have  said  about  this  matter  several  times
 in  the  House.  We  have  an  overall  plan  and
 we  review  our  defence  preparedness  and  take
 various  steps  from  time  to  time,  in  view  of
 whatever  information  we  reccive  about
 possible  threat  to  our  security  and  these  are
 matters  wich  are  going  un  continuously  and
 there  it  is  a  strange  question  to  ask  whether
 we  do  it  or  not.

 MR.  SPEAKER  :  He  did  not  put  the
 question  but  he  gave  some  information
 indepedent  of  the  question;  you  are  answer-
 ing...

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  thought  you  had  allowed,  unless  you  ask
 me  not  to  answer.  About  defence  prepared-
 ness  we  keep  this  constantly  under  review.

 SHRI  PAMPAN  GOWDA:  What  are  the
 impressions  of  the  visiting  chief  of  Yugoslo-
 via  ?

 SHRI  NAWAL  KISHORE  SINHA:
 What  are  the  places  which  the  Army  Chief
 visited  ?  Did  he  give  any  suggestion  with
 regard  to  any  of  our  beauty  spots  or  ordnance
 depots  ?

 SHRI  VIDYA  CHARAN  SHUKLA:
 He  visited  Bombay,  Himatnagar,  Khajuraho,
 Agra.  Jodhpur,  Jaipur,  Dehra  Dun  and  other
 places.

 SHRI  PILOOQ  MODY:  What  is  in
 Khajuraho  ?

 SHRI  R.  P.  ULAGANAMBI:  May  I
 know  whether  they  are  visiting  the  country
 on  the  invitation  extended  by  our  Govern-
 ment  ?  What  is  the  purpose  of  their  visit  ?

 SHRI  VIDYA  CHARAN  SHUKLA:
 They  visit  our  country  on  invitation;  no  such
 dignitary  comes  without  invitation,  Our
 people  are  also  invited  in  like  manner.  These
 are  reciprocal.
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 SHRI  PILOO  MODY  :  They  go  without
 invitation,

 SHRI  VIDYA  CHARAN  SHUKLA  :
 None  of  us  ever  go  without  invitation.

 SHRI  PILOO  MODY  :  Mr.  Fakhruddin
 Ali  Ahmed  visited  Rabat,

 SHRI  S.  A.  KADER  :  In  view  of  the
 invitation  extended  by  our  country  some
 itinerary  of  the  visit  must  have  been  prepared
 by  us.  If  so,  does  the  itinerary  include  such
 other  places  like  Khajuraho  ?

 SHRI  VIDYA  CHARAN  SHUKLA:  I
 think  this  supplementary  question  does  not
 relate  to  the  main  question.

 SHRI  S.  A.  KADER  :  The  hon.  Minister
 himself  had  referred  to  the  itinerary.  Since
 he  was  invited  for  a  purpose,  may  I  know
 whether  a  visit  to  this  place  was  also  included
 in  that  purpose  ?

 SHRI  K.  MANOHARAN:  Alter  the
 purpose  is  over,  he  had  recreation.

 MR.  SPEAKER  :  I  think  that  this  ques-
 tion  need  not  be  answered,  After  all,  he  was
 invited  here.  He  came  here  and  he  went
 away.

 SHRI  M.  RAM  GOPAL  REDDY:
 When  we  invited  such  Chiefs  of  Army  are
 we  going  to  discuss  with  them  our  prob-
 lems  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 These  visits  are  mainly  good-will  visits,  Natu-
 rally,  during  discussions  with  the  counter-
 parts,  some  matters  of  mutual  interest  come,
 but  it  is  not  necessary  that  our  problems
 have  to  be  discussed  with  visiting  Chiefs  of
 Staff  from  other  countries,  but  if  we  heve
 any  mutual  problems  or  things  of  mutual
 interest,  we  do  discuss  such  things.

 प्रमाण  क्षेत्रों  मे ंमिटटी  के  तेल  की  कमी

 *4ll.  श्री  भगतराम  अहिरवार  :  क्या
 पेट्रोलियम  और  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  इस  बात  की  जान-
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 कारी  है  कि  पिछले  छः  मास  से  ग्रामीण  क्षेत्रों  में

 मिट्टी  के  तेल  की  कमी  है;

 (ख)  क्या  यह  कमी  तेल  व्यापारियों  द्वारा
 जमाखोरी  के  कारण  अथवा  देश  में  तेल  के
 उत्पादन  में  कमी  के  कारण  है;  और

 (ग)  इस  कमी  को  पूरा  करने  के  लिए
 सरकार  ने  कौन  से  ठोस  कदम  उठाए  हैं  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Except  during  the  month  of  December,
 971,  when,  because  of  the  state  of  emer-
 gency,  the  State  Governments  weic  requested
 to  exercise  checks  on  the  consumption  of
 Kerosene,  and  if  necessary,  to  introduce
 rationing  with  a  view  to  conserving  stocks,
 kerosene  supplies  have  been  maintained
 without  any  restrictions  to  meet  the  full
 requirements  of  the  country.  There  has  been
 no  general  complaint  of  shortages  in  the  rural
 areas.

 (b)  and  (०),  Do  not  arise.

 श्री  नाथूराम  अहिरवार  :  माननीय  मंत्री

 महोदय  ने  प्रश्न  के  उत्तर  में  बतलाया  कि
 दिसम्बर  में  इम्जेन्री  की  वजह  से  केरोसिन  की
 शार्ट  हुई  7  मै  कह  सकता  हूँ  कि  आज  भी

 देहातों  में  डेढ़  रुपए  लिटर  मिट्टी  का  तेल  मिल

 रहा  है।  जब  छोटे  दुकानदार  पेट्रोल  पम्पों  के
 डिपो  पर  जाते  है  तो  डीलर  कहते  है  कि  तेल
 की  कमी  है  लेकिन  अगर  वही  दुकानदार  देहातों
 में  चले  जाते  है  तो  उनको  डेढ़  रुपए  लिटर

 मिट्टी  के  तेल  का  दाम  देना  पड़ता  है।  मै
 जानना  चाहता  हैँ  कि  सरकार  इसके  लिए  क्या
 कर  रही  है  ?

 SHRI  पर.  R.  GOKHALE  :  First  of  all,
 complaints  of  isolated  shortages  do  arise,  but
 these  are  due  to  factors  such  as  interruptions
 in  despatches  due  to  breaches  of  rai!  track,
 accidents,  strikes  etc.  I  am  not  saying  that
 at  no  place  cases  of  hoarding  etc.  have  not
 occured,  But  as  the  hon.  Member  knows,  so
 far  as  we  are  concerned,  we  allot  quotas  on
 yearly  basis  to  the  State  Governments  and  the
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 State  Governments  carry  out  the  distribu-
 tion  to  the  retail  dealers,  and  they  have  been
 authorised  under  the  Essential  Commodities
 Act,  when  complaints  are  brought  to  their
 notice,  to  take  appropriate  action.  If  the  hon.
 Member  has  any  particular  place  in  mind,  I
 would  request  him  to  bring  it  to  the  notice
 of  the  State  Government.

 SHRI  JYOTIRMOY  BOSU:  Will  the
 hon,  Minister  kindly  tell  us  whether  it  is  a
 fact  or  not  that  there  were  a  numbe:  of
 allegations  from  West  Bengal  that  there  was
 acute  shortage  of  kerosene  supply  due  to
 extensive  blackmarketing  in  Kerosene,  and
 also  whethere  it  is  not  a  fact  that  the  chief
 of  the  IOC  in  the  eastern  region  who  was
 involved  in  a  big  blackmarketing  of  kerosene
 happened  to  be  the  son  of  a  State  Gover-
 nor  ?

 SHRI  H.  R.  GOKHALL:  I  am_  not
 aware  of  extensive  or  large-scale  complaints
 having  been  received  from  the  State  of  West
 Bengal.  Iam  also  not  aware  of  any  such
 allegation  as  has  been  made  by  the  hon.
 Member  with  regard  to  the  officer  of  the
 10c.

 SHRI  S.  M.  BANERJEE:  But  this
 gentleman  used  to  stayin  the  Governor’s
 house  at  the  time  when  Shri  Dharma  Vira
 was  Governor.  Everybody  used  to  know  it.

 SHRI  JYOLIRMOY  BOSU  :  Again,  we
 are  involved  in  trouble.  I  want  to  remain
 peaceful.  It  came  out  in  the  press  and  in
 several  papers  in  Calcutta  a  number  of  letters
 were  written.  I  had  myself  written  a  letter.
 And  yet  the  hon.  Minister  pleads  ignorance.
 How  long  will  they  go  on  behaving  like  this
 in  this  House  ?  It  is  up  to  you  to  judge  and
 set  them  right.

 MR.  SPEAKER:  I  am  worried  about
 the  hon.  Member  also.

 SHRI  JYOTIRMOY  BOSU  :  Why  should
 you  have  one  eye,  Sir  ?  You  should  have  two
 eyes.

 SHRI  RAJA  KULKARNI  :  How  is  it
 that  the  hon.  Minister  is  not  aware  of  the
 artificial  shortage  of  kerosene  created  by
 dealers  after  the  recent  increase  in  the  kero
 sene  levy  ?
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 SHRI  H.  R.  GOKHALE  :  L  did  not  say
 I  was  not  aware  of  it.  I  was  referring  to  the
 question  regarding  Bengal.  4  am  aware  that
 the  large  price  differential  between  kerosene
 and  HSD  has  been  a  big  inducement  for  the
 misuse  of  keroscne  and  this  has  had  the  effect
 of  reducing  the  availability  of  this  product
 In  one  part  of  the  country  or  another,  It  is
 not  unlikely  that  rural  areas  may  also  have
 been  hit  in  this  we  have,  howevere,  no  com-
 plaints  on  record  from  State  Governments
 to  support  this.

 SHRI]  P,  VENKATASUBBAIAH  :  In
 view  of  the  fact  that  there  is  an  acute  shor-
 tage  of  kerosene  not  only  because  of  inade-
 quate  production  but  also  because  of  black-
 marketing  indulged  in  by  dealers,  what  steps
 do  Government  propose  to  take  to  increase
 the  production  of  kerosene  oil  ?

 SHRI  H.  R.  GOKHALE  :  As  for  pro-
 duction  in  the  country,  I  would  point  out
 that  a  substantial  part  of  our  requirements
 is  mét  by  indigenous  production  and  a  com-
 paratively  smailer  pact  is  met  by  import.  To
 give  the  figures  for  1967-71,  while  in
 967  production  was  to  the  tune  of
 2,024,000  tonnes  imports  were  to  the  tune
 of  448,000  tonnes  whereas  the  demand  was
 2,580,000  tonnes.  tn  1971,  production  was
 2,991,000  tonnes  and  impoit  only  600,000
 tonnes,  while  the  demand  was  3,461,000
 tonnes.  The  demand  has  been  met  by  supple-
 menting  indigenous  production  by  the  neces-
 sary  amount  of  import.

 SHRIMATI  M.  GODFREY  :  Avs  the
 hon.  Minister  says  that  there  is  no  general
 shortage,  may  I  ask  whether  he  would
 instruct  the  States  to  bring  down  the  price
 of  kerosene  as  there  is  blackmarketing  going
 on  in  this  commodity  ?

 SHRI  H.  R.  GOKHALE  :  I  presume  the
 hon.  fady  Member  is  asking  whether  it  is
 possible  to  bring  down  the  price  of
 kerosene.

 AN  HON.  MEMBER:  She  referred  to
 blackmarketing.

 SHRI  H.  R.  GOKOALE:  So  far  as
 blackmarketing  is  concerned,  the  law  has
 taken  care  of  it.  As  far  asI  am  informed,
 alt  State  Governments,  when  complaints  are
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 made  with  regard  cither  to  hoarding  or
 blackmarketing,  do  take  action  under  the
 Essential  Commodities  Act  against  all  erring
 dealers  indulging  in  blackmarketing  and
 hoarding.  H  specific  instances  are  brought
 to  my  notice.  |  may  assure  the  hon.  Member
 that  we  will  bring  them  to  the  notice  of  the
 the  concerned  State  Governments  for  taking
 appropriate  action.

 डा०  लक्ष्मीनारायण  पांडेय  :  विभिन्न  प्रदेशों
 को  आपके  द्वारा  दिये  जाने  वाला  कोटा  समान
 रूप  से  विनीत  नहीं  किया  जाता  1  उसी  का  यह
 नतीजा  है  कि  बहुत  से  प्रदेशों  में  केरोसिन  आयल
 की  बहुत  ज्यादा  कमी  अनुभव  होने  लग  जाती

 है  7  यही  कारण  क्या  नहीं  है  कि  मध्य  प्रदेश
 को  दिया  जाने  वाला  तेल  इतना  अपर्याप्त  रहा
 कि  दूर  दूर  तक  गाँवों  में  वह  नहीं  पहुँच  सका
 और  यही  कारण  है  कि  गाँव  वालों  को  महंगे
 दामों  पर  केरोसिन  आयल  खरीदना  पड़  रहा  है?

 SHRI  H.  R.  GOKHALE:  The  supply
 of  kerosene  State-wise  is  on  the  basis  of
 previous  consumption.  Estimates  are  made
 on  yearly  and  monthy  requirements  also.  In
 spite  of  thesc  estimates,  oll  companies  have
 been  instiucted  not  to  rely  only  on  these
 estimates  but  to  supply  larger  or  lesser
 quantities  depending  upon  the  actual  posi-
 tion  As  far  as  I  am  awar,  the  MP  Govern-
 ment.  had  been  awarded  a  quota  on  this
 principle  of  past  consumption  in  the  relevant
 year  on  an  annual  and  monthly  estimate
 basis.  If  there  is  a  shortage,  as  the  hon.
 Member  says,  and  it  is  brought  to  my
 notice—I  am  sure  the  State  Government
 would  have  broght  it  to  my  notice-the  oil
 companies  will  be  instructed  to  supplement
 the  quota.

 wit  हारा  उदजन  बस  का  विस्फोट

 +
 412  श्री  ईश्वर  चौधरी  :

 श्री  चिताम्रणि  पाणिग्रहण  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  चीन  ने  हाल  ही  में  एक  उदजन
 बम  का  विस्फोट  किया  है;
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 (ख)  यदि  हाँ,  तो  वह  विस्फोट  अनुमानतः
 कितनी  शख़्सी  का  था;  और

 (ग)  उस  पर  सरकार  की  क्या  प्रतिक्रिया

 है?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  China  has  recently
 conducted  a  nuclear  explosion,  but  its  nature
 is  not  known.

 (b)  The  yield  of  the  explosion  was  bet-
 ween  20  and  200  kilotons.

 (०)  All  developments  of  this  nature  are
 taken  into  consideration  im  reviewing  our
 defence  measures.

 श्री  ईश्वर  चौधरी  :  चीन  की  बढ़ती  हुई
 शक्ति  को  देखते  हुए  भारत  भी  क्या  अपनी
 आणविक  नीति  के  संबंध  में  परिवर्तन  करने  की
 बात  सोच  रहा  है  ?  चीन  ने  जो  विस्फोट  किया

 है  उससे  हमारे  वायुमंडल  में  क्या  प्रतिक्रिया  हुई
 है  वेज्ञानिक  दृष्टि  स ेऔर  उससे  कितनी  हमारी
 हानि  हुई  है  ?

 श्री  विद्या  चरण  शुक्ल:  इसके  संबंध  में  हम
 कई  बार  माननीय  सदन  के  सामने  अपनी  नीति
 की  घोषणा  कर  चुके  है।  हमारी  नीति  हमेशा
 से  यह  रही  है  कि  अणु  बम  हम  अपने  देश  में

 नही  बनाएंगे  ।  इस  प्रकार  की  चीजों  से  हम
 अपनी  रक्षा  कैसे  कर  सकते  हैं,  इसके  बारे  मे

 हम  लगातार  सोच-विचार  करते  रहते  हैं  ।

 जहाँ  तक  फाल  आउट  का  सवाल  है,  इसकी
 जाँच  पड़ताल  एटामिक  एनर्जी  कमिशन  वाले
 और  एटमिक  एनर्जी  डिपार्टमेंट  वाल  करते  हैं
 और  वही  इसके  बारे  में  बता  सकते  है।

 थी  ईश्वर  चौधरी  :  वैज्ञानिक  दृष्टि  से

 वायुमंडल  में  क्या  प्रतिक्रिया  हुई  है,  हानि  क्या

 हुई  है  ?

 भरी  विद्या  चरण  शुक्ल  :  वही  मैंने  कहा  है
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 कि  अणु  विभाग  जो  है  बहू  इसकी  जाँच  पड़ताल
 करता  है  और  देखता  है  कि  फाल  आउट  कितना

 हुआ  है,  नुकसान  क्या  हुआ  है,  क्या  प्रतिक्रिया

 हुई  है  ।

 श्री  ईश्वर  चौधरी  :  क्या  यह  सही  है  कि
 चीन  ने  अणु  आयुध  का  निर्माण  कर  लिया  है
 और  यदि  यह  सहो  है  तो  उसका  मुकाबला  करने
 के  लिए  भारत  भी  अणु  आयुध  का  निर्माण  करने
 जा  रहा  है  ?  मै  यह  भी  जानना  चाहता  हूँ  कि
 उसकी  शक्ति  की  तुलना  में  अपनी  शक्ति  का
 विकास  करने  के  लिए  आप  क्या  कर  रहे  हैं  ?

 श्री  विद्या  चरण  शुक्ल  :  इस  प्रश्न  का  उत्तर
 मै  पहले  दे  चुका  हूँ  -  मैने  यह  भी  कहा  है  कि

 हमने  इसके  बारे  मे  सोच  विचार  किया  है  और
 उसके  हिसाब  से  जो  हमको  करना  है,  अपनी

 सुरक्षा  के लिए,  बहू  हम  करते  है  t

 SHRI  CHINTAMANI  PANIGRAHI:
 Up  to  now,  this  ts  the  9th  nuclear  cxplosion
 by  China.  The  strength  of  the  explosion  was
 hitherto  between  20  and  00  kilotons,  but
 today,  it  is  surprising  to  know  from  the
 answer  of  the  hon.  Minister  that  this  latest
 explosion  was  betweet  20  and  200  kilotons.
 May  I  know  whether  the  hon.  Minister  could
 tell  us  if  our  observatories  were  able  tu
 actually  assess  tt,  because  the  range  of
 difference  is  too  much—it  is  now  between
 20  and  200  kilotons—-and  whether  they
 have  been  able  to  assess  that  the  explosion
 was  moic  than  00  hilotons  ?  May  I  also
 know  whether  the  Government  ts  aware  that
 of  late  China  is  shifting  its  nuclear  establish-
 ment  from  Lop  Nor  to  some  interior  place
 in  Sinkiang  and,  if  so,  what  is  the  reason  for
 such  shifting  from  that  region,  and  whether
 the  Government  would  also  tell  us—because
 he  said  that  the  Government  are  ieviewing
 our  military  position  in  view  of  the  latest
 Chinese  advancement  in  nuclear  science—

 MR.  SPEAKER:  All  in  one  question  ?

 SHRI  CHINTAMANI  PANIGRAHI  :
 J  only  abide  by  your  ruling.  Just  one  minute.
 Therefore,  I  would  like  to  know  from  =  the
 hon.  Minister  whether  he  would  categorically
 let  us  know  by  what  period  of  time  we  are



 19  Oral  Answers

 behind—five  years,  0  years  or  even  20
 years—the  Chinese  in  advance  nuclear
 science,

 SHRI  VIDYA  CHARAN  SHUKLA:
 There  is  no  question  of  our  being  behind
 the  Chinese  advance  in  nuclear  science.  The
 only  difference  is  that  they  are  developing
 their  nuclear  science  for  warlike  purposes  and
 we  are  developing  nuclear  science  for  peace-
 ful  purposes.

 As  far  as  the  strength  of  the  explosion
 is  concerned,  we  have  got  various  sources  of
 information  and  we  also  get  it  corroborated
 from  various  other  sources  that  are  available.
 Whatever  infoimation  I  have  given  to  the
 hon.  House  is  based  on  reliable  sources.

 As  far  as  the  question  of  shifting  the  site
 is  concerned,  they  are  taking  various  measures
 which  we  come  to  know  of,  but  I  do  not
 think  it  would  be  in  our  interests  to  disclose
 the  nature  of  the  information  or  the  extent
 of  our  information  about  this,

 SHRI  CHINTAMANI  PANIGRAHI  :
 Sir,  the  answer  was  not  clear.  That  is  why,
 in  order  to  get  aclear  answer,  it  took  a
 little  longer  time,  but  you  wanted  me  to  sit
 down  and  I  sat  down.  The  question  that  I
 asked  was—

 MR.  SPEAKER  :  The  question,  in  your
 view,  was  not  properly  answered  because  you
 put  too  long  &  question.  You  are  not
 concise  and  precise.  If  it  was  a  concise  and
 precise  question,  he  would  have  been  able
 to  answer.

 SHRI  CHINTAMANI  PANIGRAHI  :
 Can  I  precisely  ask  again  ?

 MR.  SPEAKER  :  It  will  be  next  time.

 शी  विभूति  मिश्र  :  मंत्री  महोदय  और  बातों
 का  जबाब  तो  प्रधान  मंत्री  से  पूछे  बिना  नहीं  दे
 सकते  हैं।  मंत्री  महोदय  ने  कहा  है  कि  हम
 प्रतिकूल  मैन्ज  के  लिए  इस्तेमाल  करने  के  लिए

 अणु-शक्ति  का  विकास  कर  रहे  है।  मैं  यह
 जानना  चाहता  है  कि  क्या  कहीं  हमारे  देश  में

 अणु  कवित  का  उपयोग  पहाड़  तोड़  कर  नहर
 निकालने  के  लिए  किया  गया  है,  ताकि  हमें  पता
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 चले  कि  उसका  उपयोग  पीसफुल  मिर्जा  के  लिए
 किया  जा  रहा  है  |

 श्री  विद्या  चरण  शक्ल:  अणु-शक्ति  का  जो
 भी  शान्तिपूर्ण  उपयोग  हो  सकता  है,  वह  सब

 हम  कर  रहे  हैं।  कहाँ  कहाँ  उसका  उपयोग

 पहाड़  तोड़ने  के  लिए  या  नहर  निकालने  के  लिए
 किया  गया  है,  इसके  बारे  में  जानने  के  लिए
 माननीय  सदस्य  अणु-शकित  विभाग  से  पूछें  ।

 $मारा  SAMAR  GUHA  :  Since  the  hon.
 Minister  mentioned  the  capacity  as  20-200
 TNT,  it  is  obvious  it  is  atomic  bomb  and
 not  hydrogen  bomb.  The  capacity  of
 hydrogen  bomb  explosion  is  counted  in  terms
 of  millions  of  tonnes.

 MR.  SPEAKER  :  Js  this  your  question  ?

 SHRI  SAMAR  GUHA:  May  |  know
 whether  the  Government  have  any  informa-
 tion  regarding  the  stock  piling  of  strategic
 and  tactical  nuclear  weapons  by  China  and
 also  whether  China  has  perfected  its  inter-
 continental  ballistic  misssilcs  and  its  preparing
 for  experiments  over  the  Indian  skies  in  the
 Indian  Ocean  and,  if  so,  what  steps  are
 Government  going  to  take  to  prevent  it.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 We  have  information  about  the  tactical
 deployment  of  atomic  weapons  by  Chinese,
 (nterruptions.)  But  I  do  not  think  we  can
 disclose  the  nature  of  information.

 We  have  answer  the  second  part  of  the
 question  earlier  in  this  House  about  the
 ICBM.  They  have  perfected  the  ICBM  and
 we  have  reports  that  they  were  going  to
 testfire  these  missiles.  The  possible  sites  were
 either  the  Indian  Ocean  area  or  somewhere
 in  the  Pacific,  But  so  far  we  have  no  definite
 information  whether  they  have  decided  on
 this  course  or  that,  Even  if  they  want  to  do
 it  over  our  air  space,  Ido  not  really  know
 what  we  can  do  about  it  because  they  are
 fired  at  a  high  range  and  they  pass  over
 several  countries,

 SHRI  SAMAR  GUHA:  I  seek  your
 protection.  He  says  that  they  have  informa-
 tion  about  stockpiling  of  tactical  weapons  but
 that  they  would  not  disclose  it.  It  is  known
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 all  over  the  world;  the  Institute  of  Defence
 Studies  publishes  information  a  bout  stockpil-
 ing  and  it  is  known  in  many  countries.  This
 affects  the  security  of  India  and  it  has  to  be
 disclosed  ,,,(Jnterruptions).

 SHRI  VIDYA  CHARAN  SHUKLA  :  It
 is  a  well-known  fact  that  there  are  various
 Institutes  in  the  world  which  give  their  own
 assessment.  It  is  a  completely  different  thing
 for  an  Institute  or  an  independent  body  to
 give  its  assessment  and  a  country  or  a
 Government  to  give  its  assessment  officially.
 It  is  not  in  the  national  interest  to  let  other
 countries  know  to  what  extent  we  know
 about  their  stockpiling.  They  would  know
 the  accuracy  or  otherwise  of  our  information
 and  therefore  it  is  not  proper  to  disclose  the
 kind  of  information  that  we  have  about  other
 countries  in  this  matter.

 SHRI  TARUN  GOGOI:  MayI  know
 whether  the  explosion  of  the  hydrogen  bomb
 by  China  constitutes  a  threat  to  our  sub-
 continent  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 Yes,  Sir.

 MR.  SPEAKER  :  Next  question.

 श्री  शंकर  देव  :  यह  जो  दस्तों  की  होड़
 चल  रही  है,  उसको  एक  र्ल्ड  गवर्नमेंट  ही  खत्म
 कर  सकती  है।  मैं  यह  जानना  चाहता  हूँ  कि  क्या
 भारत  सरकार  इस  दिशा  में  सोच  रही  है,  क्यों
 कि  भारत  सदा  से  एक  आदर्श  वादी  देश  रहा  है।

 अध्ययन  सहोदय  :  मैने  अगला  सवाल  बुला
 लिया  है  ।

 Deployment  of  Chinese  Army
 along  Himalayan  Border

 413,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  Government  have  noticed
 any  significant  change  in  the  deployment
 of  the  Chinese  army  along  the  Himalayan
 border;  and
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 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  (DEFENCE
 PRODUCTION)  IN  THE  MINISTRY
 OF  DEFENCE  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (b).  No  unusual  military
 activity  by  the  Chinese  has  come  to  notice
 of  Government  along  the  Northern  borders.

 SHRI  SAMAR  GUHA:  May  |  know
 whether  the  attention  of  the  Government
 has  been  drawn  to  a  report  published  in  the
 Tibetan  Review  in  which  it  has  bcen  stated
 that  in  addition  to  the  three  regular  divisions
 of  the  Chinese  army  and  three  divisions  of
 their  Border  Guards,  after  the  Sino-U.  S.
 reapproachment,  afew  of  the  28  divisions
 that  were  deployed  in  the  eastern  coastal
 regions  have  been  shifted  to  Tibet,  and  if  so,
 the  facts  about  it  ?

 SHRI  VIDYA  CHARAN  SHUKLA:  I
 have  said  that  no  unusual  activity  has  come
 to  our  notice.

 MR.  SPEAKER  :  He  has  given  official
 information,  not  from  the  papers.  Questions
 are  asked  for  eliciting  information  within
 the  cognizance  of  the  Minister,  but  if  you
 want  to  test  his  general  knowledge,  I  have
 no  objection.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 China  might  have  moved  its  forces  from
 one  place  to  another,  but  as  far  as  our
 border  is  concerned,  we  have  not  seen  any
 unusual  activity.

 SHRI  SAMAR  GUHA:  May  I  know
 whether  it  a  fact  that  during  the  last  year,
 China  has  built  three  airstrips  in  Tibet  for
 using  jet  aircraft  at  Shigatse,  Padma  and
 Gonkcn,  besides  other  civil  aviation  airfields
 and  if  so,  the  effect  of  these  on  the  border
 defence  of  our  country  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 They  have  not  only  three  but  several  airstrips
 all  along  the  India-China  border,  and  we
 have  taken  into  account  the  kind  of  planes
 that  they  will  use  and  the  airstrips  they
 have  got  in  determining  the  kind  of  air
 protection  that  we  should  have  in  our
 country.
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 Agreement  with  Foreign  Companies
 for  oil  drilling  in  India

 #415,  SHRI  N.  E.  HORO:  Will  the
 Minister  of  PETROLEUM  AND  CHEMIi-
 CALS  be  pleased  to  state  :

 (a)  whether  Government  have  entered
 into  agreement  with  certain  foreign  com-
 panies  this  year  for  drilling  oil  in  India;
 and

 (b)  if  so,  the  broad  outlines  thereof  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE)  :
 (a).  An  agreement  was  entered  into  with
 M/s  Offshore  International  SA  (OISA)  of
 Houston,  USA  for  offshore  drilling  using  the
 self-propelled  jackup  platform  now  being
 built  in  Japan  for  ONGC.

 (b)  As  per  terms  of  the  agreement,  M/s.
 OISA  would  conduct  the  drilling  operations
 for  a  period  of  one  year  in  the  Gulf  of
 Cambay  and  the  adjoining  atea  of  the
 Arabian  Sea.  They  would  conduct  the  drill-
 ing  operations  at  the  diilling  locations  selec-
 ted  by  ONGC  and  in  accordance  with
 technical  programme  and  instructions  given
 by  ONGC.  For  this  purpose,  they  would
 bring  in  a  limited  number  of  their  own
 technical  personnel.  The  complementary
 personne]  would  be  provided  by  ONGC.

 Additionally,  the  OISA  would  also  train
 a  selected  number  of  technicians  in  offshore
 Grilling.  The  training  would  be  provided  in
 their  operations’  abroad  as  well  as  on-the-
 job  training,  when  our  platform  is  put  into
 operation.

 SHRIN.  5.  HORO:  =  This  agreement
 with  M/s.  Offshore  International  is  only  for
 one  year  and  according  to  the  terms  of  the
 agreement,  they  are  also  to  tiain  our  people
 abroad  and  also  on  the  job.  I  want  a  clarifi-
 cation  whether  this  agrcement  is  only  for
 one  year  and  whether  there  is  any  condition
 that  after  the  expiry  of  one  year,  it  will  be
 renewed.

 SHRI  प्र.  R.  GOKHALE  :  It  is  true  that
 the  main  purpose  of  the  agreement  is  to
 provide  assistance  in  training  to  our  person-
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 nel  in  the  matter  of  offshore  drilling  and  in
 the  matter  of  the  use  of  the  offshore  drilling
 platform  which  is  expected  to  arrive  from
 Japan  sometime  later  this  year.  Initially  the
 period  of  the  agreement  is  one  year,  It  is
 hoped  that  within  one  year,  our  people  will
 be  in  a  position  to  pick  up  the  job,  But
 there  is  provision  in  the  agreement  to  extent
 it  for  a  further  period  of  2  years  at  our
 option.

 SHRI  N.  E.  HORO:  What  is  the  total
 expenditure  that  Government  will  incur  in
 employing  tais  firm  ?

 SHRI  H.R.  GOKHALE  :  |  do  not
 have  the  information  now.  I  will  place  it  on
 the  Table,

 SHRI  JOTIRMOY  BOSU:  Will  the
 Minister  kindly  tell  us  whether  the  technical
 service  in  the  shape  of  collaboration  was
 agreed  upon  for  drilling  Bodra  oilfield  in  the
 south  of  Calcutta  and  what  is  the  present
 position  with  regard  to  this  ?

 SHRI  H.  R.  GOKHALE  :  This  arrange-
 ment  is  only  in  respect  of  drilling  ou  in  the
 Gulf  of  Cambay  and  the  adjoining  area  of
 the  Arabian  Sea,  as  |  have  said  in  the  main
 answer.

 SHRI  D.D.  DESAT:  In  the  light  of
 drillings  in  the  North  Sea,  would  the  minis-
 ter  consider  drilling  in  Arabian  Sea  beyond
 in  the  international  waters  ?

 SHRI  H.  R.  GOKHALL:  For  the  present
 the  immediate  question  is,  use  of  the  platform
 which  we  are  getting  from  Japan,  if  1
 remember  aright,  in  September  this  year.  It
 is  highly  specialised  job.  I  hope,  however,
 that  when  our  people  are  trained—we  expect
 that  they  will  be  trained  within  one  year
 further  extension  of  the  drilling  operations
 to  other  areas  will  naturally  be  considcred
 at  the  appropriate  time.

 MR.  SPEAKER  :  Next  question.

 SHRI  D.  D.  DESAI  :  In  the  North  Sea,
 drilling  operations  were  carried  on  for
 beyond  in  the  international  waters.  I  wanted
 to  know  whether  in  the  Arabian  Sea  and
 beyond  the  Gulf  of  Cambay  we  will  extend
 the  jurisdiction  for  oil  drilling  or  not.
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 MR.  SPEAKER  :  He  has  answered  it.
 Next  question.

 विकास  योजनाओं  के  लिए  पी०  एल०-480
 की  धनराशि  का  उपयोग

 4416.  श्री  हुकम  बन्द  कछवाय  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विभिन्न  विरासत  योजनाओं  में  इस
 समय  पी०  एल  0-480  का  कुल  कितना  धन  लगा

 हुआ  है;  और

 (ख)  इन  विरासत  योजनाओं  को  स्वाब-
 लम्बी  बनाने  की  दशा  में  सरकार  द्वारा  क्या
 प्रयास  किये  जा  रहे  है  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 (YESHWANTRAO  CHAVAN)  :  (a)  and
 b).  The  US  keep  their  rapee  funds  mainly
 in  the  Reserve  Bank  who  invest  them  in
 Special  Securities  of  the  Govt.  of  India.
 Thus  these  US  rupee  holdings  are  not  direc-
 tly  invested  in  any  specific  development
 schemes.  The  figuies  of  PL.  480  funds  held
 by  the  US  as  on  34-12-71  have  given  in
 the  statement  furnished  in  reply  to  Unstarrcd
 Question  No.  224  answared  on  24th
 March,  972,

 From  the  rupee  funds  which  have
 accrued  to  the  US  from  the  sale  of  agricul-
 tural  commodities  under  PL.  480,  the  US
 have  given  over  the  last  2  years,  loans  and
 grants  to  the  Govt.  of  India  totalling
 Rs.  40  75  crores  and  Rs.  376°68  crores
 respectively,  The  schemes  for  which  these
 loans  and  grants  have  been  received  by  the
 Govt.  of  India  are  shown  in  the  statement
 which  is  laid  on  the  Table  oi  the  House.
 [Placed  in  hberary,  Sec.  No.  LT-(752/72]
 Many  of  these  schemes  have  already  been
 completed  and  may  not  require  additional
 outlays,  Further,  these  are  Plan  schemes  and
 their  future  requirements  will  continue  to  be
 financed  from  the  Budget.

 at  हुकम  सनद  कछुंबाय  :  अध्यक्ष  महोदय,
 40  करोड़  75  लाख  रुपया  जो  ऋण  का
 योजना  प्र  खर्च  किया  गया  और  376  करोड़
 68  लाख  रुपया  अनुदान  ओ  उसमें  मिला  है
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 उसमें  चम्बल  घाटी  के  अंदर  31  करोड़  50  लाख
 रुपया  ऋण  में  से  और  I9  करोड़  रुपया

 अनुदान  में  से  खर्च  किया  है।  यह  उस  क्षेत्र  की
 समस्याओं  को  देखते  हुए  बहुत  ही  कम  है।
 भारत  सरकार  ने  मुरैना  और  भिंड  जिले  को

 पिछड़ा  हुआ  जिला  माना  है  और  चम्बल  घाटी
 का  विकास  जो  किया  है,  थोड़ी  बहुत  नहरें  जो
 बनाई  हैं,  वह  बहुत  ही  अपर्याप्त  हैं,  उनका  लाभ

 नहीं  मिला  है,  तो  इसको  ध्यान  में  रखते  हुए
 क्या  इस  क्षेत्र  मे  और  अधिक  खर्चा  आप  करने
 वाले  हैं  जिससे  ठीक  प्रकार  से,  जो  पैसा  वहाँ
 खर्च  किया  गया  है  उसका  सदुपयोग  उस  क्षेत्र
 के  लोगों  के  लिए  हो  सके  ?

 इस  के  साथ  ही  साथ  एक  आँकड़ा  और  भी
 दिया  है  !  राष्ट्रीय  राज  पथ  के  लिए  37  करोड़
 रुपया  खर्च  किया  है  ।  तो  दिल्ली  से  लेकर
 बम्बई  तक  जो  राष्ट्रीय  पथ  है  इसमे  पिछले  अनेक
 वर्षों  स ेकोई  विकास  नहीं  हुआ  है  और  आए
 दिन  एक्सीडेंट दस  होते  है,  काफी  संकरी  सड़क  है  ।
 तो  उसकी  आवश्यकता  को  देखते  हुए  यहाँ  भी
 कोई  और  खर्चा  करने  वाले  है  या  नहीं  ?

 SHRI  YESHWANTRAO  CHAVAN  :
 Naturally,  for  ourown  plans  and  development
 schemes  we  cannot  entirely  depend  upon  the
 foreign  aid  from  different  countries,  Our
 requirements  will  have  to  be  continuosly
 looked  after  and  considered  from  our  own
 budget  provisions.

 श्री  हकम  द्वन्द  कछुवाय  :  मैने  पूछा  सि
 उस  ओर  और  अधिक  खर्च  करने  वाले  हैं  या

 नही  ?  जो  ऋण  मिला  है  पी  एल-480  का  उस  के
 अतिरिक्त  कोई  और  खर्चा  करने  वाले  है  क्या  ?

 श्री  यश्वंती  राव  चव्हाण  :  आवश्यक  हो
 तो,  हाँ  a

 श्री  हुकम बन्द  कछवाय  :  आपने  जो  आँकड़े
 दिए  है  गन्दी  बस्तियों  के  बारे  में,  केवल
 64  अरोड़  8  लाख  रुपया  उसके  हिसाब  से

 शहरी  गन्दी  बस्तियों  के  लिए  खर्च  किया  गया
 है  1  मैं  जानना  चाहता  हैँ  कि  आपने  कौन  कौल
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 से  ए  या  बी  क्लास  के  नगर  छाँटे  हूँ  जहाँ  गन्दी
 बस्तियाँ  साफ  की  हैं  और  उनके  आँकड़े  क्या  हैं  ?
 और  जो  उत्तर  में  बताया  है  कि  कुछ  योजनाएं
 पूरी  हो  गई  हैं,  कुछ  शेष  बची  हैं  तो  कौन-कौन
 सी  योजनाएं  पूरी  हो  गई  है  और  कौन-कौन  शेष
 बची  हैं,  तथा  उन्हें  पूरा  करने  के  लिए  आप
 कब  तक  व्यवस्था  कर  देंगे  ?  वह  कब  तक  पूरी
 हो  जाएंगी  ?

 SHRI  YESHWANTRAO  CHAVAN  :
 The  hon.  Member  asked  me  about  the
 utilisation  of  the  aid  money  for  certain
 purposes  and  he  wanted  information  about
 those  schemes.  If  he  wants  to  go  into  the
 details  of  the  utilisation,  whether  it  is  com-
 plete  or  incomplete,  whether  something
 more  will  have  to  be  done  or  not,  it  can  be
 done  only  in  consultation  with  the  State
 Govrrnments  or  the  project  authorities.  1
 cannot  answer  these  questions  off-hand  like
 this.

 sh  हुकम  स्कन्द  कछवाय  :  अध्यक्ष  महोदय,
 मैंने  प्रश्न  पूछा  था  हिन्दी  में,  उत्तर  दिया  अंग्रेजी
 में,  और  यह  तार  निकल  जाने  से  कुछ  मेरी
 समझ  में  नहीं  आया  |  मैं  प्रार्थना  करता  हूँ  कि
 इसको  वह  फिर  से  बता  दें  ।

 अध्यक्ष  महोदय  :  वह  कह  रहे  हैं  कि  पी-
 एल-480  का  सवाल  जनरल  फार्म  में  आपने  पूछा
 था  उसका  जवाब  उन्होंने  दे  दिया ।  उसके
 डीटेल्स  नही  पूछे  थे  तो  वह  उनका  जबाव  कैसे
 दे  सकते  हैं  ?

 श्री  हुकम  चन्द  कछवाय  :  आप  मेरा  प्रश्न

 पढ़िए  ।

 अध्यक्ष  महोदय  :  अच्छी  तरह  पढ़ा  हुआ  है।

 भरी  हकम  चन्द  कछवाय  :  (ख)  भाग

 देखिए  जरा-इन  विकास  योजनाओं  को  स्वावलम्बी
 बनाने  की  दिशा  में  सरकार  द्वारा  क्या  प्रयास

 किए  जा  रहे  हैं  ?  यह  मैंने  पूछा  था।

 MR.  SPEAKER  :  On  a  general  question
 he  cannot  ask  for  too  much  details.  Further,
 the  question  hour  is  also  over.
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 शी  हुकम  चन्द  कछवाय  :  सरकार  ने  स्वयं
 जिन  जिलों  को  पिछड़ा  हुआ  ज़िला  माना  है,
 जैसे  भिण्ड  और  मुरैना

 *  *  *

 अध्यक्ष  महोदय  :  कभी  मेरे  बैठे  हुए  आप
 मंत्री  बनेंगे,  तब  आप  को  टेस्ट  करूगा।  इनको
 मंत्री  बनाना  चाहिये,  तब  इनको  पता  लगेगा  1
 लेकिन  आप  ऐसी  जगह  बेठे  हुए  हैं,  जहाँ  कभी

 नहीं  बन  सकते  है।

 श्री  फूल चन्द  वर्मा  :  आपने  ऐसी  क्या  बात

 कह  दी,  क्या  आप  भविष्यवक्ता  हैं,  अध्यक्ष

 महोदय  ।

 अध्यक्ष  महोदय  :  मैं  इनको  दल-बदलने  के
 लिये  नही  कह  सकता  1

 श्री  फूलचन्द  वर्मा  :  वह  तो  इधर  बैठ  कर

 ही  मंत्री  बनने  वाले  हैं  1

 SHORT  NOTICE  QUESTION

 Fire  in  God  of  the  C
 Department,  New  Delhi.

 S.  N.  0.  2.  SHRI  SHASHI  BHUSHAN  :
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  a  fire  broke  out  in  the
 godown  of  the  Customs  Department  in  the
 Central  Revenues  Building,  Indraprastha
 Estate,  New  Delhi;

 (b)  if  so,  the  cause  of  the  fire  and  the
 extent  of  loss  as  a  result  thereof;  and

 (c)  whether  some  official  records  were
 also  burnt  and  if  80,  the  nature  of  the  docu-
 ments  burnt  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  Yes,  Sir.

 (b)  The  cause  of  the  fire  is  being  inves-
 tigated  by  the  local  police  who  are  being
 assisted  by  the  Crime  Branch  and  other
 experts.  The  police  report  has  not  yet  been
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 received.  The  va'ue  of  goods  lost  as  a  result
 of  the  fire  is  Rs.  24,000/-  approximately.

 (c)  No  officials  records  were  burnt.

 at  aft  भूषण  :  अध्यक्ष  महोदय,  जिस
 समय  सीमा  शुल्क  विभाग  में  आग  लगी,  उस
 समय  बत्ती  जल  रही  थी।  अखबारों  में  जो
 खबर  आई  है,  उस  से  साफ़  जाहिर  होता  है,  कि

 बह  आग  शेट्टी-सकील  से  नहीं  लगी  है।  ऐसी
 स्थिति  में  आग  लगने  का  कारण  क्या  है,  क्या
 आप  इसको  जान  सके  हैं  ?

 दूसरा  प्रश्न-आग  लगे  हुए  अब  काफी  दिस

 हो  गये  है,  वहाँ  पर  क्या  क्या  सामान  जला  है,
 क्या  इस  संबंध  में  कोई  आँकड़े  आप  इक्ट्ठे  कर
 सके  है  ?  इस  के  पीछे  क्या  संदिग्ध  कारण  है,
 क्या  इसके  वारे  में  मंत्री  महोदय  कुछ  रोशनी
 डाल  सकेंगे  ?

 SHRI  K.  R.  GANESH:  About  the
 lights  being  switched  on,  the  Collectorate  of
 Customs  and  other  authorities  who  were
 Present  there  are  of  opinion  that  the  lights
 were  not  switched  on  when  this  fire  took
 place.

 As  far  as  the  motive  of  the  fire  is  con-
 ceined,  the  investigation  is  being  conducted
 by  the  police;  the  Crime  Branch  is  assisting
 them;  the  explosives  authorities  have  also
 gone  into  the  question  and  they  are  also
 taking  the  help  wherever  necessary  of  the
 CBI.  In  a  matter  like  this  when  the  police  is
 investigating,  it  is  not  possible  for  me  to
 indicate  the  reasons  for  the  fire  but  you  can-
 not  rule  out  any  eventuality  that  might  have
 taken  place.  It  is  for  the  police  to  find  out.
 The  departmental  officers  have  given  their
 views  to  the  police.

 About  the  extent  of  damage  and  the
 goods  involved,  I  have  already  said  that  the
 extent  of  damage  was  about  Rs,  24,000.  The
 goods  involved  were  periodicals  and  calen-
 dars,  tubes  and  tyres,  machinery  parts,  hand-
 loom  garments.  plastic  goods,  liquor,  carpets,
 nylon  cloth  and  such  other  materials.

 SHRI  JYOTIRMOY  8080  :  I  had  also
 given  notice  of  the  same  question  but  perhaps
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 Iwas  late  so  that  my  name  could  not  be
 clubbed  with  his.  Anyway,  my  question  is  :
 (a)  whether  it  isa  fact  that  900  Ibs.  of
 hashish  seized  in  February  970,  which  was
 kept  in  the  same  store  room  for  producing  it
 in  the  court,  has  either  heen  consumed  by
 this  fire  or  washed  away  by  the  water  from
 the  fire  brigade  hoses;  and  (b)  whether  it  is
 a  fact  that  the  CBI  and  the  Crime  Branch
 of  the  Delhi  Police,  who  are  investigating
 into  the  causes  of  the  fire,  have  ruled  out
 any'possibility  of  short-circuiting  of  electricity.

 SHRI  K.  R.  GANESH  ;  As  far  as  the
 first  question  about  hashish  is  concerned
 and  about  which  he  is  probably  very  much
 concerned,  it  was  not  stored  at  the  place
 where  fire  took  place.  No  hashish  has  been
 destroyed.  As  regards  the  second  question,
 we  have  no  report  about  the  conclusions
 that  the  C.  8.  I.  and  the  police  have  reached.

 SHIRL  JYOTIRMOY  BOSU  :  This  is  on
 the  basis  of  a  report  appearing  in  the  most
 widely  circulated  weekly,

 MR,  SPEAKER  :  When  he  says  no,  why
 do  you  insist  on  it  ?

 SHRI  JYOTIRMOY  BOSU :  It  has  been
 published  in  the  most  widcly  circulated
 weekly  of  India,  the  Blitz.  It  clearly  states
 that.  So,  I  asked  the  question  on  that  basis.

 MR.  SPEAKER  :  He  has  replied  from
 his  own  source,

 SHRI  K.  R.  GANESH  :  I  have  categori-
 cally  denied  it  that  the  report  is  not  correct.

 MR.  SPEAKER:  Can  you  show  him
 hashish  some  time  ?

 SHRI  JYOTIRMOY  BOSU  :  It  should
 be  done  on  a  holiday  so  that  both  you  and
 ]  can  visit  together.

 MR.  SPEAKER  :  J  am  very  much  afraid
 of  that,

 SHRI  P.  VENKATASUBBAIAH  :  There
 is  @  rumour,  a  suspicion,  that  the  people  who
 are  engaged  in  this  investigation,  the  C.  B.I.,
 are  not  being  given  full  support  by  the
 authorities  concerned.  If  that  is  so,  may  I
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 know  whether  the  Government  is  going  to
 allay  that  suspicion.

 SHRI  K.  R.  GANESIT:  There  is  no
 basis  for  the  fear  that  the  hon.  Member  has
 got.  We  are  placing  all  the  facts  before  the
 C.  8.  I.  We  want  to  go  into  the  root  of  the
 question  and  we  want  to  find  out  why  the
 fire  took  place.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Production  of  Improved  Version  of
 MIG.-ax  Aircraft

 *402.  DR.  KARNI  SINGH  :  Will  the
 Minister  of  DEFENCE  be  pleased  to  state
 the  progress  so  far  made  in  the  production
 of  improved  version  of  MIG-2  aircraft  in
 India  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  The  manufacture  of
 improved  version  of  MIG-2!  aircraft  has
 been  entrusted  to  Hindustan  Aeronautics
 Limited.  The  delivery  of  aircraft  is  expected
 to  commence  from  1973-74,

 Employment  of  War  Widows

 *403.  SHRI  BANAMALI  PATNAIK  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  any  steps  have  been  taken
 to  provide  employment  to  the  War  Widows;

 (b)  if  so,  the  salient  features  thereof;
 and

 (c)  the  number  of  widows  who  have  been
 provided  with  jobs  so  far  ?

 THE  MINISTER  OP  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  to  (c).  The  problem
 of  rehabilitation  of  war  widows  has  been
 tackled  through  a  series  of  measures.  Sanc-
 tion  for  liberahsed  pensionary  awards  was
 issued  on  24  February,  972,  As  an  interim
 measure,  Government  had  sanctioned  full
 pay  and  allowances  for  the  months  of
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 December,  97i  and  Jannary,  972  to  the
 bereaved  families.

 2.  For  employment,  priority  has  been
 accorded  in  Class  ITI  and  Class  IV  posts  in
 Central  Ministries  and  Departments,  for
 employment  of  a  maximum  of  two  members
 each  from  the  bereaved  family,  including  the
 widow.  Several  State  Governments  have
 extended  similar  concessions.  For  posts  under
 Ministry  of  Defence,  employment  would  be
 given  without  registeration  at  the  Employ-
 ment  Exchanges.

 3.  A  special  organisation  has  been  set
 up  to  attend  exclusively  to  the  rehabilitation
 of  war  widows  and  disabled  personnel.  This
 organisation  would  supplement  the  efforts
 made  by  the  Directorate  General  of  Resettle-
 ment,

 Non-Supply  by  Pakistan  Government
 of  Complete  List  of  Indian  POWs

 in  Pakistan

 #404,  SHRI  VAYALAR  RAVI  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  Pakistan  Government  have
 not  given  the  names  of  all  the  Indian  Pri-
 soners  of  War  under  their  custody,  especially
 those  of  the  young  officers;  and

 (b)  if  so,  how  far  the  efforts  made
 through  the  International  Committee  of  Red
 Cross  to  get  the  complete  list  of  the  Indian
 Prisoners  of  War  have  borne  friuit  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  and  (b).  Out  of  the
 total  number  of  ‘006  missing  Military  and
 Para  Military  personnel,  Pakistan,  through
 the  Internation  Committee  of  Red  Cross,
 has  declared  638,  including  one  unidentifi-
 ed  person,  as  Prisoners  of  War.  Out  of  the
 remaining  369,  lists  of  328  personne}  be-
 longing  to  the  Armed  Forces  and  J  &  K
 Militia,  have  been  sent  to  International
 Committee  of  Red  Cross  for  verification
 with  Pakitani  authorities,  The  list  of  balance
 4i,  belonging  to  Border  Security  Force,  is
 under  verification  and  will  be  sent  to  Inter-
 national  Committee  of  Red  Cross,  later.  The
 lists  so  far  sent  to  the  International  Commi-
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 ttee  of  Red  Cross,  are  stil!  under  investi-
 gation  by  them.

 दा ली सार  बाग,  श्री  सगर  (कासीर)
 में  ध्वनि  और  प्रकाश  प्रदर्शन

 करने  का  प्रस्ताव

 #406.  शो  मूलचन्द  डागा  :  क्या  पर्यटन
 और  नागर  विमानन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  शालीमार  बाग,  श्रीनगर

 (काश्मीर)  में  ध्वनि  और  प्रकाश  प्रदर्शन  करने
 संबंधी  प्रस्ताव  को  सरकार  ने  स्वीकृति  दे  दी
 है,  और'  यदि  हाँ,  तो  इस  पर  कुल  कितना  व्यय
 किया  जायेगा;

 (ख)  क्या  इस  प्रयोजन  के  लिये  हॉलैंड  में
 से  उपकरणों  का  आयात  करने  का  विचार  है;
 और

 (ग)  यदि  हाँ,  तो  इसका  अनुमानित  मूल्य
 कितना  है  ?

 पर्यटन  और  नागर  विमानन  मंत्री  (डा०
 कर्ण  सिह)  :  (क).  जी,  हाँ  7  इस  पर  2630
 लाख  रुपये  का  कुल  व्यय  आने  का  अनुमान  है  1

 (ख)  और  (ग).  जी,  हाँ  7  इसकी  अनुमान-
 नित  लागत  4,2,735/—  रुपये  है  ।

 Repatriation  of  Funds  by  Foreign
 Companies

 *408.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state:

 @  whether  foreign  companies  which
 have  been  repatriating  full  dividends  year
 after  year  have  now  begun  remitting  substan-
 tial  amounts  from  Reserve  Funds  also  to
 their  Head  Offices  abroad;

 (b)  whether  the  outgoing  foreign  ex-
 Change  on  capacity  account  has  been  larger
 than  usual;  and
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 (c)  if  so,  the  steps  taken  by  Government
 in  this  regard  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  to  (c).
 Government  are  aware  that  some  of  the
 foreign  controlled  companies,  specially  the
 foreign  owned  जी  refinery  companies,  have
 been  drawing  heavily  on  their  reserves  in
 order  to  declare  high  dividends  resulting  in
 increased  remittances  abroad.  Government
 have  now  taken  a  decision  whereunder
 remittance  facilities  in  respect  of  dividends
 declared  by  00%  foreign  owned  companies,
 wholly  or  in  part  out  of  reserves,  will  be
 coditional  on  the  Reserve  Bank  being  satis-
 fied,  (i)  that  the  reserves  have  been  drawn
 upon  only  for  maintaining  the  dividend
 quantum  at  the  average  of  the  previous
 5  years  or  at  10%  of  the  paid  up  capital,
 whichever  is  more,  (ii)  that  the  drawal  on
 reserves  does  not  exceed  10%  of  the  total  of
 the  paid  up  capital  and  free  reserves  of  the
 company  at  beginning  of  the  year  and
 (iii)  that  the  balance  of  free  reserves  left
 after  the  drawal  does  not  fall  below  5%  of
 the  total  of  the  paid  up  capital  and  reserves
 as  in  (ii)  above.

 सेवा  मुक्त  आपात  कमीशन  प्राप्त
 अधिकारियों  को  सिविल  सेवाओं

 में  प्राथमिकता

 *4i4.  श्री  जगन्नाथ  राव  जोशी  :  क्या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सेवा  मुक्त  आपात  कमीशन
 प्राप्त  अधिकारियों  को  सिविल  सेवाओं  में
 प्राथमिकता  देने  और  उनको  रोजगार  को  गारंटी
 देने  के  बारे  मे सरकार  मे  कोई  नीति  निर्धारित
 की  है;  और

 (ख)  यदि  हाँ,  तो  तत्संबंधी  ब्यौरा  क्या

 है?
 रक्षा  मंत्री  (भी  जगजीवन  राम)  :  (क)

 और  (ख).  सेवा  मुक्त  आपात  किसान  प्राप्त

 अफसरों  को  पुनर्व्यवस्थित  करने  के  लिए  विभिन्न

 कदम  उठाए  गए  हैं।  इन  उपायों  का  उल्लेख

 करते  हुए  एक  विवरण  सभा  के  पटल  पर  रख

 दिया  गया  है।
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 विवरण

 (क)  और  (ख).  सेवा  मुक्त  आपात
 कमीशन  प्राप्त  अफसरों  को  सिविल  नौकरियों
 में  या  निजी  रोजगार  योजना  मे  पुनथ्यंवस्थित
 करने  के  लिए  उठाए  गए  विभिन्न  कदम  निम्न
 प्रकार  हैः--

 .  सेवा  मुक्त  आपात  कमीशन  प्राप्त

 अक्स  रों/अल्पकालीन  कमीशन  प्राप्त  अफसरों
 के  लिए  अखिल  भारतीय  तथा  केन्द्रीय  सेवाओं
 दोनों  में  स्थायी  तथा  दीर्घकालीन  अस्थायी
 रिक्त  स्थानों  को  सीधी  भरती  के  द्वारा  भरने
 के  लिए  निम्नलिखित  आरक्षण  किए  गए  है

 आई  ए  एस/आई  एफ  एस.  20  प्रतिशत
 आई  पी  एस  27  प्रतिशत

 क्लास-त  25  प्रतिशत

 क्लास-तथा  27  प्रतिशत

 अखिल  भारतीय  तथा  केन्द्रीय  सेवाओं  के
 आरक्षित  रिक्त  पदों  को  सघ  लोक  सेवा  आयोग
 की  प्रतियोगिता  परीक्षाओं  के  आधार  पर  केवल
 आपात  कमीशन  प्राप्तअल्पकालीन  कमीशन
 प्राप्त  अफसरों  में  से  भरा  जाता  है।  उन्हे  केवल
 तीन  प्रश्न-पत्तों  नामतः  निबंध,  सामान्य  इंगलिश
 तथा  सामान्य  ज्ञान  में  परीक्षा  देनी  होती  है।
 उनके  मामले  में  आयु  सीमा  को  शिथिल  किया
 गया  है  तथा  निर्धारित  आयु  सीमा  नामक,  24
 बे  अगस्त  की  तारीख  कमीशन  पूर्व  प्रशिक्षण
 में  भर्ती  होने  के  वर्ष  म ेलिया  जाता  है।

 2.  राज्य  सरकारे  भी  अपने  यहाँ  क्लास  I
 तथा  क्लास  पर  (गैर  तकनीकी)  पदों  को  सेवा

 मुक्त  आपात  कमीशन  प्राप्त  अफसरों  के  लिए

 कुछ  प्रतिशत  आरक्षित  करने  के  लिए  सहमत
 हो  गई  हैं  1

 3.  शैक्षणिक  योग्यताओं  में  भी  आपात
 कमीशन  प्राप्त  अफसरो/अल्पकालीन  कमीशन
 प्राप्त  अफसरों  के  लिए  शिथिल  की  अनुमति
 दी  गई  है  जहाँ  पर  उनके  अध्ययन  में  सेना  मे
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 भर्ती  होने  के  कारण  बाधा  पड़ी  हो  तथा  जिसके
 फलस्वरूप  वह  सिविल  सेवाओं  में  नियुक्तियों
 के  लिए  न्यून  तक  शैक्षणिक  योग्यता  डिग्री  अजित
 ने  कर  सके  हो  ।

 4.  सेवा  मुक्त  आपात  कमी छान  प्राप्त

 अफसरो/अल्पकालीन  कमीशन  प्राप्त  अफंसरों,
 जिनके  पास  इजीनिर्यारिंग  डिग्री  है,  उनके  लिए
 क्लास  T  तथा  IL  सेवा  के  32  प्रतिशत  रिक्त  पदों
 को  आरक्षित  किया  गया  था  |  अब  इसे  घटा  कर
 27  प्रतिशत  कर  दिया  गया  है  क्योंकि  अनुसूचित
 जन  जातियो  के  लिए  आरक्षण  को  बढ़ा  दिया
 गया  है।  उम्मीदवारों  का  चयन  सच  लोक  सेवा
 आयोग  के  लिखित  परीक्षा  के  स्थान  पर  तकनीकी
 साक्षातकार  द्वारा  किया  जाता  है  t

 5.  आपात  कमीशन  प्राप्त  अफसर  जिन्हें
 बैंकों  में  पदोन्नति  प्राप्त  हुई  थी  तथा  जिन्हें
 स्थायी  कमीशन  के  लिए  उपयुक्त  नहीं  माना
 गया  है  कम  से  कम  जे०  सी०  मो०  के  रैक  में
 प्रत्यावर्तित  शुद्धता  स्वेच्छा  के  आधार  पर  किया
 जायगा  तथा  प्रत्येक  मामले  को  उसके  गुणावगुण
 के  आधार  पर  जाँचा  जायगा  ।

 6.  राज्य  सरकारों  से  अनुरोध  किया  गया

 है  कि  वहू  सेवा'  मुक्त  आपात  कमीशन  प्राप्त
 अफसरो  को  उनके  औद्योगिक  क्षेत्र  मे  सहकारी
 संगठन  के  रूप  मे  प्रयास  करने  के  लिए  सब

 सुविधाएं  जिसमे  वित्त,  तकनीकी  जानकारी,
 बच्चा  माल,  इत्यादि  शामिल  हैं,  जुटाएं

 7.  इस  मंत्रालय  के  अन्तर्गत  महानिदेशालय

 पुर्नस्थापना  में  एक  विशेष  अफसर  को  आपात
 कमीशन  प्राप्त  अफसरों  को  अपना  खुद  रोजगार
 चलाने  को  दिदा  मे  छोटे  उद्योग  चलाने  तथा

 कृषि  आदि  के  लिए  मार्ग  दर्शन  कराने  के  लिए

 नियुक्त  किया  गया  है  |

 8.  आपात  कभी हन  प्राप्त  अफसरों  को

 सहायता  देने  के  लिए  बहुत  से  व्यावसायिक,
 औद्योगिक  तथा  कामिक  प्रबंध  के  कोसों  की
 व्यवस्था  की  गई  है।  अभी  तक  ऐसे  कोसी  में
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 253  आपात  कमीशन  प्राप्त  अफसरों  ने  प्रशिक्षण
 लिया  है।

 9.  केन्द्रीय  सरकार  के  अन्तर्गत  विभिन्न
 सार्वजनिक  क्षेत्र  के  संस्थानों  को  जोर  दिया  जा

 रहा  है  कि  वे  आपात  कमीदान  प्राप्त  अफसरों
 को  अपने  यहाँ  खपाएं  ।  इसी  प्रकार  से  प्रयास
 निजी  क्षेत्र  की  संस्थानों  से  भी  इस  मंत्रालय  के
 अन्तर्गत  महानिदेशालय  पुनर्स्थापन  के  विशेष
 अफसर  जो  दिल्ली  तथा  बम्बई  में  स्थित  है
 कर  रहे  है  1

 l0.  स्टेट  बैक  आफ  इंडिया  ने  तथा  अन्य

 राष्ट्रीयकरण  किए  गए  बैकों  ने  जहाँ  सीधी  भर्ती

 होती  है,  अफसर  संवर्ग  में  20  प्रतिशत  से  25
 प्रतिशत  तक  पद  आपात  कमीशन  प्राप्त  अफसरों
 के  लिए  आरक्षित  किए  हैं  ।

 ll.  संध  लोक  सेवा  आयोग  ने  इस  पर
 विचार  करना  स्वीकार  किया  है  कि  सर्वेक्षण  में
 प्रशिक्षण  प्राप्त  आपात  कमीशन  अफसरों  को
 भारत  के  सर्वेक्षण  विभाग  मे  नियुक्त  करने  के

 लिए  विचारा  जाए  तथा  वास्तव  में  जो  योग्य

 पाए  गए  है  उन्हे  भारत  सर्वेक्षण  विभाग  में  खपा
 लिया  गया  है  या  नौकरी  देने  के  लिए  पेशकश  की
 गई  है।

 12.  भूतपूर्व.  आपात  कमीशन  प्राप्त
 अफसरों/अल्पकालीन  कमीशन  प्राप्त  अफसरों
 को  देश  में  निम्नलिखित  प्रशिक्षण/उच्चतर
 शिक्षा  प्राप्त  करने  के  लिए  ब्याज  मुक्त  2,000
 रुपए  तक  संस्वीकत  करने  की  एक  योजना  लागू
 की  जा  घुकी  है  1

 (क)  व्यवसायिक  प्रशिक्षण,  (ख)  प्रबंध
 प्रशिक्षण,  (ग)  डिग्री  या  ऊपर  के  शेक्षणिक
 अध्ययन  करने  के  लिए  ।

 Report  of  the  Stady  Group  set  up  to
 assess  the  difficulties  of  Small

 Scale  Drug  Manufacturing
 Units

 *47,  SHRI  2.  CHITTIBABU:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 @®  the  salient  features  of  the  Report  of
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 the  Small  Scale  Study  Group  set  up  to  assess
 the  difficulties  of  Small  Scale  drug  manu-
 facturing  units  as  a  result  of  Drugs  (Prices
 Control)  Order,  1970;  and

 (b)  the  action  taken  by  Government
 thereon  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE):
 (a)  The  important  recommendations  con-
 tained  in  the  Report  of  the  Small  Scale  Study
 Group  are  furnished  in  the  statement  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT—-  1753/72.)

 Decline  in  Number  of  Entrants  to
 N.D.A.  and  I.M.A,

 *4i8.  SHRIR.  S.  PANDEY:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  there  has  been  a  sharp  dec-
 line  in  the  number  of  entrants  to  the
 National  Defence  Academy  and  Indian  Mili-
 tary  Academy  during  the  last  three  years;

 (0)  if  so,  whether  Government  have
 analysed  reasons  therefor;  and

 (c)  the  steps  taken  to  remedy  the  situa-
 tion  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Nationalisation  of  Wholesale  Trade
 of  Foodgrains,  Cement,  Sugar

 and  Coarse  Cloth

 #419,  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  :

 (a)  whether  it  is  proposed  to  nationalise
 the  wholesale  trade  of  foodgrains,  cement,
 sugar  and  coarse  cloth;  and

 (9)  if  so,  the  broad  outlines  of  the  pro-
 posal  ?
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):  (७)
 and  (b).  Decisions  in  regard  to  nationalisa-
 tion  of  any  branch  of  economic  activity  are
 taken  in  the  light  of  the  public  interest,  The
 Government  is,  however,  already  carrying  on
 a  considerable  volume  of  wholesale  trade  in
 major  foodgrains  through  the  public  procure-
 ment  and  distribution  system.  As  from
 January,  972  arrangements  have  also  been
 made  for  60  per  cent  of  sugar  output  to  be
 sold  through  fair  price/ration  shops,  Releases
 of  sugar  from  the  factories  are  also  regu-
 lated.  Arrangements  have  been  made  with
 the  textile  mills  for  producing  00  million
 square  metres  of  controlled  cloth  per  quar-
 thr;  the  question  of  devising  suitable  distri-
 bution  arrangements  is  under  examination.
 Control  over  the  price  and  distribution  of
 cement  has  been  in  existence  for  a  number
 of  years.

 Financial  Assistance  from  Canada

 *420,  SHRI  P.  GANGADEB  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  talks  have  been  held  between
 the  representatives  of  India  and  Canada
 regarding  India’s  development  programmes;

 (b)  whether  Canada  has  indicated  its
 desire  to  make  substantial  increase  in  her
 aid  to  India;  and

 (c)  if  so,  the  extent  of  increase  pro-
 posed  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):  (a)
 Yes,  Sir.  The  talks  centered  round  Canadian
 Assistance  for  the  year  972-73,

 (b)  and  (c).  A  precise  aid  commitment
 could  not  be  indicated  by  the  Canadiau  re-
 presentatives  as  the  Canadian  Cabinet  had
 not  yet  approved  economic  assistance  alloca-
 tions  for  the  year  972-73.

 Arrears  of  Excise  Duty  in  Bihar

 2780.  KUMARI  KAMLA  KUMARI  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  total  amount  of  arrears  of  Cen-
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 tral  Excise  duty  in  Bihar,  District-wise  for
 the  last  two  years;

 )  the  number  of  such  cases  pending
 for  more  than  two  years;  and

 (c)  the  steps  being  taken  to  realise  the
 arrears  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  The  total  amount  of  Central
 Excise  Duty  pending  realisation  for  the  last
 two  years  in  Bihar  is  Rs.  5,77,54,000,  The
 district-wise  break-up  is  as  under  ;

 District  Amount  (Rs.  000)

 l.  Singhbhum  3,04,83
 2.  Ranchi  (including

 Santha!  Parganas
 District)  2,47

 3.  Dhanbad  1,49,
 4.  Hazari  Bagh  20
 5,  Sahabad  (including

 Palamu  District)  3,12
 6.  Gaya  76
 7.  Monghyr  2,33,92
 8.  Patna  1,31
 cs  Bhagalpur  76

 10.  Chhapra  9,67
 .  Muzaffarpur  6,78
 12.  Motihari  ‘5,70
 13.  Darbhanga  2,45
 1A,  Purnea  (including

 Saharsa  District)  4,08

 (b)  45,382  cases.

 (c)  A  substantial  portion  of  the  demands
 has  been  disputed  in  the  courts  of  law  as
 also  in  Appeals  and  Revision  Applications
 before  the  departmental  authorities.  More
 than  Rs.  244  lakhs  is  pending  before  the
 law  courts  and  is  therefore,  sub-judice.  About
 Rs.  47  lakhs  have  been  blocked  up  in
 Appeals  and  Revision  Applications.  Nearly
 Rs.  2  lakhs  have  been  referred  to  proyin-
 cial  authority  for  realisation.  The  rest  of  the
 amount  i.e.  about  Rs.  74  lakhs  is  under
 persuasive  action,
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 Arrears  of  Income  Tax  in  Bihar

 (2781.  KUMARI  KAMLA  KUMARI:
 Wil  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  names  of  individuals  and  firms
 in  Ranchi,  Giridih,  Patna  and  |  Daltongan)
 against  whom  arrears  of  Income-tax  of
 Rs.  l  lakh  and  over  are  still  outstanding
 together  with  the  amount  of  Incom-tax  out-
 standing  against  them;  and

 (b)  the  action  taken  by  Government
 against  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (bo).  The  requisite  parti-
 culars  as  on  31-3-1972  are  being  collected
 and  will  be  laid  on  the  Table  of  the  House
 as  early  as  possible.

 Loans  sanctioned  to  Engineering
 and  Medical  Graduates  by

 Nationalised  Banks  in
 Bibar

 2782.  KUMARI  KAMLA  KUMARI  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  number  of  Engineering  Graduates
 and  Medical  Graduates  who  applied  for
 loans  from  the  nationalised  banks  since
 nationalisation  in  Bibar;  and

 (b)  the  number  of  the  applicants  who
 were  granted  loans  and  the  amount  of  loans
 granted  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  and  (b).
 Data  regarding  advances  to  engineering  and
 medical  graduates  is  not  maintained  separa-
 tely  as  asked  for  by  the  Hon’ble  Member.
 However,  advances  to  such  persons  are
 covered  under  the  categories  of  small-scale
 industries  and  professional  and  self-employed
 Persons.  Data  in  respect  of  advances  to
 these  categories  in  Bihar  State  as  at  the  end
 of  December,  97  is  given  below  :
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 Advances  by  Nationalised  Banks

 Category  No.  of  Amount
 borrowal  outstanding
 accounts  (Rs,  lakhs)

 Small-scale
 industries  855  504°6

 Professional  and
 Self-employed
 persons  558  6°82

 Note:  Figures  are  provisional.

 Arrears  of  Income  Tax  in  Bihar

 2783.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  total  amount  of  arrears  of  Income
 tax  in  Bihar,  District-wise  at  the  end  of  year
 (1971-72;  and

 (b)  the  steps  taken  so  far  to  realise  the
 arrears  and  the  outcome  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  8.
 GANESH):  (a)  and  (b).  The  requisite
 particulars  are  being  collected  and  will  be
 laid  on  the  Table  of  the  House  as  early  as
 possible,

 Number  of  Oil  Refineries  in  India

 2784,  KUMARI  KAMLA  KUMARI  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  the  total  number  of  Oil  Refineries
 in  India  at  present  and  the  number  of  Oil
 Refineries  Government  propose  to  set-up
 during  the  Fourth  Five-Year  Plan  period  with
 their  proposed  capacity;

 (b)  whether  any  preference  will  be  given
 to  economically  backward  areas  like  Chhota-
 nagpur  in  Bihar;  and

 (c)  if  so,  the  decision  of  Government  In
 this  regard  ?
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 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a).  There  are  in  all  nine  oi!  refineries  at
 present  in  India,  out  of  which  five  are  in  the
 Public  Sector.  In  addition  to  a  refinery  with
 a  capacity  of  2°5  million  tonnes  per  annum
 under  construction  at  Haldia  in  West  Bengal
 which  is  expected  to  go  on  stream  by  the
 middle  of  1973,  the  Government  have
 approved  a  proposal  for  setting  up  of  an  oil
 refinery  at  Bongaigaon  in  Assam  with  a
 capacity  of  3  million  tonnes  per  annum.
 Another  proposal  to  set  up  an  oil  refinery
 in  the  North-West  region  of  the  country
 with  a  capacity  of  about  6  million  tonnes
 per  annum  is  also  under  consideration  of
 the  Government.  No  decision  in  regard  to
 its  location  has  yet  been  taken.  Both  these
 Projects  are  expected  to  be  commissioned
 during  thr  Fifth  Plan  period.

 (a)  and  (c).  Locations  for  new  refincries
 have  to  be  governed  largely  by  techno-
 economic  considcrations.

 Policy  Regarding  Foreign  Majority
 Industrial  Concerns

 2785.  SHRI  SHASHI  BHUSHAN  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  Government  have  changed
 their  policy  regarding  foreign  investment;

 (b)  if  so,  the  salient  features  thereof;

 (c)  whether  Government  have  any  pro-
 posal  to  acquire  51  per  cent  shares  in  a
 foreign  majority  industrial  concern  in  the
 national  interest;  and

 (d)  if  so,  the  steps  proposed  to  be  taken
 in  this  direction  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)  :  (a)
 and  (b).  No,  Sir.  Government  have  not
 made  any  change  in  their  foreign  investment
 policy,  which  is,  broadly,  to  welcome  foreign
 capital,  on  a  minority  basis,  in  fields  where
 it  has  a  real  contribution  to  make.

 (c)  No,  Sir.

 (a)  Does  not  arise.
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 Warsaw  Convention  of  2549  en  Com-
 pensation  to  International

 Passengers

 2786.  SHRI  VAYALAR  RAVI;  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government  have  accepted
 the  955  amendment  to  the  Warsaw  Con-
 vention  of  929  at  Hague  on  compensation
 to  international  passengers;

 (b)  whether  any  claim  has  been  received
 from  the  victims  of  the  Kampam  air  crash,
 which  occurred  towards  the  end  of  971  for
 compensation  according  to  this  Convention;
 and

 (c)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  No,  Sir.  However,  it  is  proposed  to
 introduce  legislation  to  amend  the  Indian
 Carriage  by  Air  Act,  934  to  give  effect  to
 the  provisions  of  The  Hague  Protocol  of
 1955,

 (b)  Indian  Airlines  have  reccived  some
 claims  for  compensation,  but  these  are  not
 related  to  The  Hague  Protocol.

 (c)  All  claims  are  being  considered
 expeditiously  in  accordance  with  applicable
 laws,  Agreements  and  Conventions.

 Compensation  to  Victims  of  Kampam
 Air  Crash

 2787.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  the  total  amount  of  compensation
 given  to  the  victims  of  Kampam  Air  Crash
 occurred  towards  the  end  of  971;  and

 (b)  the  amount  of  compensation  given
 to  each  victim  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  and  (b).  The  information  is  given  in  the
 attached  statement.
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 Statement

 Claims  received  by  Indian  Arlines  from  the  relatives  of  deceased/injured  passengers
 are  awaiting  settlement  pending  completion  of  legal  formalities,

 The  amount  of  compensation  payable  by  Indian  Aurlines  in  case  of  death  or  any  bodily
 injury  4s  indicated  hereunder

 Passengers  :
 (i)  For  death  or  any  bodily  injury  or  wound  suffered  by  the  passenger  which  results  in

 permanent  disablement  incapacitating  him/her  from  engaging  in  or  being  occupied
 with  his/her  business  or  occupation  :

 (a)  in  case  of  4  passenger  of  2  or  more
 years  of  age  on  the  date  of  accident  Rs,  42,000  00

 (9)  in  case  of  passenger  below  2  years
 of  age  on  the  date  of  accident  Rs  21,000  00

 (u)  In  the  event  of  any  bodily  myury  suffered  Rs.  40°00  per  day  for  a
 by  the  passenger  which  results  m  tempo-  penod  during  which  he/
 rary  disablement  entirely  preventing  him/  she  cotinues  to  be  so
 her  from  attending  to  his/her  usual  disabled,  or  a  sum  of
 business  or  occupation  or  duties  :  Rs  8,000  00  whichever

 i5  less.

 The  above  risk  has  been  covered  under  the  policy  issued  by  tha  Life  Insurance  Cor-
 poration  of  India.

 Crew
 The  amount  of  compensation  payable  by  Indian  Airlines  im  case  of  death  or  disable-

 ment  of  crew  members  ts  governed  by  the  Corporation’s  Service  Rules,  Compensation  payable
 m  this  case  is  as  follows  :

 Commander  Rs.  80,000  plus  36  times
 basic  salary  :  Total  Rs,  3,59,200°00

 First  Officer  Rs  70,000  plus  36  times
 besic  salary  :  Total  Rs.  ,08,60°00

 Air  Hostess  Rs.  42,000  plus  36  times
 (two)  basic  salary  :  Total  Rs.  59,4600°0  (each)

 Compensation  amounting  to  Rs.  2,48,390°00  has  been  paid  to  the  nominees  of  the
 Captain  and  the  two  Air  Hostesses.  As  regards  the  fourth  crew  member,  the  claim  will  be
 settled  on  completion  of  legal  formalities.  The  claims  in  respect  of  the  deceased  passengers
 will  be  settled  one  by  one  as  soon  as  the  legal  requirements  are  met

 Smuggling  on  Kerala  Coast  Kerala  coast  during  the  yeais  970-71  and
 97i-72  and  the  total  amount  involved

 2788.  SHRI  VAYALAR  RAVI:  Will  therein;
 the  Minister  of  FINANCE  be  pleased  to
 state  :  (b)  whether  the  smuggling  business  on

 Kerala  coast  is  on  the  increase;  and

 (a)  the  total  number  of  smuggling  cases  (c)  if  so,  the  steps  taken  or  proposed  to
 detected  by  the  Customs  authorities  on  the  be  taken  to  check  this  trend  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  The  total  number  of  smug-
 gling  cases  detected  by  the  Customs  authorities
 on  the  Kerala  coast  during  the  years  970-71
 and  971-72  and  the  amounts  involved
 therein  are  as  under  :

 Year  No.  of  cases  Amount  involved
 1970-71  42  Rs,  86,08,853
 1971-72  534  Rs,  78,78,422
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 (b)  and  (c).  It  is  not  possible  to  say
 whether  smuggling  on  Kerala  coast  is  on  the
 increase  or  not.  However,  the  Government
 have  taken  various  administrative,  legislative
 and  economic  measures  to  combat  smuggling
 into  the  country.  Some  of  the  important
 measures  taken  by  the  Government  are  as
 under  :

 Systematic  collection  and  follow  up  of
 information,  keeping  a  watchful  eye  on  the
 suspected  smugglers,  rummaging  of  suspected
 vessels  or  aircraft,  and  checking  of  vulnerable
 sectors  along  the  coast  and  the  land  frontiers.
 Some  senior  officers  of  the  rank  of  Collectors
 of  Customs,  Additional  Collectors  of
 Customs  and  Assistant  Collectors  of  Customs
 have  been  posted  in  vulnerable  areas  to
 look  after  anti-smuggling  work  exclusively.
 Some  confiscated  launches  and  a  number
 of  vehicles  have  been  placed  at  the  disposal
 of  Customs  Officers.  Customs  Act,  1962  has
 been  amended  making  additonal  provisions
 to  take  specific  measures  for  the  purpose  of
 checking  illegal  import  and  export  of  certain
 commodities  and  facitiating  their  detention.
 These  measures  are  kept  under  constant
 Teview.

 World  Bank  Loan  for  Development  of
 Coal  Mines  in  Private  Sector

 2789.  SHRI  PRATAP  SINGH  NEGI:
 Wil!  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  of  India  have
 given  any  undertaking/understanding/  assu-
 rances  to  the  World  Bank  when  they  con-
 tracted  the  Rs.  7  crore  loan  for  the  develop-
 ment  of  the  coal  mines  in  private  sector;

 (b)  if  so,  the  nature  and  the  exact  wor-
 ding  of  such  an  undertaking/understanding/
 assurance;  and
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 (c)  whether  all  the  instalments  of  the
 loan  have  been  paid  in  time  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):  (a)
 and  (b).  In  the  context  of  a  loan  of  $  35
 million  (of  $  28°9  million  has  been  utilised
 and  the  balance  cancelled)  given  by  the
 World  Bank  in  96i  for  the  import  of
 equipment  by  private  sector  collieries,
 Government's  policies  at  that  time  regarding
 the  development  of  the  coal  industry  in  the
 private  sector  were  explained  to  the  Bank.
 The  various  covenants  have  been  set  forth
 in  the  Loan  Agreement,  a  copy  of  which  is
 available  in  the  Library  of  Parliament.
 Section  5:04  (b)  of  the  Loan  Agreement  pro-
 vides  that  the  Government  of  India  and  the
 World  Bak  shall  from  time  to  time  exchange
 views  through  their  representatives  with
 regard  to  matters  relating  to  the  purposes  of
 the  Loan  and  the  maintenance  of  the  service
 thereof  and  that  the  Government  of  India  shall
 promptly  inform  the  Bank  of  any  condition
 which  interferes  with,  or  threatens  to  inter-
 fere  with,  the  accomplishment  of  the  pur-
 poses  of  the  Loan  or  the  maintenance  of  the
 scrvice  thereof.

 (c)  Yes,  Sir.

 Financial  Assi  for  Famin
 Relief  Works  in  Tamil  Nada

 2790.  SHRI  MUHAMMAD  SHERIFF  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  ;

 (a)  whether  the  State  Government  of
 Tamil  Nadu  had  approached  the  Central
 Government  for  financial  assistance  for
 famine  relief  works;  and

 (b)  if  so,  the  amount  of  assistance  asked
 for  and  the  decisions  taken  by  Government
 in  the  matter  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  No  such  request  was  received
 from  the  Government  of  Tamil  Nadu  in
 1971-72,

 (b)  Does  not  arise,
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 Namber  of  POWs  in  India  and  Pakistan
 Rank-Wise  and  Sector-Wise

 2791.  SHRI  DEVINDER  SINGH
 GARCHA :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  the  number  of  Pakistani  Prisoners  of
 War  held  by  India  during  Indo-Pakistan  con-
 flict,  rank-wise  and  sector-wise;

 (b)  the  number  of  Indian  Prisoners  of
 War  held  by  Pakistan,  rank-wise  and  sector-
 wise;  and

 (c)  the  number  of  Prisoners  of  War
 exchanged  till  now  with  Pakistan  ?

 THE  MINISTER  OF  DEFCNCE  (SHRI
 JAGJIVAN  RAM)  :

 Eastern Western  Total
 Sector  Sector

 (a)  Army
 Officers  7  £,082  1,689
 3005  8  1,943,  1,951
 ORs  296  $0,121  50,417
 (including  NCOs)
 NCslZ  l  704  705
 Para—  Military  226  18,091  8,3:7
 Navy

 Officers  9l  9]
 POs  —_  ‘18k  8i
 Ratings  1,105  1,105
 NCSE  32  32
 Air  Force

 Officers  59  59
 WOs  5  i5
 Airmen  755  755
 NCsE  a  6  6

 Total:  538  74,715  75,  325

 (b)  Army

 Major  l
 Capt.  4  I  5
 2/Lt.  3  3
 Sub,  6  i  7
 Nb  Sub.  9  9
 Hay,  35  I  6
 L/Hav.  2  2
 Naik.  36  2  38
 L/Nk.  44  2  46
 Sepoy  389  l  400
 NCSE  2  2

 Total-  53  8  529
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 Air  Force
 Wing  Cdr.  |  I
 Squadron

 Leader  2  2
 Flight  Lt.  6  6
 Fg.  Offi.  3  3

 Total:  —‘2  erential  42
 Border  Security
 Force
 Sub  Inspectors  3  3
 Head  Constables  }  —_  iI
 Naiks  6  6
 L/Naiks  7  7
 Constables  57  57
 Followers  8  8

 Total:  92  =  9
 J&K  Militia
 L/Naik  2  —_  2
 Sepoy  2  2

 Total:  4  a  4

 Unidentified  व

 (०)  Pakistani  Prisoners  62
 Indian  Prisoners  48

 Number  of  Def  Personnel  Killed,
 Wounded  and  Missing,  Rank-Wise

 and  Sector-Wise

 2792.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  the  number  of  Defence  Services
 personnel  wounded  during  the  Indo-Pakistan
 conflict,  rank-wise  and  sector-wise;

 (b)  the,  number  which  was  declared
 mussing,  rank-wise  and  sector-wise;

 (c)  the  number  of  missing  personnel  who
 have  since  been  traced  as  Prisoners  of  War
 in  Pakistan;  and

 (d)  the  number  of  Defence  Services
 personnel  who  have  lost  their  lives,  rank-wise
 and  sector-wise  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  to  (d).  Information
 is  contained  in  the  statements  I  to  lV  iaid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT  154/72.)
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 Employment  to  Defence  Personnel
 Disabled  during  War

 2793.  SHRI  DEVINDER  SINGH
 GARCHA :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  ;

 (a)  the  number  of  Soldiers  and  Officers
 of  Armed  Forces  disabled  during  the  last
 Indo-Pak  war  and  who  have  since  been  pro-
 vided  with  alternative  employment  by  Govern-
 ment;  and

 (b)  the  number  of  soldiers  and  Officers
 who  have  been  provided  with  employment
 by  private  sector  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  and  (b).  Armed
 Forces  personnel  disabled  during  the  last
 Indo-Pak  war  are  still  undergoing  treatment
 in  Military  Hospitals.  Government  are  making
 necessary  arrangements  so  as  to  provide
 employment  to  them  at  the  time  their  reten-
 tion  or  reluase  is  decided.

 Aid  For  Bangla  Desh  Refugees

 2795.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  Government  of  India
 had  made  an  rppeal  to  the  ७.  N.  Focal  Point
 to  makea  callon  the  international  com-
 munity  for  additional  contributions  to  meet
 the  expenses  for  the  rehabilitation  of  mullions
 of  Bangla  Desh  evacuees  from  India;  and

 (b)  if  so,  the  reaction  of  U.  N.  Focal
 Point  thercto  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  Yes,  Sir,
 the  Government  of  India  had  presented  an
 Aide  Memoire  to  the  U.  N.  Focal  Point  to
 this  effect  on  2i  January,  1972.  A  copy  of
 this  Aide  Memoire  is  placed  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.  LT—
 1755/72.)

 (b)  Based  on  this  Aide  Memosire,  the
 ए,  N.  High  Commissioner  for  Refugees  had
 addressed  an  appeal  to  all  Member  Govern-
 ments  for  immediate  additional  contributions,
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 Escape  Lid  by  2.  oOo.  Ws,  io  India

 2796.  SHRI  NAWAL  KISHORE
 SHARMA  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  Government's  Attention  has
 been  drawn  to  a  news-itcm  appearing  in  the
 ‘Indian  Express’  dated  the  9th  March,  972
 which  referred  to  the  attempt  by  the  Pakis-
 tani  Prisoners  of  War  to  break  away  from
 the  camp;

 (b)  if  so,  the  facts  of  the  incident;

 (c)  whether  representatives  of  the  Inter-
 national  Committee  of  Red  Cross  were
 allowed  to  visit  the  camp  and  whether  an
 enquiry  has  been  held  into  the  matter;  and

 (d)  if  so,  the  outcome  of  the  enquiry  and
 the  measures  taken  to  prevent  the  recurrence
 of  such  incidents  ?

 THE  MINISTER  OF  DEFLNCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  Yes,  Sir.

 (b)  The  prisoners  attempted  to  over-
 whelm  the  escort  and  some  of  them  tried  to
 snatch  the  rifle  of  a  member  of  the  escort.
 The  other  prisoners  numbering  some  500
 rushed  towards  the  fencing  and  the  gate  in
 an  obvious  attempt  to  break  out.  The  escort
 had  to  open  fire  when  the  prisoners  went  out
 of  control  and  advanced  towards  the  guards.

 (०)  Yes,  Sir.

 (d)  The  Chief  Delegate  of  the  Interna-
 tional  Committee  of  Red  Cross  in  India,  in
 his  report  after  the  visit  of  a  Red  Cross  team
 to  the  Camp,  has  stated  that  fire  was  opened
 when  prisoners  has  gone  out  of  control  and
 were  advancing  towards  the  guards.

 Adequate  security  measures  exist  in  all
 Prisoners  of  War  Camps.

 Raid  by  Income-Tax  Officials
 in  Delhi

 2797.  SHRI  MUHAMMAD  SHERIFF  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  ;

 (a)  whether  Income-tax  Officials  conduc-
 ted  a  raid  in  Delhi  on  8th  March,  3972  at
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 a  private  residence  and  recovered  certain
 documents  regarding  the  alleged  income-tax
 violations;  and

 (b)  if  so,  the  brief  facts  of  the  case  ?

 THE  MINISTER  OF  STATE.  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  Yes,  Sir.

 (b)  The  Income-tax  Department  conduc-
 ted  a  search  of  the  residential  and  business
 premises  of  two  persons  in  Delhi  on  8th
 March,  1972  and  seized  certain  books  of
 accounts  and  documents.  One  of  the  per-
 sons  has  gone  in  writ  questioning  the  legality
 of  the  search  and  the  assessment  proceedings
 have  been  stayed  by  the  Delhi  High  Court.

 Representation  of  M  Ps.  in  Public
 Undertakings

 2799.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whethe:  it  is  proposed  to  give  re-
 presentation  to  the  elected  Members  of  Parlia-
 ment  on  the  Board  of  Durectors  of  Public
 Sector  Undertakings;  and

 (b)  if  ro,  the  broad  outlines  of  the  pro-
 posal  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  Government  have
 decided  that  the  Boards  of  Directors  of
 Public  Undertakings  may  include  part-time
 members  from  outside  the  Government  who
 should  be  persons  with  proven  ability  in  the
 fields  of  industrial,  coramercial  or  financial
 enterprise  or  in  administration  or  in  trade
 union  organisation.  While  there  is  no  pro-
 posal  as  such  to  give  representation  to
 elected  Members  of  Parliament  on  the  Boards
 of  Directors  of  Public  Undertakings,  indi-
 vidual  members  may  be  so  appointed.  In
 making  such  appointment,  Government  will
 also  take  into  consideration  the  provisions
 of  the  Parliament  (Prevention  of  Disquali-
 fication)  Act,  959  (No.  40  of  959)  etc.
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 Steps  to  Moderniee  Indian  Drug
 Industry

 2800.  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Indian  Drug  Industry  is
 backward  and  its  products  costly;  and

 (b)  if  so,  the  steps  taken  by  Government
 to  modernise  it  ?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)  and
 (b).  The  drug  industry  has  made  very
 significant  progress  in  recent  years  and  asa
 consequence,  a  wide  variety  of  essential  and
 life  saving  bulk  drugs  which  were  hitherto
 being  imported  e.g.  Antibiotics,  Sulpha  drugs,
 Vitamins,  hormones,  etc.,  ale  currently  pro-
 duced  in  the  country  involving  intricate
 manufacturing  operations.  Further,  conti-
 nuing  effoits  ate  being  made  by  the  industry
 to  modernise  the  operations  over  a  wide
 front  with  a  view  to  keeping  abreast  of
 developments  elsewhere.  As  regards  prices
 of  finished  formulations,  they  compare
 favourably  with  those  prevailing  in  other
 countries.

 उद्योगों  हारा  राजनैतिक  दलों  को
 दिया  गया  चन्दा

 2802.  श्री  हुकम  मन्द  कछवाय  :  क्या
 कम्पनी  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  l  जनवरी,  970  के  पश्चात

 कुछ  राजनीतिक  दलों  को  विभिन्न  उद्योगों  द्वारा

 चुनाव  के  लिए  धन  दिया  गया  है;

 (ख)  यदि  हाँ,  तो  उक्त  अवधि  में  चुनावों
 के  लिए  कितनी  धनराशि  चन्दे  के  रूप  में  दी

 गई;  और

 (ग)  इस  संबंध  में  सरकार  की  क्या  प्रति-
 क्रिया  है?

 कम्पनी  कार्य  मंत्रों  (भी  रघुनाथ  रेड्डी)  :

 (क)  से  (ग).  एकाकी  उद्योगपतियों  या  साझे-
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 दारी  फर्मों  द्वारा  राजनीतिक  दलों  को  चुनाव
 निधि  के  संबंध  में  दिये  गये  चन्दे  की  सरकार  के
 पास  कोई  सूचना  नहीं  है।  जबकि  28  मई,  969
 से  कम्पनियों  को  इस  प्रकार  के  चन्दे  देने  की

 कानूनी  निषेधाज्ञा  दे  दी  गई  है,  फिर  भी
 राजनीतिक  दलों  या  राजनीतिक  उद्देश्य  हेतु
 एकाकी  या  साझेदारी  फर्मों  द्वारा  चन्दा  दिये
 जाने  से  निषेध  करने  का  कोई  कानून  नहीं  है

 Planning  and  Implementation  of
 Down  Stream  Projects  of  Naphtha

 Cracker  in  Baroda

 2803.  SHRI  PRABHU  DAS  PATEL:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Union  Government  have
 given  consent  tothe  planning  and  _  imple-
 mentation  of  Down  Stream  Projects  of  the
 Naphtha  cracker  in  Boroda;

 (b)  if  so,  whether  any  foreign  exchange
 will  be  required;  and

 (c)  the  total  cxpenditure  involved  in
 Down  Stream  Projects  there  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND

 असम  64

 दिल्ली  5

 गुजरात
 हरियाणा  54  2
 हिमाचल  प्रदेश  7

 जम्मू  तथा  कश्मीर  ]

 केरल  P|  l
 मध्य  प्रदेश  ]  i

 महाराष्ट्र  7  4

 मणिपुर  24

 मंसूर  ]

 पंजाब  62  ]

 राजस्थान  हा  —
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 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  The  estimated  expenditure  is
 Rs.  2°4!  crores  for  the  following  down-
 stream  projects  in  the  public  sector  :

 qd)  Acrylonitrile  Rs.  5°85  crores
 (2)  Polybutadiene

 Rubber
 (3)  Polypropylene
 (4)  Low  Density  Poly-

 ethylene  Rs.  7°98  crores
 (5)  Detergent  Alkylate  Rs.  2°92  crores
 (6)  Ethylene  Glycol  Rs.  9  0  crores
 (7)  Acrylic  Fibre  Rs.  23°89  crores

 Rs.  3°50  crores
 Rs.  18'87  crores

 पाकिस्तान  में  भारतीय  युद्ध  बन्दियों
 को  राज्य-वार  संख्या

 2804.  श्री  महा दीपक  सिह  वाक्य:  क्या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 पाकिस्तान  मे  नज़र बन्द  भारतीय  युद्ध  बन्दियों
 की  राज्य-वार  संख्या  क्या  है  ?

 रक्षा  मंत्री  (श्री  जगजीवन  रास)  :

 Prrbirtirat

 ddd
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 ]  2  3  4  5

 तमिलनाडु  5  _  5
 उत्तर  प्रदेश  54  2  —_  56
 पश्चिम  बंगाल  2  ५  2

 मेघालय  [4  4
 मिजो  राम  8  _—  8

 नागालैंड  8  8

 नेपाल  08  08

 हरिपुरा  I  l

 नेफा  —_  l

 पहचान  रहित  —_  I

 we  =  529  12  4  546

 (इसमे  एक  कामिक  ऐसा  भी  है  जिसकी  पहचान  नहीं  हो  सकी  )

 उपर्युक्त  आँकड़ो  में  सीमा  सुरक्षा  दल  के  92  कामिक  शामिल  नही  है  जो  पाकिस्तान  मे  युद्ध
 बन्दी  घोषित  किये  गये  है  7  उनका  विवरण  प्राप्त  किया  जा  रहा  है

 गुम  हुये  सैनिकों  की  राज्यवार  संख्या

 2805.  श्री  महा दीपक  सिह  वाक्य  :
 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 गत  भारत-पाकिस्तान  युद्ध  के  दोरान  भारतीय
 समस्त  सेनाओ  के  गुम  हुए  जवानों  और  अफसरों
 की  राज्यवार  संख्या  क्या  है  ?

 रक्षा  मंत्री  (शी  जगजीवन  शाम)  सूचना
 सभा  के  पटल  पर  रखे  गए  विवरण  में  दी  गई  है
 [प्रस् यालय  में  रखा  गया  t  देखिये  संख्या  एल०
 #o—756/72]

 Agreements  for  Aid  from  U.S.A.

 2808.  SHRI  JYOTIRMOY  BOSU :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  the  text  of  the  various  agreements  under
 which  U.  S.  Aid  assistance  has  been  received
 by  India  till  date  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)  :
 Copies  of  all  agreements,  entered  into  with
 U.  S.  for  development  assistance  have  been
 sent  to  the  Parliament  Library,  as  soon  as
 each  was  signed  and  these  may  kindly  be
 perused,

 Construction  of  a  Fertilizer  Plant
 for  Bangla  Desh

 2809.  SHRI  N.E.  HORO:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  whether  India  has  offered  to  con-
 struct  a  Fertilizer  plant  for  the  agricultural
 development  of  Bangla  Desh;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE)  :
 (a)  and  (b).  There  has  been  some  exchange
 of  thought  about  possible  areas  of  collabora-
 tion  between  the  two  countries,  but  no
 specific  proposals  in  regard  to  construction
 of  a  fertilizer  plant  in  Bangla  Desh  have  so
 far  been  received,

 Benefit  of  FR-r2eC  to  Assistants
 and  Stenographers

 28i0.  SHRI  S.  M.  BANERJEE;  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ६

 (a)  whether  benefits  of  FR  22-C  have
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 been  given  to  some  of  the  Assistants/Steno-
 graphers  on  their  promotion  from  Class  III
 Posts  to  Class  IL  posts  and  whether  similar
 benefits  have  been  denied  to  some  others  in
 the  same  category  and  if  so,  the  reasons  for
 this  discrimination;

 (b)  whether  Government  propose  to
 extend  the  benefits  to  all  those  who  are
 promoted  from  a  Class  IIT  post  of  Assistant/
 Stenographer  with  lower  pay  scale  to  a
 higher  post  of  Assistant/Stcnographer  in
 Class  JJ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (b).  Benefit  of  FR.  22-C
 is  admissible  in  the  case  of  appointment  to  a
 post  involving  duties  and  responsibilities
 higher  than  those  attached  to  the  lower  post
 held  by  an  officer  previously.  The  appoint-
 ment  of  a  stenographer  Class  III  to  the  post
 of  stenographer  Class  II  does  not  involve
 assumption  of  higher  duties  and  res-
 ponsibilities.  The  benefit  of  FR  22-C  is
 not,  therefore  admissible  in  such  cases.  In
 order  to  ensure  uniformity  of  treatment,
 Ministries  had  been  advised  in  June,  970
 to  review  all  cases  where  benefit  of  FR  22-C
 had  been  incorrectly  allowed  by  them  and
 to  have  the  pay  refixed  under  FR  22  (a)  (ii),
 and  treat  the  resultant  drop  m  pay  if  any  as
 personnel  pay  to  be  absorbed  in  future
 increases  in  pay.  However,  appointments  to
 the  post  of  Assistant  Class  IL  from  Steno-
 grapher  Class  III  are  treated  as  involving
 assumption  of  higher  duties  and  responsibili-
 ties  and  the  benefit  of  FR  22-C  is  admissible
 itt  such  cases.

 (c)  Does  not  arise  in  view  of  the  position
 explained  above.

 Percentage  of  Scheduled  Caste  and
 Scheduled  Tribe  Employees  in

 Ordnance  Factories

 28l!.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  the  percentage  of  Scheduled
 Castes  and  Scheduled  Tribes  employees  in
 the  Ordnance  Factorics  is  less  than  the
 percentrge  fixed  by  Government;  and
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 (b)  if  so,  the  steps  taken  by  Government
 in  this  respect  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRL  VIDYA
 CHARAN  SHUKLA)  :  (a)  Yes;  Sir.

 (b)  In  implementing  the  instructions
 issued  by  the  Department  of  Personnel  in
 regard  to  the  employment  of  Scheduled  Caste/
 Scheduled  Tribe  candidates  against  reserved
 vacancies,  the  Employment  Exchanges  are
 Specifically  requested  to  sponsor  sufficient
 Scheduled  Caste/Scheduled  Tiibe  candidates
 80  as  to  enable  the  departments  to  select  the
 Tequired  percentage  of  these  candidates.  The
 cases  where  sufficient  numbers  do  not  become
 available,  the  vacancies  are  carried  forward
 till  such  time  as  they  can  be  finally  filled  up
 or  have  to  be  de-reserved  according  to  the
 instructions  in  force.

 Purchase  of  Surgical  Instruments  from
 Indian  Drugs  and  Pharmaceuticals

 Ltd.,  by  an  American  Party

 28i2.  SHRI  BANAMALI  PATNAIK  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whethere  au  American  party  has
 agreed  to  buy  $  6  milhon  worth  of  surgical
 instruments  from  the  Soviet-aided  Indan
 Drugs  and  Pharmaceuticals  Ltd.;

 (b)  whethere  the  deal  has  been  finalised;

 (c)  if  so,  the  salient  features  thereof  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  प्र,  R.  GOKHALE)  :
 (a)  No,  sir.

 (b)  and  (c).  Do  not  arise.

 Demand  Made  by  Pensioners’  Organisa-
 tion  Regrding  Appointment  of  a

 Pension  Commission

 2813.  SHRI  BANAMALI  PATNAIK  :
 SHRI  VEKARIA  :

 Will  the  the  Minister  of  FINANCE  be
 pleased  to  state  ;

 (a)  whether  the  All-India  Organisation
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 of  Pensioners  has  urged  upon  Government
 to  appoint  a  Pension  Commission  to  look
 into  the  grievances  of  nearly  ten  million
 pensioners  in  India;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OE  FINANCE  (SHRI  K.  R.
 GANESH)  :  fa)  Yes,  Sir.

 (b)  It  is  proposed  to  consider  in  due
 course  the  question  of  grant  of  relief  to
 Central  Govrnment  Pensioners  in  the  light
 of  general  recommendations  of  the  Third  Pay
 Commission  in  the  matter  of  pensienary
 benfits  for  serving  Government  servants.
 Appointment  of  a  Commission  for  looking
 into  the  problems  of  Pensioners  does  not
 seem  necessary  in  the  circumstances,

 Ammunition  Seized  from  a  House
 in  Kalyan  (Bombay)

 2814,  SHRI  VAYALAR  RAVI  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  a  large  quantity  of  ammuni-
 tion  meant  for  the  Army  has  been  seized
 from  a  house  m  Kalyan  near  Bombay;

 (b)  whether  Government  have  made  an
 enquiry  to  find  out  as  to  how  this  ammuni-
 tion  had  reached  there;  and

 (c)  if  so,  the  findings  of  the  enquiry  and
 the  action  taken  to  punish  the  culprits  and
 to  prevent  the  recurence  of  such  incidents  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  :  (a)  Government
 have  no  information  in  this  regard.

 (७)  and  (c).  Do  not  arise.

 8,  C.  and  5.  T.  employed  on  Daily  Wages
 in  L.  I.  CG,  India,  Cuttack

 2815.  SHRI  ARJUN  SETHI  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  ;

 (a)  the  number  of  persons  belonging  to
 the  Scheduled  Castes  and  Scheduled  Tribes
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 who  wereemployed  as  daily  wage  labourers  in
 Cuttack  Divisional  Office  of  Life  Insurance
 Corporation  of  India,  during  the  year,  971;

 (b)  the  number  of  Class  IV  employees
 and  Class  ITI  employces  including  technical
 employees,  like  phone-operators,  Electricians,
 Stenoes,  Typists  etc.,  belonging  to  Scheduled
 Castes  and  Scheduled  ‘Tribes  appointed
 in  the  said  office  during  the  last  three  years;

 and

 (c)  the  number  of  Development  Officers
 belonging  to  Scheduled  Castes  and  Scheduled
 Tribes  appointed  tn  the  said  Office  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)  :
 (a)  The  desued  information  is  not  available
 as  no  Caste-wise  statistics  of  daily  wage
 labourers  are  maintained  by  the  L.  I.  ron

 (b)  The  number  of  Class  III  and  Class
 IV  employees  belonging  to  the  Scheduled
 Castes  and  Schduled  Tribes  appointed  by  the
 Cuttack  Divisional  Office  of  the  LIC  during
 the  last  three  years  is  given  below  :

 Number  of  employees  belonging Year
 to  Scheduled  Castes  and

 Scheduled  Tribes

 Class  ITI  Class  IV

 1968-69  None  One
 1969-70  One  None
 1970-71  Five  Two

 (c)  The  Cuttack  Divisional  Office  has
 not  appointed  any  Development  Officer
 belonging  to  the  Scheduled  Castes  and
 Scheduled  Tribes.

 कराधान  और  राष्ट्रीय  आय
 की  वृद्धि  दर

 2816.  श्री  मूलचन्द  डागा  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  95]  से  आज  तक  प्रत्यक्ष  कर  और
 अप्रत्यक्ष  कर  दोनों  में  मिलाकर  कुल  कितने
 प्रतिशत  बुद्धि  हुई  है;
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 (@)  क्या  राष्ट्रीय  आय  भी  उसी  में  बढ़ी
 है;  और

 (ग)  यदि  हाँ,  तो  उसकी  प्रतिशतता  क्या

 है?

 वित्त  मंत्री  थी  यवावन्तराव  चला)  :

 (क)  से  (ग).  एक  विवरण  सभा  पटल  पर  रख
 दिया  है।  |  ग्रंथालय  में  रखा  गया  ।  देखिये
 संख्या  L.  T.—757/72.]

 विश्वविद्यालयों  के  छात्रों  के  लिए  राष्ट्रीय
 कैडेट  कोर  का  प्रशिक्षण

 28I7  श्री  मूलचन्द  डागा  :  क्या  रक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  विश्वविद्यालयों  के  छात्रों  के
 लिए  राष्ट्रीय  कैडेट  कोर  मे  शामिल  होना  अनि-
 कार्य  है;  और

 (ख)  उन  विश्वविद्यालयों  के  नाम  क्या  है
 जहाँ  यह  प्रशिक्षण  आरम्भ  किया  गया  है  ?

 रक्षा  मंत्री  (श्री  जगजीवन  राम)  :  (क)
 तथा  (ख).  एन०  सी०  सी०  अधिनियम  तथा
 उसके  अन्तर्गत  बनाए  गए  नियमों  के  अनुसार,
 एन०  सी०  सी०  का  प्रशिक्षण  छात्रों  की  किसी
 भी  श्रेणी  के  लिए  अनिवार्य  नहीं  है।  एन०  सी०
 सी०  का  प्रशिक्षण  अनिवार्य  हो  या  ऐच्छिक  यह
 हर  विश्वविद्यालय  अपने  अपने  छात्रों  के  संबंध
 में  निर्णय  करता  है।  केवल  कुछ  ही  विश्व-
 विद्यालयों  ने  एन०  सी०  सी०  प्रशिक्षण  को  अनि-
 बायें  रखा  है,  शेष  ने  इसको  ऐच्छिक  कर  दिया

 है।  सम्पूर्ण  विश्वविद्यालयों  की  एक  सूची,  यह्
 दिखाते  हुए  कि  कहाँ  कहाँ  एन०  सी०  सी०
 प्रचलित  है  और  अगर  है  तो  अनिवार्य  रूप  में

 है  अथवा  ऐच्छिक  रूप  में,  बनाई  जा  रही  है
 और  यथा  समय,  सभा  पटल  पर  रख  दी
 जायेगी  ।
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 Decline  in  U.  8.  Aid

 2818,  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  the  extent  of  decline  in  U.S.  aid  and
 its  effect  on  India’s  development  since  1969,
 year-wise  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)  :  The
 trend  in  development  aid  authorised  by  USA
 to  India  for  the  3  financial  years  (April-
 March)  since  969  is  as  follows  :

 1969-70,  Rs.  52°  crores
 1970-71  Rs.  149-1  crores
 (1971-72,  Rs.  261  crores

 Consequert  on  the  U.  S.  decision  to  suspend
 a  part  of  their  non-project  assistance  to
 India,  the  authorised  amounts  available  for
 utilisation  during  97]  and  972  has  been
 reduced  by  an  amount  of  Rs,  65:69  crores.

 Government  of  India's  policy  is  to  reduce
 progressively  the  dependence  on  foreign  aid
 and  our  development  plans  have  been  drawn
 up  with  this  end  in  view.  The  decline  in
 U.  S.  aid  over  the  years  has  not,  therefore,
 materially  affected  our  economic  develop-
 ment,

 राष्ट्रीयकृत  बेकों  द्वारा  ग्रामीण  क्षेत्रों  में
 किसानों  को  दिए  गए  ऋण

 2819.  श्री  नाथूराम  अहिरवार  :  क्या
 विस  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  राष्ट्रीयकृत  बैकों  द्वारा  अप्रैल,
 97]  से  3]  अक्तूबर,  97]  तक  कितना  धन
 ग्रामीण  क्षेत्रों  में  किसानों  को  कण  के  रूप  में
 दिया  गया;

 (ख)  पाँच  एकड़  से  कम,  l0  एकड़  से

 कम,  20  एकड़  से  कम  और  20  एकड़  से  अधिक

 भूमि  वाले  किसानों  को  दिये  गए  ऋण  की  राध्या
 कितनी  है;

 (ग)  क्या  5  एकड़  से  कम  भूमि  वाले
 किसानों  को  ऋण  देने  से  संबंधित  सरका री  नीति
 का  राष्ट्रीयकृत  बैंकों  न ेपालन  किया  है;  और
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 (घ)  यदि  हाँ,  तो  किस  सीमा  तक  और
 यदि  नहीं,  तो  इसके  क्या  कारण  है  ?

 वित्त  मंत्री  (श्री  यधशवन्तराव  चह्वाण)  :

 (क)  राष्ट्रीयकृत  बको  ने  कृषि  के  लिए  सीधे
 जो  वित्त  व्यवस्था  की  थी  उसकी  बकाया  राशि
 मार्च  और  अक्तूबर,  97)  के  अन्तिम  शुक्रवार

 (1)  5  एक्ट  भूमि  वाले  और  उससे  कम

 भूमि  वाले  किसान

 (2)  5एवं  से  अधिक  भूमि  वाले  किसान

 (ग)  तथा  (भ)  किसानों  को  दिये  गये
 सीधे  ऋणो  में  सम्पूर्ण  रूप  से  जो  वृद्धि  हुई  है
 उससे  पता  चलता  है  कि  बैंकों  को  इस  संबंध  मे
 जो  हिदायतें  दी  गई  थी  उनका  पालन  लगभग
 सभी  बैक  कर  रहे  है।  इसके  अलावा,  स्थिति
 की  समय  समय  पर  समीक्षा  की  जाती  है  और
 समय  समय  पर  उपयुक्त  कार्रवाई  की  जाती  है।

 पेट्रोल  मे  सिद दी  के  तेल  की  सिलावट  करना

 2820.  श्री  नाथूराम  अहिरवार  :  क्या

 पेट्रोलियम  और  रसायन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  सरकार  के  पास  ऐसी  शिकायते
 आई  हैं  कि  कुछ  पेट्रोल  पम्पो  पर  पेट्रोल  मे

 मिट्टी  का  तेल  मिलाया  जाता  है  जिसके  कारण
 मोटर  गाड़ियों  के  इंजनों  को  भारी  हानि  हो
 रही  है,

 (ख)  इस  प्रकार  की  भ्रष्ट  गतिविधियों
 को  रोकने  के  लिए  सरकार  द्वारा  क्या  कार्यवाही
 की  गई  है;  और
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 को  क्रमश  134.72  कमजोर  142  44  करार
 रुपए  थी  |

 (ख)  बैंकों  द्वारा  इस  प्रकार  मॉक  तैयार

 नही  किय  जात  जिसका  प्रश्न  से  उन्हों  है  |

 राष्ट्रीयकृत  ब्लेडों  द्वारा  किसानो  जो  उनकी  भूमि
 के  आकार  के  अनुसार  दिये  गहरे  अग्नि मां  का
 ब्यौरा  दिसम्बर  970  तक  उपलब्ध  है  जो  कि
 इस  प्रकार  है

 (क्रोध  रुपये  में)

 खातो  की  समस्या  बकाया  रकम

 219,345,  24  80
 87  50 1,88,  554

 (ग)  कितने  व्यक्तियों  को  दंड  दिया  गया
 है  और  उनकी  क्या  दस  दिया  गया  है  ?

 विधि  और  स्थान  तथा  पेट्रोलियम  और
 रसायन  मंत्री  (क्रि  एच  ०  आर०  गोखले)  :  (क)
 तेल  कम्पनियों  द्वारा  इस  प्रकार  वी  केबल  तीन
 शिकायतें  की  गई  है  ।

 (ख)  और  (ग)  एक  मामले  म॑  व्यापारी
 की  मिट्टी  के  तेल  वी  ऐजेन्सी  समाप्त  वी  गई  है,
 दूसरे  मामले  में  शिकायत  का  प्रणाम  नहीं  दिया
 गया  था  और  तीसरे  मामले  में  जाँच  कार्य
 जारी  है  ।

 यह  निश्चित  करने  के  लिए  कि  स्टाक  में
 किसी  प्रकार  की  मिलावट  नही  की  जा  रही  है,
 भारतीय  तेल  निगम  का  क्षेत्रीय  स्टाफ  फुटकर
 विक्रय  केन्द्रों  की  आकस्मिक  जाँच  पड़ताल
 करता  है  ।

 ग्लोब  मोटर्स  कम्पनी,  नई  दिल्ली  द्वारा
 श्रान्त  किये  गये  डिपाजिट

 (2821  श्री  ईश्वर  चौधरी  :  क्या  कम्पनी
 कार्य  मत्ती  यह  बताने  की  बरपा  करेंगे  कि  :

 (क)  क्या  ग्लोब  मोटर्स  कम्पनी,  नई



 67  Written  tnswers

 दिल्ली  न  बहुत  से  लागा  से  वन  (डिपाजिट्स)
 प्राप्त  किया  था  तथा  जमाकर्ताओं  को  इन्हें
 वापिस  करने  में  वह  असमर्थ  रही,

 (ख)  क्या  अब  दिल्ली  उच्च  न्यायालय  ने

 इस  कम्पनी  के  लोगो  की  जमा  राशि  को  किश्तो
 में  लौटाने  का  निर्णय  दिया  है,

 (ग)  क्या  कम्पनी  ने  न्यायालय  के  निर्णय
 को  कार्यरूप  नहीं  दिया  है,  और

 (घ)  यदि  हाँ,  ता  जमाकर्ताओं  के  हितों
 की  सुरक्षा  के  उद्देश्य  से  सरकार  का  विचार  इस
 मामले  में  कोई  कार्यवाही  करने  का  है  ?

 कम्पनी  कार्य  मंत्री  (क्रि  रघुनाथ  रेडडी)  :

 (क)  तथा  (ख)  हाँ,  श्रीमन्

 (ग)  तथा  (घ)  सूचना  संग्रहीत  की  जा  रही
 है  और  सभा  पटल  पर  प्रस्तुत  कर  दी  जाएगी  ।

 अमर  जबान  ज्योति

 2822  श्री  हुकम  चन्द  कछवाय  :  क्या
 रक्षा  मत्री  यह  बताने  की  क्या  करेगे  कि

 (क)  दिल्ली  स्थिति  दिया  गेट  पर  जलने
 वाली  अमर  जवान  ज्योति  में  कस  प्रकार  के
 ईंधन  का  उपयोग  चिया  जाता  है  Y

 (ख)  इस  पर  अब  तक  कुल  कितना  व्यय

 हुआ  है  तथा  प्रतिदिन  होने  वाला  व्यय  अनुमानत
 कितना  है,  और

 (ग)  इस  ज्योति  को  कब  तक  प्रज्ज्वलित
 रखा  जाएगा  ?

 रक्षा  मंत्री  (शी  जगजीवन  राम)  (क)
 भारतीय  आयल  कुकिंग  गैस  प्रयोग  किया  जाता

 है  1

 (ख)  (4)  3  मा,  972  तक  गैस  पर

 कुल  व्यय  23,610  रुपये  हुआ  था  ।
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 (2)  1 अप्रेल,  972  से  दैनिक  औसत  व्यय
 53  रुपये  प्रतिदिन  है।

 (ग)  जब  तक  अधिक  स्थायी  व्यवस्था
 वर्तमान  या  वैकल्पिक  स्थान  पर  नहीं  हो
 जाती  है।

 केरल  में  कार्य  कर  रहे  राष्ट्रीयकृत
 लेको  को  शालाएं

 2823  श्री  हुकम  प्चस्द  कछवाय  :
 श्रीमती  भागी  तनकप्पत  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  वित्तीय  वर्ष  1970-71  और  1971-
 72  में  केरल  में  राष्ट्रीयकृत  बको  की  कितनी
 शाखा ये  काम  कर  रही  थी  और  वर्ष  972-73,
 में  राज्य  भे  कितनी  शाखा ये  खोले  जाने  की
 सम्भावना  है,  और

 (ख)  गत  दो  वर्षो  मे  राष्ट्रीयकृत  बैंको
 ने  कृषि  और  लघु  उद्योगों  के  विकास  के  लिए
 कुल  कितनी  धनराशि  के  ऋण  दिए  ?

 वित्त  मंत्री  (को  यशवंतराव  चह्वाण)  :

 (क)  केरल  में  काम  करने  वाले  4  राष्ट्रीयकृत
 बैंको  के  कार्यालयों  की  संख्या  3i  मार्च,  297]
 और  जनवरी,  972  को  (सबसे  हाल  की  उपलब्ध

 सूचना  के  अनुसार)  क्रमश  265  और  288  थी।
 1972-73  के  दौरान  राष्ट्रीयकृत  बैंकों  द्वारा
 राज्य  8  और  कार्यालय  खोले  जाने  कीं
 सम्भावना  है  1

 (ख)  केरल  मे  राष्ट्रीयकृत  बैकों  द्वारा

 कृषि के  लिए  और  लघु  उद्योगो ंके  लिए  दिये
 गये  ऋणों  के  संबध  में  बकायों  रकम  इस
 प्रकार  है
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 (i)  कृषि  (प्रत्यक्ष  और  अप्रत्यक्ष  दोनों)
 (2)  लघु  उद्योग
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 |  जज  कसी  मे)
 970  और  1971*

 के  अन्तिम  शुक्र वारों  को बकाया  रकम

 53821  744°82
 33  86 6003

 Defence  Personnel  Wounded  and
 Disabled  during  War

 2824.  SHRI  P.  NARASIMHA  REDDY:
 SHRI  CHINTAMANI  PANI-

 GRAHI  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  the  number  of  Indian  defence  per-
 sonnel  belonging  to  Army,  Navy  and  Air
 Force  who  were  wounded  and  disabled  during
 the  recent  Indo-Pak  conflict;  and

 (b)  how  many  of  them  belonged  to  the
 cadre  of  Officers  and  how  many  to  other
 ranks  ?

 THE  MINISTER  OF  DFEFNCE
 (SHRI  JAGJIVAN  RAM):  (a)  and  (b).

 Army  “Navy  Air  Force

 Wounded/Officers  427  5  27
 fDisabled  JCOs  310

 ORs  7822  9  38

 8559  24  65

 World  Bank  Assi:  for  the  5,  ्
 Phase  of  Cochin  Fertiliser  Project

 2825,  SHRI  C.  CHITTIBABU:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  the  quantum  of  world  bank  assis-
 tance  given  for  second  phase  of  Cochin
 Fertilizer  Project;  and

 (b)  when  the  Second  Phase  is  scheduled
 to  be  completed  ?

 #  अनन्तिम

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI!-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)
 Twenty  million  dollars

 (9)  By  middle  of  974,

 Export  Potential  for  Indian  Armour

 2826.  SHRI  २.  S.  PANDEY:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  there  has  been  marked  im-
 Provement  in  the  export  market  for  the
 armour  manufactured  m  Indian  Ordnance
 Factories  during  the  recent  past;

 (b)  whether  negotiations  have  been  held
 with  some  countries  for  the  export  of  Indian
 armour  receutly;  and

 (c)  if  so,  whether  any  agreement  has  also
 been  signed  in  this  regard  after  the  recent
 Indo-Pak  War  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  The  export  of
 armour  has  not  yet  been  undertaken  in  view
 of  our  own  requirements.

 (b)  and  (c).  Do  not  arise.

 Anti-Submarine  Exercise  in  Indian
 Ocean  by  U.  S.  A.

 2827.  SHRI  H.  M.  PATEL:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  the  United  States  has  plan-

 +  Since  the  wounded  personnel  are  largely  still  under  treatment  and  since  their  disability
 will  be  known  only  when  the  treatment  is  completed,  separate  figures  in  respect  of
 *swounded”  and  “disabled”  are  not  available.
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 ned  anti-submarine  exercise  in  the  Indian
 Ocean;  and

 (b)  if  so,  :eaction  of  the  Government  of
 India  in  this  regard  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  :  (a)  Government
 have  no  information  in  this  respect.

 (b)  Government’s  view  that  the  Indian
 Ocean  area  should  remain  as  a  zone  of  peace
 and  free  from  great  power  rivairies  is  well
 known  to  the  House.  However,  under  inter-
 national  law,  the  high  seas  can  be  used  by
 all  countries.

 Survey  of  Country’s  Oil  Resources
 by  O.N  G.C.

 2828.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  the  places  where  the  O.  N.  G.  C.  is
 now  conducting  survey  for  oil  deposits;

 (b)  the  places  likely  to  be  selected  for
 survey  in  the  immediate  future;  and

 (c)  the  projects  of  survey  recommended
 by  the  State  Governments  to  the  O.N.G.C.
 during  the  Jast  three  years  and  the  projects
 on  which  decision  by  the  O.N.G.C.  18°  still
 pending  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE)  :
 (a)  Geological  surveys  are  being  conducted
 in  various  areas  in  Himachal  Pradesh,  Uttar
 Pradesh,  Madhya  Pradesh,  Rajasthan,
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 Mahatashtra,  Andhra  Pradesh,  Tamil  Nadu,
 Kerala,  Mysore,  Meghalaya,  Assam,  Aruna-
 chal  Pradesh,  Tripura  and  Andaman  Islands.
 Geophysical  surveys  are  being  conducted  in
 various  areas  in  Gujarat,  Rajasthan,  Hima-
 chal  Pradesh,  Uttar  Pradesh,  West  Bengal,
 Assam,  Orissa,  Andhra  Pradesh  and  Tamil
 Nadu.

 (b)  The  surveys  are  likely  to  be  conduc-
 ted  in  the  areas  onshore  and  offshore  adjoin-
 ing  those  in  which  they  are  being  conducted
 at  present.

 (c)  No  specific  projects  have  been  re-
 commended  by  the  State  Govts.  although
 suggestions  have  been  made  in  some  cases
 for  conducting  surveys/drilling  in  their  States.
 Wherever  the  surveys  were  considered  necess-
 ary  from  geological  point  of  view  and  were
 considered  feasible  taking  into  account  the
 availability  of  instruments  and  equipment
 required,  the  work  has  been  taken  up,

 Institutional  Credit  Ad  ed  to
 Wholesale  Traders

 2830.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 states  the  total  annual  institutional  credit  ad-
 vanced  to  the  whole-sale  traders  and  mill-
 owners  of  foodgrains,  cement,  sugar,  coarse
 cloth  during  the  last  three  years  and  the  rise
 in  the  prices  of  those  commodities  during  the
 same  period  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):  =  In-
 formation  regarding  credit  facilities  extended
 by  Scheduled  Commercial  Banks  to  mills
 and  others  against  stocks  of  foodgrains,
 sugar  including  Khandsari  and  Cotton  Tex-
 tiles  including  Yarn  are  given  below  :

 Scheduled  Commercial  Banks’  Outstanding  Advances  against  Stocks
 (Rs,  crores)

 Advances  against/to  As  on
 June  13,  June  12,  June  11,

 969  970  397]

 \.  Foodgrains  246°4  2i5°9  25°3
 To  Mills  42°]  5°5  30°0
 To  others  2343  200°4  i85°3

 2.  Sugar  (including  khandsari)  48°2  209°8  86°4
 To  factories  4°5  2045,  76°7
 To  others  66  54  9°7
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 3.  Cotton  Textiles  (including  yarn)
 To  Textile  Mills
 To  others

 2283
 57°4

 3  4

 “or  2798
 72°3  i85-7

 70°9  85-4  941

 The  Index  Number  of  whole-sale  prices
 (Base  96I-62)  of  foodgrains  and  sugar
 showed  a  decline  of  4°6%  and  10%  res-
 pectively  during  Mid-June  1971  over  the
 prices  in  Mid-June  969,  while  prices  in  res-
 pect  of  Cotton  Manufactures  registered  an
 increase  of  4 BY  during  the  same  period.

 Similar  information  in  respect  of  Cement
 will  be  collected  and  laid  on  the  Table  of
 the  House.

 Establishment  of  Camping  Sites  at
 Badarama  in  District  Sambalpur

 (Orissa)

 2831.  SHRI  7.  GANGADEB:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVI-
 ATION  be  pleased  to  state  :

 (a)  whether  Government  propose  to
 establish  camping  sites  at  Badarama  in
 District  Sambalpur  (Orissa)  along  with  a
 landing  ground  for  attracting  tourists  there;
 and

 (b)  if  so,  when  the  constructiou  work  is
 likely  to  start  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  and  (b).  The  location  of  camping  sites
 at  various  places  tn  the  country  is  under
 examination.

 There  isno  proposal  to  construct  an
 aerodrome  at  Badarama.

 1972-73  का  सामान्य  बजट  पेश  किये
 जाने  के  बाद  मूल्यों  में  हुई  ऋद्धि

 2832.  श्री  रामावतार  शास्त्री  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सन  1972-73  का  बजट  लोक

 सभा  में  पेश  होते  ही  कुछ  वस्तुओं  के  मूल्यों  में

 वृद्धि  हो  गई  है  1

 (ख)  यदि  हाँ,  तो  कितनी  वृद्धि  हुई  और,

 (ग)  सरकार  ने  इस  संबंध  में  क्या  कार्यवाही
 की  है?

 वित्त  मंत्री  (श्री  यशवंतराव  अब्बास)  :

 (*)  से  (ग).  थोक-मूल्यों  का  सूचकांक
 (96I-62=00),  I]  मार्च,  972 को  अन्त

 होने  वाले  सप्ताह  (बजट-पूर्व  सप्ताह)  25  मा,
 I972  को  समाप्त  होने  वाले  सप्ताह  तक  की
 अवधि  में  192°5  से  घट  कर  192-1  हो  गया

 है।  यद्यपि  इस  अवधि  में,  कुछ  वस्तुओं  के  मूल्यों
 में  सीमान्तिक  वृद्धि  हुई  है  किन्तु  कुछ  अन्य

 वस्तुओं  की  कीमतें  घटी  भी  है।  सरकार  की
 राजस्व  संबधी  नीति  का  एक  मुख्य  उद्देश्य  है--
 ऐसे  तरीकों  से  साधन  जुटाना  जिससे  मूल्यों  में

 बुद्धि  न न  हो,  तथा  विकास  भिन्न  व्यय  पर  पर्याप्त
 नियंत्रण  रखना।  मूल्यों  को  अनावश्यक  रूप  से

 बढ़ने  से  रोकने  के  लिये  मुद्रा-संबंधी  तथा  भौतिक
 नियंत्रणों  का  भी  उपयोग  किया  जाता  है

 बतेंमान  सैनिकों  और  सूत पूर्व  सैनिकों
 को  खेती  योग्य  भूमि  आवंटित

 करने  संबंधी  योजना

 2833.  श्री  रामावतार  शास्त्री  :  क्या  रक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  वर्तमान  सैनिकों
 और  भूतपूर्व  सैनिकों  को  खेती  योग्य  भूमि
 आवंटित  करने  की  कोई  योजना  बना  रखी  है;

 (ख)  यदि  हाँ,  तो  तत्संबंधी  ब्यौरा  क्या  है;
 और
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 (7)  गत  तीन  वर्षों  में  वर्तमान  एवं  भूत-
 पूर्व  सैनिकों  को  दी  गई  भूमि  का  राज्यवार
 ब्यौरा  क्या  है  ?

 रक्षा  मंत्री  (६. |  जग जोबन  राम)  :  (क)
 तथा  (ख).  भूतपूर्व  सैनिक  को  भूमि  का  आबटन
 राज्य  सरकारें  करती  है,  जो  उन्हे  नग्नता  प्रदान
 करती  है  ।  केन्द्रीय  सरकार  ने  एक  योजना  45
 परिवारों  को  अरुणाचल  मे  तथा  000  परिवारों
 को  ग्रेट  निकोबार  द्वीप  समूह  में  बसाने  की

 बनाई  हैं  ।

 (ग)  अपेक्षित  सूचना  को  सब  राज्य

 सरकारो/प्रशासनों  से  एकत्रित  करने  में  काफी
 समय  और  श्रम  लगेगा  जो  कि  प्रयोजन  के

 अनुरूप  नहीं  होगा  |

 {udian  Airlines  Service  to  areas  with
 Limited  Access

 2834,  SHRI  RANA  BAHADUR
 SINGH  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  whether  Indian  Aulines  propose  to
 serve  the  relatively  smaller  communities  in
 areas  with  limited  access  and  if  so,  the  broad
 outlines  thercof;

 (b)  the  type  of  aircrafts  to  be  used  for
 the  purpose;  and

 (0)  whether  private  airlines  are  proposed
 to  be  given  a  share  in  the  operations  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  and  (b)..  Indian  airlines  in-
 tends  gradually  to  expand  its  network  to
 serve  such  areas  keeping  in  view  opera-
 tional,  technical  and  economic  considerations.
 Necessarv  studies  are  being  conducted  nm
 regards  (o  its  future  fleet  requirements.

 (c)  Under  the  Air  Corporations  Act
 1953,  the  provision  of  civil  air  services
 ig  the  country  is  the  responsibility  of  the
 national  domestic  carrier  Private  airlines  can,
 however,  be  permitted  to  operate  on  sectors
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 not  served  by  Indian  Airlines  subject  to  their
 complying  with  Rules  and  Regulations  in  this
 regard,

 Proposal  to  bring  Jabal,  on  the
 Air  Map

 2835.  SHRI  RANA  BAHADUR
 SINGIL:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  whether  Government  propose  to
 bring  Jabalpur  on  the  air  map  of  the
 country;  and

 (b)  if  so,  when  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  and  (b).  There  is  no  such  proposal  in
 the  current  plan.

 Go  Slow  Agitation  started  by  the
 Engineers  of  Indian  Airlines

 2836.  DR.  RANEN  SEN  :
 SHRI  AMAR  NATH  CHAWLA  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  Engincers  of  Indian  Airlines
 have  recently  resorted  to  go  slow  agitation;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  Government  have  taken  in

 the  matter  ?

 THE  MINISER  OF  TOURISM  AND
 CIVIL  AVIATION  :  (DR.  KARAN
 SINGH):  (a)  Yes,  Sit.  The  maintenance
 engineers  are  taking  an  unusally  long  time  to
 Services  aure  craft,

 (b)  The  previous  wage  agreement  having
 expired,  the  All  India  Aircraft  Maintenance
 Engineers  Association  is  demanding  a  consi-
 derable  increase  in  emoluments.  The  offer
 made  by  the  Corporation  has  not  been
 accepted  by  the  Association.

 (c)  The  management  of  Indian  Airlines
 has  been  discussing  the  matter  with  the
 Association  and  has  informed  it  of  its
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 willingness  to  refer  the  matter  to  arbitration
 or  adjudication.

 Recommendations  of  the  Expert
 Committee  for  Selection  of

 Site  for  setting  up  of  a
 Petro-Chemical

 Complex

 2837.  SHRI  NAWAL  KISHORE
 SHARMA  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state  :

 (a)  whether  the  Expert  Committee  sct
 up  for  selection  of  site  fur  sctting  up  Petio-
 Chemreal  Complex  has  given  ifs  recommen-
 dations  to  government;

 (b)  if  so,  the  most  surtable  site  recom-
 mended  by  the  Committee  for  the  Complex;
 and

 (०)  the  decision  taken  by  Goveinment
 on  the  report  of  the  Committee  ?

 THE  DEPUIY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  to  (c).  A  site  Selection  Committee  consi-
 sting  of  representatives  from  IOC,  [PCL  and
 others  recommended  Bongaigaon  as  the  site
 for  setting  up  8  refinery-cum-Petrochemical
 Complex  in  Assam  and  the  Government
 have  accepted  the  recommendation.  Anothet
 expert  group  sct  up  by  the  Muustery  is
 currently  examining  the  most  feasible  loca-
 tion  for  setting  up  a  second  Aromatics  Plant
 in  the  country.

 Upgradation  of  Cities

 2838.  SHRI  NAWAL  KISHORE
 SHARMA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  the  criteria  observed  by
 Government  for  upgrading  ‘C’  Class  cities  to
 ‘B’  Grade  cities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  Cities  are  classified  for  purposes
 of  compensatory  allowances  on  the  basis  of
 their  population.  The  qualifying  limits  of
 population  for  ‘C’,  ‘B-2’  and  ‘B-"  cities/
 towns  are  50,000,  4  lakhs  and  8  lakhs
 respectively,
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 Outstanding  Amount  of  Loan
 against  Rajasthan

 2839.  SHRI  NAWAL  KISHORE
 SHARMA  :  Will  the  Mimste:  of  FINANCE
 be  pleased  to  state  :

 (a)  the  total  amount  of  Central  loan
 outstanding  against  the  State  of  Rajasthan;

 (b)  whether  this  amount  includes  the
 sums  given  to  the  State  Government  for  the
 purpose  of  draught  and  flood  relief  if  so,  the
 total  amount  given  for  the  purpose;

 (c)  whether  there  is  any  proposal  under
 consideration  of  Government  to  write  off
 such  amounts  as  were  given  for  relief  opera-
 tion;  and

 (d)  if  so,  when  it  will  be  implemented  ?

 THE  MENISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K,  R.
 GANESH)  :  (a)  and  (b).  The  total  amount
 of  Central  loans  outstanding  against  the
 State  of  Rajasthan  as  on  29th  February,
 972  was  Rs.  547  8i  crores.  This  is  inclu-
 sive  of  Rs,  79°2  crores  for  draught  relief
 measures  and  Rs.  6°42  crores  for  flood
 relief  measures.

 (c)  No,  Sir.

 (d)  Does  not  arise,

 In  Tax  ndin  ig  aga  inst
 Industrialists  in  Rajasthan

 2840.  SHRI  NAWAL  KISHORE
 SHARMA  :  Will  the  Minister  of  FINANCE
 he  pleased  to  state  :

 (a)  whether  arrears  of  Jncome-tax
 amounting  to  Rs.  ३  lakh  and  above  are
 outstanding  against  certain  industrialists  in
 Rajasthan;

 (b)  if  so,  the  names  of  the  industrialists
 and  the  total  amount  outstanding  against
 each;

 (c)  the  steps  being  taken  or  proposed  to
 be  taken  by  the  Government  to  recover  the
 arrears;  and
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 (d)  the  time  by  which  the  arrears  are
 expected  to  be  recovered  and  whether  the
 recoveries  will  include  fines  to  be  imposed
 on  defaulters  ?

 THE  MINISIFR  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SURI  K.  २.
 GANESH)  :  (9)  to  (e).  The  requisite  _  parti-
 culars  regardidg  the  assessecs  in  whose  cases
 arrears  of  Income-tax  as  on  (31-3-72  exceed-
 ed  Rs,  {  lakh  are  being  eoliccted  and  will
 be  laid  on  the  Table  of  the  House  as  early
 as  possible,

 (9)  The  collection  of  arrears  ts  a  conti-
 nuous  process,  Old  atrcars  are  reduced  by
 appeals  or  collections  and  new  arrears  are
 added  by  fresh  demands.  Some  arrcar  demands
 which  are  not  in  dispute  from  assessees  who
 have  liquid  assests  are  collected  quickly  and
 the  demands  which  are  in  dispute  and  also
 from  assessees  who  have  no  liquid  assets
 or  assets  which  are  the  subject  matter
 of  litigation  take  much  longer.  Sometimes
 there  are  civil  suits  about  the  assets  which
 are  attached  for  recovery  and  the  litigation
 drags  on  fara  long  time.  It  is  not,  there-
 fore,  posstible  to  state  the  time  by  which  the
 affears  are  expected  to  be  recovered.

 Penalty  ts  wposed  for  non-payment  of
 tax  where  the  circumstances  of  the  case  call
 for  a  penalty.  Interest  is  also  charged  for
 delayed  payments  of  demands  wherever
 chargeable  under  the  law  Such  penalties  and
 interest  will  be  iecovered  along  with  the
 Tax.

 Creation  of  Rehabilitation  Directo-
 rate  under  Armed  Forces

 284).  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  the  three  Services  of  Armed
 Forces  have  created  “The  Rehabilitation
 Directorate”  fur  the  care  and  rehabilitation
 of  soldiers  and  officers  who  were  gravely
 wounded  or  incapacitated  during  the  last
 war;  and

 (hb)  if  sv,  the  broad  outlines  of  its  func-
 tions.
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 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  A_  new  organisa-
 tion  has  been  set  up  under  the  Ministry  of
 Defence  for  making  special  efforts  for
 rehabilitation  of  war  widows  and  disabled
 servicemen  and  to  supplement  the  activities
 of  Directorate  General  of  Resettlement.

 (b)  The  main  function  of  the  organisa-
 tion  is  to  coordinate  and  pursue  the  imple-
 mentation  of  decisions  of  the  various  Depart-
 ments  of  the  Central  Government,  State
 Governments  and  other  organisations  who
 have  extended  various  concessions  in  the
 matter  of  pension,  education,  employment
 opportunities,  house-building  _  facilities,
 allotment  of  land  for  agriculture  and  home-
 sted  and  vocational  training.

 Martyr’s  Home  Scheme

 2842.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 stale  :

 (१)  whether  Central  Command  —  in
 Lucknow  has  formulated  Martyr’s  Home
 Scheme  and  if  so,  the  broad  outlines  thereof;
 and

 (b)  whether  Martyr's  Homes  will  operate
 only  in  Military  Cantonments  or  be  extended
 to  othe:  Dustricts  where  Martyrs  came
 from  7

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  and  (b).  The
 Central  Command  have  not  formulated  a
 scheme  for  construction  of  residential
 accommodation  for  the  families  of  Defence
 Service  personnel  killed  in  the  recent  Indo-
 Pak  conflict;  however,  they  are  assisting  the
 Uttar  Pradesh  Government  in  implementa-
 tion  of  such  a  scheme,  the  details  of  which
 are  as  follows  :

 0)  It  is  planned  to  build  24  houses  for
 deceased  officers  families  and  450
 houses  for  the  families  of  deceased
 JCOs  and  ORs.  A  Pilot  Project  for
 the  construction  of  84  houses  at
 the  following  stations  has  007
 menced  :
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 No  of  No.  of
 houses  for  houses  for

 the  families  the  families
 of  deceased  of  deceased

 Station  officers  JCOs/ORs

 Lucknow  6  6
 Bareilly  0
 Meerut  3  0
 Dehradun  3  0
 Ranikhet  0
 Lansdowne/
 Kotdwara  i0
 Gorakhpur  6

 Total  i2  72

 (an)  These  houses  are  being  built  both  in
 Cantonment  stations  and  in  other
 places  where  land  ts  available,

 2  The  Central  Command  have  also
 suggested  to  the  Govts  of  Bihar,  MP  and
 Oissa  that  some  schemes  may  be  formulated
 by  them

 3  Bihar  Government  have  offered  for
 the  families  of  deceased  JCOs/ORs  270
 houses  already  built  in  Patna  at  Lohianagar
 These  houses  aie  expected  to  be  ready  for
 occupation  by  the  middle  of  May,  972  In
 addition  they  have  further  planned  to  build
 houses  at  the  following  stations  for  the
 families  of  officers  JCOs  and  OR  killed  in
 the  recent  Indo-Pak  conflict

 Patna  —_  6  for  officers
 Ranchi  6  for  officers
 Arrah  20  for  JCOs  and

 O.  R.

 4.  No  details  are  available  about  the
 plans  of  the  Orissa  and  the  Madhya  Pradesh
 Governments  in  this  regard.

 Facilities  for  Tourists  at  Varanasi

 2843.  SHRI  RAJDEO  SINGH  :  Will
 the  Minster  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 facilities  in  the  form  of  hotels  and  cars  are
 inadequate  at  Varanasi  to  cater  for  the  needs
 of  the  tourists;  and
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 (b)  if  so,  the  action  taken  by  Govern-
 ment  in  the  matter  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN  SINGH)
 (a)  and  (b)  It  is  recognised  that  there  is  a
 general  inadequacy  of  good  hotel  accommoda-
 tion  and  transport  facilities  at  almost  all
 places  of  tourist  importance  m  the  country.

 A  50  room  motel  cum-tourist  reception
 centre  at  an  estimated  cost  of  Rs  50  lakhs
 is  under  construction  at  Varanasi  and  s
 expected  to  be  commissioned  next  year
 Simultaneously,  it  i5  proposed  to  set  up  a
 transport  unit  at  Varanasi  atau  estimated
 cost  of  Rs  4  lakhs

 Candidates  from  Tamil  Nadu  trained
 under  the  Entrepreneurship

 Dev:  5  |  PI  t  S&S ch  of
 Fertilizer  Corporation

 of  India

 2844  SHRI  P  A  SAMINATHAN
 Will  the  Minister  of  PETROIEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  the  number  of  candidates  fiom  Tamil
 Nadu  who  have  been  tiamed  under  the
 Entrepreneurship  Development  Scheme  of
 Fertilizer  Corporation  of  India,  and

 (b)  how  many  of  them  have  been  given
 dealership  in  fertilizers  m  Tamil  Nadu  ?

 THE  MINISIER  OF  LAW  AND
 JUSTILE  AND  PLTROLEUM  AND
 CHEMICALS  (SHRI  H  R  GOKHALF).
 (a)  Two.

 (b)  These  two  petsons  were  offered
 dealership  but  could  not  accept  it  because
 they  were  not  able  to  raise  the  necessary
 finances.

 Financial  Assistance  to  Kerala  for
 Famine  Relief  Works

 2845.  SHRI  M  M.  JOSEPH  :
 SHRI  MOHAMMED  SHERIFF  :

 Will  the  Munster  of  FINANCE  be
 pleased  to  state  :

 a)  whether  the  State  Government  of
 Kerala  had  approached  the  Centre  for
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 financial  assistance  for  famine  relief  works;
 and

 (b)  if  so,  the  amount  of  assistance
 sought  and  the  decision  taken  by  Govern-
 ment  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  (a)  No  such  request  was
 teeived  from  the  Government  of  Kerala  in
 ‘1971-72.

 (b)  Does  not  arise.

 Uniformity  in  Sainik  School  Scholar-
 ship  Schemes  of  Defence  and

 Home  Ministries

 2846.  SHRI  M.  M.  JOSEPH  Will  the
 Minister  of  DEFENCE  be  pleased  to  refer
 to  the  reply  given  to  the  Uustarred  Question
 No.  3297  on  the  28th  June,  97  and  state
 the  action  taken  by  Government  for  removal
 of  disparities  between  the  Defence  Ministry
 Scholarship  Scheme  and  Home  Ministry
 Scholarship  Scheme  for  Sainik  School
 Scholarships  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  :  The  matter  is
 still  under  consideration.

 Orders  for  Frigates  with  Mazagon
 Dock  Ltd.

 2847.  SHRI  M.  M.  JOSEPH  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  Indian  Navy  has  placed
 orders  with  the  Mazagon  Dock  Ltd.,  for
 three  Leander  class  frigates;

 (b)  whether  some  frigates
 ordered  earlier;

 were  also

 (c)  if  so,  an  account  thereof;  and

 (d)  the  approximate  amount  to  be  spent
 in  this  regard  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  Yes,  Sir.
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 (b)  Yes,  Sir.

 (c)  The  earlier  orders  were  for  three
 frigates.  Thus,  in  all,  ix  Frigates  are  now  on
 order  on  Mazagon  Dock  Ltd.

 (d)  According  to  the  present  estimates
 of  Mazagon  Dock  Ltd.,  the  cost  of  construc-
 tion  of  the  6  Frigates  ७  likely  to  be  about
 Rs.  30  crores.

 Parchase  of  Pistols  by  Officers  of
 Ishapore  Rifle  Factory

 2848.  SHRI  JYOTIRMOY  BOSU  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  the  particulars  of  the  officers  of  the
 Ishapore  Rifle  Factory  who  secceed  pistols
 (produced  in  this  factory)  al  cheap  prices  in
 1970  and  1971;

 (b)  the  description  of  pistols  purchased
 by  each  of  these  officers;

 (c)  the  market  price  of  the  pistols  pur-
 chased  by  each  of  the  officers;  and

 (d)  the  prices  at  which  these  have  been
 sold  to  them  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  to  (d).  Since
 Pistols  are  not  being  produced  at  Rifle
 Factory  Ishapore,  the  question  of  purchase
 of  Pistols  produced  at  that  factory  and  other
 details  in  respect  therof,  does  not  arise.

 Advance  made  by  Scheduled  Commer-
 cial  Banks  to  Large,  Medium  and

 Small  Scale  Industries

 2849.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  the  state-wise  adyances  made  by  the
 Scheduled  Commercial  Banks  to  large,
 medium,  and  smail-scale  industries  as  in
 June,  968  and  March  1974;  and

 (b)  the  number  of  large,  medium  and
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 small  scale  units  covered  by  Scheduled
 Commercial  Bank  advances,  State-wise  du-
 ring  the  same  period  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):  (a)
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 and  (b).  Information  is  not  maintained  by
 banks  in  the  manner  asked  for  by  the
 Hon’ble  Member.  However,  State-wise  distri-
 bution  of  advances  made  by  scheduled
 commercial  banks  to  small  scale  sector  is
 given  in  the  statement  attached.

 Statement

 Statewise  advances  by  Scheduled  Commercial  Banks  to  Small-scale  Industries

 State/Union  Territory
 No.  of  units

 financed
 l.  Andhra  Pradesh  4,459
 2.  Assam  4]
 3.  Bihar  355
 4.  Gujarat  3,211
 5.  Haryana  834
 6.  Himachal  Pradesh
 7.  Jammu  &  Kashmir  62
 8.  Kerala  1,965
 9  Madhya  Pradesh  907

 10.  Maharashtra  7,862
 l].  Meghalaya
 12,  Mysore  3,225
 13.  Nagaland
 14,  Orissa  43
 5.  Punjab  2,662
 16.  Rajasthan  13d
 7.  Tamil  Nadu  ‘5,251
 18.  Uttar  Pradesh  3,612
 19,  West  Bengal  1,636
 20,  Union  Territorics  1,533

 TOTAL  38,989

 As  on  June  28,  968
 (Rs.  lakhs)

 As  on  March  26,  97]
 Amount  out-  —-  No.  of  units  Amount  out-

 Standing  financed  standing
 3,32°6  41,094  37,50°0

 ,08°3  80l  3,98°5
 ,64°0  1,492  है,56'7

 14,070  9,882  47,36°
 3,839  2,073  W127

 87  22°0
 29:0  443  ,39°!

 8,80°7  6,075  26,59°0
 4,73°3  3,204  4,6°!

 44,96°5  8,247  4,54°8
 —_  ]  04

 2,34°]  8,535  30,59°3
 24  24°7

 853,  697  2,63-9
 10,70°4  5,358  24,52°5

 3,03°6  6,564  8,97°6
 26,2:°9  10,989  58,69°5,
 JI,55°  8,531  3,90°7
 15,508  5,355  44,66'6

 8,62  6  4,083  25,79°5
 93,57°]  103,535  493,46°7

 Advances  by  Scheduled  Commercial
 Banks  to  Industrial  Sector

 2850.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  advances  by  Scheduled  Commer-
 cial  Banks  (limits  in  force  and  amount  out-
 standing)  to  the  industrial  sector  as  in  June,
 968  and  March,  1971;

 (b)  the  share  (in  amount  as  well  as  in
 Percentage  terms)  of  the  75  large  Houses  in
 this  total  88  in  June,  4968  and  March,
 1973;  and

 (०)  the  share  of  each  of  the  20  larger
 Houses  in  this  total  as  in  June,  968  and
 March,  97  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):  (a)
 Estimated  figures  of  outstanding  advances  by
 scheduled  commercial  banks  to  industries
 including  whole-sale  trade  at  the  end  of
 March,  968  and  97  were  Rs.  2608
 crores  and  Rs.  3422  crores  respectively.

 (b)  and  (c).  Information  regarding
 Nationalised  Banks  advances  to  75  Business
 Houses  and  20  larger  houses  is  available
 only  for  the  periods  I8th  July,  969  and
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 26th  March,
 below  :

 97  which  is  furnished

 Amount  outstanding  in  Rs.  crores

 Category  As  on  As  on
 ‘18.7.69  26.3.71

 75  Business  Houses  440°28  49°73
 (7)  (73)

 Of  this,  share  of  20
 larger  houses  252°72  27°04

 Note  :  Figures  in  brackets  relate  to  number
 of  business-houscs,

 In  accordance  with  the  practices  and
 usages  customary  among  bankers  and  also
 in  conformity  with  the  provisions  of  the
 State  Bank  of  India  Act,  955,  State  Bank
 of  India  (Subsidiary  Banks)  Act,  959  and
 the  Banking  Compames  (Acquisition  and
 Transfer  of  Undertakings)  Act,  970  infor-
 mation  relating  to  individual  accounts  is  not
 to  be  divulged.

 Facilities  provided  by  Indian  Petro-
 Chemicals  Corporation  for

 Research  and  Develop-
 ment  at  Baroda

 2851.  SHR}  V.  MAYAVAN  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  the  facilities  provided  by  the  Indian
 Petro-Chemicals  Corporation  for  research
 and  development  at  Baroda;  and

 (b)  the  nature  of  research  which  has
 been  utilised  for  Petro-Chemical  products  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  The  Indian  Petro-Chemicals
 Corporation  is  taking  steps  to  set  up  a  re-
 search  and  devclopment  organisation  in  the
 petrochemicals  field.  The  areas  in  which  it
 proposes  to  take  up  wok  are  :

 Chemical  Engineering
 Polymer  Chemistry
 Catalysts
 By-products  utilisation
 Fibres
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 In  addition,  the  Corporation  will  be  sponso-
 ring  research  in  other  organisations  for  work-
 ing  out  problems  within  their  fields  of
 interest.

 Units  set  up  to  meet  the  outpnt  of
 P.V.C.  and  Polyethylene

 2852,  SHRI  V.  MAYAVAN  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  the  names  of  units,  manufacturing
 P.V.C.  and  Polyethylene  with  their  location,
 set  up  during  970-7  and  971-72;

 (b)  whether  the  demand  for  P.V.C.  and
 Polyethylene  is  fully  met;  and

 (०)  if  not,  the  steps  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  No  new  unit  went  into  production  during
 1970-7,  and  497J-72.

 (b)  and  (c).  Demand  for  PVC  and  Polye-
 thylene  has  been  almost  fully  met  so  far.
 During  the  current  year,  it  is  expected  that
 demand  may  be  maiginally  more  than  indi-
 genous  availability.  To  meet  this  situation
 in  regard  to  Low  Density  Polyethylene,  the
 Government  has  allowed  exporters  to  obtain
 their  supplies  against  cxport  replenishment
 licenses.  In  regard  to  High  Density  Polye-
 thylene,  action  is  being  taken  to  enable  the
 manufacturer  to  obtain  a  product  loan  for
 this  commodity  from  its  foreign  collaborator.
 Availability  of  PVC  will  increase  as  and
 when  the  new  plant  at  Tuticorn  is  commis-
 sioned.

 De-Reservation  of  Posts  t  for
 Scheduled  castes  and  Scheduled
 Tribes  in  Public  Undertakings

 2853.  SHRI  M.S.  SIVASAMY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  the  number  of  posts  meant  for
 Scheduled  Castes  and  Scheduled  Tribes  de-
 reserved  by  the  Undertakings  under  the
 control  of  his  Ministry  during  the  last  three
 years;  and
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 (b)  the  Undertakings  which  de-reserved
 the  posts  without  obtaining  prior  concurrence
 of  his  Ministry  in  this  regard  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE):
 (a)  and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House.

 Number  of  Border  Villages  got  vacated
 during  War

 2854.  SHRI  DHARAMRAO  AFZAL-
 PURKAR  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  the  number  of  villages  got
 vacated  on  the  border  during  the  last  War
 and  the  number  of  people  affected  thereby  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGHIVAN  RAM):  443  villages  along
 our  western  borders  were  vacated  during  the
 last  Indo-Pak  hostilities  The  number  of
 people  affected  there  by  was  approximately
 7}  lakhs,  After  the  cessation  of  hostilities
 the  bulk  of  the  affected  persons  have  returned
 to  their  villages,

 Issue  of  li  to  Companie

 2855.  SHRI  C.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  and  names  of  Companies
 granted  Licences  during  the  last  three  years;
 and

 (b)  how  many  of  them  belonged  to  the
 Monopoly  groups  as  defined  py  Monopoly
 Commission  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATH  REDDY)  :
 (a)  and  (b).  Detail  of  all  licences  and  letters
 of  intent  issued  including  the  industry  to
 which  they  relate,  are  regularly  published
 in  the  weekly  “Bulletin  of  Industrial
 Licences  Import  Licences  and  Export
 Licences",  weekly  “Indian  Trade  Journal”
 and  Monthly  ‘Journal  of  Industry  and
 Trade”,  Copies  of  these  pubications  are
 supplied  to  the  Parliament  Library.
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 Write  Off  of  Arrears  of  Income-Tax

 2856.  SHRI  C.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  FINANCE  be  plezsed
 to  state  how  much  of  the  Income-tax  arrears
 Government  have  written  off  in  each  of  the
 last  three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  The  amount  of  Income-tax
 arrears  written  off  in  the  financial  year
 1969-70  and  ‘1970-7  along  with  the
 number  of  cases  is  as  under  :

 (In  crores  of  rupees)

 Year  No.  of  cases  Amount  written  off

 1969-70  9737  2:38
 1970-71  3662  ‘5:00

 The  requisite  information  regarding
 financial  year  971-72  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House  as
 early  as  possible.

 General  Reasons  for  Write  Off

 The  demand  (or  a  portion  of  the
 demand)  due  from  an_assessee  is  written  off,
 if  it  becomes  irrecoverable  in  sipte  of  all
 steps  for  recovery  having  been  taken,  Dem-
 ands  become  irrecoverable  for  among  others
 the  following  reasons  :

 (i)  Assessees  have  died  leaving  behind
 no  assets.

 (ii)  Assessees  Companies  have  gone  into
 liquidation.

 (iii)  Assessees  have  become  insolvent.

 (iv)  Assessees  are  untraceable.

 (v)  Assessees  have  left  India.

 (vi)  Assessees  have  no  attachable  assets.

 (vii)  Amount  written  off  as  a  result  of
 settlement  with  the  assessees.

 (viii)  Demands  found  not  due  on  the
 basis  of  subsequent  information,  such
 as  duplicate  demands,  demands
 wrongly  made,  demands  being  pro-
 tective  etc.
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 Development  of  a  New  Tourist  Public  Debt  of  India
 Centre  at  Cochin

 2858.  SHRI  MUHAMMED  SHERIFF  :
 2857.  SHRI  C.  K.  CHANDRAPPAN  :  Will  the  Minister  of  FINANCE  be  pleased

 Will  the  Minister  of  TOURISM  AND  CIVIL  ¢0  State  :
 AVIATION  be  pl  d  to  state; pacers  potent

 (a)  whether  the  public  debt  of  India  is
 likely  to  go  up  during  the  year  972-73;

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  develop  the  (b)  the  amount  of  public  debt  during
 back  waters  at  Cochin  and  the  small  islands  the  last  three  years,  year-  wise;  and
 there  as  a  new  tourist  centre;

 (c)  the  steps  taken  by  Government  to

 (b)  if  so,  the  main  features  thereof;  and  minions  (the:  publicident  @

 THE  MINISTER  OF  FINANCE
 (c)  when  it  is  likely  to  be  implemented  ९  (SHRI  YESHWANTRAO  CHAVAN)

 (a)  Yes,  Sir.  The  public  debt  is  expected  to
 rise  by  about  Rs.  965  crores  during
 i972-73  as  per  Budget  Estimates  for  the
 year.

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  No  such  proposal  is  under  consideration
 of  the  Department  of  Tourism.  (b)  The  amount  of  public  debt,  domestic

 as  well  as  external,  outstanding  at  the  end
 (b)  and  (c).  Do  not  arise.  of  the  last  three  years  is  given  below  :

 (In  round  crores  of  Rs.)

 Debt  raised  in  India  Debt  raised  outside  India  Total

 1969-70,  7067  653  3220
 1970-71  7665  6485  4350
 1971-72,  (Revised)  865  6954  539

 (c)  Ffforts  are  constantly  made  by  (b)  if  so,  the  main  features  thereof;  and
 Government  to  reduce  depenilence  on  foreign
 loans  by  increasing  exports,  encouraging
 import  substitution  and  by  mobilising
 internal  resources.  As  for  domestic  public
 debt,  sts  growth  in  a  developing  economy  is

 (c)  the  time  by  which  the  Board  will  be
 set  up  and  start  functioning  ?

 inevitable  in  order  to  finance  rising  levels  of  THE  MINISTER  OF  STATE  IN  THE
 investments  and  other  essential  activities.  MINISTRY  OF  FINANCE  (SHRI  K.  R.

 GANESH)  :  (a)  and  (b).  It  has  been  decided
 Plan  Investment  Board  for  Public  to  constitute  a  Public  Investment  Board  as

 Undertakings  a  forum  for  consideration  of  public  sector
 investment  proposals.

 2859.  SHRI  MUHAMMED  SHERIFF:
 Wiil  the  Minister  of  FINANCE  be  pleased  This  Board  is  expected  to  meet  periodi-
 to  state  :  cally  and  to  consider  proposals  relating  to

 investment  decisions  in  respect  of  public
 (a)  whether  Government  propose  to  set  sector  projects.  It  is  expected  that  with  the

 up  8  Plan  Investment  Board  to  have  better  ©  formation  of  this  Board  there  would  bea
 co-ordination  and  for  elimination  of  delay  ‘reduction  in  the  time  taken  in  scrutiny  of
 in  dealing  with  investment  proposals  for  project  proposals  and  in  investment  decisions.
 major  public  sector  undertakings  in  the  It  will  also  provide  a  fixed  and  identifiable

 country;  forum  for  such  purposes.
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 (c)  Necessary  orders  are  to  issue  shortly.

 Establishment  of  Subsidiary  Commer-
 clal  Banks  in  Assam

 2860.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  Government  propose  to
 establish  subsidiary  commercial  banks  in
 Assam  and  other  parts  of  the  country  where
 the  primary  agricultural  credit  societies  are
 weak;

 (b)  ifso,  the  broad  outlines  of  the  pro-
 posal;  and

 (c)  of  not,  the  alternative  arrangements
 proposed  to  be  made  in  this  direction  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  There  is  no  such  proposal.

 (b)  Does  not  arise.

 (c)  Reserve  Bank  formulated  a  scheme
 in  1970  for  financing  selected  primary  co-
 operative  agricultural  credit  societies  by  the
 commercial  banks  in  certain  districts  of
 5  States  viz,  Andhra  Pradesh,  Haryana,
 Madhya  Pradesh,  Mysore  and  Uttar  Pradesh
 where  the  Central  Co-operative  Banks  are
 financially  and  organisationally  weak.  The
 experiment  may  be  tried  out  in  States  like
 Assam  also.  The  matter  is  under  study  by
 the  Reserve  Bank  of  India.

 fort  de  आफ  इंडिया  के  गर्मी
 द्वारा  व्यक्त  किए  गए  विचार

 2861.  डा०  लक्ष्मीनारायण  पांडेय  :  क्या
 विस  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मार्च,  972  7%  पूना  में
 आयोजित  एक  ग्रोष्ठी  भें,  रिजर्व  बैंक  आफ
 इंडिया  के  गवर्नर  ने  कहा  था  कि  बैंकों  के  लाभ
 की  योजना  होनी  चाहिए;  और
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 (a)  यदि  हाँ,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 वित्त  मंत्री  (श्री  यशवंतराव  चाह्वाण)  :

 (क)  राष्ट्रीय  बैक  प्रबन्ध  संस्थान  द्वारा  आयो-

 जित,  972  की  प्रथम  उन्नत  प्रबन्ध  गोष्ठी  का

 उद्घाटन  करते  हुए  भारतीय  रिजवं  बैक  के
 गवर्नर  ने  इस  बात  पर  जोर  दिया  था  कि  बैंकों
 के'  लिए  अपने  कार्य  का  आयोजन  राष्ट्रीय  अर्थ-
 व्यवस्था  की  आवश्यकताओं  के  अनुरूप  करना
 जरूरी  है  और  सामाजिक  लक्ष्यों  की  प्राप्ति  और
 अलग  अलग  बैकों  द्वारा  कमाये  जाने  वाले  लाभ
 की  अधिक  से  अधिक  वृद्धि  के  बीच  सहज  रूप

 'से  कोई  विरोध  नहीं  है  1

 (ख)  भारत  सरकार  का  भी  स्थूल  रूप  से

 यही  मत  है।

 मध्य  प्रवेश  में  विमान  सेवाओं  का  प्रसार

 2862.  डा०  लक्ष्मी  नारायण  पांडेय  :  क्या
 पर्यटन  और  नागर  विमानन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  मध्य  प्रदेश
 के  कुछ  अन्य  नगरों  में  विमान  सेवा  आरम्भ
 करने  का  है;  और

 (ख)  यदि  हाँ,  तो  उन  नगरों  के  नाम  क्या

 है  जिनमे  विमान  सेवा  आरम्भ  करने  का  विचार

 है?

 पर्यटन  और  नागर  विमानन  संतों  (डा०
 कर्ण  सिह)  :  (क)  और  (@).  फिलहाल  ऐसा
 कोई  प्रस्ताव  विचाराधीन  नहीं  है।  इण्डियन
 एयरलाइन्स  दिल्ली-ग्वालियर-भोपाल-हन्दौर-
 बम्बई  सेक्टर  पर  ग्वालियर  भोपाल  तथा  इंदौर
 को  जोड़ते  हुए  एक  दैनिक  सेवा  का  परिचालन
 कर  रही  है।  रायपुर  और  भोपाल  भी  कलकत्ता-

 जमशेदपुर-रांची-रूरकेला-रायपुए-भोपाल  सेवा
 द्वारा  जुड़े  हुए  हैं  d
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 देश  में  औषध  कम्पनियों  में  लगी
 विदेशी  पूंजी

 2863  डा०  लक्ष्मीनारायण  पांडेय  :  क्या

 पेट्रोलियम  और  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  इस  समस  देश  में  कितनी  ऐसी
 भाषा  कम्पनियाँ  है,  जिनमे  विदेशी  पूजी  लगी

 है;

 (ख)  उक्त  कम्पनियाँ  कहाँ  कहाँ  स्थित  है;
 और

 (ग)  इनकी  प्रारंभिक  और  वर्तमान  प्रदत्त

 पूजी  कितनी  कितनी  है  ?

 विधि  और  न्याय  तथा  पेट्रोलियम  और
 रसायन  मंत्री  श्री  एच०  आर०  गोखले):  (क)
 औषध  एवं  भेषजो  का  निर्माण  करने  वाली  फर्मों,
 जिनमे  पूर्ण  रूप  से  अथवा  आशिक  रूप  से,
 विदेश।  निदेश  (दोनो  प्रत्यक्ष  एवं  अप्रत्यक्ष)  की
 भिन्न  भिन्न  प्रतिशतता  है,  की  कुल  सख्या  68  है।

 (ख)  और  (ग).  संबंधित  कम्पनियों  के
 स्थान  तथा  उनको  बरत मान  अभिदत्त  पूँजी  से
 संबंधित  सूचना  विवरण पत्र  में  दी  गई  है  जो
 सभा  पटल  पर  रख  दिया  गया  है।  |प्रन्थालय
 में  रखा  गया  ।  देखिये  संख्या  L.  T.  758/

 72]  उनकी  प्रारंभिक  प्रदत्त  पूंजी  के  बारे  मे

 सूचना  उपलब्ध  नहीं  है

 आय-कर  को  बकाया  राशि

 2864.  डा०  लक्ष्मीनारायण  पांडेय  :  क्या  वित्त
 मत्ती  यह  बताने  की  कृपा  करेंगे  कि  सरकारी  क्षेत्र
 के  उपक्रमों  और  अन्य  कम्पनियों  तथा  व्यक्तियो
 की  ओर  आय-कर  की  बकाया  राशि  का  ब्यौरा
 क्या  है?

 वित्त  मंत्रालय  में  राज्य  मंत्री  ी  to
 आर०  गणेश)  सरकारी  क्षेत्र  के  उपक्रमों  तथा
 अन्य  कम्पनियों  और  व्यक्तियों  की तरफ  आयकर
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 की  बकाया  का  ब्यौरा  अलग  से  उपलब्ध

 नही  है  ।

 तथापि,  यदि  माननीय  सदस्य  सरकारी
 क्षेत्र  के  किस।  विशिष्ट  उपक्रम,  कम्पनी  अथवा
 व्यक्ति  की  तरफ  बकाया  रकमों  के  बारे  मे

 सूचना  चाहते  हो  तो  वह  प्रस्तुत  की  जा
 सकती  है  ।

 भारत  के  विदेशी  मुद्दा  रिजर्व  में  गिरावट

 2865.  डा०  लक्ष मो नारायण  पांडेय  :  क्या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  भारत  के  विदेशी  मुद्रा  रिजर्व
 में  पर्याप्त  गिरावट  हुई  है,  और

 (ख)  यदि  हाँ,  तो  इसके  क्या  कारण  है  ?

 वित्त  मंत्री  (थी  यहा वंत राव  चव्हाण)  :

 (क).  जी,  नही

 (ख)  यह  प्रश्न  उपस्थित  नहीं  होता  |

 Setting  up  of  a  National  Pay
 Commission

 2866.  SHR]  AMAR  NATH  CHAWLA  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have  received
 representations  from  State  Governments
 demanding  setting  up  of  National  Pay
 Commission;

 (b)  if  so,  the  salient  points  of  the  repre-
 sentation;  and

 (c)  the  reaction  of  Government  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R
 GANESH)  (a)  and  (b).  A  few  state  Govern-
 ment  had  urged  that  a  national  wages  and
 income  policy  should  be  evolved  and  that
 dicision  regarding  increase  in  pay  and  dear-
 ness  allowance  of  Central  and  State  Govern-
 ment  employees  should  be  taken  keeping  in
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 view  totality  of  rcsources  available  with  the
 Centre  and  the  States.  There  was  also  a
 suggestion  that  the  terms  of  reference  of  Third
 Pay  Commission  could  be  revised  so  as  to
 include  the  case  of  State  Government
 employees  also  and  that  Commission  be
 redesiganted  as  National  Pay  Commission.

 (c)  It  has  not  been  found  feasible  to
 accept  the  suggestion  for  including  the  State
 Government  employees  also  within  the
 purview  of  the  Third  Pay  Commission  as
 this  would  delay  the  submission  of  the  report
 by  the  Commission  relating  to  Central
 Government  empolyees,  Moreover,  as  condi-
 tions  differ  from  State  to  State  regarding  the
 salary  structure  of  State  Government  employ-
 ees,  it  would  be  for  the  State  Government
 concerned  to  decide  the  extent  of  modifica-
 tions  in  salary  structure  required  from  time
 to  time  with  due  regard  to  their  own
 resources  position  and  the  devolution  of
 Tesources  from  the  Centre  as  may  be  reco-
 mmended  by  the  Finance  Commissions  from
 time  to  time.  However  as  provided  in  their
 existing  terms  of  reference  the  Third  Pay
 Commission  are  required  to  take  into
 account  the  repercussions  on  the  finances  of
 the  State  Governments  local  bodies  etc.,
 while  formulting  their  recommendations
 relating  to  Central  Government  employees.

 Uniform  Procedure  for  Iesuing  Pay
 Slips  to  Adhoc  Promotees  of

 Indian  Statistica]  Ser-
 vice  by  A.  G.  rom  हे,

 2867.  SHRI  K.  SURYANARAYANA  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  Accountant  General,
 Central  Revenues,  New  Delhi  had  issued  pay
 silps  for  a  restricted  period  up  to  3  ist  Decem-
 ber,  1971  to  certain  adhoc  promotees
 in  Grade  IV  of  the  Indian  Statistical  Service;

 (b)  if  so,  the  reasons  for  not  adopting
 uniform  procedure  for  all  the  adhoc  promo-
 tees  to  the  various  Grades  of  the  Service
 under  this  audit  control;  and

 (0)  the  steps  being  taken  to  issue
 provisional  Pay  Slips  from  January,  972
 Oxwards  to  obviate  Lardships  to  the
 odicials  concerned  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  Yes,  Sir.

 (b)  The  duration  of  the  pay  slips  issued
 by  the  A.G.C.  R.  in  the  case  of  adhoc
 Promotees  of  the  Indian  Statistical  Service
 is  based  on  Government  orders  in  each  case.

 (०)  At  the  request  of  Government,  provi-
 sional  pay  slips  have  already  been  issued
 upto  31.3.1972.

 प्रत्यक्ष  कर  जांच  समिति  का  प्रतिवेदन

 2868.  श्री  अटल  बिहारी  वाजपेयी  :
 क्या  विस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 इस  संबंध  में  बांच  समिति  की  सिफारिशों  को
 ध्यान  में  रखते  हुए  प्रत्यक्ष  करों  के  बारे  में  एक
 राष्ट्रीय  नीति  का  विकास  करने  के  लिये  क्या
 सरकार  का  विचार  संसद  के  सभी  वर्गों  से
 परामर्श  करने  का  है  ?

 बिस  मंत्रालय  में  राज्य  मंत्री  1६. |  eo
 आर०  गणेश)  :  प्रत्यक्ष  करो  के  संबंध  मे  वायु
 समिति  द्वारा  की  गई  सिफारिशों  के  प्रकाश  मे,
 सरकार  किसी  सुझाव  का  स्वागत  करेगी  |  वित्त
 मंत्रालय  से  संबंध  संसदीय  सलाहकार  समिति
 ने  2  अप्रैल--972  को  हुई  बैठक  में  पांचू
 समिति  की  रिपोर्ट  पर  विस्तार  से  चर्चा  करने
 का  निश्चय  किया  है।

 बुरहानपुर,  मध्य  प्रदेश  के  छोटे
 व्यापारियों  को  राष्ट्रीयकृत  बको

 हारा  दिया  गया  ऋण

 2870:  श्री  गंगा  जरण  दीक्षित  :  क्या
 जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  के  बुरहानपुर  के
 छोटे  व्यापारियों  को  व्यापार  में  विस्तार  करने
 के  लिये  स्टेट  बैक  आफ  इण्डिया  तथा  अन्य

 राष्ट्रीय कूत  बैकों  द्वारा  ऋण  दिया  गया  था;

 और
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 (ख)  यदि  हाँ,  तो  ऐसे  छोटे  व्यापारियों
 की  कुल  संख्या  तथा  उनके  नाम  क्या  है  जिन्हे
 उक्त  बको  द्वारा  ऋण  दिया  गया  था  और  उनमे
 से  प्रत्येक  को  97)  म  कितना  ऋण  दिया
 गया  था  ?

 विस  मंत्री  (श्री  यशवंतराव  चित्रण)  :

 (क)  :  जी,  हाँ  ।

 (ख)  बैक  व्यवसायियों  मे  प्रचलित  प्रथाओं
 और  परिपाटियों  के  अनुसार  तथा  बैक क़ारी
 कम्पनी  (उपक्रमों  का  अर्जुन  हौर  अतरण)
 अधिनियम,  970  एवं  भारतीय  स्टेट  बैक
 अधिनियम,  955  के  उपबंधों  के  अनुरूप,  अलग
 अलग  व्यक्तियों  के  खातो  के  सबब  में  सूचना
 को  प्रकट  नही  किया  जाता  है  ।  फिर  भी,
 भारतीय  स्टेट  बैक  बुरहानपुर  ने  दिसम्बर,  97)
 के  अन्त  तक  9  व्यापारियों  को  09  लाख
 रुपये  की  ऋण  सीमाए  मंजूर  की  थी  ।  राष्ट्रीयकृत
 बैठो  के  सबंध  मे  सूचना,  जहाँ  तक  सम्भव  होगा,
 एकत्रित  करके  सभा-पटल  पर  रख  दी  जायगी।

 मध्य  प्रदेश  द्वारा  ऋण  का  भुगतान  सन
 किया  जाना

 287).  श्री  गंगा  चरण  दीक्षित  :  क्या  वित
 मची  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  मध्य  प्रदेश  सरकार  ने  केन्द्रीय
 सरकार  द्वारा  दिए  गए  ऋणो  का  समय  पर

 भुगतान  नही  किया  है,

 (ख)  यदि  हाँ,  तो  इसके  क्या  कारण  है;
 और

 (ग)  वर्ष  1970-71  के  अत  मध्य  प्रदेश
 की  और  मूलधन  तथा  ब्याज  की  कितनी  रकम
 बकाया  थी  ?

 विस  मंत्री  बनी  यशवंतराव  चव्हाण)  :

 (क)  जी  नहीं ।

 ब)  यह  सवाल  पैदा  ही  नहीं  होता  tv
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 (7)  1970-71  के  अन्त  में,  मध्य  प्रदेश
 पर  केन्द्रीय  ऋणो  की  बकाया  रकम  398  59
 करोड  रुपया  थी  |

 1970-71  के  अन्त  में  राज्य  सरकार  पर
 ब्याज  की  कोई  रकम  बकाया  नही  थी  ।

 मध्य  प्रदेश  में  व्यक्तियों  तथा  कम्पनियों  को
 ओर  आय-कर  की  बकाया  राशि

 2872.  श्री  गंगा  चरण  दीक्षित  :  क्या  वित्त
 मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  मध्य  प्रदेश  में  ऐसे  कितने  व्यक्ति
 और  कम्पनियां  हैं  जिनकी  ओर  एक  लाख  रुपये
 से  अधिक  की  राशि  आय-कर  के  रूप  में  बकाया

 है,  और

 (ख)  इस  बकाया  राशि  का  वसूल  करने
 के  लिए  क्या  कार्यवाह।  की  गई  है  ?

 बिल  मंत्रालय  में  र/ज्य  मंत्री  (श्रीके०
 आर०  गणेश)  :  क)  तथा  (ख).  31-3-1972
 की  यथा-स्थिति  की  अपेक्षित  सूचना  एकत्रित
 की  जा  रही  है  और  यथाशीघ्र  सदन  की  मेज  पर
 रख  दी  जाएगी।

 मध्य  प्रदेश  में  'नायलोन  टेक्सटाइल  फिलामेंट
 बाने  एककों  की  स्थापना  के  लिए

 आवेदन  पत्र

 2873.  श्री  गंगाश्वरण  दीक्षित  :  क्या

 पेट्रोलियम  और  रसायन  मशी  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  मध्य  प्रदेश  मे  माइ लोन  टेक्सटाइल
 फिलामेट  याने,  एककों  की  स्थापना  के  लिए
 सरकार  को  कितने  आवेदन-पत्न  मिले  है;  और

 (ख)  आवेदकों  का  ब्यौरा  क्या  है  और
 उनके  आवेदन-पत्र  पर  क्या  कार्यवाही  की  गई

 है?
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 पेट्रोलियम  और  रसायन  मंत्रालय  में  उप
 मंत्री  (श्री  बलबीर  लिए)  :  (क)  5  जुलाई,
 I970  को  सरकार  द्वारा  जारी  किये  गये  प्रेस
 नोट,  जिसमे  नाइलोन  टेक्सटाइल  फिलामेट  यान
 के  निर्माण  के  लिए  संयंत्र  स्थापित  करने  हेतु
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 उद्यम कर्त्ताओं  से  आवेदन  पत्र  माँगे  गये  थे,  के

 प्रत्युत्तर  में  मध्य  प्रदेश  मे  एकक  स्थापित  करने
 के  लिए  चार  आवेदन  पत्न  प्राप्त  हुए  थे  ?

 (ख)  इन  आवेदन-पत्तों  के  ब्यौरे  इस  प्रकार

 है:

 क्रम  सख्या  आवेदक  का  नाम

 l.  दी  मध्य  प्रदेश  औद्योगिक  विकास  निगम
 लि०,  गए  ब्लाक,  ओहल्ड-सेफ्रेटेरिएट,
 भोपाल  (म०  ह

 2.  श्री  कुबेर  चन्द्र,  5/88,  सिविल  लाइन्ज़,
 कानपुर  ।

 3.  श्री  ए०  एस०  केला,  16,  हिमगिरी,  पदम
 टेकरी,  पे हार  रोड,  बम्बई-26  |

 4.  श्री  जयन्त  एम०  दलाल,  मार्फत  प्रेरणा
 एण्ड  कम्पनी,  जहॉगीर  बिल्डिंग,  महात्मा
 गाँधी  रोड,  बम्बई-1

 आवेदन  पत्न  की  स्थिति

 प्रतिवर्ष  200  मीटरी  टन  की  क्षमता  से  एक
 नया  औद्योगिक  उपक्रम  स्थापित  करने  के  लिए
 29  दिसम्बर,  97]  को  एक  आशय  पत्र  जारी
 किया  गया  है  1

 23-1-1972,  को  अस्वीकार  किया  गया  |

 2I-7-972  को  अस्वीकार  किया  गया  |

 21-1-1972  को  अस्वीकार  किया  गया  1

 Clash  between  Army  and  Tripura
 Police  Personnel  at  Agartala

 2874,  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  ‘vhethere  a  clash  occured  recently
 between  army  personnel  on  one  side  and
 members  of  the  public  and  Tripura  Police
 personnel  on  the  other  side  at  G.  B.
 Chommuhani  Market  Area  of  Agartala
 Town  (Tripura)  ;

 (b)  the  number  of  persons  injured  in
 the  clash;  and

 (c)  the  reasons  for  clash  and  the  steps
 proposed  to  be  taken  to  stop  such  incidents
 in  future  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGNIVAN  RAM):  (a)  On  5th  March
 972  at  900  hrs.,  4  personnel  of  the  Bor-
 der  Roads  Organisation  armed  with  lathis/
 Sticks  are  reported  to  have  clashed  with
 civilians  at  G.  B.  Chowmuhani  Market  Area

 and  to  have  been  arrested  by  the  civil
 Police.

 (b)  and  (c).  Information  is  not  available
 and  hag  been  called  for.  It  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 The  steps  to  be  taken  will  depend  on
 the  enquiries  being  made.

 Setting  UP  of  Pipeline  at  Okha/Kandla
 in  Saurashtra

 2875.  SHRI  ८.  T.  DHANDAPANI  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 that  no  Refinery  will  be  set  up  in  border
 States  for  defence  reasons;

 (b)  the  impact  of  the  decision  on  the
 proposed  plan  to  set  up  the  pipeline  at  Okha
 or  Kandla  in  Saurashtra;  and

 (c)  where  the  pipeline  is  now  proposed
 to  be  set  up  ?
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 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE)  :
 (a)  No.

 (b)  Does  not  arise.

 (c)  Decision  on  the  location  of  a  port
 terminal  for  import  of  crude  oil  will  be
 taken  when  the  results  of  detailed  hydro-
 graphic  surveys  and  exploration  of  sea-bed
 conditions  are  known.  The  alignment  of  the
 pipeline  will  depend  upon  the  location  of  the
 port  terminal  and  the  location  of  the  pro-
 posed  refinery  in  the  North-West  region.

 Forming  of  an  Economic  Panel

 2876.  SHRI  C.  T.  DHANDAPANI  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 @)  whether  Government  have  decided  to
 form  an  economic  panel  to  work  as  “Bram
 Trust”;

 (b)  if  so,  its  members;  and

 (c)  whether  any  decision  has  been  taken
 by  the  Panel  for  the  economic  development
 of  the  country  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  No,  Sir,

 (७)  and  (०).  Does  not  arise.

 Import  of  Finished  Petroleum  Prodacts

 2877.  SHRI  P.  GANGADEB  :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  the  countries  from  which  Govern-
 ment  proposes  to  import  finished  petroleum
 products;

 (b)  whether  these  prodicts  will  be
 costlier  than  those  supplicd  by  the  foreign
 Oil  Companies  in  India;  and

 (c)  if  so,  by  how  much  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
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 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  U.  S.S.R.,  Kuwait  and  other  Guif
 countries,  depending  upon  the  competitive
 nature  of  the  offers  received  from  time  to
 time.

 (७)  No,  Sir.

 (c)  Does  not  arise.

 Report  of  I.  a  R.  C  on  Inhuman  Treat.
 ment  of  P.  0,  Ws  in  Pakistan

 2878.  SHRI  PRABHUDAS  PATEL  :
 SHRI  K.  KODANDA  RAMI

 REDDY  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 {a)  whether  India  has  since  received  any
 repoit  from  the  International  Committee  of
 Red  Cross  regarding  the  inhuman  treatment
 meted  out  to  Indian  P.  oO.  Ws.  in  Pakistan;
 and

 (b)  if  so,  the  salient  features  thereof  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJSIVAN  RAM)  :  (a)  and  (b).  The
 Government  of  India  has  not  so  far  received
 any  report  from  the  I.  C.  R.  C.  regarding
 inhuman  treatment  to  the  Indian  P.  0.  Ws.
 in  Pakistan.

 Down-Stream  Units  of  the  Petro-
 Chemical  Complex  in  Gujarat

 2879.  SHRI  PRABHUDAS  PATEL  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  a  team  of  officials  of  the
 Union  Ministry  visited  Ahmedabad  in  Febru-
 ary,  972;

 (b)  if  so,  whether  it  was  impressed  upon
 the  team  by  the  State  Government  to  take
 an  early  decision  on  the  question  of  participa-
 tion  of  the  State  in  the  two  down  stream
 projects  of  the  Petro-Chemical  complex;  and

 (०)  if  so,  the  decision  taken  by  Govern-
 ment  in  the  matter  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)  :
 (a)  Yes,  Sir.

 (b)  Yes,  Sir,

 (०)  No  decision  has  yet  been  taken.

 Drilling  for  oi]  in  Kutch

 2880.  SHRI  PRABHUDAS  PATEL:
 Will  the  Minister  of  PETROLTUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Oil  and  Natural  Gas  Commis-
 sion  has  started  exploratory  drilling  for  oil
 in  Kutch  from  February,  972;  and

 (b)  if  so,  whether  some  of  the  structures
 are  described  as  nghly  promising  ?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALF):  (a)  and
 (b).  No  Sir.  However,  in  the  Banni  area  of
 Kutch,  arrangements  for  undertaking  drilling
 at  one  location  are  in  progress.  Drilling  is
 Itkely  to  commence  in  June,  972.  This  loca-
 tion  is  on  a  structuial  ‘‘terrace’’/“nose”
 which  was  discovered  by  seismic  surveys.  No
 suitable  structural  closure  which  is  normally
 considered  the  most  favourable  for  oi!  and
 gas  entrapment,  has  so  far  been  located  in
 this  area  by  the  seismic  surveys.

 Suspension  of  Booking  of  Seats on
 Air  India  Charter  Services  Bet-

 ween  U.  K.  and  India

 2881.  SHRI  K.  BALADHANDAYU-
 THAM:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 State  :

 (a)  whether  Air  India  has  suspended
 booking  of  seats  by  its  Charter  Service  bet-
 ween  U.  K.  and  India  after  the  25th  March,
 1972;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a).  No  Sir.

 (0)  Does  not  arise.
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 Residential  quarters  for  ONGC
 Staff  in  Tripura

 2882.  SHRI  BIREN  DUTTA  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  whether  any  residential  quarters  have
 been  constructed  in  Atharamura  (Tripura)  by
 O.N.  0.  ८.;

 (b)  the  cost  of  construction;  and

 (c)  whether  the  drilling  staff  has  since
 been  shifted  there  and  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE)  :  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.

 C.  B.  I.  Enquiry  Against  Managing
 Director,  Director  Production
 and  Marketing  of  Fertilizer

 Corporation  of  India

 2883.  SHRT  ACHAL  SINGH  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  whether  Government  have  received
 requests  from  some  Members  of  Parliament
 to  entrust  charges  numbering  over  00  against
 Managing  Director  and  Director  Production
 and  Marketing  of  Fertilizer  Corporation  of
 India  to  C.  B.  I.  for  thorough  investigation;
 and

 (b)  if  so,
 regard  ?

 the  decision  taken  in  this

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLFUM  AND  CHEMI-
 CALS  (SHRI  H  R.  GOKHALE)  :  (a)  Copies
 of  a  memorandum  containing  allegations
 numbering  over  300  against  the  Managing
 Director  and  certain  other  Functional  Direc-
 tors  of  the  Fertilizer  Corporation  of  India
 have  been  received  from  some  Members  of
 Parliament.  Request  has  also  been  received
 subsequently  for  referring  the  allegations  to
 the  C.  B.  I.  for  enquiry.
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 (b)  The  allegations  are  presently  under
 examination  of  Government,

 Reconsideration  of  Policy  Regarding
 Expansion  of  Foreign  Firms

 in  India

 2884,  SHRI  क्,  VENKATASUBBAIAH  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  names  of  foreign  companies  whose
 expansion  proposals  are  under  examination
 in  his  Ministry;

 (b)  the  salient  features  of  the  expansion
 Proposals  put  forth  by  those  companies;  and

 (c)  the  stage  at  which  the  matter  stands
 at  present  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCF  (SHRI  K  R.
 GANESH)  :  (a)  to  (c).  Expansion  proposals
 of  foreign  companies,  in  industries  covered
 under  the  Industries  (D&R)  Act,  are  received
 in  the  Ministry  of  Industrial  Development,
 and  those  attracting  the  provisions  of  the
 Monopolies  &  Restrictive  Trade  Practices
 Act,  are  received  in  the  Department  of  Com-
 pany  Affairs.  Applications  received  in  lhe
 Ministry  of  Finance  pertain  to  proposals
 under  the  Capital  Issues  (Control)  Act,  for
 expansion  of  capital  and/or  capitalisation  of
 reserves.  The  Ministry  of  Finance  also  deals
 with  applications  for  setting  up  of  additional
 branches  by  foreign  incorporated  companies
 already  established  in  India.  The  particulars
 of  pending  applications  under  both  these
 categories  are  given  in  the  statement  laid  on
 the  Table  of  the  House.  [Placed  in  Library.
 See  No.  LT—759/72.}

 Rehabilitation  of  Ex-Servicemen
 in  NEFA

 2885.  SHRI  TEJA  SINGH  SWATAN-
 TRA  :  Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  the  number  of  Ex-Servicemen’s  fami-
 lies  rehabilitated  in  the  NEFA  area  and  the
 States  from  which  they  hailed;

 (b)  the  number  of  familicss  who  have
 atuck  to  their  places  and  the  area  cf  land
 allotted  to  them;
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 ©  the  number  of  families  who  were  first
 invited  for  rehabilitation  and  thereafter
 evicted  and  the  reasons  for  their  eviction;

 dd  the  number  of  families  who  made
 representations  egainst  eviction  and  Govern-
 ment’s  decision  thereon;  and

 (e)  whether  Government  propose  to  set
 up  an  Enquiry  Committee  to  enquire  into
 the  matter  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  #  total  of
 54  families  were  settled  initially.  They
 were  drawn  from  Punjab,  Flaryana  and  U.  P.

 (b)  Out  of  the  above,  09  have  stuck  to
 their  places.  Land  was  allotted  according
 to  the  scheme,  that  is  25  acres  for  officers,
 35  acres  for  JCOs  and  J  acres  for  ORs
 including  |  acre  for  homestead.

 (०)  The  local  administration  evicted  5
 familics  on  ground  of  undesirable  activities.

 (9)  and  (e).  The  position  is  being  as-
 certained  from  the  Administration.

 Gap  in  Foreign  Aid

 2886.  SHRI  ए,  VENKATASUBBATIAH  :
 Will  the  Mimster  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  India  faces  a  foreign  aid  gap
 of  around  350  million  in  the  current  finan-
 cial  year;  and

 (b)  if  so,  how  Government  propose  to
 fill  this  gap  ?

 THE  MINISFFR  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):  (a)
 and  (b).  As  compared  to  the  World  Bank's
 estimate  of  requirements  of  project  and  non-
 project  aid  of  $  50  million  for  the  year
 i97i-72,  Agreements  have  so  far  been
 signed  for  $  7386  million,  Indications
 regarding  overall  external  assistance  for  the
 current  year  are  not  yet  available.

 {  would  draw  the  attention  of  the  Hon’-
 ble  Members  to  para  27  of  my  Budget
 speech  of  6th  March,  972  wherein  I  have
 indicated  the  steps  being  taken  by  Govern-
 ment  to  minimise  dependence  on  foreign  aid.
 Government  are  making  all  possible  efforts
 to  be  progressively  independent  of  external
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 assistance  through  increased  indigenous  pro-
 duction,  import  substitution  and  export  pro-
 motion.

 Recommendation  of  Ramakrishnayya
 Committee  on  Re-organisation

 of  Fertiliser  Corporation  of
 India

 2887,  SHRI  JAGDISH  NARAIN  MAN-
 DAL:  Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state  :

 (a)  the  iecommendations  of  Rama-
 krishnayya  Committee  on  re-organisation  of
 Fertilizer  Corporation  of  India,  with  parti-
 cular  ieference  to  appointment  of  Functional
 Duectois;  and

 (b)  the  present  position  ‘of  Functional
 Directois  in  the  various  wings  of  the  Cor-
 poration  along  with  functions  assigned  to
 them  ?

 IHE  MINISTLR  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  &  CHEMICALS
 (SHRI  H.R.  GOKHALE):  (a)  A  Study
 Team  was  appointed  in  October,  1967,  of
 which  Shri  M.  Ramaknshnayya  was  con-
 venor,  to  study  the  ofganisation,  structuie
 etc.  of  the  then  two  public  sector  fertilizer
 Corporations,  namely,  Fertilizer  Corporation
 of  India  and  Fertilizers  &  Chemicals  Tra-
 \ancore  Ltd.,  and  to  recommend,  inter-alta,
 whether  there  should  be  one  or  more  public
 sector  fertilizer  corporations,  etc.  The  Study
 Team  recommended  that  there  should  bea
 single  public  sector  fertilizer  corporation.
 Government  broadly  accepted  the  ullimate
 pattern  recommended  for  the  headquarters
 of  the  single  fertilizer  corporation  for  impli-
 mentation  m  regard  to  Fertilizer  Corporation
 of  India,  It  was  decided  that  the  creation
 of  different  posts  as  recommended  by  the
 Study  Team  be  phased  according  to  the
 needs  of  development  and  the  work  foad
 from  time  to  time.  The  need  to  have  tull
 time  Directors  for  Finance,  Production,
 Marketing  and  Projects  was  accepted.  It  was
 also  proposed  to  appoint  a_  technical
 director.

 (b)  There  are,  at  present,  the  following
 Functional  Dircetors  at  the  Headquaiters  in
 addition  to  the  Managing  Director  :
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 (i)  Director  in  charge  of  projects
 (il)  Director  in  charge  of  production

 (in)  Duector  in  charge  of  finance
 (tv)  Director  in  charge  of  Personnel

 and  Industrial  Relations.

 Representation  on  the  Board  of
 Directors  of  the  Fertilizer

 Corporation  of  India

 2888.  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  the  maximum  strength  of  the  Board
 of  Directors  of  the  Fertilizer  Corporation  of
 India  under  Articles  of  Association;

 (b)  the  present  strength  and  names  and
 designations  of  Directors;

 (c)  whether  the  Chairman  of  the  Board
 has  been  appointed  and  if  not,  the  reasons
 therefor;  and

 (d)  whether  Government  propose  to  give
 Jepresentdtion  to  some  other  Sections  on
 the  Board  and  if  so,  when  ?

 THE  MINISTER  OF  LAW  AND  JUS&-
 TICE  AND  PETROLEUM  &  CHEMICALS
 (SHRI  H.  R.  GOKHALE):  (a)  15.

 (b)  There  are  at  present  8  Directors  in
 position.  ‘Their  names  and  designations  are
 given  below  :

 J,  Dr.  K.  R.  Chakravorty,  Managing
 Director.

 2.  Shr  K.  C,  Sharma,  Director  (Pro-
 jects).

 3.  Dr.  S.  K.  Mukherji  Director  (Pro-
 duction).

 4.  Sbri  C.  K.
 (Finance).

 Ghosh,  Director

 5.  Shri  R.  Hasan,  Director  (Personnel
 and  Industrial  Relations),
 Shri  S.  K.  Majumdar,  Joint  Seere-
 tary,  Ministry  of  Finance,  (Depart-
 ment  of  न-
 Dixector.

 a



 4])  Written  Answert

 7.  Shri  S.  M.  H.  Burney,  Joint  Secre-
 tary,  Ministry  of  Agriculture—part-
 time  Director.

 8.  Shri  ८,  R.  Das  Gupta,  Managing
 Director,  Refineries  Division,
 ICC—part-time  Director.

 (०)  The  question  of  appointment  of  the
 Chairman  of  the  Board  is  under  considera-
 tion  of  Government,

 (d)  Proposals  for  appointment  of  a  few
 more  Directors  are  also  under  consideration.

 House  Rent  Allowance  to  Postal
 Employees  Working  in  Beas

 Sutlej  Project

 2889.  SHRI  MADHURYYA  HALDAR:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  employees  under  the
 control  of  Comptroller  and  Auditor  General
 of  India  working  in  Beas  Sutlej  Link  Project
 are  given  rent  free  accommodation  or
 gtanted  house  rent  in  lieu  thereof;

 (b)  whether  Government  propose  to
 restore  the  house  rent  allowance  or  rent  free
 accommodation  in  lieu  thereof  which  has
 been  withdrawn  in  July,  970  to  the  Postal
 Employees  working  there;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir.  The  concession  has  already
 been  restored  with  effect  from  .7.I970.

 (c)  In  view  of  reply  to  part  (b)  the
 question  does  not  arise.

 Credit  Facilities  Provided  for  Retail
 Traders  and  Self-Employed

 Persons  in  U.P.

 2890.  SHRI  8.  R.  SHUKLA  :  Will  the
 Minister  of  FINANCE  he  pleased  to  state  :

 (a)  whether  under  the  auspiccs  of  the
 Credit  Guarantee  Corporation  of  India,  any
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 credit  facilities  have  been  provided  for  retail
 traders  and  self-employed  persons  in  Uttar
 Pradesh;  and

 (b)  if  so,  an  outline  thereof  7

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):  (a)
 and  (b).  Credit  Guarantee  Corporation  of
 India  extends  guarantee  cover  upto  speci-
 fied  limits  on  the  advances  given  by  banks
 to  certain  categories  of  small  borrowers  in-
 cluding  retail  traders  and  self-employed  per-
 sons.  The  Corporation  had  started  function-
 ing  from  Ist  April,  971,  and  upto  24th
 September  97I,  it  had  extended  guarantee
 covers  upto  Rs.  !2'23  lakhs  and  Rs.  4°68
 lakhs  on  bank  advances  to  traders  and  pro-
 fessional  and  self-employed  persons  respec-~
 tively  in  Uttar  Pradesh.

 Formation  of  a  New  Holding  Company
 to  Manage  Petrochemical  Projects

 2891.  SHRI  P.  VENKATASUBBAIAH
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Government  are  considering
 the  formation  of  new  holding  company  to
 manage  various  Petro-Chemical  projects  that
 will  be  coming  up  in  the  next  couple  of
 years;  and

 (b)  if  so,  the  decision  taken  in  the
 matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  No  decision  in  this  regard  has
 been  taken  by  the  Government.

 Agitation  by  Officers  of  L.  I.  0.

 2892,  SHRI  P.  VENKATASUBBAIAH:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  officers  of  the  Life  Insprance
 Corporation  launched  an  agitation  from  i6th
 February,  972;

 (b)  if  so,  their  demands;  and
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 (०)  the  steps  taken  to  settle  them  amica-
 bly  ?

 THB  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  Yes,  Sir.

 (b)  The  demands  of  the  class  I  officers
 were  ;

 (i)  Payment  of  City  Compensatory
 Allowance  as  per  classification  of
 cities  adopted  by  the  Central  Govern-
 ment,

 (ii)  An  increase  in  the  dearness  allo-
 wance  from  Ist  November,  4970
 and  a  further  increase  from  Ist
 November,  971,  and

 (iii)  Withdrawal  of  the  Scheme  of  Incen-
 tives  for  Actuarial  Studies.

 (c)  The  demands  been
 settled.

 have  already

 Pilots  Trained  in  Flying  Clubs  and
 Civil  Aviation  Training  Centres

 2893.  SHRI  K.  KODANDA  RAMI
 REDDY  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  the  number  of  Flying  Clubs  and  Civil
 Aviation  training  Centres  in  the  country  in
 ‘1970-71  and  97i-72  and  the  number  of
 Pilots  trained  in  these  Clubs  and  Centres
 during  the  said  perid;  and

 (b)  the  average  amount  of  money  spent
 by  Government  on  training  each  of  these
 pilots  and  the  average  expenditure  incurred
 by  each  pilot  personally  during  the  training
 period  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  ;
 (a)  There  were  24  Flying  Clubs/Schools/
 Institutes  in  the  country  both  in  1970-71
 and  1971-72,  apart  from  a  Civil  Aviation
 Traing  Centre  at  Allahabad.  284  persons
 obtained  Private  Pilot’s  Licences  or  Com-
 mercial  Pilot’s  Licences  in  1970-71  and  237
 in  1971-72,
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 (b)  On  the  assumption  that  a  Puiivate
 pilot’s  Licence  would  require  60  hours  of
 flying  and  a  Commercial  Pilot's  Licence
 250  hours,  the  flying  fees  payable  by  a
 Matriculate  below  22  years  of  age  would  be
 Rs.  1,500/-  and  Rs.  6,250/-  respectively.
 For  others,  the  corresponding  figures  would
 be  Rs,  2,400/-  and  Rs.  0,000/-respectively.
 It  is  not  possible  to  assess  the  average
 amount  spent  by  Government  on  training
 each  pilot  since  grants-in-aid  paid  to  Flying
 Clubs  arc  made  on  the  basis  of  the  number
 of  instructional  flying  hours  completed  by  the
 the  Clubs,  and  not  on  the  basis  of  the  num-
 ber  of  persons  who  obtained  licences.

 Proposal  to  Construct  Hostels  at
 Tourist  Centres  in  Kerala

 2894,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  the  names  of  Tourist  Centres  in
 Kerala;

 (b)  the  Centres  where  there  are  no
 hostels;

 (c)  whether  Government  propose  to  cons-
 truct  hostels  there  for  the  convenience  of
 tourists;  and

 (d)  if  so,  the  main  features  of  the  pro-
 posal  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  to  (d).  No  specific  list  of  tourist  centres
 is  maintained,  as  the  development  of  places
 of  interest  is  a  continuing  process  related  to
 the  attractions  they  have  to  offsr.  jn  Kerala
 facilities  for  tourists  have  been  provided  or
 are  proposed  in  the  Central  Sector  at
 Kovalam,  Trivandrum  and  Periyar  Wild  Life
 Sanctuary.  At  Kovalam  a  beach  resort  is
 being  developed  where  a  hotel  and  cottages
 are  under  construction,  anda  youth  hostel
 is  being  constructed  in  Trivandrum.  At
 Periyar  Wild  Life  Sanctuary,  2  motor
 launches  are  being  provided  for  cruising  on
 the  lake  to  view  wild  life.  Inthe  previous
 plan  preiods  the  Department  of  Tourism
 had  given  subsidies  to  the  State  Government
 for  the  improvement  and  expansion  of  the
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 Aranya  Nivas  Hotel  at  Thekkady,  extension
 of  the  Mascot  Hotel  at  Trivandrum,
 wumprovement  of  the  golf  course  in  Bolaghaty
 Island  at  Cochin,  for  launches  for  cruising
 on  the  backwaters  at  Cochin  and  on  Periyar
 Lake,  for  the  construction  of  a  rest  house  at
 Churuthuruthy,  a  sloping  setty  at  Thekkady
 and  for  organising  the  Onam  festival.

 Expansion  of  Caustic  Chlorine  Plant
 of  Travancore  Cochin  Chemicals

 Led  ,  Udyogmandal  (Kerala)

 2895.  SHRIMAT!  BHARGAVI  THAN-
 KAPPAM  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  have  under  con-
 sideration  any  proposal  for  a  major  expansion
 of  caustic-chlorine  plant  of  the  Travancore-
 Cochin  Chemicals  Ltd  ,  Udyogmandal  in
 the  state  of  Kerala,  and  if  so,  the  main
 features  thereof.  and

 (b)  whether  Government  have  received
 any  proposal  from  the  State  Government  of
 Kerala  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  Yes,  Sir  The  proposal  envisages  substantial
 expansion  of  the  existing  capacity  for  caustic
 soda  and  chlorine  by  33,000  tonnes  and
 29,000  tonnes  per  annum  respectively  The
 proposal  has  already  been  approved.

 (b)  The  Government  of  Kerala  had
 requested  for  the  import  of  a  rectifier  for  the
 project  It  has  not  been  agreed  to  as  the
 rectifier  can  be  obtained  from  indigenous
 manufacturers,

 Shortage  of  Kerosene  Oil  in  Kerala

 2896.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Munister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state  :

 (a)  whether  there  is  a  shortage  of
 korosene  oil  supply  in  the  State  of  Kerala;
 arid
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 (b)  If  so,  the  reasons  therefor  and  the
 remedial  steps  taken  by  Government  in  this
 regard  ?

 THE  MINISTER  QF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  No,  Su.

 (b)  Does  not  arise,

 नई  दिल्ली  के  अशोक  होटल  में  घूमती
 छत  वाले  एक  रेस्टोरेंट  के  निर्माण

 करने  के  बारे  में  निर्णय

 2897.  श्री  हुकम  चन्द  कछवाय  :  क्या
 पर्यटन  और  सागर  विमानन  मंत्री  यह  बताने  की

 कृपा  करेगे  कि

 (क)  क्या  भारतीय  पर्यटन  विकास  निगम
 ने  जो  नई  दिल्ली  के  अशोक  होटल  में  एक

 घूमती  छत  वाले  रेस्टोरेंट  बनाने  के  बारे  में

 एक  योजना  पर  विचार  कर  रहा  था,  इस  बीच
 इस  योजना  पर  कोई  अन्तिम  निर्णय  कर  लिया
 है,  और

 (ख)  उक्त  रेस्टोरेंट  के  निर्माण  कार्य  मे
 कितना  समय  लगेगा  और  इस  पर  अनुमानत:
 कितना  व्यय  होगा  ?

 पर्यटन  और  नागर  विमानन  मंत्री  (डा०
 कर्ण  लिंह) :  (क)  और  (ख).  प्रायोजना  के
 आशिक  पक्ष  को  दृष्टि  में  रखते  हुए  मामले  पर
 विचार  किया  जा  रहा  है।

 Perguisites  of  Officers  of  General
 Iusurance  Companies

 2898.  SHRI  PRAVIN  SINH  SOLANKY:
 Will  the  Minster  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have  issued  809
 instructions  to  Custodians  of  General  Insu-
 rance  Companies  to  fix  or  reduce  the  existing
 emoluments  of  incumbents  in  the  Managerial
 Cadre;

 (b)  whether  some  of  the  Custodians  have
 decided  to  withdraw  the  existing  ‘perquisites
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 of  some  of  the  Managers  and  if  so,  the
 reasons  therefor;  and

 (c)  whether  some  of  the  Custodians  have
 issued  instructions  to  Managers  not  to  under-
 take  any  business  tours  and  if  so,  the  reac-
 tions  of  Government  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).  No
 instructions  have  been  issued  to  the  Custo-
 dians  to  reduce  the  existing  emoluments  of
 officers  in  the  Managerial  Cadie.  However,
 instructions  have  been  issued  to  the  effect
 that  where  the  officer  is  not  on  an  incre-
 mental  scale  :—

 (i)  No  increments  should  be  given  to
 officers  who  are  drawing  basic  salary
 of  more  than  Rs,  4,000/-  per  month;
 and

 (ii)  the  increment  should  not  exceed
 Rs.  ‘50/-  in  any  case  and  after  the
 grant  of  increment  the  basic  salary
 should  not  exceed  Rs.  4,000/-  per
 month.

 (c)  As  the  person  in  chaige  of  the
 management  it  is  the  responsibility  of  the
 Custodian  to  decide  whether  any  tour  pro-
 posed  to  be  undertaken  is  necessary.  No
 information  is  available  about  the  number
 of  tours  disallowed  as  this  is  a  matter  of
 internal  management.

 General  Managers  of  General  Insurance
 Companies  working  as  Custodians

 of  other  Insurance  Companies

 2899.  SHRI  PRAVIN  SINH  SOLANKI:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  number  of  General  Insurance
 Companies,  whose  General  Managers  are  at
 the  same  time  working  as  Custodians  of
 other  Insurance  Companies;

 (b)  whether  there  is  any  clash  of  interest
 in  the  business  of  the  two  Companies  in  such
 cases;  and

 @  if  so,  the  steps  Government  propose
 to  take  to  remove  this  anomaly  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  Three.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Supply  of  Chinese  Arms  to  Pakistan
 After  Indo-Pak  War

 2900.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  attention  of  Government  has
 been  drawn  to  a  news  item  appearing  in
 “THE  HINDU”  of  March  26,  972  stating
 that  an  increasing  number  of  Chinese  ships
 are  calling  at  Pakistani  ports  unloading  a
 large  quantity  of  military  hardware;

 (b)  whether  Government  have  got  any
 information  about  the  quantity  and  nature
 of  the  military  hardware  supplied  to  Pakistan
 by  China  after  the  December  War;  and

 (c)  the  action  Government  propose  to
 take  to  meet  this  threat  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  Yes,  Sir.

 (b)  Government  have  information  on
 this  subject  but  it  would  not  be  in  the  public
 interest  to  disclose  it.

 (c)  The  impact  of  these  supplies  on  our
 security  and  our  defence  preparedness  is
 reviewed  from  time  to  time.

 Exemption  From  Wealth  Tax  on  Horti-
 cultural  and  Agricultural  Lande  in

 Himachal  Pradesh

 2901.  SHRI  TEJA  SINGH  SWA-
 TANTRA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  ;

 (a)  whether  Government  have  received
 any  representation  from  the  Himachal  Pradesh
 Government  for  exempting  horticultural  and
 egricultural  land  from  Wealth-tax  and
 Tacome-tax;  and
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 (b)  if  so,  a  gist  thereof  and  the  income
 likely  to  be  affected  asa  result  of  the  pro-
 posed  exemption  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  No,  Sir.

 (The  levy  of  Income-tax  on  agricultural
 income  is  otherwise  a  State  subject.)

 (b)  Does  not  arise.

 Revision  of  Income-Tax  Laws

 2902.  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state;

 (a)  whether  Government  were  considering
 major  revision  of  Income-tax  laws;

 (b)  if  so,  the  salient  features  of  the  pro-
 posals  under  consideration;  and

 (c)  the  time  by  which  they  are  likely  to
 be  finalised  and  whether  these  will  include
 the  recommendations  made  by  the  Wanchoo
 Committee  on  Direct  Taxes  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  हर्,
 GANESH):  (a)  to  (c).  Yes,  Sir.  It  is  proposed
 to  introduce  a  Bill  to  give  effect  to  those
 recommendations  of  the  Direct  Taxes  Enquiry
 Committee  (Wanchoo  Committee)  which  are
 acceptable  to  the  Government.  The  Govern-
 ment  is  also  considering  the  question  of
 making  the  family  consisting  of  husband,
 wife  and  minor  children  as  a  unit  of  taxation
 for  the  purposes  of  income-tax  and  wealth-
 tax.

 It  is  proposed  to  sponsor  suitable  legisla-
 tion  as  early  as  possible,

 Loss  in  kmports  of  Petroleum  Prodacts

 2903.  SHRI  K.  KODANDA  RAMI
 REDDY  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state  :

 (a)  whether  Government  have  incurred
 a  toss  of  Rs,  1  crores  in  importing  petro-
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 leum  products  from  the  Refineries  of  the
 Burmah  Shell,  Caltex  and  ESSO  Companies
 in  West  Asia;  and

 (b)  if  so,  the  remedial  steps  proposed  to
 be  taken  in  this  regard  ?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE)  :  (a)  and
 (b).  Oil  products  are  imported  by  the  Indian
 Out  Corporation  on  the  basis  of  competitive
 tenders.  As  such  it  cannot  be  said  that  any
 loss  has  been  suffered  by  the  Indian  Oil  Cor-
 poration  on  imports  of  petroleum  products
 either  from  the  Refineries  of  Burmah-Shell,
 Caltax  and  ESSO,  or  from  other  sources  in
 the  Gulf  region  of  West-Asia.

 M/S.  Molins  India  Ltd.

 2904.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  when  was  Molins  (India)  Ltd.,  esta-
 blished  in  India  and  what  is  its  present  status;

 (b)  the  value  of  its  shares  held  by  Indians,
 foreign  companies  or  their  associates  and
 sister  companies,  separately;

 (c)  whether  this  Company  has  common
 Directors  with  Indian  Tobacco  Company,
 Wazir  Sultan  Tobacca  Company,  Indian  Leaf
 Tobacco  Development  Co.,  and  British
 American  Tobacco  Group  of  companies;

 (a)  if  so,  their  remuneration  and_per-
 quisites;  and

 (७)  whether  this  company  is  considered
 to  be  a  monopoly  undertaking  and  registered
 under  Monopolies  and  Restrictive  Trade
 Practices  Act  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  Molins  of  India  Ltd.  was
 registered  under  the  Companies  Act  in  the
 State  of  West  Bengal  on  23.  6.  60  asa
 private  Limited  Co.  It  became  a  public
 limited  Co.  under  section  43  A  of  the  Act
 on  l.  Ss.  1961,  It  isa  subsidiary  of  a  foreign
 company,  M/s.  Molins  Ltd.  of  U.  K.
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 (b)  As  on  24.  9.  971,  out  of  the  total
 equity  shares  of  the  face  value  of  Rs.  91,  69,
 480,  shares  of  the  face  value  of  Rs  50,  83,
 300  were  held  by  its  foreign  holding  com-
 pany,  Rs.  Of  by  a  foreign  national,
 Rs.  27,  68,  650  by  two  Indian  subsidiaries
 of  foreign  companies  and  the  balance  of
 Rs.  3,  7,  520  by  Indians  including  bodies
 corporate.

 (०)  Shri  A,  N.  Haksar  is  a  common
 Director  in  Molins  of  India  Ltd.  and  India
 Tobacco  Company  Ltd.

 @  Mr.  A.  N.  Haksar  is  entitled  to  a
 sitting  fee  of  Rs,  200/-  per  Board  Meeting
 attended  by  him  in  Molins  of  India  Ltd.

 (०)  The  company  has  been  registered  as
 a  dominant  undertaking  under  section  26  of
 the  Monopolies  &  Restrictive  Trade  Practices
 Act,  969.

 Proposal  for  Development  of  Chilka
 Lake  in  Orlesa

 2905.  SHRI  0.  K.  PANDA  :  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  Government  have  received
 any  proposal]  for  the  Development  of  Chilka
 Lake  in  Orissa;

 (0७)  if  so,  the  broad  features  of  the  pro-
 posal  and  Government's  reaction  thereto;
 and

 (c)  whether  World  Bank  has  been
 approached  for  financial  assistance  for  imple-
 menting  the  proposal  and  if  so,  the  extent  of
 assistance  sought  and  the  Bank’s  reaction
 thereto  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  No  such  proposal  has  been  received
 recently.

 4)  and  (c).  Do  not  arise,

 CHAITRA  25,  894  (SAKA)  Written  Answers  22

 Deposits  from  Assam  in  the
 Nationalised  Banks

 2906.  SHRI  DINESH  CHANDER
 GOSWAMI  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  the  total  deposits  from  Assam  in  the
 nationalised  banks  since  nationalisation.

 (b)  the  total  investment  in  the  State  by
 the  nationalised  banks;  and

 e
 (०  the  amount  received  by  the  agricul-

 tural  sector  and  the  small  industries  out  of
 the  total  investment  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)  :  (a)
 Data  are  not  available  in  the  desired  manner.
 However,  the  deposits  of  nationalised  banks
 in  the  erstwhile  State  of  Assam  were
 Rs.  27°70  crores  as  at  the  end  of  March
 1971  the  latest  date  for  which  such  informa-
 tion  is  available.

 (b)  Total  investment  in  the  State,  separa-
 tely  by  the  14  nationalised  banks,  ,is  not
 readily  available.  It  will  be  collected,  to  the
 extent  possible,  and  laid  on  the  Table  of  the
 Honse.

 (c)  Ont  of  the  nationalised  banks’  total
 advances  of  Rs.  43  lakhs  as  on  12th
 March,  1971,  the  outstandings  in  respect
 of  agriculture  and  small-scale  industries  in
 the  State  of  Assam  as  at  the  end  of  March
 97  were  Rs.  35:65  lakhs  and  Rs.  23°6
 lakhs  respectively.

 Appointment  of  Auditor  of  Asian
 Cables  Corporation  Ltd.

 2907,  SHRIS.  M.  SIDDAYYA  :  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  ;

 (a)  whether  the  Board  of  Directors  of
 Asian  Cables  Corporation  Ltd.,  appointed  on
 the  7th  November,  970  M/s.  K.  N.  Gutgutia
 and  Co.,and  Auditors  in  replacement  of
 M/s.  C.  com  Chokshi  and  Co.;

 (b)  whether  Government  have  accorded
 approval  to  this  appointment;
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 (c)  if  not,  the  reaction  of  Government
 thereto  ?

 *

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  :  (a)  Yes,  Sir.

 (d)  and  (c).  M/S.  K.  N.  Gutgutia  and
 Company  did  not,  however,  accept  the  said
 appointment.  The  Board  of  the  company
 then  appointed  M/s.  Sanghi  and  Co.,
 Chartered  Accountants  as  Auditors,  and
 their  appointment  was  confirmed  by  the
 company  in  its  general  meeting  held  on
 23-3-71.  The  Government  can  act  only
 within  the  powers  of  Section  224  (3)  of  the
 Companies  Act,  1956,

 Re-appointment  of  Auditors  for
 M/s,  Smith  Stanistreet  and

 Company  Limited

 2908.  SHRI  S.M.  SIDDAYYA:  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  inspite  of  the  Shareholders
 rejecting  the  re-appointment  of  retiring
 auditor  by  M/s.  Smith  Stainstreet  and  Com-
 pany  at  their  Annual  Genera)  Meeting  held
 on  24th  March,  1971,  the  same  Auditor  was
 re-appointed  for  the  Company  by  the  Central
 Government  under  section  224  (3)  of  the
 Companies  Act,  956;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  :  (a)  and  (b).  Having  regard  to
 the  facts  and  circumstances  of  the  case,  the
 Regional  Director,  who  is  empowered  by  the
 Goverament,  appointed  the  retiring  auditors
 as  auditors  of  the  company  under  section
 224  (3)  of  the  Campanies  Act,
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 CALLING  ATTENTION  TO
 MATTER  OF  URGENT  PUBLIC

 IMPORTANCE

 Revorren  Severe  Drovent  anv  FAMINE
 Conpirtons  IN  CERTAIN  Parts

 OF  THE  COUNTRY

 श्री  फूल  शायद  वर्मा  (उज्जैन)  :  अध्यक्ष

 महोदय,  मैं  अविलम्बनीय  लोक-महत्व  के
 निम्नलिखित  विषय  की  ओर  माननीय  कृषि
 मंत्री  जी  का  ध्यान  दिलाता  हैं  और  उनसे
 प्रार्थना  करना  हैँ  कि  इस  संबंध  में  वे  अपना
 वक्तव्य  दें--

 “उड़ीसा,  राजस्थान,  बिहार,  पश्चिम-
 बंगाल  तथा  अन्य  राज्यों  के  कुछ  भागों  मे

 सूखे  और  अकाल  की  गम्भीर  स्थिति  के
 समाचार  और  स्थिति  का  सामना  करने
 के  लिये  केन्द्रीय  सरकार  की  ओर  से  दी
 जाने  वाली  सहायता  1

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  The  Primary
 responsibility  for  undertaking  relief  measures
 in  the  areas  affected  by  natural  calamities
 including  drought  and  famine  rests  with  the
 State  Governments  concerned.  Nevertheless,
 the  Central  Government,  through  its  various
 Ministries,  keep  in  constant  touch  with  the
 State  Governments  so  as  to  be  fully  in  the
 picture  and  to  be  ina  position  to  provide
 assistance  as  may  be  necessary.

 At  present,  drought  relief  measures  are
 continuing  in  parts  of  Mahatashtra,  Mysore
 and  Andhra  Pradesh  where  drought  condi-
 tions  occurred  last  year.  In  Orissa  also,  relief
 operations,  necessitated  by  last  year’s  cyclone
 and  floods  are  continuing.  Fresh  reports  of
 scarcity  conditions  prevailing  in  parts  of
 Rajasthan  and  small  pockets  in  West  Bengal,
 Bihar  and  Orissa  have  been  received  recently.
 In  all  cases,  as  reported  to  the  Government
 of  India,  the  State  Governments  have  under-
 taken  necessary  relief  measures.

 These  n  casures  include  starting  of  works
 to  create  employrdent  opportuliities,  stspen-
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 sion  of  and  revenue,  distribution  of
 gratuitous  relief,  supply  of  drinking  water
 where  necessary,  opening  of  fair  price  shops,
 distribution  of  loans  for  agriculture  and
 rehabilitation  programmes.  Central  assistance
 as  required  by  concerned  State  Government,
 is  given  according  to  a  prescribed  procedure,
 and  wherever  necessary,  central  teams  for
 assesments  of  the  situation  and  to  fix  ceilings
 of  expenditure  to  be  shared  between  the
 Centre  and  the  State  would  be  deputed.
 Last  year,  central  teams  visited  the  States
 of  Andhra  Pradesh,  Mysore,  Maharashtra
 and  Orissa.  On  the  basis  of  the  recommenda-
 tions  of  the  central  teams,  central  assistance
 has  been  released.

 The  food  situation  in  the  country  is  com-
 fortable  and  all  reasonable  requirements  of
 the  States  with  regard  to  fuodgrains  for
 public  distribution  in  the  scarcity  areas  are
 fully  met.

 The  Government  of  Indsa  is  in  constant
 touch  with  the  State  Governments  and  all
 steps  to  provide  relief  as  demanded  by  the
 situation  would  be  taken  with  the  coopezation
 of  the  State  Governments.

 श्री  फूल  जल्द  वर्मा  :  अध्यक्ष  महोदय,
 माननीय  मंत्री  जी  ने  अपने  वक्तव्य  में  तथ्यों
 को  छिपाया  है,  वास्तविकता  को  छिपाने  की
 कोशिश की  है  और  इस  सदन  को  भ्रम  में  डालने
 का  पूरा  पूरा  प्रयत्न  किया  है।  मै  आपके  माध्यम
 से  निवेदन  करना  चाहता  हैं  क्या  उन्होंने  दो
 चार  दिन  के  पिछले  अखबार  उठाकर  देखे  हैं  ?
 समाचार-पत्तों  में समाचार  छपे  हैं  कि  उड़ीसा,
 बिहार,  बंगाल,  राजस्थान  में  भयंकर  अकाल
 की  स्थिति  है।  राजस्थान  के  जो  अकाल  राहुल
 मंत्री  हैं,  श्री  परसराम  देखा,  उन्होंने  सदन  में

 कहा  है  कि  35  सौ  गाँवों  में  अकाल  की  स्थिति

 है  और  लगभग  25  लाख  लोग  मौत  की  कगार
 पर  जड़े  है।  इसी  प्रकार  से  उड़ीसा  में  वहाँ  के
 राजस्व  मंत्री  ने  विधान  सभा  में  कहा  है  कि

 एक  करोड़  लोग  आज  मौत  के  मुह  में  खड़े  है
 क्योंकि  वहाँ  भयंकर  अकाल  की  स्थिति  है।  इतना
 ही  नहीं,  उड़ीसा  के  अन्दर  सौ  व्यक्ति  अकाल
 से  मर  गए  हैं  और  राजस्थान  के  अन्दर  दो  सौ
 लोगों  की  मौत  ही  चुको  हैं  -  यदि  हम  देखें  तो
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 पिछले  दस  वर्षों  में  राजस्थान  के  अन्दर  निरंतर
 भयंकर  अकाल  की  स्थिति  रही  है।  पीने  के
 पानी  की  कमी  के  कारण  पिछले  समय  वहाँ  पर
 दस  लाख  पशु  मरे  और  20  हजार  मनुष्यों  की
 जानें  गईं  ।  अभी  भी  वहाँ  पर  जो  पीने  का  पानी
 दिया  जा  रहा  है  वह  इतना  दूषित  है  कि  एक
 और  तो  भूख  के  कारण  और  दूसरी  ओर  दूषित
 पानी  पीने  के  कारण  लोगों  को  मौतें  हो
 रही  हैं।

 अकाल  राहत  के  नाम  पर  जो  पिछले  वर्ष
 विभिन्न  राज्यों  मे  अध्ययन  दल  गया  था  उसने
 जो  अपनी  रिपोर्ट  दी  हैं  उसमें  उसने  कहा  है  कि
 राज्य  अध्ययन  दल  की  रिपोर्ट  को  कार्य  रूप  में
 परिणत  नही  करते  |  अकाल  राहुल  के  नाम  पर
 जो  रुपया  केन्द्र  से  दिया  जाता  है  उसको
 राजनीतिक  स्वार्थ पू त्ति  के  लिए  उपयोग  किया
 जाता  हाउस  दल  ने  यह  भी  कहा  है  कि
 राजनीतिक  लाभ  उठाने  के  लिए  वहाँ  की  सरकारें
 उस  पैसे  का  निरंतर  दुरुपयोग  करती  हैं  1
 अध्ययन  दल  ने  चिन्ता  व्यक्त  की  है  कि  उसकी
 सिफारिशों  को  ठीक  रूप  से  लागू  नहीं  किया
 गया  है  1

 मैं  एक  बात  की  ओर  और  ध्यान  दिलाना

 चाहता  हूँ।  राजस्थान  की  विधान  सभा  के  अन्दर
 अनेकों  विरोधी  पक्ष  के  सदस्यों  ने  तथा  कांग्रेस
 के  सदस्यों  ने  इस  बात  के  आरोप  लगाए  हैं  कि

 वहाँ  पर  जो  राहत  के  नाम  पर  हत्या  खर्च  किया
 गया  उसमें  भारी  भ्रष्टाचार  हुआ  है।  अभी  तक
 अकाल  राहुल  के  नाम  पर  लगभग  सवा  अरब
 रुपया  खर्च  किया  गया  है  लेकिन  मैं  सोचता  हूं,
 मेरा  यह  निश्चित  मत  है  कि  यह  सवा  अरब
 रूपया  ठीक  &  अकाल  राहत  क्षेत्र  में  खर्च  नहीं
 किया  गया  t  यदि  यह  रुपया  ठीक  से  खच  किया
 गया  होता  तो  वहाँ  के  लोगों  को  राहुल  मिलती  ।
 केवल  अकाल  राहुल  के  साम  पर  सड़कों  पर

 मिट्टी  डाल  देना  और  वहाँ  पर  लोगों  को  रुपया,
 बारह  आता  मजदूरी  देना--हमसे  अकान्रग्नस्त'
 जो  क्षेत्र  हैं  वहाँ  के  लोगों  को  राहत  नहीं
 मिलेगी  ।  प्रयत्न  यह  करना  चाहिए  किस
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 अकाल  ग्रस्त  क्षेत्र  है,  जिन  जिन  राज्यों  में  अकाल
 की  स्थिति  है  वहाँ  पर  कुछ  स्थायी  योजनाओं
 को  कार्यान्वित  करना  चाहिए,  तथा  ऐसा  निदान
 निकालता  चाहिए  जिससे  अकाल  की  परिस्थिति
 से  निपटने  के  लिए  हमेशा  हमेशा  के  लिए  फुरसत
 मिले  ।  लेकिन  इस  ओर  कभी  हमारी  सरकार
 का  ध्यान  नहीं  गया।  मैं  जानना  चाहता  हूँ
 अकाल  राहत  के  नाम  पर  जो  घन  खर्चे  किया
 गया  है  जिसके  संबंध  में  राजस्थान  विधान  सभा
 के  सम्मानित  सदस्यों  ने आरोप  लगाया  है  क्या
 उसकी  आप  जाँच  कराने  के  लिए  तैयार  है  ?
 आज  अकाल  राहुल  के  नाम  पर  जो  पैसा  दिया
 जाता  है  उसमे  काफी  भ्रष्टाचार  और  गोलमाल

 हुआ  है--यह  बात  अध्ययन  दल  ने  भी  कही  है  ।
 तो  मै  चाहूँगा  कि  इसके  संबंध  में  आप  जाँच
 आयोग  बिठाये  ।

 सारे  पश्चिमी  राजस्थान  में  जहाँ  हमेशा
 अकाल  की  स्थिति  रहती  है  उसके  लिए  मंत्री
 जी  से  मै  जातना  चाहूँगा  कि  जो  राजस्थान
 कैनाल  (नहर)  है  उसे  चौथी  योजना  के  अन्दर
 क्या  आप  युद्धस्तर  पर  उसके  काम  की  शुरूआत
 करेंगे  जिससे  कि  अकाल  की  स्थिति  का  सामना
 करने  में  सहूलियत  हो  सके  और  अकाल  को

 हमेशा  हमेशा  के  लिए  समाप्त  किया  जा  सके  ?

 दूसरी  बात  यह  है  कि  राजस्थान  के  अन्दर  लगभग
 50-60  ट्यूबवेल  बन्द  पड़े  है  उनको  तुरन्त  चालू
 करने  के  लिए  क्या  आप  राज्य  सरकार  को
 निर्देश  देंगे  ?  इसी  प्रकार  से  जहॉ-जहाँ  राजस्थान
 में  नहरें  नहीं  जा  सकती  वहाँ  पर  ट्यूबवेल
 खुदवाने  के  लिए  क्या  आप  तुरन्त  राहत  के  रूप
 में  वैसा  देंगे  ?

 एक  बात  मैं  और  कहना  चाहूँगा  कि
 राज्यों  में  फेमिना  कोड  होते  हैं  जिसमें  व्यवस्था

 रहती  है  कि  जहाँ  पर  अकाल  की  स्थिति  हो
 वहाँ  पर  अकाल  ग्रस्त  क्षेत्र  घोषित  किया  जायें
 ताकि  वहाँ  पर  लोगों  को  छूट  व  अन्य  सुविधायें
 दी  जा  सकें ।  मै  चाहता  हूँ  केन्द्रीय  सरकार  एक
 फेमिना  कोड  मॉडल  रूप  में  बनाये  और  उसमें
 व्यवस्था  करे  कि  अकालग्रस्त  क्षेत्र  में  अकालग्रस्त
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 स्थिति  का  सामना  करने  के  लिए  कया  स्थायी
 निदान  सुझाये  जा  सकते  हैं,  उसकी  खोज  करनी

 चाहिए  और  उनको  ढूँढना  चाहिए--मैं  समझता

 हैं  इससे  काफी  लाभ  होगा  और  अकाल  की
 जो  स्थिति  है  उससे  निपटने  के  लिये  काफी
 मार्ग  दिखाई  देंगे  1

 एक  बात  और  कहकर  मै  समाप्त  करूगा।
 जिन  राज्यों  में  बरसात  न  होने  क ेकारण  अकाल

 पड़ता  है,  क्या  सरकार  विचार  करेगी  कि  वहाँ
 पर  मास्टर  प्लान  बनाकर  दी घं कालीन  स्थायी
 योजनायें  लागू  करे  और  अकाल  की  स्थिति  जो

 वहाँ  पर  हमेशा  रहती  है  उसको  हल  करने  की
 दिशा  में  एक  प्रयत्न  करे  ?

 अंतिम  वात  यह  है  कि  जो  अकालग्रस्त

 क्षेत्र  है  वहाँ  पर  मजदूरी  की  जो  दर  है  वह
 बहुत  कम  रखी  गई  है।  बच्चों  को  12  आने,
 महिलाओं  को  एक  रुपया  और  पुरुषों  को  सवा
 रुपया  दिया  जाता  है।  यह  जो  मजदूरी  की
 दर  है  वह  बहुत  कम  है।  आज  इस  बढ़ती  हुई
 मंहगाई  के  जमाने  में  2  आने,  एक  रुपया  और
 सवा  रुपया  कोई  विशेष  माने  नहीं  रखता  है  |

 इतने  मे  तो  एक  किलो  ज्वार  का  आटा  भी  नहीं
 आता  है।  इसलिए  मेरा  निवेदन  है  कि  चूकि
 यह  मजदूरी  की  दरें  बहुत  पुरानी  हैं  और

 सूचकांक  तथा  मंहगाई  जब  इतनी  बढ़  गई  है  तो
 उसको  ध्यान  में  रखते  हुए  मजदूरी  की  इन  दरों
 को  इं क्रीज  किया  जाना  चाहिए  |

 मैं  मंत्री  महोदय  से  निवेदन  करूँगा  कि  जो
 स्पेसिफिक  क्वेश्चन  मैंने  पूछे  हैं  उन  सभी  का
 उत्तर  देते  की  वे  कपा  करें  |

 SHRI  ANNASAHEB  P.  SHINDE:  I
 appreciate  the  euthusiam  of  the  hon  Mem-
 ber,  but  he  should  not  make  statements
 which  are  not  justified  by  facts.

 First,  he  made  a  statement  that  there
 have  been  starvation  deaths.  No  State
 Government  has  reported  to  us  any  starva-
 tion  deaths  nor  any  complaint  has  come  to
 us.  If  the  hon  Member  has  any  specific
 information  with  him,  he  should  be  good
 enough,  ,  (Interruptions)  Why  don’t  you  listen
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 to  me  ?  ]  have  listened  to  you  patiently.  He
 should  be  good  enough  to  give  me  specific
 information,  then  we  will  go  into  individual
 cases.  Starvation  death  is  not  a  very  ordinary
 thing.  We  will  take  it  very  seriously  and  we
 will  examine  and  investigate  every  individual
 case.  Our  information  is  that  there  have  been
 no  starvation  deaths.  With  the  present  com-
 fortable  food  situation  in  the  country,
 there  must  be  no  such  situation.  We  are
 Prepared  to  meet  fully  the  requirements  of
 the  State  Governments  as  far  as  food  is  con-
 cerned.

 Then,  as  far  as  the  drought  relief  is  con-
 cerned,  may  I  submit  that  as  I  explained  in
 the  statement,  the  State  Governments  have
 to  take  necessary  measures.  They  need  not
 wait  for  the  Central  Government’s  sugges-
 tions  or  instructions.  Constitutionally  it  is
 within  their  jurisdiction.  They  will  have  to
 take  necessary  steps.  As  soon  as  the  margins
 which  are  provided  by  the  Finance  Ministry
 and  the  funds  wihch  have  been  provided  in
 their  budgets  are  spent,  then  they  will  have
 to  write  to  us.  Then  there  is  an  established
 procedure.  We  depute  central  teams  for  the
 purpose.  For  that  purpose,  there  should  not
 be  any  red-tape  or  delay.  Representatives  of
 the  Planning  Commission,  Ministries  of
 Finance  and  Agriculture  are  included  in  that
 team.  They  go  to  the  spot,  consult  the  State
 Governments,  make  inquiries  and  suggest
 ceilings  required  under  the  various  heads  and
 if  the  amounts  are  required  for  the  various
 State  Governments,  they  make  recommenda-
 tions  and  on  the  basis  of  those  recommenda-
 tions  necessary  assistance  is  given  to
 the  State  Governments.  As  soon  as  any
 State  Government  writes  to  us,  immediately
 the  central  teams  are  deputed  and  measures
 are  taken  to  help  tha  State  Governments.

 Regarding  his  question  about  the  Famine
 Code,  may  I  submit  that  Famine  Code  is
 a  State  subject.  It  is  for  the  State  Govern-
 ments  to  bring  it  uptodate.  We  have  drawn
 the  attention  of  the  State  Governments  over
 a  number  of  years  to  this  aspect  of  the  pro-
 biem  and  many  State  Governments  have
 made  thair  Famine  Codes  uptodate.  If  any
 State  Government  has  not  done  80,  we  will
 take  it  up  with  them.
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 Then,  the  hon.  Member  raised  the  ques-
 tion  about  the  Rajasthan  canal  and  asked
 what  permanent  measures  are  being
 adopted  for  giving  relief  to  the  drought-prone
 areas.  Now,  as  the  House  is  aware,  the
 Government  of  India,  during  the  last  two
 years,  have  taken  up  a  programme  called  the
 Rural  Works  Programme  for  providing  per-
 manent  relief  to  the  drought-prone  areas.
 Almost  Rs.  00  crores  have  been  provided
 for  this  project  during  this  plan.  This  year
 Rs.  25  crores  have  been  spent  under  this
 plan.  Activities  and  works  of  a  productive
 nature  are  taken  up  under  this  scheme,  In
 drought-prone  areas,  necessary  relief  measures
 are  taken  up.  Then  he  went  on  with  his
 usual  allegations,  which,  )  must  say,  are  a
 little  out  of  date  now.  So  far  as  the  Rajas-
 than  Canal  is  concerned

 att  फूलचन्द  बर्मा :  मेरा  कहने  का  मतलब

 यह  था  कि  आपने  जो  पिछला  रुपया  दिया  उसमें
 भ्रष्टाचार  हुआ  तो  क्या  उनको  यह  विश्वास  है
 कि  अब  वह  जो  रुपया  देंगे  उसमें  भ्रष्टाचार

 नही  होगा  ?

 SHRI  ANNASAHEB  P.  SHINDE  :  The
 hon  Member  has  been  making  such  allega-
 tions  frequently  in  Rajasthan  Canal  area  this
 year  about  4  to  5  lakh  acres  are  likely  to  be
 irrigated  by  this  Canal.  If  the  hon  Memher
 wants  further  information  he  may  take  this
 up  with  the  Ministry  of  Irrigation  and
 Power.

 SHRI  D.  K.  PANDA  (Bhaiyanagar)  :
 The  hon.  Minister  made  a  statement,

 MR.  SPEAKER  :  Nothing  will  go  on
 record.

 SHRI  D.  K.  PANDA  :*

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar)  :  I  agree  with  the  hon.  Minis-
 ter  when  he  said  in  the  statement  that
 primary  responsibility  of  giving  food  to  the
 people  rests  with  the  State  Government.  I
 agree  with  what  he  has  said.  But,  Sir,  this
 House  is  aware  and  the  whole  country  is
 aware  that  there  were  unprecedented  havoc

 *  Not  recorded,
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 and  damage  in  Orissa  last  year.  We  have
 been  getting  reports  from  newspapers  of  the
 terrible  famine  conditions  now  prevailing
 in  Orissa.  9  to  0  districts  out  of  3
 districts  in  the  State  have  been  affected.
 The  hon.  Minister  tells  us  that  no  State
 Government  has  reported  cases  of  starvation
 deaths.  It  is  on  that  very  point  that  we
 wanted  your  approval  for  tabling  this  Calling
 Attention  Notice.  L  have  visited  some  of
 these  areas  In  Thakurmunda  area  in  the
 district  of  Mayurbhanj,  when  J  wisited  that
 area  onthe  6thof  February,  aheady  4
 persons  had  died  of  starvation  by  then  and
 no  relief  measures  were  started  by  then,  and
 the  names  of  the  persons  were  reported  to
 the  State  Government  and  this  has  come  in
 the  papers  and  this  matter  was  reported  to
 the  Governor  also.  Starvation  deaths  have
 started  taking  place  from  the  last  week  of
 January  onwards  in  the  State.  The  district-
 wise  figures  are:  In  Cuttack  If;  in
 Keonjhar  6;  in  Mayurbhanj  22;  in  Dhenkanal
 6;  mn  Balasore  17;  and  in  Sambalpur  3,
 making  a  toto!  of  65.  Reports  of  starvation
 deaths  are  also  reaching  from  the  districts
 of  Puri,  Sundergarh  and  Ganjam  no  relief
 measures  have  yet  been  undertaken  in  these
 places,  The  Minister  said  that  unless  State
 Government  reports  cases  of  starvation
 deaths,  it  is  difficult  for  him  to  say  anything,
 I  want  him  to  understand  this  problem.

 The  cyclone  of  last  year  was  due  toa
 natural  calamity.  But  during  this  year,  the
 famine  and  the  starvation  deaths  are  due  to
 something  which  is  man-made.  The  hon.
 Minister  says  that  there  is  cnough  food,  The
 State  Minister  and  the  State  Government  say
 that  in  Orissa  there  is  |  lakh  tonnes  of  food-
 grains  with  the  Food  Corporation  of  India,
 but  rice  is  selling  in  Orissa  today  at  Rs.  1:50
 per  kg.  in  those  drought-affected  and  cyclone
 affected  areas;  the  maximum  controlled  price
 ranges  from  Rs.  I'!0  to  Rs.  125  per  kg  or
 Rs.  °30  per  kg  but  it  is  selling  at  Rs.  i°50
 per  kg.  An  artificial  scarcity  has  been  created
 in  rice  deliberately.  The  Food  Corporation  is
 asked  to  send  its  rice  to  other  States,  but
 the  people  there  do  not  get  any  rice  to  eat,
 and  the  prices  are  rising.  So,  this  is  one
 problem  that  we  would  like  to  place  before
 Government.

 During  all  these  six  months,  when  so
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 many  people  have  died  of  starvation  and  the
 Leader  of  the  Opposition  has  come  out
 yesterday  with  a  statement  saying  that
 about  hundred  people  have  died  of  starvation
 now  suddenly,  the  State  Government  has
 risen  from  its  slumber  and  they  are  now
 sending  frantic  calls  to  the  Prime  Minister
 and  others  and  asking  them  to  send  a  Par-
 liamentary  team,  because  everything  has
 gone  bad  there  and  famine  is  there.  When
 the  Congress  Party  and  the  entire  country
 has  now  taken  up  this  problem  and  had
 focussed  attention,  the  State  Government
 now  says  that  everything  has  gone  bad  and
 famine  is  there.

 I  would  like  to  bring  to  the  notice  of
 the  hon.  Minister  the  reply  that  Shri  R.  K.
 Khadilkar  gave  in  this  House  on  the  30th
 March,  1972,  namely  :—

 “At  the  request  of  the  Orissa  Govern-
 ment,  15,000  tonnes  of  rice  were  allott-
 ed  by  the  Government  of  India,  but  as
 desired  by  the  State  Government,  an
 allotment  of  10,000  tonnes  was  subs¢-
 quently  cancelled.  The  actual  quantity
 lifted  by  the  State  Government  was  only
 3,600  tonnes  of  rice.”’.

 So,  you  can  see  from  the  answer  that  the
 Government  of  India  wanted  to  allot  5,000
 tonnes  of  rice  to  the  starving  people  of
 Orissa  in  the  cyclone-affected  areas,  but  only
 3000  tonnes  could  be  lifted  and  the  balance
 was  cancelled.

 I  would  also  like  to  draw  the  attention
 of  the  hon.  Minister  to  another  statement
 made  recently  by  Shri  R.  K.  Khadilkar
 wherein  he  has  said  :

 “Altogether,  the  Central  Government  has
 allotted  Rs.  23  crores  for  meeting  the
 problems  arising  out  of  cyclone  and  for
 relief,  and  the  State  Government  could
 Not  spend  it  fully.”.

 So,  we  find  that  even  wherea  hundred  people
 have  died,  Rs.  3  crores  even  has  not  been
 spent,  and  when  the  Government  of  Indja
 allotted  15,000  tonnes  of  rice,  that  also
 could  not  be  lifted.
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 l  would  like  to  draw  the  attention  of
 the  hon.  Minister  to  another  statement  in
 regard  to  the  crash  programme.  The  Central
 Government  have  released  upto  date  Rs.
 126  crores,  but  the  State  Government  have

 been  able  to  spend  not  even  Rs.  20  lakhs
 by  February  this  year,  while  it  is  necessary
 however  to  open  a  vast  number  of  relief
 works  everywhere  and  open  thousands  of  fair
 price  shops  where  Government  could  dump
 rice.  About  8  million  tonnes  of  foodgrains
 are  available  with  the  Government  of  India,
 and  I  would  like  to  ask  the  hon.  Minister
 and  the  Central  Government  here,  whether
 in  case  the  State  Government  does  not
 report  to  them  about  starvation  deaths,  is  it
 not  their  responsibility  to  step  in  and  do  the
 needful.  Supposing  the  State  Government
 want  to  hide  their  black  face  and  their  corrupt
 face  from  the  people  of  Orissa,  is  it  not  the
 responsibility  of  the  Government  of  India
 to  come  forward  and  help,  éspecially  when
 there  is  enough  foodgrains  to  the  extent  of  8
 million  tonnes  in  the  buffer  stock  ?  I  would
 plead  with  the  hon.  Minister  that  they  must
 send  at  least  ]  million  tonnes  of  rice  through
 the  Central  Citizens’  Council  which  has
 been  doing  useful  work  in  Orissa  in  the
 cyclone-affected  areas,  Why  should  the  hon.
 Minister  not  discuss  this  with  the  Chief
 Minister  of  Orissa  ?  I  would  like  to  know
 whether  he  discussed  it  with  the  State  Chief
 Minister.  Did  he  discuss  this  question  at  the
 Chief  Ministers  Conference  ?

 Recently,  a  Central  study  team  has  been
 sent  to  visit  all  these  areas  in  Orissa.  I  would
 like  to  know  whether  they  have  sent  their
 report  to  the  hon.  Minister.  Have  they
 suggested  any  increase  in  the  quantum  of
 relief  and  also  in  the  other  types  of  assistance
 in  view  of  the  fact  that  Rs.  23  crores  have
 been  sanctioned  by  the  Central  Government  ?

 I  would  also  like  to  know  from  the  hon.
 Minister  whether  besides  this  official  aid  of
 Rs.  23  crores,  the  non-official  aid  which  has
 come  from  the  international  agencies  like  the
 Red  Cross  etc.  from  the  different  countries
 has  reached  there,  and  how  much  of  it  has
 been  utilised.  Iam  surprised  to  know  that
 Rs,  3  crores  of  promised  aid  is  still  to  reach
 there;  it  has  not  reached  there  yet.  Even  the
 aid  worth  Rs.  3  crores  which  reached  Orissa
 has  fot  been  spent  properly.  May  |  know
 whether  the  Central  team  whieh  went  there
 lobked  iato  these  problems  and  inquired
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 whether  the  relief  which  was  given  did  not
 reach  the  proper  persons  and  whatever
 amount  was  allotted  was  also  not  fairly  and
 impartially  distributed  io  There  have  been
 allegations  of  discrimination  from  all  sides
 in  the  Assembly.  Even  the  members  of  the
 Utkal  Congress  and  the  Swatantra  Party  also
 say  that  the  Government  has  been  unable  to
 cope  with  the  situation  arising  out  of  the
 calamity,

 SHRI  P.  K.  DEO  (Kalahandi)  :  Question.

 SHRI  CHINTAMANI  PANIGRAHI  :  It
 was  openly  said  in  the  State  Assembly.

 In  view  of  the  fact  that  the  price  of  rice
 has  been  soaring  very  high  and  there  are  no
 fair  price  shops,  and  the  next  three  or  four
 tmonths  are  going  to  witness  a  serious  tragedy
 and  thousands  of  people  are  going  to  die  of
 starvation  in  Orissa  and  it  has  become  a
 most  acute  problem,  !  would  like  to  know
 categorically  whether  within  a  week  Govern-
 ment  are  going  to  take  some  serious  steps  so
 that  whatever  further  amount  of  money  and
 other  assistance  needed  to  relieve  the  misery
 of  the  starving  people  is  given  and  the
 Government  see  to  it  that  it  is  properly  spent.
 Also  will  the  recommendations  of  the  central
 study  team  for  affording  relief  be  imple-
 mented  forthwith  so  that  the  necessary  relief
 work  ig  started  in  all  the  affected  areas  ?
 Even  a  crash  programme  may  have  to  be
 undertaken  where  there  are  scarcity  pockets.
 A  large  number  of  fair  price  shops  stocked
 with  adequate  quantity  of  foodgrains  have
 to  be  opened  and  run  for  at  least  three  or
 four  months.  The  disabled  should  be  given
 gratuitous  relief.  Will  all  these  measures  be
 taken  on  an  expeditious  basis  ?

 SHRI  ANNASAIIEB  P.  SHINDE  :  l
 appreciate  the  anxiety  of  the  hon.  Member.
 Before  I  go  into  the  other  points  raised  by
 him,  |  would  like  to  assure  him  that  the
 Government  of  India  will  spare  no  efforts  to
 help  the  State  Government  to  see  that  all
 necessary  relief  is  provided  for  the  distressed
 people.

 The  hon.  Member  referred  to  starvation
 deaths.  This  information  has  not  been  cor-
 roborated  by  the  State  Government.  But
 since  he  has  mentioned  it  on  the  floor  of  the
 House,  ]  would  again  ask  the  State  Govern-
 ment  to  look  into  this  matter,



 435  Drought  and  Famine

 SHRI  s.  M.  BANERJEE  (Kanpur):  He
 has  quoted  figures.

 SHRI  0.  K.  PANDA:  In  Projatantra,
 which  is  a  Congress  paper,  this  information
 has  been  appearing  for  the  last  one  month,

 SHRI  ANNASAHEB  P.  SHINDE  :
 Orissa  has  been  really  a  very  unfortunate
 area.  There  was  a  cyclone  trageady  last  year
 when  thousands  of  people  died.  The  whole
 House  sympathised  with  them.  Thereafter
 the  Government  of  India  took  a  number  of
 steps.  As  the  hon,  member  himself  mentioned,
 Rs.  39  crores  have  been  released  to  provide
 relief.  Recently,  on  the  request  of  the  State
 Government,  a  central  study  team  also  visited
 Orissa.  They  went  into  the  problem  again.
 They  have  investigated  whether  there  is  any
 further  need  to  provide  any  assistance  to  the
 State  Government.  The  report  of  the  team  is
 awaited  because  they  visited  the  State  only
 recently.

 As  for  the  food  situation,  there  is  no
 cause  for  anxiety.  The  Orissa  Government
 themselves  have  m  their  stocks—I  am  reading
 from  very  recent  information—88,000
 tonnes  of  rice  and  6,000  tonnes  of  wheat.
 As  the  House  is  aware,  there  is  no  difficulty
 as  far  as  supplying  foodgrains  to  the  State
 Government  is  concerned.  In  fact,  even
 yesterday  we  discussed  this  with  the  Chief
 Ministers.  We  have  requested  all  the  Chief
 Ministers,  particularly  the  Chief  Minister  of
 Orissa,  tosee  that  the  public  distribution
 system  is  strengthened  and  all  steps  taken  in
 that  regard  because  even  if  we  have  a  com-
 fortable  stock  position,  unless  there  is  a  well-
 organised  network  of  public  disribution,  it
 will  not  be  possible  to  protect  the  interests
 of  the  consumers  by  way  of  providing  food-
 grains  at  reasonable  prices,  more  especially
 to  the  poorer  sections  so  that  starvation  is
 warded  off.  We  requested  the  Orissa  Govern-
 ment  to  take  adequate  steps  in  this  direction,
 After  opening  an  adequate  number  of  fair
 price  shops,  if  the  Orissa  Government  tell
 us  that  they  want  more  foodgrains,  it  can
 be  supplied  as  there  is  no  scarcity  of  food  in
 the  country.

 It  is  true  there  are  7  cycione-affected
 districts  plus  certain  pockets  where  there  has
 been  failure  of  rain.  There  is  need  for  pro-
 viding  some  relief  because  of  joss  of  crop
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 etc,  because  the  consumers  will  be  facing.
 difficulties,  But  let  me  repeat  that  we  will
 take  every  care  to  see  that  all  necessary  help
 is  provided  to  the  State  Government  to  take
 the  necessary  relief  measures.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  ;  Sir,  the  most  astonishing  thing
 is  that  this  time  also,  on  such  a  vital  issue,
 the  Minister  has  come  forward  with  a  very
 stereotyped  statement  and  also  in  the  reply
 he  has  given,  there  is  nothing  new.  There  is
 no  specific  answer  to  the  question.

 So  far  as  West  Bengal  is  concerned,
 there  is  a  mention  that  in  some  pockets  there
 is  a  scarcity  condition.  May  {  remind  the
 Minister  that  only  in  the  month  of  September
 last,  there  was  a  serious  and  unprecedented
 flood  all  over  West  Bengal  and  almost  all  the
 districts  Burdwan,  Brbhum,  Malda,  Howrah,
 Hooghly,  Midnapore,  Nadia,  Murshidabad,
 West  Dinajpore,  Cooch-Behar,  etc—  were
 seriously  affected,  and  all  told  there  was
 damage  to  the  extent  of  Rs.  200  crores.  The
 aftermath  of  it  is  still  continuing,  and  no
 Positive  step  was  taken  to  see  that  the  flood-
 affected  people  were  really  given  substantial
 relief  so  that  they  can  sustain  themselves.
 That  has  not  been  done  even  after  this  so-
 called  Ministry  has  come  to  power  there.

 AN  HON.  MEMBER  :  Why  ‘sv-called’  ?

 SHRI  DINEN  BHATTACHARYYA  :
 “So-calied”’,  because  after  so  many  corrupt
 practices  and  rigging,  they  have  come  to
 power.  Everybody  knows  it.  (Interruption)
 The  hoh.  Member  has  mentioned  that  there
 have  been  starvation  deaths  in  Orissa.  4
 agree  with  him.  But  you  will  find  that  no
 Government  will  ever  come  forward  with  a
 Statement  that  there  has  been  any  starvation
 death.  There  have  been  deaths  by  continuous
 starvation,  and  when  the  particular  person
 dies,  the  Government  will  say  that  because  of
 some  disease  he  has  died.

 Now,  Maida  has  been  mentioned.  If  the
 Minister  takes  the  trouble  of  visiting  some  of
 the  villages  he  will  find  that  most  of  the
 laboures  on  land,  share-croppers  and  poor
 peasants  are  not  able  to  secure  even  one  meal
 a  day.  Even  if  relief  measure  are  there,  they
 do  not  reach  them.  Physically  they  ere  50
 much  depressed  and  due  to  continuous  star-



 437.  Drought  und  Famine

 vation  they  cannot  even  reach  the  place  of
 their  work.  This  is  not  only  so  in  Malda
 but  also  in  all  the  rural  areas  of  Burdwan,
 Hooghly  and  Nadia  he  will  find  the  same
 feature,

 My  accusation  is  this.  Every  time  the
 Centre  will  say  that  it  is  the  primary  responsi-
 bility  of  the  State  Government  to  adopt  the
 relief  measures.  When  we  approach  the
 State  Government,  they  say  they  have  no
 funds.  For  the  last  one  year  there  was  the
 rule  of  the  Centre  in  West  Bengal  and  we
 have  approached  the  authorities  there  no
 many  occasions.  Every  time,  stereotyped
 answers  were  given  that  the  Centre  was  not
 giving  them  enough  money.  Even  the  meagre
 relief  could  not  reach  the  rural  people.  In
 West  Bengal,  the  Congress  party  and  the
 authorities  there  played  politics  with  it.  Just
 a  week  before  the  election,  bags  and  bags
 of  maida  and  flour  were  sent  to  different
 places.  The  Congress  volunteers  and  the
 Yuva  Congress  people  travelled  throughout
 the  countryside  and  distributed  them  only
 on  one  understanding.  Whether  the  person
 who  received  the  relief  required  it  or  not
 was  not  the  criterion.  Whether  he  would
 vote  for  the  Congress  or  not  was  the  only
 promise  that  was  to  be  given  by  the
 recipient.  This  was  the  feature  through
 out  the  rural  areas  of  West  Bengal  just
 piior  to  the  election.  Before  that,  no  gratuit-
 ous  relief  wat  given  even  after  the  devastating
 floods  for  so  many  months.  But  suddenly;
 just  before  the  election,  gratuitous  relief  in
 the  from  of  maida  and  flour  was  distributed
 only  to  play  politics,

 Then,  what  is  the  feature?  The  other
 hon.  Members  should  know  what  is  happen-
 ing.  If  you  read  Bengali  newspapers  you  will
 kuow.  My  friend  Chintamani  was  sayiug  that
 in  Orissa  rice  was  selling  at  Rs.°50.  Last
 year  in  West  Bengal  too  it  was  selling  at  Rs,
 1°50;  then  it  wert  up  to  Rs.  180,  and  now
 after  the  new  Government  of  Shri  Siddha-
 rtha  Shankar  Ray  had  assumed  office,  the
 price  is  Rs.  2°50  per  kilo.  It  is  higher  in
 West  Bengal  than  anywhere  else,  The  hon.
 Minister  says  that  there  is  no  scarcity  of  rice
 or  other  foodgrains,  9  agree.  Still  people
 are  starving.  Why  ?  Because  they  have  no
 purchasing  power.  That  38  80  everywhere  in

 he  rural  areas,  be  it  West  Bengal  or  any
 vther  place.  The  middle-class  people.  also
 suffer  but  the  middle-class  or  the  rich  do  not
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 starve;  poor  people  in  the  rural  areas,
 especially  landless  labour,  always  starve  in
 these  conditions.

 My  question  is  :  what  positive  steps
 are  the  Government  taking  to  see  that  the
 prices  of  foodgrains,  especially  rice  do  not
 go  so  high  ?  Secondly,  what  positive  steps
 are  they  contemplating  so  that  the  meagre
 amount  of  gratuitous  relief  are  not  used  to
 Serve  political  ends  in  the  villages  ?  The
 Centre  should  see  that  politics  do  not  come
 into  play  in  gratuitous  relief  and  other  rehef
 matters.  The  pick  and  choose  method  should
 not  be  there  by  the  Congress  Government
 which  has  now  come  to  power.  It  should
 be  given  on  as  wide  a  scale  as  possible
 among  the  rural  people.  I  deny  totally  the
 suggestion  that  only  in  some  pockets  of
 West  Bengal  there  are  scarcity  conditions.  In
 rural  areas  of  West  Bengal  people  are  starv-
 ing;  they  have  no  money  to  buy.  What
 Positive  steps  are  the  Government  taking  to
 raise  the  purchasing  power  of  these  poorer
 sections  ?  I  expect  the  hon.  Mimster  will
 give  proper  and  satisfactory  replies  to  my
 questions,

 MR.  SPEAKER  :  Members  are  asking
 more  than  one  question  inspite  of  my
 repeated  requests,  According  to  the  rules  they
 can  put  only  one  question.  They  should  be
 careful  about  it.

 SHRI  ANNASAHEB  P.  SHINDE  :  I
 am  sorry  that  the  hon.  Member  and  his
 party  cannot  raise  any  issue,  an  issue
 relating  even  to  disress,  without  bringing  in
 politics  and  making  wild  allegations.  It  is
 for  him  to  decide  how  he  should  behave.

 As  far  as  relief  measures  are  concerned,
 despite  Bangla  Desh  refugees  and  a  number
 of  other  difficulties,  the  Government  of  India
 have  upto  3  3  972  spent  Rs.  73  crores
 for  relief  in  various  parts  of  the  country.
 If  even  now  any  difficulties  arise  in  any  part
 of  the  country,  the  Government  of  India
 will  not  spare  any  efforts  to  help  the  State
 Governments.

 The  hon.  Member  has  stated  that  the
 Central  Government  always  points  out  the
 fact  that  relief  for  national  calamities  has  to
 be  carried  out  by  the  State  Governments.
 What  can  I  do  7  It  is  a  constitutional  matter.
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 The  hon.  Member  himself,  while  in  West
 Bengal,  speaks  in  a  different  strain,  saying
 that  the  State  Government  should  have  more
 powers.  This  is  the  constitutional  distri-
 bution  of  work  between  the  States  and  the
 Centre.  We  are  consulting  the  State
 Government,  and  if  they  feel  that  any  addi-
 tional  measures  have  to  be  taken  and  our
 assistance  1s  required,  we  will  do  everything
 to  help  them.

 SHRI  DINEN  BHATTACHARYYA  :
 What  about  the  price  rise?  The  price  of
 rice  is  Rs,  260.  What  are  you  doing  about
 it?

 SHRI  ANNAS  AHEB  P.  SHINDE:  Is  a
 discussion  of  the  general  price  rise  relevant
 to  this  ?  ]  am  prepared  to  answer.

 SHRI  DINEN  BHATTACHARYYA  :  It
 is  relevant.

 SHRI  ANNASAHEB  P.  SHINDE:  West
 Bengal  has  been  one  of  the  areas  in  the
 country  which  was  subjected  to  an  influx  of
 almost  six  to  seven  million  refugees.  Then,
 there  were  floods  and  dislocation  of  trans-
 port.  Despite  ail  this,  there  was  never  any
 dislocation  of  supphes.  The  Government  of
 Indsa  did  everything  to  see  that  the  rice  and
 wheat  required  by  the  West  Bengal  Govern-
 ment  were  supplied.  Even  now  there  isa
 marginal  rise  all  over  the  country,  it  is  not
 confined  to  West  Bengal  alone,  but  the
 price  increase  in  West  Bengal  is  much  lower
 than  in  other  parts,  But  the  food  situation
 has  been  so  comfortable  during  the  last  two
 weeks  as  a  result  of  the  exnected  bumper
 crop,  that  the  prices  of  all  cereals  have
 started  coming  down.  in  West  Bengal  there
 is  a  wide  network  of  fair  price  shops  and
 the  public  distribution  system.  We  are  taking
 adequate  steps  to  see  that  food  stocks  are
 maintained  and  that  the  public  distribution
 system  functions  satisfactorily.

 SHRI  SURENDRA  MOHANTY
 (Kendrapara)  :  While  expressing  my  grate-
 fulness  to  you,  Mr.  Speaker,  for  admitting
 the  motion,  may  I  submit  that  the  situation
 in  Orissa  should  have  been  put  on  a  different
 footing  altogether,  because,  in  the  words  of
 the  President  of  India,  the  oalamity  that
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 befell  this  unfortunate  State  last  year  was  an
 unprecedented  tragedy  of  the  century.  Be
 that  as  it  may,  I  would  request  the  hon.
 Minister  to  pay  some  special  attention  to
 this  State  without  politicking,  because  it
 involves  human  misery  and  this  is  not  the
 time  nor  the  forum  where  we  can  indulge  in
 petty  politicking.

 SHRI  0,  K.  PANDA:  Destitutes  are
 starving.

 SHRI  SURENDRA  MOHANTY  :  Some
 people  think  it  is  their  exclusive  monopoly.
 There  is  no  monopoly  in  serving  the  people.

 SHRI  S.  M.  BANERJEE  :  We  are  against
 monopoly,

 SHRI  SURENDRA  MOHANTY  :  The
 dividing  line  between  Central  and  State
 responsibility  in  meeting  catastrophies  and
 tragedies  of  this  nature  is  very  thin.  I  invite
 the  attention  of  the  minister  to  item  33  in
 the  Concurrent  List  wherein  he  will  find  that
 supply  and  distribution  of  foodgrains  is  ex-
 clustvely  the  responsibility  of  the  Centre.
 Therefor,  it  is  for  the  Minister  of  Agriculture
 to  reconcile  these  two  irreconcilables,  the
 paradoxes  of  green  revolution  on  the  one
 hand  and  famine  and  starvation  on  the  other.
 Therefore,  he  should  not  take  the  plea  that
 it  is  primarily  the  responsibility  of  the  State
 Government.  ह 14  is  true  that  it  is  the  res-
 ponsibility  of  the  State  Government,  but  the
 over-riding  responsibilty  is  that  of  the
 Centre  and  there  should  be  no  shirking  of
 this  responsibility  on  this  flimsy  ground.

 Itis  true  no  State  Government  ever
 concedes  starvation  deaths,  No  death  ever
 occurs  due  to  starvation.  The  biological
 system  is  such  that  a  man  tries  to  live  till
 the  very  last  moment  by  eating  something,
 which  may  be  unfit  for  human  consumption
 and  dies  on  that  account.  Therefore,  all
 these  deaths  are  ascribed  to  gastro  enteritis
 or  diseases  like  that.  But  that  does  not  give
 an  excise  to  the  Government  to  take  the
 plea  that  no  starvation  death  has  occurred,  ]
 want  to  know  whether  the  Government  of
 India  will  conduct  an  enquiry  through  their
 own  agencies  not  only  in  Orisea  but  through-
 out  India,  even  in  States  administered  ‘by
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 the  Ruling  Congress,  whether  such  conditions
 are  prevailing  or  not.

 The  Minister  said  that  the  central  team
 which  had  visited  Orissa  has  been  working
 in  consonance  with  the  State  Government.
 May  I  invite  his  attention  to  the  fact  that
 the  central  team  has  arrogated  in  certain
 instances  to  itself  a  position  which  overrides
 the  State  Government  and  is  considered
 calculated  bureaucratic  insolence.  For  ins-
 tance,  Orissa  Government  asked  for  Rs.  2
 crores  for  gratuitous  relief,  but  the  Central
 team  has  recommended  Rs.  |  crore.  What
 is  the  answer  for  that  ?  The  State  Govern-
 ment  wanted  Rs.  5  crores  for  test  relief
 against  which  the  Central  team  fixed  the
 ceiling  at  Rs.  °50  crores.  Though,  I  do
 not  want  to  indulge  in  any  controversy,  it
 has  been  suggested  by  Mr.  Panigrahi  that
 the  State  Government  is  not  spending  the
 money  which  has  been  so  liberally  released
 by  the  Government  of  India.  To  set  the
 record  right,  by  3ist  March  972  the  State
 Government  have  incurred  an  expenditure  of
 Rs,  23°77  crores  as  against  the  central  ceiling
 of  Rs  23°23  crores  This  Rs.  23°23  crores
 includes  Rs.  3  crores  for  flood  which  visited
 the  State  last  year  and  has  nothing  to  do
 with  the  cyclone.  Therefore  in  a  nut-shell,
 whereas  the  State  Government  wanted
 Rs.  23:77  crores,  the  Government  of  India
 has  released  only  Rs.  39  crores  out  of  which
 Rs.  3  crores  is  grant  and  the  rest  loans,

 I  want  to  know  whether  now  the
 Government  of  India  will  take  a  compassion-
 ate  view  of  the  human  misery  which  is  doing
 no  credit  to  the  national  government  to  see
 that  immediately  relief  is  rushed  to  such
 States,  particularly  Orissa,  without  depending
 upon  the  prejudiced  views  of  the  central
 team  which  has  been  visiting  and  arrogating
 to  itself  a  kind  of  attitude  which  really  does
 not  speak  well  of  a  democratic  government.

 Yn  conclusion  may  I  ask  the  Govern-
 Ment  to  take  certain  immediate  steps  to  see
 that  wherever  the  purchasing  capacity  is
 lacking,  the  purchasing  capacity  is  injected
 into  the  community  and  foodgrains  are
 made  available  at  subsidised  rates  in  those
 Pockets  where  the  prevailing  price  of  rice  is
 very  high,  not  only  in  Orissa  butin  other
 States  as  well  ?

 ‘SHRLANNASAHEB  P.  SHINDE  ;  As
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 far  as  the  Government  of  India  is  concerned,
 we  would  never  like  to  play  with  the  misery
 of  the  people  and  bring  in  politics.  It  is  for
 the  hon.  member  and  his  party  and  others
 to  consider  whether  to  bring  in  politics  into
 such  matters.  As  far  as  central  assistance  is
 concerned,  there  is  a  well-established  pattern.
 The  pattern  of  Central  ssistance  is,  75  per
 cent  of  the  amount  required  is  provided  by
 the  Central  Government.  Out  of  that  50
 per  cent  is  grant  and  25  per  cent  is  loan.
 The  rest  of  the  25  per  cent  have  to  be
 provided  from  the  resoures  of  the  State
 Government.  This  is  the  pattern  applicable
 to  the  whole  country.  On  this  basis,  the
 Central  team  works  out  the  ccilings  under
 various  heads.

 SHRI  SURENDRA  MOHANTY  :  That
 is  under  normal  conditions.

 SHRI  ANNASAHEB  P.  SHINDE:I
 am  very  sorry  that  the  hon.  Member  has
 made  an  aspersion  against  the  Central  team.
 We  have  so  much  of  experience  of  provid-
 ing  relief  in  various  parts  of  the  country
 and  our  experience  is  that  the  Central  team
 is  helpful.  Their  assessment  is  truthful  and
 realistic  and  the  State  Governments  invaria-
 bly  accept  them,  because  the  team  goes  into
 the  question  of  the  capacity  of  the  State
 Government  also.  Therefore,  as  far  as  the
 Government  of  India  are  concerned,  we  will
 accept  the  recommendation  of  the  team.
 Of  course,  if  there  are  any  specific  compla-
 ints  by  the  State  Government,  we  are  pre-
 pared  to  look  into  them.

 Coming  to  the  supply  of  foodgrains  by
 fair  price  shops  at  reasonable  prices...

 SHRI  SURENDRA  MOHANTY  :  At
 subsidised  rates.

 SHRI  ANNASAHEB  P.  SHINDE:  I
 have  already  stated  that  it  is  for  the  State
 Governments  to  organise  a  network  of  fair
 Price  shops  In  fact,  my  grievance  against
 the  Orissa  Government  is  that  they  are  not
 organising  adequate  number  of  fair  price
 shops  to  take  care  of  the  affected  people,
 particularly  in  the  distress  areas.  As  far  as
 subsidised  food  is  concerned,  if  the  State
 Government  want  to  provide  it  within  the
 allotment  of  Central  assistance,  it  can  do  it,
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 22.57  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Naval  AND  Arrorarr  Prize  Russ,  I972
 AND  Nava  Ceremonial,  CONDITIONS

 OF  SERVICE  AND  MISCELLANEOUS
 {2ND  AMENDMENT  REQU-

 LATIONS,  972)

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  KEDAR  NATH  SINGH):
 On  behalf  of  Shri  Jagjivan  Ram  I  beg  to
 lay  on  the  Table

 rey  A  copy  of  the  Naval  and  Aircraft
 Prize  Rules,  972  (Hindi  and  English
 versions)  published  in  Notification
 No.  $.  R.  O.  2  (E)  in  Gazette  of
 India  dated  the  2th  January,  1972,
 under  sub-section  (3)  of  section  7
 of  the  Naval  and  Aircraft  Prize  Act,
 97l.  [Placed  in  Library.  See  No.
 L.  T.  1743/72}

 (2)  A  copy  of  the  Naval  Ceremonial,
 Conditions  of  Service  and  Misce-
 Haneous  (Second  Amendment)  Regu-
 lations,  4972  (Hindi  and  English
 versions)  published  in  Notification
 No.  S.  R.  O.  98  in  Gazette  of  india
 dated  the  ist  April,  ‘1972,  under
 section  85  of  the  Navy  Act,  957.
 [Placed  in  Library.  See  No.  L.  T.—

 * 1744/72)

 ComPTROLLER  ANP  AUDITOR  GENERAL
 Rwrort  oN  Union  GOVERNMENT

 ‘(Crvin  REVENUE  RecrEpts,
 NATIONALISED  BANKS,  MANAGE*

 MENT  AND  MUIscELLENEZOUS
 Provisions)  (AMENDMENT)

 SonemMm,  anv  Norrrica-
 "IONS  UNDER  Crstoms

 Act  anp  CENTRAL
 Exorsn  RvULEa,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  I  beg  to  lay  on  the  Table—.

 (ay  A  copy  of  the  Report  of  the  -Comp-
 troller  and  Auditor  General  of  India

 ‘on  Union  Government  (Civil)  Reve-
 nue  Receipts  for  the  year  1970-71,
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 under  article  5  (I)  of  the  Consti-
 tution.  [Placed  in  Library..  See  No.
 LT—745/72]

 (2)  A  copy  of  the  Nationalised  Banks
 (Management  and  Miscellaneous
 provisions)  (Amendment)  Scheme,
 972  (Hindi  and  English  versions)
 published  in  Notification  No.  S.  ron
 92  (E)  in  Gazette  of  India  dated
 the  15th  March,  1972,  under  sub-
 section  (5)  of  section  9  of  the
 Banking  Companies  (Acquisition  and
 Transfer  of  Undertakings)  Act,
 1970.  [Placed  in  Library  See  No.
 LT—746/72]

 (3)  Acopy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  59  of  the
 Customs  Act,  962  :

 (i)  G.S.  R.  27  (70)  published  in
 Gazette  of  India  dated  the  30th
 March,  972  together  with  an
 explanatory  memorandum.

 (ii)  0.  Ss.  R.  238  (8)  published  in
 Gazette  of  India  dated  the  30th
 March,  972  together  with  an
 explanator  y  memorandum.
 [Placed  in  Library.  See  No.
 LT—747/72}

 (4)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  issued  under  the  Central
 Excise  Rules,  944  :—

 (i)  G.S.R.  234  05)  published  in
 Gazette  of  India  dated  the  Ist
 April,  1972,  together  with  an
 explanatory  memorandum.

 (ii)  G.  S.  R.  382  published  in
 Garette  of  India  dated  the  25th
 March,  972  together  with  an
 explanatory  memorandum.  [Pla-
 ced  in  Library.  See.  No.  L.  T.
 —748/72.]

 ANNUAL  REPORT  970.7  oF  Prada.
 Tooxrs  Lrp,  SzounpssaBaD

 SHRI  KEDAR  NATH  SINGH  :  Sir,
 on  :  behalf  of  Shri  Vidya  ‘Shukla,.'I  beg
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 to  lay  on  the  Table  a  copy  of  the  Annual
 Report  (Hindi  and  English  versions)  of
 the  Praga  Tools  Limited,  Secunderabad,
 for  the  year  970-71  along  with  the  Audited
 Accounts  and  the  comments  of  the  Compt-
 roller  and  Auditor  General  thereon,  under
 sub—section  (ly  of  section  6i9A  of  the
 Companies  Act,  956,  {Placed  in  Library,  See
 No,  LT-749/72]

 REVIEWS  AND  ANNUAL  REPORT  1970-71
 oF  FeRririsER  CORPORATION  OF

 Ispi4  Lrp,,  New  DELHI  AND
 Iwpian  Oin  Corroration

 Lrv.,  BomBay

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  DALBIR  SINGH)  :  I  beg
 to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following  papers
 under  sub—section  (l)  of  section
 69A  of  the  Companies  Act,  956:

 (  i)  (a)  Review  (Hindi  and  English
 versions)  by  the  Government  on
 the  working  of  the  Fertilizer
 Corporation  of  India  Limited.
 New  Delhi,  for  the  year  1970-
 7\,

 (b)  Annual  Report  (Hindi  and
 English  versions)  of  the  Fertil-
 zer  Corporation  of  India  limited,
 New  Delhi,  for  the  year  970.71
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comp-
 troller  and  Auditor  General
 thereon.  {Placed  m  Library.  See
 No.  L,  T.—  1750/72.)

 (ii)  (a)  Review  (Hindi  and  English
 versions)  by  the  Government  on
 the  working  of  the  Indian  Oil
 Corporation  Limited.  Bombay.
 for  the  year  1970-71,

 (b)  Annual  Report  of  the  Indian
 oil  Corporation  Limited,  Bombay
 for  the  year  970-7  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon,

 (2)  A  statement  (Hindi  and  English  ver-
 sions)  explaining  the  reasons  for
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 not  laying  the  Hindi  version  of  the
 Report  mentioned  at  (ii)  (b)  above.
 (Placed  in  Library,  See  No.  L.  द्
 1751/72.)

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY :  Sir,  I  have  to  report  the
 following  messages  received  from  the  Secre-
 tary  of  Rajya  Sabha  :

 (i)  “In  accordance  with  the  provisions
 of  rule  427  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya  Sabha,
 at  its  sitting  held  on  the  lth  April,
 1972,  agreed  without  any  amend-
 ment  to  the  Marine  Products  Export
 Development  Authority  Bill,  1972,
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  29th  March,
 1972."

 (ii)  ‘In  accordance  with  the  provisions
 of  rule  4  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  enclose
 a  copy  of  the  Architects  Bill,  1972,
 which  has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on  the  !0th
 April,  972,”

 ARCHITECTS  BILL

 As  PassED  BY  RAJYA  SABHA

 SECRETARY  :  Sir,  I  lay  on  the  Table
 of  the  House  the  Architects  Bill,  972,  as
 passed  by  Rajya  Sabha.

 ASSENT  TO  BILLS

 SECRETARY  :  Sir,  I  also  lay  on  the
 Table  following  three  Bills  passed  by  the
 Houses  of  Parliament  during  the  current
 session  and  assented  to  since  a  report  was
 last  made  to  the  House  on  the  7th  April,
 1972:

 re)  The  Administrators-General  (Amend-
 ment)  Bill,  1972.
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 (2)  The  Public  Wakfs  (Extension  of
 Limitation)  (Delhi  Amendment)  Bill,
 1972.

 (3)  The  Contingency  Fund  of  India
 (Amendment)  Bill,  1972.

 LEAVE  OF  ABSENCE  FROM
 THE  SITTINGS  OF  THE

 HOUSE

 MR.  SPEAKER  :  The  Committee  on
 Absence  of  Members  from  the  Sittings  of  the
 House  in  their  Fourth  Report  have  recom-
 mended  that  leave  of  absence  be  granted  to
 the  following  Members  for  the  periods  indi-
 cated  against  cach  :

 l.  Shri  Somnath  Chatterjee  8th
 November  to  ]0th  December,  1971
 (Third  Session).

 2.  Shri  C.  K.  Jaffer  Shariff  29th
 November  to  !8th  December,  Ok
 (Third  Session).

 3.  Shri  Martand  Singh  28th  July  to
 i2th  August,  97  (Second  Session)

 and  5th  November  to  20th  Decem-
 ber,  97  (Third  Session).

 4.  Shri  T.  H.  Gavit  3th  March  to
 20th  April,  972  (Fourth  Session).

 5.  Shri  M.  Muthuswamy  43th  April
 to  20th  May,  972  (Fourth  Session).

 6.  Shri  Umed  Singh  Rathia  3th
 March  to  Lith  April,  972  (Fourth
 Session).

 I  take  it  that  the  House  agrees  with  the
 recommendations  of  the  Committee.

 SEVERAL  HON.  MEMBERS  :  Yes.

 MR.  SPEAKER:  The  Members  will  be
 informed  accordingly,
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 COMMITTEE  ON  THE  CONDUCT
 OF  A  MEMFER  DURING  PRESI-

 DENT’S  ADDRESS

 SECOND  REPORT

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  Sir,  I  beg  to  present  the  Second
 Report  of  the  Committee  on  the  Conduct  of
 a  Member  during  President's  Address.

 AZ  brs

 MATTER  UNDER  RULE  377

 STRIKE  BY  TLYTILE  WORKERS  IN
 Kanror  on  THE  Bonus

 Issve

 SHRI  5.  M.  BANERJEE  (Kanpur)  :  Sir,  I
 am  thankful  to  you  for  giving  me  an  oppor-
 tunity  once  again  to  raise  the  question  of
 13,000,  workers  belonging  to  Swadeshi  Cot-
 ton  Mills  and  J.  K.  Cotton  Mills,  who  are
 on  strike  from  the  3rd,  on  the  question  of
 the  payment  of  bonus  according  to  the  Kha-
 dilkar  formula.  As  you  are  aware,  last  time
 when  this  issue  was  raised  on  the  29th
 March,  the  hon.  Union  Labour  Minister  made
 an  appeal  to  the  workers  to  withdraw  the
 strike,  After  that  the  Chief  Minister  of  UP
 also  urged  the  workers  to  withdraw  the  strike
 as  the  matter  is  going  to  be  finalized  by  him
 in  consultation  with  the  Union  Labour  Mini-
 ster,

 The  employers  have  not  yet  agreed  to
 pay  the  difference  between  है'33.  per  cent
 and  5  per  cent  as  advance  against  bonus  for
 1970;  on  the  other  hand,  they  are  prepared,
 according  to  the  Chief  Minister,  to  pay  ano-
 ther  $  per  cent  as  bonus  for  1971  but  arc
 not  agreeing  to  give  the  advance  of  Rs.  ‘50,
 as  demanded  by  workers,  to  be  adjusted
 after  the  matter  is  finally  decided  the  arbitr-
 ator—in  this  case,  either  the  Chief  Minister
 or  the  Union  Labour  Minister.

 I  wish  to  make  it  clear  that  the  unions
 and  the  workers,  who  are  conducting  the
 strike  in  these  two  textile  mills,  are  prepared
 to  withdraw  their  strike  immediately  in  case
 their  legitimate  demand  for  advance  is  conc-
 eded.  Iam  happy  that  the  Chief  Minister
 is  here  and  is  likely  to  meet  the  Uuion
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 Labour  Minister  to  solve  the  problem,  |
 have  every  hope  that  a  meeting  between  the
 Chief  Minister  and  the  Union  Labour  Minis-
 ter  will  be  held  today.

 i  wish  to  thank  the  Chief  Minister  and
 the  Union  Labour  Minister  for  their  kind
 intervention.  The  employers  should  now  be
 told  to  seitle  this  matter  immediately  because
 most  of  them  are  producing  defence  articles
 in  their  units.  It  is  they  who  are  standing
 in  the  way.  IF  hope.  the  powerful  Union
 Labour  Minister  and  the  Chief  Minister,  who
 belong  to  the  same  party,  will  assert  themse-
 Ives  and  see  that  the  strike  is  withdrawn.
 Since  the  Labour  Minister  is  here,  J}  would
 request  him,  if  he  could  possibly  do  so,  to
 say  a  good  word,  some  word.

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHAD-
 ILKAR):  I  have  carefully  gone  through  the
 statement  read  out  by  the  hon.  Member
 here.  Since  yesterday  I  have  tried  my  best
 to  contact  the  Chief  Minister  of  UP  who  is
 concerned  with  this  question.  Unfortunately,
 so  far  I  have  failed.  In  case  ]  succeed  in
 contacting  him,  I  am  prepared  to  spare
 some  time  and  lend  my  helping  hand  to  res-
 olve  the  dispute.  Beyond  this  I  am  not  in
 a  position  to  say.

 SHRI  S.  M.  BANERJEE  :  Last  time  the
 Chief  Minister  told  me  that  he  would  like
 to  consult  Shri  Khadilkar.  He  is  here  and  a
 man  like  the  Chief  Minister  does  not  escape
 the  notice  of  the  Union  Minister.

 MR.  SPEAKER  :  If  you  stand  outside
 Vigyan  Bhawan,  he  will  be  traceable.

 23.02  hre

 '  DEMANDS*  FOR  GRANTS
 1972-73,  —Contd.

 @)  Derarruant  07  SCIENCE  AND
 TroHNoLoGy—  Contd.

 MR,  SPEAKER  :  Now  we  will  take  up
 the  Demands  of  the  Department  of  Science

 emeepeeeenstt  tensa
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 and  Technology  for  discussion  and  voting.
 We  have  a  balance  of  I  hour  and  5  minutes.
 How  much  time  wouldjthe  Minister  like  to
 take  for  his  reply  ?

 THE  MINISTER  OF  PLANNING  AND
 MINISTER  OF  DEPARTMENT  OF  SCIE-
 NCE  AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANTAM)  :  About  25  to  30  min-
 utes.

 MR.  SPFAKER  :  So,  there  are  about
 40  minutes  left  for  Members  and  the  Minis-
 ter  can  start  his  reply  at  2°40,  At  3  O'Clock
 we  will  take  up  the  next  item.

 We  are  very  tight  m  ou:  time  schedule
 and  have  to  abide  by  that.

 There  was  no  Member  on  his  legs.  All
 the  parties  have  exhausted  their  time.  Only
 a  few  Congress  Members  are  left.  Shri  8.  द
 Naik.  He  may  start  after  Lunch.

 23°03  brs

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock,

 The  Lok  Sabha  reassembled  after
 Lunch  at  eight  minutes  past

 Fourteen  of  the  Cloch.

 [Mr,  Dreury-Sreaxgr  in  the  Chair}

 DEMANDS  FOR  GRANTS
 972-73—Contd.

 (4)  DeparrMEent  cr  Scren¢e  anny
 TECHNOLOGY—Contd,

 SHRI  8.  V.  NAIK  (Kanara)  :  Mr.  Deput-
 Speaker,  Sir,  I  support  the  Demands  for
 Grants  of  the  Department  of  Science  and
 Technology.  I  support  them  all  the  more
 because  in  the  last  few  years  we  have  seen
 the  impact  of  science  on  our  society.  There
 has  been  the  Green  Revolution,  and  that
 has  virtually  made  us  turn  the  corners  of  our
 national  economy,  so  much  so  when  we  say
 today  about  a  possible  and  permanent  self —

 *Moved  with  the  recommendation  of  the  President.
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 [Shri  B.  ५.  Naik}

 sufficiency  in  food,  there  is  no  credibility  gap
 as  it  used  to  happen  about  ten  or  twenty
 years  ago;  each  ye wr  we  used  to  say  that
 there  would  be  self-sufficiency  and  then  we
 used  to  blame  the  monsoons  or  the  other
 vagaries  of  nature.  Besides  the  Gieen  Revol-
 ution  of  which  we  have  not  been  able  to  get
 a  scien‘fic  of  clear  or  elucidative  reply  whet-
 her  the  Grea  n  Revolution  has  been  all  for
 the  good  or  all  for  the  bad  or  whether  it  has
 any  adverse  effect  as  such,  we  have  also  seen
 the  impact  of  the  radio  the  electronic  revolu-
 tion,  the  impact  of  the  radio  particularly  on
 our  methods  of  mass  communication,  in
 which  our  country  has  been  recently  awak-
 ened  and  has  been  able  to  carry  out  a
 substantial  amount  of  political  changes  in
 the  country,  (interruption)  particularly  in
 the  establishment  of  a  stable  Government,
 good  for  Mr.  Piloo  Mody,  good  for  the  peo-
 ple  on  the  opposition  side,  good  for  all  of
 us  and  good  for  the  country.  These  are  only
 one  or  two  instances  which  I  would  like  to
 quote  as  an  illustration  of  the  impact  of  scie-
 nce  and  technology,  in  particular,  on  our
 Indian  society.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  ;  One  Nation,  one  Leader  and  one
 Party.

 SHRI  8,  V.  NAIK:  I  don't  want  to
 apologise  for  the  failures  of  the  Opposition.
 But  they  have  their  options  still  open  to
 rectify  their  defeats,  if  they  can.

 Coming  back  to  the  establishment  of  this
 independent  Department  of  Science  and
 Technology,  I  welcome  it.  But,  at  the  same
 time,  in  the  requirements  of  the  various
 Ministries,  whether  it  be  the  Ministry  of
 Industrial  Development  or  if  it  be  the  Mini-
 stry  of  Agriculture,  I  hope  it  does  not  have
 the  effect  in  as  much  as  a  separate  and
 alienated  section  of  scientists  and  scientific
 workers  do  not  enter  into  an  invory  towor.
 in  other  words,  I  hope  that  the  requirem;
 ents  of  the  various  Ministries,  in  other  words,
 the  requirements  of  the  various  sections  and
 various  economic  facets  of  our  national  life
 are  not  lost  sight  of.  There  is  the  possibi-
 lity  of  a  tremendous  amount  of  inbreeding
 of  the  ideas  with  the  scientific  community
 coming  together  and  getting  isolated  from
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 the  masses.  |  hope  this  Ministry  or  this
 Department  does  not  enter  into  that  sort  of
 an  ivory  tower  situation.  And,  in  this  behalf,
 I  would  like  to  draw  your  kind  attention  to
 certain  things,  in  regard  to  the  composition
 of  the  National  Committee  of  Science  and
 Technology.  We  find  that  there  is,  of  course,
 the  Minister  of  Planning,  We  have  a  physi-
 cist  we  have  the  people  from  the  Planning
 Commission.  we  have  people  from  medical
 sciences,  from  the  Indian  Agricultural  Rese-
 arch  Institute.  But,  any  science,  if  it  is  to  be
 all—encompassing,  we  cannot  content  our-
 selves  with  the  scientists  drawn  from  the
 physical  and  biological  sciences  alone.  I  find
 that  there  is  a  conspicuous  lack  in  this  Na-
 tional  Committee  of  the  people  being  drawn
 from  one  of  the  social  science  like  the  science
 of  Economics  or  the  sociologists.  I  hope  that
 this  can  be  bridged.  All  the  more  it  should
 be  bridged  because  I  read  one  of  the  terms
 of  the  refence  of  this  Committee  is  :

 “Preparation  and  continuous  updating  of
 national  scientific  and  technological  plans,
 both  Five-Year  Plans  and  as  Perspective
 Plans.  This  would  have  to  be  carried  out
 in  close  association  with  Planning  Com-
 mission  and  be  intimately  related  in  terms
 relative  priorities  of  allocations  and
 resources,  to  the  national  socio-economic
 development  plans;

 It  is  a  very  huge  order  virtually.

 This  Committee  will  have  to  function  as
 a  sort  of  a  brains  trust  for  the  Planning
 Commission.  Therefore,  I  would  like  to  say
 that  the  composition  of  this  Committee,
 besides  being  composed  of  pure  scientists
 from  specified  sciences  like  Metallurgy  and
 Chemistry  and  Physics,  it  should  also  be
 made  all-encompassing  Some  of  the  work
 that  this  Committee  is  doing  has  been  very
 commendable.  There  is  some  work  of  a
 historical  nature  Botanical  and  Zoological
 Surveys,  but  some  of  the  mass-based  demands
 like  the  low-cost  tractor  of  40  to  12  horse-
 power  or  attachments  to  the  back-mounted
 engines,  I  think,  it  is  on  these  lines,,,

 भरी  हुफ्भचर्त  कछवाय  (मुरैना)  :  उपाध्यक्ष

 महोदय,  सदन  में  गणपूर्ति  नहीं  है  t
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 MR,  DEPUTY-SPEAKER  :  The  bell  is
 being  rung.

 «Now,  there  is
 Member  may  continue.

 quorum.  The  hon.

 SHRI  8.  द  NAIK  :  In  regard  to  all  these
 matters,  the  Ministry’s  attention  should  be
 drawn  to  the  demands  of  the  common  man
 and  to  the  problems  of  the  common  man
 and  we  have  to  conduct  a  certain  amount  of
 research  into  the  areas  of  consumer  satisfac-
 tion  which  are  so  very  important  for  us.  For
 carrying  out  this  work  we  basically  need
 certain  things.  We  now  lack  the  resources.
 We  have  today  about  65,000  to  70,000
 people  engaged  in  scientific  pursuits,  in  the
 service  of  the  community  as  such,  but  still
 we  havea  tremendous  amount  of  gap  in
 regard  to  employment  and  there  are  still
 1,00,000  people,  qualified  technologists,
 engineers  as  well  as  others,  in  science
 faculties,  and  I  think  we  should  bridge  this
 gap—this  employment  gap—in  regard  to
 qualified  talents  which  is  going  to  waste  in
 this  country.  I  would  like  to  draw  the  atten-
 tion  of  the  Minister  to  the  so-called  problem
 of  ‘brain  drain.’  So  much  has  been  said  about
 ‘brain  drain’,  We  send  our  students  for  train-
 ing  abroad,  but  when  they  return,  we  do  not
 have  conditions  which  will  suit  their  aspira-
 tions  and  they  do  not  find  the  opportunity
 congenial.  If  we  cannot  meaningfully  employ
 them  here,  let  us  not  put  an  embargo  on
 these  people  being  trained  abroad  at  all.
 They  get  in  touch  with  the  open  society,
 western  society  or  affluent  society;  having
 trained  them  and  given  them  the  opportunity,
 we  ask  them  to  come  back  and  settle  here
 where  we  have  no  opportunities.  I  think  we
 would  not  have  had  an  eminent  scientist  like
 Hargovind  Khorana  if  we  had  not  sent  some
 of  our  scientists  for  training  abroad,  if  we
 did  not  have  a  sort  of  brain-drain.  Under
 these  circumstances  we  are  not  able  to  give
 these  scientists  and  doctors  and  engineers  and
 technologists  meaningful  and  purposeful
 employment  and  we  have  not  created  condi-
 tions  for  the  same.  The  conditions  are  not
 comparable  with  the  western  standards.  So,
 Iet  us  not  go  with  the  slogan  that  there  is  a
 brain  drain  in  this  country.  Even  in  spite
 of  the  drain  there  is  adequate  talent  in  the
 counity,  and  adequate  ability,  resourcefulness
 ete.

 Therefore,  let  us  create  conditions  that
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 are  good  for  these  people.  I  say  this  because
 these  people.  will  have  to  have  an  opportunity
 and  Jet  us  not  curtail  our  own  opportunity
 for  employment  and  advancement  for  the
 existing  people.  We  should  not  have
 apeish  imitations  of  hallowed  ideas  from  the
 west.

 Whether  it  is  the  Planning  Commission
 or  we  in  general,  we  have  the  scientific
 options,  They  are  hard  options.  They  may
 not  be  pleasant  options  or  popular  options;
 they  may  be  unpopular  oPtions  also.  But  we
 have  to  make  such  Options.  We  have  made
 a  green  revolution;  we  have  ceated  conditions
 for  a  green  revolution.  We  have  created  a
 situation  of  surplus  in  certain  commodities

 “ike  wheat  in  the  country.  When  it  comes  to
 a  question  of  hard  decision,  a  Committee  of
 Experts  is  appointed  to  go  into  the  question
 in  detail  of  fixing  the  price  and  cost  of  pro-
 duction.  At  the  end  of  it  all  we  say  it  is  not
 possible  to  get  away  from  a  position  of
 subsidising.  If  we  are  going  to  subsidise  the
 wheat-grower,  we  will  have  to  subsidise  the
 rice-grower.  What  l  am  trying  to  say  about
 this  formula  of  the  powerful  wheat  lobby  is
 this.  If  it  is  a  question  of  scientific  option, —
 we  have  to  remember  that  the  States  have
 become  soft,-—we  have  to  invest  our  money
 on  worthwhile  objects.  There  is  this  amount
 of  Rs.  35  crores.  You  may  invest  part  of  It
 in  a  project  in  my  own  constituency  like
 the  Kali  Hyrdo  Electric  project  or  in  any
 other  project  which  is  going  to  provide
 facilities  for  ircigation  in  wheat  growing  areas.
 Let  us  know  what  employment  potential  you
 are  going  to  generate  out  of  this  amount  of
 Rs.  35  crores,  so  that,  in  course  of  time,
 this  may  not  become  an  impossible  situation.
 so,  here  J  want  to  say  that  it  is  rather  the
 soft  State  which  presents  itself  with  a  problem
 and  then  when  it  comes  to  it,  it  is  most
 likely  and  musty  prone  to  take  an  unscientific
 decision.  I  wish  that  our  Planning  Commis-
 sion  aswell  as  our  scientists  have  the
 necessary  amount  of  pressure  not  to  yield  to
 unscientific  pressures  and  lobbies.

 SHRI  PILOO  MODY  (Godhra)  :  Moral
 courage.

 SHRi  8,  ९,  NAIK  :  It  is  existing  and  it
 has  to  be  given  an  opportunity.

 The  immediate  requirement  of  our
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 country,  I  would  suggest,  is  that  the  scientists
 as  well  as  the  planners  as  well  as  science  will
 have  to  bridge  the  gap  between  our  thinking
 ata  particular  level  as  well  as  the  masses,
 In  this,  I  think  that  we  have  to  8४४70  of
 the  communication  gap  that  is  there  in
 our  society  at  present  and  reach  out  to  the
 mases  and  ascertain  their  requirements  and
 come  to  certain  conclusions.

 In  conclusion,  I  would  say  that  this
 scientific  approach  ultimately  will  have  to
 revolutionise  our  thought  patterns  and
 thought  processes.  I  think  that  the  scientist
 of  today  is  just  the  beginning  of  the  new  type
 of  technocrat  who  will  be  able  to  take  the
 decisions,  and  since  scientific  decisions  will
 not  be  popular  decisions,  it  is  for  the  ruling
 party  or  the  people  in  charge  of  the  decisions
 to  sell  it  in  the  market-place,  that  ts,  to  sell
 these  unpopulai  decisions.  I  think  one  of  the
 worst  consequences,  as  our  friend  Shri
 Jyotimoy  Bosu  has  said,  of  the  unscientific
 planning  which  is  thorughly  associated  will
 be  the  regional  imbalances.  Imagine  that
 within  about  20  or  25  ycars  there  will  be
 areas  of  prosperity  in  certain  parts  of  the
 country  because  of  sheer  advancement  due  to
 their  natural  ay  well  as  other  advantages,
 and  there  will  be  certain  areas  with  regional
 disparities  and  poverty.  From  the  point
 of  view  of  the  interests  of  the  nation
 and  the  integrity  of  the  nation  and  the
 co-ordinated  development  of  the  country
 as  a  whole,  this  will  be  disastrous  for  us.
 Therefore,  4  would  say  in  the  ultimate
 analysis,  though  our  Marxist  friends  to  my
 right  will  say  that  a  State  rich  is  more
 scientific  is  a  Marxist  State,  that  we  need  not
 go  to  that  extent,  but  we  can  rectify  our  steps
 even  at  this  earlier  stage.

 With  these  words,  I  support  the  Deta-
 nds  of  the  Department  of  Science  and
 Technology.

 SHRI  SAMAR  GUHA  (Contai)  :  It  is
 awelcome  decision  on  the  part  of  the
 Government  to  have  set  up  this  Department
 of  Science  and  Technology.  I  hope,  Sir,  you
 will  remember  that  on  several  occasions  I  had
 raised  this  matter  in  this  House.  It  was
 rejected  at  first,  but  Iam  very  happy  now
 that  wisdom  has  ultimately  prevailed.  But  I
 am  very  sorry  to  say  that  a  purposeful  dis-
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 cussion  on  this  subject  has  been  denied  to
 us,  because  the  report  was  circulated  to  us
 only  last  evening.  We  find  that  out  of  Rs.  37
 crores  of  the  grants,  Rs.  25  crores  go  to  the
 CSIR.  But  you  know,  Sir,  that  there  was  a
 big  storm  in  this  House  about  the  structure
 and  functions  of  the  CSIR,  as  a  result  of
 which  there  was  an  inquiry  committee  and
 that  committee  submitted  its  report  with
 sweeping  recommendations  suggesting  both
 Structural  and  functional  changes  in  the
 CSIR.  Without  that  report,  as  4  said  earlier,
 the  discussion  today  will  not  be  very  purpose-
 ful,

 SHRI  ८.  SUBRAMANIAM  :  it  has
 already  been  placed  onthe  Table  of  the
 House.

 SHRI  SAMAR  GUHA  :  But  it  has  not
 been  circulated  to  us.  The  full  report  bas  not
 been  circulated  to  us.

 MR,  DEPUTY-SPEAKER  :  Everything
 placed  on  the  Table  of  the  House  need  not
 necessarily  be  circulated.  Some  ale  circu:
 lated  and  some  cre  just  placed  on  the
 Table,  and  those  hon.  Members  who  are
 interested  in  any  particular  document  can
 ask  foi  it.

 SHRI  SAMAR  GUHA  :I  am  glad  to
 know  this,  but  I  had  no  idea  of  it.  However,
 Il  would  only  request  that  an  opportunity
 should  be  provided  for  a  thorough  discussion
 of  the  inquiry  cominittee’s  report,,,

 SHRI  C.  SUBRAMANIAM  :  It  has
 already  been  implemented.

 SHRI  SAMAR  GUHA:  Jt  may  have
 bcen  implemented,  but  we  have  a  right  to
 have  our  say  on  the  process  of  implement-
 ation,  because  it  was  on  the  basis  of  the
 demand  madedn  the  House  that  an  inquiry
 committee  wat  appointed  and  its  recommen-
 dations  were  submitted,  and  so,  we  should
 have  the  right  to  say  whether  those  reco-
 mmendations  are  proper  or  not.  The  report
 of  the  department  of  Science  and  Techno-
 logy  is  naturally  not  a  record  of  its  achieve-
 ments.  But  this  enunciates  certain  functional
 and  structural  principles  for  this  depart-
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 ment.  I  will  confine  my  observations  to  the
 functional  and  structural  features  only.

 It  has  been  said  that  the  main  objective
 of  this  department  is  to  make  our  economy
 self-sufficient  and  self-reliant.  I  would  add
 another  word  and  say  that  it  should  also  be
 celf-propellent.

 SHRI  R.  V.  BADE  (Khargone)  :  The
 report  was  discussed  in  970  when  it  was
 placed  before  the  House.

 SHRI  SAMAR  GUHA:  Only  the  first
 part.  The  second  and  most  important  part,
 which  was  later  laid  was  not  discussed.

 It  has  been  stated  that  the  main  objec-
 tive  of  the  Department  of  Science  and
 Technology  is  the  promotion  of  R  &  D  for
 defence,  import  substitution.  and  allied
 matters.  I  would  add  one  more  in  the  light
 of  the  statement  of  the  Minister  of  Planning
 that  the  main  objective  of  the  next  Plan  will
 be  to  provide  more  jobs,  and  the  Plan  will
 be  employment  or  job-oriented.  If  we  have
 to  do  that,  we  have  to  devise  a  new  techno-
 logy  of  industrial  development,  or  a  decen-
 tralised  technology  of  industrial  development.
 In  short,  the  objective  of  this  Department
 should  be  to  devise  a  new  industrial  techno-
 logy,  a  new  engineering  technology,  a  self-
 reliant  technology  for  defence  production,
 both  for  armaineut  and  explosives,  and  also,
 as  I  have  already  said,  some  kind  of  a
 decentralised  technology.  This  will  make
 our  plan  job-ouiented.

 ]  must  say  that  the  whole  objective  of
 this  Department  should  be  to  concentrate
 in  the  present  phase  of  our  technological
 development  on  applied  science  and  applied
 technology,  not  on  basic  or  fundamental
 science.  The  latter  should  not  be  brought
 within  its  purview.  This  should  be  left  if
 the  objective  is  to  make  our  economy  self-
 reliant,  self-sufficient  and  7  self-propellant.
 Then  only  a  sense  of  urgency  will  be  imparted
 to  the  functioning  of  this  Department  of
 Science  and  Technology.  Then  only  will  we
 be  able  to  develop  a  technology  which  will
 be  based  on  applied  science.  Therefore,  I
 should  suggest  that  research  and  funda-
 mental  science  and  also  fundamental  techno-
 logy  should  be  left  to  university  laboratories
 and  post-graduate  research  institutions.
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 The  functional  task  before  this  Depart-
 ment  has  been  made  too  general,  too  heavy,
 too  bulky  and  I  should  also  say,  too
 deffusive.  A  set  of  2  tasks  have  been
 assigned  to  the  Department.  Tasks  lke
 ecology,  environmental  science,  oceanography
 are  iisted  as  its  task,  which  should  not  have
 been  there.  I  should  say  subjects  like  family
 welfare  and  health,  agriculture,  meteorology
 should  not  have  been  included  in  the  list  of
 the  works  of  Science  and  Technology
 Department.  If  we  want  to  impart  a  sense
 of  urgency  and  immediacy  into  this  depart-
 ment,  if  our  object  isto  make  the  country
 self-sufficient,  and  if  we  want  to  substitute
 our  imports  by  indigenous  production  as  early
 as  possible,  these  subjects  should  not  be  inclu-
 ded  in  the  purview  of  the  department.  If
 we  have  to  diffuse  and  decentralise  and
 make  it  job-oriented,  we  have  to  have  shatp,
 concentrated  and  purposive  objectives  before
 our  applied  scientists.  Of  the  2  tasks
 assigned,  only  these  should  remain  for
 urgent  handling  by  the  Department  of
 Science  and  Technology  :  fuel  and  power,
 heavy  engineering,  chemical  industries,
 machine  tools  and  agricultural  equipment
 for  agro-industries.  Mining,  steel  and  met-
 allurgical  industry,  aeronautics,  transporta-
 tion,  defence  and  space,  electronics,  and  in
 respect  of  education,  only  scientific  research,
 should  be  there.  Why  are  you  going  to
 bother  about  the  environment  and  ecology,
 oceanographic  survey.  etc.  as  subjects  for
 this  Department  ?  Thosc  should  be  left  to
 the  other  departments  of  Education  Ministry.
 As  you  have  said,  if  you  have  a  purpose,  to
 make  our  industry  self-sufficient,  self-reliant
 and,  as  I  said  earlier,  self-propellent  in  the
 shortest  space  of  time,  so  that  we  can  stand
 on  our  own  feet  in  applied  science  and
 applied  technology  the  mind  of  the  techno-
 crats  and  the  scientists  should  be  polarised
 on  some  specific  tasks  to  be  fulfilled  within
 a  certain  specific  period.

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Member's  time  is  up.

 SHRI  SAMAR  GUHA:  Please  give  me
 some  minutes  more.  I  am  also  a  student  of
 science.  It  is  astonishing  to  see  that  this
 deparrment  is  to  dea}  with  foreign  powers
 in  respect  of  certain  cultural  agreements.
 That  means,  you  have  to  exchange  your
 scientific  matters  through  the  attaches
 attached  to  different  missions.  I  do  not
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 know  why  it  should  be  the  function  of  this
 Department,  It  will  diffuse  the  concentration
 and  purpose  aud  the  objective  and  even  the
 energies  of  this  Department.

 Then,  as  have  said  out  of  the  21  tasks
 Or  functions  assigned  to  the  Department
 only  I]  functions  should  be  there,  and  the
 other  tasks  should  be  given  to  the  education
 Or  other  departments.  But  you  should  have
 &  co-ordination  to  know  what  are  the
 requirements  and  needs  of  the  Department
 of  Science  and  Technology  and  what  it
 should  undertake  as  urgent  tasks.  Naturally,
 certain  co-ordination  should  be  necessary,
 and  a  co-ordinating  committee  should  be
 associated  with  the  Planning  Commission
 and  the  Ministry  of  Industrial  Development
 should  also  be  associated  with  it.  Also,  if
 you  want  to  be  purposive  and  time-bound,
 in  implementing  objectives  and  if  you  want
 to  stand  on  your  own  feet,  to  have  an
 independent  economy  and  to  develop  your
 own  science  and  technology  to  serve  our
 purpose,  then  the  objective  should  be
 limited  and  should  not  be  diffusive  as  it  is
 found  in  the  list  of  tasks  of  the  Science  and
 Technology  Department.

 Then,  about  the  structure,  and  the
 structural  pattern  of  this  Department,  J
 Should  say  that  this  department  should  be
 entrusted  to  certain  specific  Minister.  It
 should  not  be  under  the  Minister  of  Planning
 who  has  so  many  huge  problems  to  deal
 with.  The  choice  of  a  Minister  for  the
 Department  should  be  made  from  among
 the  scientists;  he  should  be  a  man  with
 capability  to  deal  with  men  of  scientific
 erudition,  scholarship  and  a  certain  scienti-
 fic  sophistication  like  the  specialised  techno-
 crats  and  scientists.

 Then,  I  should  say  that  these  applied
 scientists  and  also  technocrats  should  be
 treatd  as  a  special  community.  They  should
 be  given  better  salaries,  better  emoluments
 and  they  should  have  better  amenities.  You
 know  that  in  Russia  today,  if  there  is  any
 privileged  class  in  communist  society  and  it
 has  become  the  fashion  in  our  country  to  refer
 to  the  communist  countries—if  there  is  a
 most-favoured  class  or  community  there,  it  is
 the  scientists  and  the  technocrats.  As  my
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 hon.  friend  has  said  already,  a  lot  of  brain
 drain  from  our  country  is  there,  and  it  could
 be  stopped  if  you  make  the  work  of  the
 Department  of  Science  and  Technology
 purposive  and  see  that  those  who  will  deal
 with  work  of  science  and  technology,  they
 should  have  nothing  else  except  development
 of  technology,  science  and  a  quest  for
 discovery  so  that  we  can  make  our  industry
 self  sufficient,  and  to  this  end,  you  should
 give  the  scientists  better  emoluments.

 Then,  there  is  the  National  Committecs
 on  Science  and  Technology  which  is  the  hard
 core  organisation  for  dealing  with  this  depart-
 ment.  But  I  am  sorry  to  say,  and  I  do  not
 understand  why  it  should  be  composed  of  so
 many  part  timers,  why  on  the  committee  of
 eleven,  the  members  are  to  be  drawn  from
 the  different  departments.  They  are  already
 employed  in  different  departments  with
 specific  work  to  do.  They  will  be  part-
 timers  in  the  Scicnce  and  Technology  Depart-
 ment.  How  can  you  expect  them  in  one
 month,  two  months  or  three  or  four  months,
 to  meet  regularly  and  give  a  decision  ?  It
 cannot  be  done.  Make  this  a  small  com-
 mittee  on  which  a  few  wholetimers—
 scientists  and  technocrats—who  will  devote
 their  whole  time,  attention  and  energy  could
 function  properly  to  serve  specific  purposes.
 Also,  at  the  same  time,  the  composition  of
 the  sub-committees  or  the  group  committees
 of  the  core  committee  is  absolutely  unpurpo-
 sive.  Jt  cannot  discharge  or  fulfil  the  objec-
 tives.  This  group  is  drawn  from  the  different
 scientists.

 MR.  DEPUTY-SPEAKER  :  Please  con-
 clude,

 SHRI  SAMAR  GUHA:  |  am  conelud-
 ing.  If  they  are  taken  from  different  depart-
 ments,  how  can  they  contribute  their  energies
 and  pay  attention  and  look  after  the  tasks
 in  an  integral  perspective.  Therefore,  make
 it  a  small  committee  with  whole-timer
 scientists  and  technocrats,  the  sub  com-
 mittees  should  also  be  composed  of  whole-
 timers  from  among  specialised  technocrats,
 and  scientists,  so  that  your  objective  may
 be  really  time-bound  and  purposive.  They
 have  done  a  great  injustice  to  Dr.  s.  K.
 Mukerjee,  the  Director  of  the  Zoological
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 garden  in  Calcutta  who  was  an  extra-
 ordinary  man  in  that  line.  They  assigned
 him  certain  task,  to  develop  certain  things
 according  to  the  Fourth  Plan  but  he  has
 been  replaced  by  another  less  qualified
 director.

 MR.  DEPUTY-SPEAKER  :  Do  _  not
 bring  in  personalities.  And  try  to  conclude.

 SHRI  SAMAR  GUHA:  In  conclusion,
 lam  astonished  to  see  this  list.  Among  the
 eleven  persons  you  nave  chosen  for  your
 hard  core  committee,  I  am  sorry  to  say,
 those  scientists,  50—60  per  cent  of  whom
 presided  over  different  sections  of  the  Science
 Congress  for  over  last  25  years,  there  is  no
 representative  from  that  group  of  scientists,
 there  is  not  one  Bengali  representative,
 (interruptions)  Their  contribution  is  there  and
 if  l  could  get  time  in  this  House  I  could
 show  you,  I  can  produce  documents.  It  is  my
 national  duty  to  draw  the  attention  of  the
 House  to  this  matter.

 SHRI  V.  N.  P.  SINGH  (Phulpur)  :  |  am
 faced  with  a  scientific  and  technical  problem
 of  expressing  myself  within  five  minutes.
 This  is  an  age  of  miniaturisation  so  I  shall
 also  try  to  miniaturise  my  speech  also.

 If  on  the  national  scene  the  place  of  the
 scientist  was  on  the  periphery,  their  voice
 was  still  more  distant.  It  was  the  vision  of
 the  great  Jawaharlal  Nehru  that  gave  our
 scientists  a  place  on  the  national  stage  and
 it  was  the  determination  and  wisdom  of  our
 Prime  Minister  that  has  given  them  a  voice
 and  powerful  voice  at  that,  by  way  of  the
 National  committee  on  Science  and  Techno-
 logy.  By  yoking  the  N.  C.  S.  T.  to  the  Plan-
 ning  Commission,  we  have  ensured  that  the
 best  talents  of  our  scientists  are  harnessed  to
 our  social  goals  that  in  the  lybrinths  of
 abstract  thinking  shali  echo  the  aspirations
 of  the  teemimg  millions  that  intellectual
 adventure  shall  not  be  divorced  from  its
 social  context,  and  that  learning  and  pathos
 shall  go  together.

 Different  social  objectives  demand
 different  technological  approaches.  For  this
 I  would  refer  to  one  instance.  We  have  a
 sub-committee  under  N.  C.  S.  T.  for  agricul-
 tural  equipment.  Now  our  agricultural  equip-
 rent  and  agricultural  technology  has  to  be
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 in  consonance  with  final  social  order  that  we
 envisage  in  the  rural  area.  If  we  are  going
 to  have  small  land  holdings,  we  should  go  in
 for  small  tractors.  Big  tractors  will  become
 only  museum  pieces.  Conversely,  if  we  are
 to  utilise  the  technology  of  big  harvesters,
 combines  and  tractors,  then  we  should  go  in
 for  collective  or  co-operative  farming.  So  it
 is  our  social!  goals  that  should  dictate  our
 technology.

 Suppose  the  Sub-Committee  on  Urbani-
 sation  and  Transportation  under  the  Com-
 inittee  on  Science  and  Technology  considers
 the  Bombay  traffic  problem,  persons  whose
 eyes  are  glued  to  and  glamourised  by  the
 West,  will  suggest  that  we  should  widen  the
 roads,  that  we  should  have  fiy-overs  and
 free-ways,  etc.  But  if  we  change  our  social
 perspective  and  focus  on  the  humble  pedes-
 trains,  we  will  not  be  thinking  first  of  wide-
 ning  the  roads.  but  of  widening  the  side-
 walks.  Instead  of  pondering  over  traffic  jams
 created  by  private  cars  and  vehicles  we  will
 be  thinking  of  evolving  mass  transporation
 systems  like  underground  circular  trains  and
 electric  buses.  So,  our  technology  here  again
 will  have  to  be  conditioned  by  our  social
 objectives.

 Coming  from  broad  principles  to  details,
 it  is  a  happy  thing  to  note  that  the  urgent
 needs  of  defence,  of  import  substitutioned  of
 other  non-defence  products  essential  to  our
 economy  have  been  given  a  due  place  by  the
 NCST.  J  have  no  detailed  advice  to  give  to
 our  scientists  on  these  counts,  In  the  matter
 of  anti-tank  ammunition  whether  they  choose
 the  plastic  type  explosive  or  the  liquid  core
 type,  at  is  their  choice,  for  developing  thallyic
 anahydride,  what  catalyst  they  select  is  their
 choice;  for  the  guidance  of  missiles  whether
 they  prefer  the  inertial  or  the  magnetic
 system  of  control,  again  it  is  their  choice.
 But  I  would  remind  our  scientists  that
 beyond  all  this  there  stands  on  the  pariphery
 of  our  society  the  landless  labourer  who  has
 not  had  any  share  in  the  green  revolution,
 and  who  will  not  receive  much  of  a  share  in
 the  “grey”  revolution  of  capital  intensive
 imported  technology  either.  I  would  request
 our  scientists  to  keep  him  in  mind,  to  go  out
 and  reach  him,  and  if  they  do  80,  I  am  sure
 that  they  have  a  country,  a  Parliament  and
 a  Prime  Minister  behind  them.
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 THE  MINISTER  OF  PLANNING  AND
 MINISTER  OF  DEPARTMENT  OF
 SCIENCE  AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM)  :  I  am  really  happy  that
 almost  all  the  Members  welcomed  the  now
 Department  of  Science  and  Technology  and
 also  made  very  useful  suggestions  for  its
 successful  functioning.  This  is  a  young
 department,  a  new  department.  As  a  matter
 of  fact,  we  do  not  have  even  a  proper  house
 to  live  in,  but  this  department  has  proved,
 and  the  National  Committee  on  Science  and
 Technology  also  has  proved,  that  even  with-
 out  these  basic  amenities,  if  only  you  have
 the  will,  you  can  turn  outa  good  deal  of
 work.  I  would  like  to  express  my  appre-
 ciation  for  the  good  work  that  has  been
 turned  out  during  these  few  months.

 Some  doubts  were  raised  with  regard  to
 the  wisdom  of  combining  science  and  techno-
 logy  with  planning.  In  my  view,  this  is  a
 wise  decision.  The  Plan  has  to  influence
 science  and  technology,  as  pointed  out  by
 the  last  speaker,  and  science  and  technology
 should  influence  planning.  It  is  for  the  pur-
 pose  of  this  mutual  reaction  that  it  has  been
 put  under  the  same  Minister.  Whether  a
 proper  Minister  has  been  chosen  for  that  pur-
 Pose  is  matter  of  subjective  judgment.  |  am
 prepared  to  agree  with  Shri  Guha  that  per-
 haps  the  Prime  Minister  has  made  a  bad
 judgment  in  this  regard.  That  is  quite  a
 different  thing.  But  the  combination  by  it-
 self  is  a  good  thing  for  our  country  and  for
 planning.

 The  tasks  are  really  challenging  and
 immense  because  if  self-reliance  is  not  to  be
 a  mere  slogan,  it  can  be  only  on  the  basis  of
 our  scientific  and  technological  competence.
 Today  if  we  depend  on  foreign  assistance,  it
 is  a  reflection  of  our  scientific  and  techno-
 logical  backwardness.  That  is  why  to  achieve
 self-reliance,  science  and  technology  have  to
 play  a  crucial  role.  That  is  why  this  depart-
 ment  has  been  brought  into  existestce.

 Some  other  hon.  Members  in  their
 enthusiasm  said  that  the  whole  field  of
 scientific  activities  should  be  brought  under
 this  Department  of  Science  and  Technology. T  would  Jike  to  say,  itis  not  an  umbrella
 ministry  under  which  the  whole  science  and
 technology  and  its  various  aspects  are  placed.
 As  a  matter  of  fact,  it  was  considered
 whether  such  a  ministry  for  science  and
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 technology  should  be  created.  After  a  good
 deal  of  discussion,  we  came  to  the  conlusion
 that  perhaps  it  is  not  desirable.

 This  Department  of  Science  and  Techno-
 logy  has  been  brought  into  existence  for
 bringing  about  coherence  and  coordination
 in  the  scientific  activities  being  carried  on
 not  only  in  the  Government  departments
 and  Government  institutions  but  in  the
 nation  as  a  whole.  That  is  why  it  has  not
 only  to  function  as  a  department  but  it  has
 to  react  and  cooidinate  with  various  depart-
 ments  and  influence  those  departments,  so
 that  we  havea  meaningful  scientific  and
 technological  effort  made  in  our  country  and
 lam  hoping  that  it  will  be  possible  for  us
 to  bring  about  this  coordination  with  regard
 to  our  scientific  and  technological  activities.
 If  you  look  at  the  function  of  this  depart-
 ment  from  this  aspect,  hon.  Members  would
 realise  why  we  are  dealing  with  so  many
 subjects  and  why  we  have  appointed  so  many
 sub-groups  for  considering  various  subjects
 coming  under  science  and  technology.  There-
 fore,  it  is  not  just  a  question  of  picking  up  ४
 few  areas  and  reaching  excellence  in  those
 areas  by  concentrating  them  under  this
 department.  This  department  has  to  take
 an  overall  view  and  bring  about  meaningful
 and  coordinated  scientific  and  technological
 activities,  which  would  be  beneficial  to  our
 social  and  economic  development  in  the
 country  as  a  whole.  It  is  from  this  point
 of  view  that  we  are  reacting  with  the  various
 agencies  which  are  involved  in  scientific  and
 research  work  in  our  country  today.

 Scientific  education  is  a  subject  which  the
 Education  Ministry  deals  with,  but  still  we
 are  interested  in  the  development  nam  of-
 power.  Therefore,  we  have  to  react  with  the
 Education  Ministry  so  that  we  have  a  mean-
 ingful,  rational  system  of  scientific  education
 from  the  very  beginning,  so  that  we  may  pro-
 duce  eminent  and  talented  scientists.  That  is
 why  yon  will  find  in  the  NCST  tliere  is  a
 committee  relating  to  education  and  scientific
 man-power.  It  is  from  this  aspect  that  the
 Department  of  Science  and  Technology  is
 functioning.  CSYR  is  directly  urider  the
 DS.T.  It  8  just  a  coincidence.  It  could  be
 elsewhere,  but  we  thought  that  for  seeing
 that  it  functions  properly,  because  it  has  a
 big  role  to  play  in  the  present  context.  A
 committee  bas  been  already  appointed  to  go
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 into  the  working  of  the  CSIR.  It  is  not  as
 if  any  institution  functions  in  a  perfect  way.
 There  are  defects  and  deficiencies.  A  com-
 ptehensive  report  has  been  prepared  and
 submitted  to  the  Government,  which  has
 already  been  placed  on  the  Table  of  the
 House  —both  the  reports.  I  may  inform  the
 hon.  Membér  that  the  report  has  been
 circulated  to  all  the  members  on  27.12.71,
 do  not  know  how  he  missed  it.

 As  far  as  the  recommendations  of  the
 Sarkar  Committee  are  conrerned,  they  were
 immediately  taken  up  for  consideration  and
 there  was  absolutely  no  delay.  The  report
 was  placed  before  the  directors  of  the  various
 laboratories.  In  the  meeting  of  the  directors
 decisions  were  taken  as  to  which  of  them
 should  be  accepted  in  toto,  which  will  have  to
 be  modified  to  a  certain  extent  which  will  have
 to  be  rejected,  which  will  have  to  be  further
 Studied  and  so  on.  If  the  hon.  Membeis  are
 interested  in  knowing  the  figures,  there  were
 96  recommendations,  out  of  which  37  were
 major  recommendations  relating  to  the
 structure  of  the  CSIR.  All  those  37  recom-
 mendatiuns  haye  been  fully  accepted.  Then
 there  were  37  recommendations  relating  to
 the  personnel  policy.  They  made  a  recom-
 mendation  that  a  special  committee  shculd
 be  appointed  for  that  purpose  and  that  com-
 mittee  should  go  into  the  personnel  policy.
 That  committee  has  already  been  appointed
 and  it  is  on  the  eve  of  presenting  its  report.
 Only  8  recommendations  we  found  it  not
 Possible  to  accept.  But  they  are  marginal
 recommendations  which  do  not  affect  the
 main  recommendations  with  regard  to  the
 Structuring  and  the  functioning  of  the  CSIR.
 There  are  44  other  recommendations  which
 concern  other  departments  also.  Therefore,
 we  have  referred  them  to  the  various  depart-
 ments  and  Ministries  for  their  reactions.  As
 soon  as  their  reactions  are  received  we  would
 be  able  to  take  action  on  them.  Perhaps,  we
 can  claim  credit  for  this  that  all  the  recom-
 mendations  of  the  Sarkar  Committee  were
 considered,  decisions  taken  and  implemented
 expeditiously.  As  a  matter  of  fact,  the  report
 was  received  in  November  1971,  We  set
 targets  for  consideration  and  implementa-
 tion  of  the  various  recommendations.  3  am
 glad  to  inform  the  House  that  those  schedules
 were  kept  up  and  now  the  CSIR  is  function-
 ing  on  the  basis  of  the  implementation  of
 those  recommendations.
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 Some  hon.  Members  have  referred  to
 certain  defects  in  the  functioning  of  CSIR.
 Perhaps,  they  relate  to  un  earlier  period.
 Even  though  it  is  not  going  to  become
 perfect,  I  can  assure  the  hon.  Members  that
 past  mistakes  will  not  be  there.  If  at  all
 mistakes  are  committed,  they  will  be  new
 mistakes.  We  will  always  be  prepared  to
 realise  past  mistakes  and  whenever  any
 mistakes  are  pointed  out  we  will  rectify  them
 as  soon  as  possible.

 PROF.  MADHU  DANDAVATE  (Raja-
 pur)  :  Modernisation  of  the  mistakes  !

 SHRI  C.  SUBRAMANIAM  :  Coming  to
 the  NCST,  some  criticism  was  made  with
 regard  to  the  composition  of  it.  Some  people
 thought  that  it  consists  of  only  thcoretical
 scientists.  It  is  not  so.  Asa  matter  of  fact,
 you  will  find  in  that  consultants,  technologists
 who  are  involved  in  production  and  research
 of  verious  kinds,  Director  of  the  All  India
 Mcdical  Research  Institute  and  so  on.  In  my
 view,  it  isan  assemblage  of  representatives
 of  verious  sections.  The  criterion  that  I  have
 applied  here  is  that,  as  far  as  possible,  there
 should  be  young  scientists.  While
 caperience  is  good  enough,  knowledge  of
 the  fast  advancing  science  and  technology  is
 the  privilege  of  the  younger  generation.  So,
 if  we  want  to  hecp  abreast  with  regard  to
 modern  science  and  technology,  while  we  do
 take  advantage  of  the  experience  of  the
 older  scientists  who  have  done  some  service
 to  the  community  in  the  past,  we  have  to
 depend  on  the  coming  generation,  the  youn-
 gcr  scientists.

 Then,  it  is  not  as  sf  these  2  people
 represent  the  entire  scientific  wisdom  in  our
 country.  But  we  have  to  make  some  choice
 and  we  have  made  the  best  choice  we  can.
 They  have  dccided  to  bring  about  various
 groups  to  consider  the  various  areas.  Science
 is  such  a  vast  subject  that  even  2  groups
 would  not  be  adequate  tocover  all  the
 aspects,  Perhaps,  many  more  groups  would  be
 necessary.  So,  you  will  find  that  in  each  area
 there  are  sub-groups.  Ultimately,  you  will
 find  that  thousands  of  scientists  would  be
 involved  in  identifying  the  action  to  be  taken
 on  research  programme  :  and  various  other
 things.

 One  sugggestion  was  made  that  they
 should  all  be  full-time  people.  We  tried  to
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 gct  some  full-time  people,  but  when  you
 want  @  person  who  is  eminent  in  that  line,  he
 is  already  engaged  in  an  activity  which  is  im-
 portant  to  the  nation  as  a  whole.  So,  we
 have  to  make  a  decision  whether  to  disturb
 him  from  that  post  and  take  him  away  from
 that  to  the  NCST  or  to  try  to  get  him  ona
 part-time  basis  but  with  the  commitment
 that  he  should  devote  at  least  a  minimum
 timie  with  the  NCST.  Asa  matter  of  fact,
 the  commitment  that  they  have  made  is  that
 they  will  provide  a  minimum  time  for  the
 purpose  of  functioning  in  the  NCST.  On  that
 basis,  every  month  the  formal  meeting  of  the
 NCST  takes  place  for  two  or  three  days.  In
 addition  to  that,  everybody  works  at  least  a
 week  in  a  month  for  the  purpose  of  working
 on  this  plan  and  the  various  functions  which
 the  NCST  has  to  discharge.  !  wish,  we  had
 such  eminent  people  and  we  could  have  all
 of  them  as  full-time  members.  But  that  would
 mean  that  we  would  be  disturbing  the
 activities  in  which  they  are  already  engaged.
 That  is  the  justification  for  having  part-time
 members.

 Various  suggestions  have  been  made  that
 for  improving  the  quality  of  our  scientists
 constantly  opportunities  should  be  given  to
 them  to  upgrade  their  knowledge.  As  a  matter
 of  fact,  this  is  kept  very  much  in  our  mind
 and  in  the  CSIR,  what  is  called,  sabbatical
 leave  is  given  every  seven  years  so  that  they
 may  upgrade  their  knowledge.

 Jn  addition  to  that,  we  hold  seminars
 where  they  interact  with  cach  other.  They
 are  allowed  to  go  abroad  to  be  exposed  to
 the  new  ideas  and  discoveries  that  are  being
 made  in  the  field  of  science.  Therefore,  we
 are  quite  well  aware  of  this  aspect  of  the
 question  and  we  are  trying  our  best  not
 only  to  have  scientists  produced  bui  to  keep
 these  scientists,  as  far  as  possible,  up  to  date
 in  thei  knowledge  so  tnat  they  may  con-
 tribute  their  best  to  the  community  asa
 whole.

 In  addition  to  that,  what  is  now  import-
 ant  is  the  management  of  science  which
 itself  is  becoming  another  science,  a  science  of
 sciences.  Particularly  when  we  want  to  enlarge
 our  activities,  unless  we  have  a  proper  man-
 agement  of  science  we  may  not  be  able  to
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 use  the  resources  available  in  the  country,
 whether  human  material  or  physical  materials,
 in  the  best  way  possible.  It  is  in  this  field
 that  there  is  scarcity  of  personne]  and  perhaps
 we  will  have  to  train  them.  But  with  the  few
 Persons  that  we  have  we  are  trying  to  find
 out  how  best  to  manage  the  science  and
 technology  of  our  country.

 Fortunately,  in  our  country  we  have  a
 large  reservoir  of  scientists,  technicians  and
 technologists.  It  is  unfortunate  that  some  of
 them  arc  today  unemployed.  4  have  made
 the  commitment  that  our  first  duty  will  be
 to  sec  that  at  least  all  these  scientists,
 M.  Sc.’s  and  above  and  the  engineering  grad-
 uates—I  am  not  saying,  every  diploma-hol-
 der—get  fully  employed  within  the  next  few
 years,  As  a  matter  of  fact,  I  have  given  the
 target  that  before  the  end  of  the  Fourth
 Plan  all  these  people  should  be  properly
 employed.  That  means,  two  years,  which  is
 not  far  away.  The  NCST  has  given  me  that
 assurance.  It  is  not  an  impossible  task  which
 has  been  given  to  them.  It  is  possible  to
 have  an  employment  progamme  for  this
 purpose.

 In  this,  particularly  the  survey  of  our
 natural  iesources  has  to  play  a  big  iole,  be-
 cause  ultimately  science  and  technology  is  for
 the  purpose  of  exploiting  the  natural  resour-
 ces  of  the  earth.  Therefore,  a  survey  of  our
 natural  resources  is  a  big  thing  which  we
 have  got  to  do.  For  this  we  have  appointed
 task  forces  and  very  soon,  within  the  next
 six  months,  we  hope  to  have  an  overall  plan
 for  the  survey  of  our  natural  reources  in
 which  thousands  of  our  technically  trained
 people  could  be  employed  in  a  very  mean-
 ingful  way.

 This  is  how  we  arc  approaching  the
 problem.  Therefore,  while  we  have  only
 made  a  beginning  and  are  not  in  a  position
 to  place  before  the  House  the  record  of  our
 achievements,  even  then  within  this  short  time
 I  think,  we  have  organised  it  in  such  a  way
 that  in  the  coming  years,  particularly  before
 we  reach  the  Fifth  Plan,  we  will  have  a
 proper  science  and  technology  plan  to  match
 our  socio-economic  objectives  which  we  are
 laying  down,in  our  Fifth  Pian.
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 In  the  Fifth  Plan,  as  we  all  know,  we
 have  laid  for  ourselves  the  main  task  of
 removing  poverty  in  the  sense  that  we  will
 provide  basic  minimum  needs  to  the  people.
 Therefore,  our  technology  also  is  not  for  the
 purpose  of  reaching  the  moon  or  exploring
 the  planets.  It  is  for  the  purpose  of  provid-
 ing  the  basic  minimum  needs.  This  will  have
 to  get  priority  in  our  science  and  technology
 plan.  That  is  why  it  is  closely  linked  up  with
 the  planning  programme  in  our  socio-eco-
 nomic  field.  Our  science  and  technology  will
 have  to  be  oriented  to  find  out  means  and
 methods  so  that  the  realisation  of  this  prov-
 ision  of  basic  minimum  needs  is  achieved  In
 a  very  quick,  efficient  and  effective  manner.
 So,  the  National  Committee  on  Scienc  and
 Technology  will  have  to  react  to  our  basic
 approach  to  the  Fifth  Plan  and,  when  they
 plan,  they  will  take  this  into  account  and,  on
 that  basis,  try  to  fill  the  gaps  as  far  as  scie-
 nce  and  technology  is  concerned.

 Shri  Indrant  Gupta  has  made  very  many
 relevant  points  with  regard  to  the  substitu-
 tion  of  foreign  technology  with  indigenous
 technology.  It  is  a  very  difficult  and  complex
 problem,  particularly,  in  an  atmosphere
 where  we  have  a  craze  for  everything  foreign,
 not  only  technology  but  even  goods  which
 are  produced  abroad  and  are  supposed  to  be
 more  valuable,  more  beautiful  and  more
 durable  than  goods  produced  within  the  cou-
 ntry  even  though,  in  fact,  :t  may  by  other-
 wise.  Therefore,  that  craze  will  have  to  go
 and  that  can  be  done  only  by  a  certain
 amount  of  discipline  in  our  industrial  licen-
 sing,  in  our  industrial  producing  and  in  our
 industrial  programme.

 I  want  to  give  an  assurance,  because  I
 hold  some  position  as  the  Planning  Minister
 with  regard  to  planning  of  industries  also,
 that  it  will  be  my  endeavour  to  see  that
 indigenous  technology  is  used  more  and  more
 and,  whenever  indigenous  technology  is  avai-
 lable  or  indigenous  technology  is  in  sight,  it
 will  be  my  endeavour  to  see  that  foreign
 technology  is  not  allowed  to  come  into  the
 picture,  It  is  not  merely  a  question  of  indi-
 genous  technology  being  introduced  newly.
 We  have  imported  a  good  deal  of  foreign
 technology  and  the  upgrading  of  technology
 is  also  important.  Till  now,  we  used  to
 import  technology  and  even  for  slight  impro-
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 vements  again  we  used  to  go  to  the  source
 to  get  those  new  developments.  As  long  as
 we  continue  to  depend  upon  the  foreign
 source  for  this  purpose,  we  are  not  going  to
 achieve  sientific  and  technological  eminence.
 That  is  why,  one  of  the  main  tasks  of  the
 N.C.  s.  T.  isto  set  up  R  &  D  in  the  exis-
 ting  industry  for  the  purpose  of  upgrading
 technology,  whether  it  is  imported  technology
 or  indigenous  technology.  This  is  a  very
 important  aspect  of  our  effort.

 Another  task  is  to  try  to  find  out  what
 are  the  things  which  are  being  imported
 today  and  how  those  things  could  be  pro-
 duced  within  the  country  within  a  very
 resonable  time.  That  exercise  has  been  not
 only  very  gainful  but  it  has  been  very
 profitable  because,  when  we  look  into  the
 articles  which  are  being  imported,  parti-
 cularly,  in  chemicals,  we  find  that  we  have
 the  technical  know-how  and,  in  some  cases,
 we  have  the  equipment  to  produce  them
 but,  in  spite  of  that,  we  have  been  importing
 these  articles,  Therefore,  we  are  trying  to
 find  out  from  all  these  aspects  how  to  have
 technological  competence,  how  to  have
 import  substitution  and  how  to  improve
 our  capacity  to  deliver  the  goods  to  people
 in  the  sense  of  bringing  to  them  a  better
 life,  by  providing  them  at  least  the  basic
 minimum  amenities,

 T  am  glad  the  House  has  taken  a  wel-
 come  view  and  have  encouraged  the  esta-
 blishment  of  this  Department.  One  point
 was  made  with  regard  to  the  availability
 of  finances.  T  have  given  an  assurance  to
 our  scientists,  not  only  in  the  N.C.  8.  T.
 but  in  various  other  platforms,  that  here-
 after,  our  scientific  effort  is  not  going  to  be
 bogged  down  for  want  of  financial  resources.
 If  there  is  any  worthwhile  project  the
 finances  will  be  made  available.  This  3s  not
 a  tall  order,  I  have  made  a  calculation
 about  it  as  to  how  much  we  will  require  it.
 It  is  not  beyond  our  reach.  Therefore,  the
 financial  resources  are  not  going  to  stand  in
 the  way.

 The  same  thing  was  said  about  the
 brain  drain  also.  It  is  not  as  if  we  can
 employ  all  the  persons  who  are  functioning
 abroad  today  because  they  have  got  speci-
 alised  knowledge,  some  of  them,  in  very
 narrow  areas,  which  may  not  be  applicable
 to  our  area.  Still  there  are  a  large  number
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 of  people  with  talents  and  merit  functioning
 abroad  who  could  usefully  contribute  to  our
 scientific  and  technological  competence.  It
 would  be  our  cndeavour,  after  having
 identified  the  areas  where  we  are  going  to
 concentrate,  to  bring  from  abroad  all  those
 people  who  are  functioning  within  the
 priority  areas.  Therefore,  it  is  not  a
 question  of  brain  drain  but  utilising  the
 brain  that  we  have,  the  indigenous  brain
 which  is  functioning  within  the  country  or
 abroad,  and  utilising  it  to  the  best  advan-
 tage.  But  on  that  account  we  need  not
 bring  the  people  whom  we  may  not  be  able  to
 use  profitably  here.  This  is  the  broad
 approach  to  our  science  and  technology
 effort.  Iam  glad,  Parliament  is  taking  an
 enlightened  view,  but  it  should  not  be  an
 interest  at  the  time  of  discussing
 the  Demands  for  Grants  alone.  I  hope  it
 should  be  possible  for  us  to  revive  the
 Science  Committee  of  Parliament  and  to
 have  meaningful  discussions  every  year.  If
 Parliament  takes  an  enlightened  interest
 IT  would  Itke  to  underline  ‘enlightened  in-
 terest’—-then  alone  scientists  would  prosper.
 But  we  can,  by  our  interference,  also  spoil
 the  growth  of  science  and  technology  as
 there  are  some  people,  even  iu  the  scientific
 field,  who  carry  tales,  who  carry  all  sorts  of
 false  propaganda,  and  if  we  fall  a  prey  to
 that  false  propaganda,  we  will  only  be
 discouraging  the  scientists  and,  perhaps,
 demoralising  them  also.  Therefore,  before
 hon.  Members  take  a  position  with  regard  to
 the  news  they  may  get,  I  would  request
 them  to  send  it  to  me  and  I  am  prepared
 to  give  the  correct  version  as  to  what  had
 happened  in  that  area,  And  even  after  that
 if  they  are  not  satisfied,  it  is  open  for
 Members  of  Parliament  to  raise  it  in  various
 ways  in  Parliament.  For  example,  with
 regard  to  our  electronic  laboratory  at  Pilani,
 various  Cut  Motions  have  been  given  by
 Shri  Chandrappan.  I  am  constrained  to  say,
 the  hon.  Member  would  pardon  me  for
 this—that,  evidently,  he  has  becn  carried
 by  some  tales  which  were  brought  to  him
 from  that  laboratory  or  elsewhere.  It  is  not
 as  if  I  am  saying  that  the  Director  is  a  man
 yery  eminent  in  management,  very  eminent
 in  the  scientific  field.  He  is  very  eminent  in
 the  scientific  field;  there  is  no  doubt  about
 it.  But  I  cannot  say  the  same  thing  about
 his  administrative  capacity.  Still  he  has  been
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 functioning  well,  he  has  been  achieving
 results.  And  to  come  and  create  a  situation,
 an  atmosphere,  in  which  it  requires  another
 big  investigation  by  a  committee,  would
 only  demoralise  the  scientists  who  are
 functioning  there  and,  perhaps,  frustrate  the
 efforts  our  scientists  there.  Therefore,  I
 hope  that  Mr.  Chandrappan,  while  he  has
 served  the  purpose  by  bringing  this  to  the
 notice  of  the  House  and  to  the  notice  of  the
 Minister,  would  not  press  those  Cut  Motions
 because  that  would  only  further  frustrate  the
 scientists  in  that  laboratory  and  particularly
 the  Director  of  that  laboratory,  Now  that
 all  this  has  been  placed  before  the  House,
 lLhope,  as  a  gesture  of  goodwill  to  the
 scientists,  the  hon.  Member  would  withdraw
 his  Cut  Motions.

 SHRI  K.  P.  UNNIKRISHNAN  (Bada-
 gara):  May  I  address  just  a  question  to
 him,  Sir  ?  I  did  not  get  an  opportunity  to
 speak,

 MR.  DEPUTY-SPEAKER  :  Yes.

 SHRI  K.  P.  UNNIKRISHNAN  :  I
 belong  to  a  State  which  spends  more  than  a
 third  of  its  revenue  on  education——primary
 education  and  university  education.  We
 have  also  the  largest  percentage  of  science
 graduates  in  the  country.  But,  unfortunately,
 ours  is  the  only  State  that  has  been  left  out,
 that  does  not  have  even  a  single  laboratory
 out  of  the  34  national  research  laboratories
 that  we  have  in  this  country.  I  would  like
 the  hon.  Minister  to  take  note  of  this  and
 also  let  us  know  why  we  have  been  treated
 like  this  in  the  past.  For  our  industrial
 development  as  well  as  for  training  of  our
 scientific  personnel,  I  would  request  the  hon.
 Minister  to  take  note  of  the  present  position
 and  establish  immediately  at  least  a  regional
 research  laboratory.

 SHRI  C.  SUBRAMANIAM  :  The
 establishment  of  a  regional  research  labora-
 tory  in  all  the  States  where  there  are  no
 research  institutes  is  under  consideration  and
 I  shall  try  to  see  that  Kerala  gets  some
 priority  in  this.

 MR.  DEPUTY-SPEAKER  :  Mr,  Chan-
 drappan,  are  you  withdrawing  your  cut
 motions  ?
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 SHRI  C.K,  CHANDRAPPAN  (Telli-
 cherry)  :  No,  Sir.

 MR.  DEPUTY-SPEAKER  :  So,  I  will
 put  cut  motions  Nos.  |  to  5  to  the  vote  of
 the  House.

 Cut  motions  Nos.  to  5  were  put
 and  negatived.

 MR.  DEPUTY-SPEAKER  :  Now,  ithe
 question  is  :

 “That  the  respective  sums  not  exceeding
 the  amounts  shown  in  the  fourth  column
 of  the  Order  Paper  be  granted  to  the
 President  to  complete  the  sums  necessary
 to  defray  the  charges  that  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  973,  in
 respect  of  the  heads  of  demands  entered
 in  the  second  column  thereof  against
 Demands  Nos.  96  to  98  relating  to  the
 Department  of  Science  and  Technology.”

 The  motion  was  adopted.

 [The  motions  for  Demands  for  Grants
 which  were  adopted  by  the  Lok

 Sabha,  are  reproduced
 below  Ed.)

 Drmanv  No,  96—DEPARTMENT  or  SCIENCE
 anp  TECHNOLOGY

 “That  ai  sum  not  exceeding
 Rs.  2,95,25,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1973,  in
 respect  of,  ‘Department  of  Science  and
 Technology’.

 Demann  No,  97—Sorvey  or  Inpia

 “That  a  sum  not  exceeding
 Rs.  7,42,45,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  1973,  in
 respect  of  ‘Survey  of  India’.”
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 Demanp  No.  98—Grants  To  Counc.  oF
 Screntipio  ann  InpUSTRIAL  RESEARCH

 “That  a  sum_  not  exceeding
 Rs.  20,61,08,000  be  granted  to  the
 President  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1973,  in
 respect  of  ‘Grants  to  Council  of  Scien-
 tific  and  Industrial  Research’.”

 3522  hrs.

 (ii)  Minist 8४  or  ComMUNICATIONS

 MR.  DEPUTY-SPEAKER  :  The  House
 will  now  take  up  discussion  and  voting  on
 Demand  Nos.  87  to  90,  36  and  37  rela-
 ting  to  the  Ministry  of  Communications  for
 which  four  hours  have  been  allotted.

 Hon.  Members  present  in  the  House  who
 are  desirous  of  moving  their  cut  motions
 may  send  slips  to  the  Table  within  I5
 minutes  indicating  the  serial  numbers  of  the
 cut  motions  they  would  like  to  move.

 Demanp  No,  87—MiInNisTRY  OF
 ComMUnICATIONS

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  aio  sum  not  exceeding
 Rs.  61  87,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3  Ist  day  of  March,  973,  in  respect
 of  ‘Ministry  of  Communications’."*

 Demanp  No,  88—Overskas
 ComMUNICATIONS  SHRVICE

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  4,36,70,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
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 ing  the  3ist  day  of  March,  1973, in
 respect  of  ‘Overseas  Communications
 Service’.”

 Demann  No,  89~Posts  aND  TELEURAPHS
 (Worxrna  Exrensks)

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  (2,43,60,61,000  be  granted  to  the
 President  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  973,  in
 respect  of  ‘Posts  and  Telegraphs  (Work-
 ing  Expenses)'’.”

 Demann  No,  90—Posts  ann  T.nqraPis—
 Divipenp  १०  Generar  Revenvns

 APPROPRIATION  TO  RESERVE
 Funps  anp  REPAYMENT  OF

 Loans  from  GenrnaL
 REVENUES

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  37,59,98,000  be  granted  to  the
 President  ta  complete  the  sum  necessary
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3Jst  day  of  March,  973,  in
 respect  of  ‘Posts  and  Telegraphs—Duvi-
 dend  to  General  Revenues  Appropriation
 to  Reserve  Funds  and  Repayment  of
 Loans  from  General  Revenues’.”

 Demanp  No,  36—Carirat  Ourtay  on
 Posts  ann  Te.zararus  (Not  Mer

 FRoM  REVENUE)

 MR.  DEPUTY-SPEAKER  ;  Motion
 moved  ;

 “That  a  sum  not  exceeding
 Rs.  1,21,05,83,000  be  granted  to  the
 President  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  1973,  in  respect
 of  ‘Capital  Outlay  on  Posts  and  Tele-
 graphs  (Not  met  from  Revenue)’.”’
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 Demanp  No,  37—Orgur  Carrtat  Ovrnay
 OF  THE  MiytstTry  oF  CoMMUNICA  TIONS

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  3,00,62,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  973,  in  respect
 of  ‘Other  Capital  Outlay  of  the  Ministry
 of  Communications’.”

 .
 The  Demands  are  before  the  House.

 *“SHRI  MANORANJAN  HAZRA
 (Arambagh)  :  Mr.  Deputy  Speaker,  Sir,
 The  Posts  and  Telegraphs  Department  is
 considered  as  a  public  utility  service.  In  fact
 it  should  be  treated  as  such.  But  often
 attempts  are  made  to  use  if  as  a  commercial
 organisation.  As  a  result  of  this,  the  organisa-
 tion  has  neither  developed  as  a  public
 utility  service  nor  as  a  commercial  organisa-
 tion.

 Sir,  in  this  department,  nearly  three  lakh
 persons  work  asa  regular  employees  and
 nearly  two-lakh  persons  work  as  &  extra-
 departmental  hands.  If  such  an  organisation
 which  should  have  functioned  as  8  public
 utility  service,  is  not  allowed  to  function  as
 such  then  tot  of  complications  will  naturally
 creep  into  it.  Adding  to  this  difficulty,  the
 working  of  this  Department  is  frequently
 interferred  with  by  the  Ministries  of  Finance
 and  the  Ministry  of  Home  Affairs.  As  a
 result  of  these  interferences,  neither  the
 Department  nor  the  Minister  is  left  with  any
 independence  of  their  own.  This  has  adver-
 sely  affected  the  administration  of  the
 Depatment  and  made  it  dependent  on  other
 departments.  The  cause  of  public  service  has
 been  jeopardised.  The  Welfare  of  the  staff
 has  been  relegated  to  a  position  of  neglect
 and  harmony  in  staff  relation  has  been  upset.

 Mr.  Deputy  Speaker,  Sir,  The  P  &  T
 Board  was  set  up  in  1961  to  invest  it  with

 *The  original  speech  was  delivered  in  Bengali
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 certain  amount  autonomy  to  enable  it  to
 cope  with  the  growing  needs  of  public  ser-
 vice.  Unfortunately  this  objective  has  not
 been  fulfilled.  The  hon.  Minister  has  already
 conceded  that  he  has  to  depend  on  other
 sister  organisations  for  its  functioning  but
 these  sister  organisations  do  not  always
 extend  the  desired  co-operation.  The  Indian
 Airlines  do  not  carry  mail  for  quite  a  few
 days  in  a  month  and  the  railways  too  do  not
 make  extra  space  available  for  the  mail
 which  could  not  be  carried  by  air-service.  As
 a  consequence,  we  find  that  mail  bags  keep
 on  piling  resulting  in  delay  in  their  delivery.
 The  lead  of  heavy  work  finally  devolves  on
 the  lower  staff.  To  clear  the  back-log,  they
 have  to  put  in  extra  hours  of  work.  Far
 from  appreciating  this,  they  are  subjected  to
 caustic  remarks  of  the  senior  officers  who  go
 about  saying  that  the  workers  had  manouver-
 ed  the  situation  to  earn  overtime.  Even
 despite  the  grant  of  overtime,  when  the  work-
 ers  fail  to  clear  the  work  and  respond  to
 demands  for  extra  time  work,  due  to  exhaus-
 tion,  they  are  subjected  to  punishment  and
 victimisation.

 Sir,  if  we  look  at  the  functioning  of  the
 Department  then  what  do  we  find?  My
 experience  about  the  functioning  of  the
 Posts  and  Telegraphs  Department  is  indeed
 very  bitter.  I  will  first  say  something  about
 telegrams,  Telegrams  are  sent  by  public
 because  they  treat  the  matter  to  be  urgent
 and  they  spend  extra  amount  for  this.  Can
 you  imagine  Sir,  that  a  very  large  number  of
 telegrams  are  actually  sent  by  post  and  not
 by  telegraphic  system.  When  this  is  done  the
 work  load  of  the  workers  increase,  I  will,  in
 this  connection  quote  froma  notice  which
 has  been  put  up  by  this  R.  M.  S.,  Udaipur
 which  reads  as  follows  :—

 “On  receipt  of  any  telegram  cover  con-
 taining  telegrams  as  “usual  mails”  please
 ring  up  Telephone  No.  477  and  inform
 the  officer  incharge  to  make  arrange-
 ments  for  picking  up  immediately  such
 covers  from  the  mail  office”.

 This  notice  itself  proves  that  telegrams
 are  being  sent  by  post.

 Now  I  will  say  something  about  tele-
 phones.  I  will  only  try  to  show  how  bills  are
 mflated.  Iwill  quote  only  one  example

 CHAITRA  25,  894  (SAKA)  Min,  Communications  78

 and  not  many.  Sit  J  will  refer  to  a  case
 reported  in  A.  I.  करे.  on  the  Sth  January,
 1972,  In  this  case,  on  Telephone  No.
 263578,  against  an  average  quarterly  charge
 of  Rs.  500  an  inflated  bill  of  Rs.  72,500
 was  charged.  Again  on  telephone  No.
 26577  against  an  average  quarterly  charge
 of  Re  250  an  inflated  bill  of  Rs.  20,000  was
 charged.  The  telephones  were  disconnected.
 After  investigation  it  was  found  out  that
 some  individual  had  approached  these  tele-
 phone  owners  for  some  money.  Failing  to
 receive  the  same,  telephones  were  connected
 with  the  nearby  pole  and  in  this  way  the
 bill  amount  was  inflated.  In  this  case  the
 court  verdict  has  gone  in  favour  of  the  tele-
 phone  owners.  Sir,  while  the  authorities  are
 prompt  in  inflicting  punishment,  they  remain
 totally  indifferent  towards  appointment  of
 extra  hands  even  when  increase  in  work  load
 justifies  it.  On  the  other  hand  we  find  that
 nearly  a  dozen  posts  of  Directors  carrying  ५
 salary  Rs.  300—600  were  created.  But
 so  far  as  Class  bite  and  Class  [५  employees
 are  concerned,  there  is  a  virtual  ban  on  their
 recruitment.  In  this  connection  J  will  submit
 that  unemployment  has  assumed  alarming
 proportions  in  our  country  and  I  will  urge
 upon  the  hon.  Minister  to  see  that  more  and
 more  persons  are  recruited  in  the  Depart-
 ment.  For  this  the  the  P  &  द  Board  has  to
 function  independently,

 I  would  also  like  to  say  something  about
 the  extra-departmental  employees.  While  a
 regular  employee  gets  Rs.  200  for  8  hours
 work,  the  extra-departmental  employee  gets
 asmall  payment  of  Rs.  40/50  for  5  hours
 work.  I  strongly  feel  that  some  parily  should
 be  effected  in  the  two  aates  of  payment.  I
 will  suggest  that  in  the  case  of  extra  Depart-
 mental  employees,  for  four  hours  work  the
 remuneration  should  be  Rs.  00  and  for  5
 hours  work  it  should  be  Rs.  25  as_  the
 minimum.  The  Extra  Departmental  employ-
 ees  work  in  village  post  offices.  They  have
 no  security  arrangement  for  keeping  money
 safe  in  village  post  offices  wherefrom  money
 orders  are  sent.  They  have  not  been  provided
 with  iron  safes.  I  feel  that  benefits  of  pay
 and  other  benefits  as  are  available  to  other
 regular  employees  should  be  made  available
 to  them  also.

 A  few  words  about  the  working  condi-
 tions  of  the  P  &  T  emyloyees.  J  would  not
 like  to  go  very  far.  Here,  in  Delhi  Railway
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 Station,  the  employees  have  to  work  in  a
 dark  and  dingy  room  The  employees  have
 to  work  for  long  hours  at  night  and  it
 would  not  be  an  exaggeration  to  say  that
 they  have  a  feel  of  the  “black  hole”  tragedy
 during  every  hour  of  their  work.  No  officer
 pays  any  visit  to  this  place.  They  are  afraid
 that  the  workers  will  put  up  a  demand  for
 redressal  of  their  difficulties.  Hence  their
 difficulties  remain  unattended  to.  I  hope
 the  hon.  Minister  will  at  least  look  into  the
 matter,

 Despite  manifold  handicaps  and  indiffe-
 rence  from  their  officers,  the  workers  of  the
 Department  are  trying  to  perform  their  dut-
 ies  to  the  best  of  their  capacity.  During  the
 recent  war,  a  RMS  employee  and  _  his  wife
 were  killed,  but  nothing  has  been  done  by
 Government.  The  employees  have  to  work
 under  very  trying  conditions  in  the  border
 areas  and  through  scorching  summer  and
 biting  cold  but  they  are  paid  no  border  allo-
 ance  for  this.  I  am  sure  the  hon.  Minister
 will  look  into  this  matter  also.

 Mere  politiquing  will  not  do.  The  Nati-
 ional  Federation  for  P  &  T  employees  serve
 as  8  National  for  the  workers  unfortunately,
 the  Government  is  trying  to  break  this  orga-
 nisation  by  setting  up  a  parallel  organisation.
 So  disruption  is  at  large  and  the  right  of
 workers  in  respect  of  vetilating  their  grievances
 has  been  stopped  practically.  For  participating
 in  demonstration  for  10  or  5  minutes  the
 employees  in  Kerala  are  charged  with  break
 of  duty.  Therefore  instead  of  this  repres-
 sive  measure,  we  have  to  deal  with  the  prob-
 lems  of  labour  with  sympathy  and  understan-
 ding  not  by  political  cliques.

 Sir,  I  would  now  like  to  say  something
 to  show  how  very  sympathetic  this  Govern-
 ment  is  towards  West  Bengal  from  where  I
 came.  I  quote  below  from  Ranjit  Babu’s
 book,  the  rental  and  call  charges  for  Calcu-
 tta,  Bombay,  Delhi  and  Madras:
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 telephone

 Calcutta  Rs.  4  8
 Bombay—  Rs,  42  0
 Delhi  &
 Madras—  Rs.  6  i2
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 Why  should  such  a  thing  happen  ?  Why  we
 should  have  only  8  calls  for  Calcutta  when
 itis  20  and  i2  in  Bombay,  Delhi  and
 Madras.  Why  this  discrimination  between
 one  State  and  the  other  ?  I  say,  every  State
 should  be  treated  alike.  It  may  be  argued
 that  the  cost  of  construction  and  mainten-
 ance  is  different  in  different  places.  Even
 conceding  that,  how  is  it  that  the  cost  is
 same  in  Defhi  and  Madras  while  it  is  so  high
 in  Calcutta  and  so  low  in  Delhi  and  Madras
 again.  Ido  not  grudge  the  States  which
 are  having  the  benefits.  I  do  not  suggest  that
 these  be  withdrawn  from  them.  All  I  want
 to  say  is  that  West  Bengal  should  be  treated
 on  par  with  other  States  and  not  discrimina-
 ted  against.

 In  conclusion,  I  would  request  the  hon.
 Minister  to  assert  his  autonomy,  cxtrecate
 himself  from  the  pineers  influence  of  the
 Ministries  of  Home  Affairs  and  Finance,  and
 revamp  the  whole  department  to  help  it  to
 play  its  role  of  public  utility.

 Mr.  Deputy  Speaker,  Sir,  I  thank  you
 for  the  opportunity  you  have  given  to  me
 and  with  these  words  I  conclude,  Sir.

 श्री  राम  भगत  पासवान  (  रोसेरा  )  :
 आदरणीय  उपाध्यक्ष  महोदय,  मै  आपका  बहुत
 ही  आभारी  हू  कि  आपने  मुझे  संचार  विभाग
 की  मांगों  पर  चर्चा  करने  का  अवसर  प्रदान
 किया  ।  यह  सही  है  कि  जब  से  आजादी  आई  है
 डाक  तार  विभाग  का  विकास  बहुत  हुआ  है।  फ़िर
 भी  हमारा  जो  लक्ष्य  ह ैविकास  कीजो  लक्ष्य  है,  उस

 बिन्दु  तक  हम  नही  पहुँच  पाये  हैं  -  हम  उससे  बहुत
 पीछे  ही  हैं  ।  यह  डाक-तार  विभाग  सरकार  का

 ऐसा  विभाग  है  जहां  जनता  की  सेवा  निष्पक्ष  भाव
 से  की  जाती  है।  यह  विभाग  आनेसस््टी,  सच्चाई
 और  श्रम  के  लिये  बहुत  ही  प्रसिद्ध  है।  फिर
 भी  जब  हम  इस  विभाग  के  कर्मचारियों  की
 ओर  देखते  हैं  तो  ऐसा  लगता  है  कि  उनके
 साथ  सरकार  की  सहानुभूति  कुछ  और  अधिक

 होनी  चाहिए।  जहां  तक  आवास  की  व्यवस्था
 का  संबंध  &,  खाम  कर  हमारे  हिवीज्षम  सें  डाक

 तार  विभाग  का  जो  कार्यालय  हैं,  वहू  सरकार
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 के  अपने  मकान  में  तहीं  चला  रहा  है।  कही  तो
 किराये  पर  लेकर  और  कही  गांव  के  आदमी
 मकान  दे  देते  हैं,  तो  वहां  पर  डाक-तार  विभाग
 का  काम  चलता  है।  इनकी  हालत  इतनी
 दयनीय  रहती  है  कि  पानी  बरसता  रहता  है
 और  कमंचारी  लोग  उसमें  कार्य  करते  रहते  हैं  ।
 लाखों  का  ट्रांजैक्शन  वहां  होता  है,  परन्तु  सुरक्षा
 की  कोई  खास  व्यवस्था  नहीं  रहती  है।  इस
 लिये  मैं  सरकार  का  ध्यान  दिलाना  चाहता  हू
 कि  पी०  एण्ड  टी०  विभाग  में  जो  आवाम  की

 बहुत  बड़ी  समस्या  है,  उसे  शीघ्र  दूर  करें  ।  खास
 कर  तृतीय  और  चतुर्थ  श्रेणी  के  जो  कर्मचारी

 हैं,  व ेदिन  भर  काम  करते  हैं  और  उसके  बाद

 कहीं  फुट-पाथ  पर,  कही  पोस्ट--आफिस  के
 बरामदे  में  या  कहीं  प्लेटफार्म  पर  जाकर
 विश्राम  करते  हैं।  यद्यपि  उन्हें  आठ  घन्टे  की

 ड्यूटी  दी  गई  है,  फिर  भी  उस  समय  से  अधिक

 ही  उन्हें  काम  करना  पड़ता  है  1

 दूसरी  मांग  उन  लोगों  के  समक्ष  यह  है  कि
 सच्चाई  और  निष्पक्ष  भाव  से  जनता  की
 सेवा  करने  के  बाद  भी  उन  लोगों  को  जो  चिलमन
 एजुकेशन  एलाउन्स  मिलता  है  वह  प्री-यूनिवर्सिटी
 एजूकेशन  तक  ही  प्राप्त  होता  है।  उसके  बाद
 की  शिक्षा  के  लिये  वह  बन्द  कर  दिया  जाता  है  |
 मैं  सरकार  से  अनुरोध  करू गा  कि  जहां  तक  उन
 लोगों  के  बच्चे  पढ़ें,  वहाँ  तक  चिलमन  एजूकेशन
 एलाउन्स  मिलना  चाहिये  |  इसमें  दूसरी  बात

 यह  है  कि  जो  कर्मचारी  अपने  बच्चे  को  दूसरी
 जगह  पढ़ने  के  लिये  भेजते  हैं  उन्हें  अलाउंस  मिलता

 है,  परन्तु  जो  अपने  पास  में  रखते  है,  नहें  इस
 सुविधा  से  वंचित  कर  दिया  जाता  है  ।  एक  तो

 बहुत  थोड़ा  सा  ही  एकाउन्ट  मिलता  है,  शायद
 l0--45  रुपया  ही  मिल  रहा  है  इतने  रुपयों  में

 अपने  बच्चे  को  बाहर  शिक्षा  प्राप्त  करने  के  लिये

 बाहर  भेजें  यह  असम्भव  है।  मैं  मंत्री  महोदय
 का  ध्यान  इस  ओर  दिलाना  चाहता  हू'  कि
 संचार  विभाग  के  कर्मचारी  अपने  बच्चों  को
 जितना  भी  पढ़ायें,  चाहे  पास  में  रख  कर  या

 कहीं  बाहर  भेज  कर,  उनको  यह  सुविधा  दी
 जानी  चाहिये  ।

 CHAITRA  25,  3894  (SAKA)  Min.  Communications  82

 इसके  बाद  मैं  मंत्री  महोदय  का  ध्यान
 अपने  डिवीजन  की  एक  खास  समस्या  की  तरफ
 दिलाना  चाहता  हूं  ।  हमारे  डिवीजन  दर भगा
 में  महाराजा  का  मकाम  खरीदा  गया  था,  करीब
 पांच-सात  साल  पहले  ।  उसमें  अभी  पी०  एण्ड
 टी०  ट्रेनिंग  सेन्टर  चल  रहा  है,  जिसमे  चार
 प्रान्तों  के  प्रशिक्षणार्थियों  को  प्रशिक्षण  दिया
 जा  रहा  है।  (व्यवधान)

 अभी  मुझे  तीन  चार  मिनट  और  चाहिए  ।

 उपाध्यक्ष  महोदय  :  आप  सोमवार  को  दो
 तीन  मिनट  में  खत्म  करेंगे  ।

 DR.  LAXMINARAIN  PANDEYA
 (Mandsaur)  :  I  beg  to  move  :

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  rcduced
 to  Re.  I.”

 [Delay  in  extending  telephone  facilities
 to  Ratangarh  Jat,  Singoli  and  Diken  in
 Mandsaur  district  of  Madhya  Pradesh  rea) h

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re.  i.”

 [Failure  to  introduce  telephone  microwave
 system  between  Indore  and  Bombay  Oy

 “That  the  Demand  under  the  Had
 Ministry  of  Communications  be  reduced
 to  Re,  ww

 [Delay  in  introducing  direct  dialling
 system  between  Bhopal  and  Delhi  (4)}.

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re.  ww

 (Delay  in  providing  telephone  facilities  in
 the  backward  and  tribal  areas  of  Madhya
 Pradesh  [¢)

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re,  ww



 483)  2.  ७,  1972-73 — —

 [Shri  Laxminarayan  Pandeya]

 [Indifference  to  provide  postal  and  telegr-
 aph  facilities  in  the  tribal  districts  of  Mad-
 hya  Pradesh  (6)].

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re.  I.”

 {Failure  to  give  similar  grades  to  R.  M.
 S.  employees  whose  responsibilities  are  same
 as  those  of  the  Posts  and  Telegraph  emplo-
 yees  (7)].

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re.  4

 (Delay  in  reorganisation  of  Advisory
 Committees  for  various  post  and  telegraph
 and  telephone  circles  in  Madhya  Pradesh
 (8)}.

 “That  the  Demand  under  the  Head
 Posts  and  Telegraphs  (Working  Fxpenses)
 be  reduced  to  Re,  .°

 [Delay  in  increasing  the  number  of  empl-
 oyees  in  various  Posts  and  Telegraph  offices
 in  vicw  ot  the  inconvenience  caused  to  the
 public  ())

 “That  the  Demand  under  the  Head  Posts
 and  Telegraphs  (Working  Expenses)  be
 reduced  to  Re.  4

 [Delay  in  providing  postal  facilities  in
 various  villages  in  Mandsaur  and  Ratlam
 districts  of  Madhya  Pradesh  and  indifference
 shown  towards  the  demand  of  the  villages
 for  post  offices  (10)),

 “That  the  Demand  under  the  Head  Posts
 and  Telegraphs  (Working  Expenses)  be
 reduced  to  Re.  J.”

 [Failure  to  provide  P.  C.  Os  and  telephone
 exchanges  in  places  like  Tal,  Badavada,
 Nagari,  Ringnod  and  Sunkheda  in  Mandsaur
 and  Ratlam  districts  an

 “That  the  Demand  under  the  Head  Posts
 and  Telegraphs  (Working  Expenses)  be
 reduced  to  Re.  ww
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 [Delay  in  increasing  the  capacity  of  the
 telephone  exchanges  at  Neemuch,  Mandsaur
 and  Ratlam  in  Madhya  Pradesh  (2).

 “That  the  Demand  under  the  Head  Posts
 and  Telegraphs  (Working  Expenses)  be
 reduced  to  Re.  .”

 [Failure  to  utilise  to  full  capacity  the
 telephone  exchange  at  Jaora  in  Ratlam  distr-
 ict  of  Madhya  Pradesh  (13).

 “That  the  demand  under  the  head  Posts
 and  Telegraphs  (Working  Expenses)  be
 reduced  to  Re.  ww

 [Lack  of  suitable  waiting  rooms  for
 R.  M.S  employees.  (14)

 “That  the  demand  under  the  head  Posts
 and  Telegraphs  (Working  Expenses)  be
 reduceed  to  Re.  yn

 {Failure  to  remove  difficulties  exp2rienced
 by  the  common  man  in  the  absence  of  impr-
 ovements  in  the  telephone  exchanges  (15).

 SHRI  R.  V.  Bade  (Khargone)  :
 to  move:—

 i  beg

 “That  the  demand  under  the  head  Posts
 and  Telegraphs  (Working  Expenses)  be
 reduced  to  Re.  ye

 [Policy  of  demanding  security  from  the
 villagers  for  opening  a  new  Post  office.  (16)}

 “That  the  demand  under  the  head  Posts
 and  Telegraphs  (Working  Expenses)  be
 reduced  to  Re.  /—".

 {Failure  to  open  direct  telephone  line
 from  Khetiya  to  Khargone  which  is  a  district
 place.  (17)

 “That  the  demand  under  the  head  Posts
 and  Telegraphs  (Working  Expenses)  be
 reduced  to  Re.  ape”

 {Policy  regarding  opening  of  Branch
 Post  offices  in  Adivasi  villages  in  Madhye
 Pradesh.  (18)],
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 “That  the  demand  under  the  head  Posts
 and  Telegraphs  (Working  Expenses)  be
 reduced  to  Re.  Ye”

 Failure  to  increase  scale  of  pay  of  Run-
 ner  and  Postman.  (199)

 SHRI  PHOOL  CHAND  VERMA
 (Ujjain)  :  beg  to  move  :

 “That  the  demand  unde:  the  head
 Ministry  of  Communications  be  reduced
 to  Re.  I]-.”

 [Failure  to  increase  the  salary  of  the
 postmen  working  mm  rural  areas.  (2)

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 to  Re,  I/-”.

 [Indifference  and  delay  in  providing
 residential  accommodation  and  other  facili-
 ties  to  Posts  and  Telegraph  employees.
 (22)).

 I  beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100/-.”

 [Failure  to  extend  telephone  facilities  to
 Kantakor  village  in  Dewas  District.  (23)]

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs,  00/-."

 [Failure  to  introduce  direct  trunk-call
 system  between  Dewas  and  Bhopal.  (24)]

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100/-."

 [Failure  to  introduce  direct  dialling
 system  between  New  Delhi  and  Bhopal.
 (25)

 “That  the  demand  under  the  head  Minis-
 try  of  Communications  be  reduced  by
 Rs,  100/-.”

 {Failure  to  link  Indore  with  New  Delhi,
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 Bombay,  Madras  and  Calcutta
 direct  dialling  system.  (26).

 through

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.”

 [Failure  to  introduce  automatic  dialling
 system  in  Ujain  (27)].

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100”,

 [Failure  to  set  up  a  public  call  office  at
 Kumbarkhari  Mohalla  in  Indore.  (28)]

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  teduced
 by  Rs.  100.”

 Failure  to  open  post  offices  in  rural  areas
 of  Ujjain  district,  (29).

 “That  the  Demand  under  the  Head
 Ministry  of  Commnnications  be  reduced
 by  Rs.  100."

 {Failure  to  open  a  post  office  at
 Kumbarkhari  Mohalla  in  Indore  City.  (30)].

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100°

 [Failure  to  reopen  a  post  office  in  Pipal
 Kota  of  Dewas  district.  BDI

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 [Delay  in  taking  a  decision  to  enhance
 pay  and  dearness  allowance  of  P  &  T
 employees  (32)]

 “That  the  Demand  under  the  Head
 Ministry  of  Commuuications  be  reduced
 by  Rs.  100.”

 [Delay  in  providing  residential  accom-
 modation  and  other  facilities  to  R.  M.S.
 employees.  (33)]

 “That  the  Demand  under  the  Head
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 Ministry  of  Communications  be  reduced
 by  Rs.  00.

 [Failure  to  enhance  the  pay  and  dearness
 allowance  of  R.  M.  S.  employees.  (34)]

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.

 [Failure  to  provide  adequate  facilities  to
 2,  &  T  employees  in  Ujjain.  (35)]

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 [failure  to  remove  the  inconvenience
 caused  to  residents  due  to  shortage  of  acco-
 mmod  ition  for  the  city  post  office  of  Indore.
 (46)}

 “fhat  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 {Filure  to  provide  P.  C.O.  in  Tok-
 Khuid  village  in  Dewas  district.  (37)

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 [Lalure  to  open  a  sub-post  office  in
 Tok-Khuid  village  in  Dewas  district.  (38)]

 DR.  LAXMINARAIN  PANDEYA  :  I
 beg  to  move  ;

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 [Failure  to  increase  the  pay  of  postmen
 working  in  the  rural  areas,  G9)

 “That  the  Demaad  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.”

 {Failure  to  increase  the  pay  of  persons
 working  in  the  rural  post  offices,  (40)]
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 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  00.”

 {Indifference  and  delay  in  providing
 residential  accommodation  and  other  facilities
 to  Post  and  Telegraph  employees.  (4)

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs,  100.”

 [Delay  in  taking  decision  for  increasing
 pay  and  dearness  allowance  of  Post  and
 Telegraph  employees.  (42)]

 “Jhat  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs  100.”

 [Delay  in  taking  decision  to  increase  pay
 and  dearness  allowance  of  R.M.S.  employecs.
 (43))

 SHRI  MANORANJAN  752२4
 (Arambagh)  :  I  beg  to  move  :

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.”

 [Need  to  form  Advisory  Committees  in
 sab-urban  areas  of  the  cities  where  telephone
 exchanges  exist.  (44)

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  ‘100.”"

 {Need  to  introduce  direct  dial  system
 from  Calcutta  to  Howrah,  Uttarpara,  Seram-
 pore,  Chandernagore,  Chinsuonh,  Bhatpara,
 Barrackpore,  Chanditurla,  Haripal  and
 Arambagh  and  bring  those  exchanges  into
 one  local  zone.  (45)}

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.""

 [Need  to  abolish  toll  system  between
 the  exchanges  of  Calcutta  and  adjacent
 districts  particularly  in  Howrah,  Hooghly
 and  24-Parganas  (46)] )
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 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 Need  to  rcduce  the  higher  rates  of
 telephone  hire  and  call  charges  in  West
 Bengal  and  bring  them  at  par  with  other
 States.  (47)]

 “That  the  Demand  under  the  Head
 Posts  and  Telegraphs  (Working  (Expenses)
 be  reduced  by  Rs.  100.”

 {Need  to  make  permanent  those  em-
 ployees  who  have  been  working  for  several
 years  in  the  extra  department  of  the  P.  &  T.
 Department.  (48)]

 “That  the  Demand  under  the  Head
 Post  and  Telegraph»  (Working  Expenses)
 be  reduced  by  Rs.  00."

 [Failure  to  give  local  allowance  to  the
 postal  employees  of  Konnagar  though  :t  is
 being  given  to  the  adjacent  areas  like  Rishra,
 Serampore  and  Uttarpara.  (49)]

 “That  the  Demand  under  the  Head
 Posts  and  Telegraphs  (Working  Expenses)
 be  reduced  by  Rs.  100."

 [Failure  to  give  similar  facilitics  to  the
 extra  departmental  class  [V  employees  as  are
 given  to  other  employees  of  the  P.  &  T.
 Department.  (50)]

 SHRI  RAMAVATAR  SHASTRI  (Patna)  :
 I  beg  to  move  :

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re.  1."

 [Failure  to  change  the  bureaucratic
 attitude  prevalent  in  the  Posts  and  Telegraphs
 Department  Gi)

 “That  the  Demand  under  the  Head  Minis-
 try  of  Communications  be  reduced  to
 Re,  ww

 {Failure  to  check  harassment  of  the
 employees  by  the  officers  of  Posts  and
 Telegrapbs  Department  (52)
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 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduccd
 to  Re.  i.”

 [Deterioration  in  the  efficiency  of  Posts
 and  Telegraphs  Department  (53).

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re,  I.”

 [Failure  to  remove  the  difficulties  in
 regard  to  conditions  of  service  of  employees
 of  the  Posts  and  Telegraphs  Department
 (54).

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re.  .”

 {Need  to  take  a  policy  decision  in  regard
 to  grant  of  project  allowance  to  those  em-
 ployees  of  Posts  and  Telcgraphs  who  are  on
 duty  within  20  kilometers  of  a  Government
 project  (55).

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re.  4.”

 {Organisation  of  puppet  untons  in  Posts
 and  Telegraphs  Department  by  Government
 (56)

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.”

 [Failure  to  remove  the  shortage  of  drink-
 ing  water  for  the  employees  of  Patna  R.M.S.
 (57).

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.""

 [Unsatisfactory  work  tn  Patna  Telephones
 District  (58)].

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 {inconvenience  to  telephone  subscribers
 due  to  deficiencies  in  telephone  system  in

 -  Patna  Town  (56)].
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 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  :educed
 by  Rs.  00.”

 [Failure  to  set  right  several  telephones
 in  Patna  despite  numerous  complaints  made
 during  the  last  four  months  (60)].

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  icduced
 by  Rs.  100.”

 {Failure  to  nominate  the  elected  M.  P.
 from  Patna  to  Patna  Telephone  Advisory
 Committee  (61).

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  I00.”

 {Need  to  take  strict  action  against  those
 persons  who  teased  lady  operators  in  Patni
 Telephone  Lixchange  on  the  occasion  of  last
 Holi  (62)).

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  icduced
 by  Rs.  100."

 [Failure  to  dispense  with  the  practice  of
 demanding  security  for  opening  post  offices
 in  villages  (63)).

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  00.”

 {Need  to  change  the  rules  governing  the
 opening  of  new  post  offices  in  view  of
 increasing  demand  for  them  (64)

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.""

 {Discontinuance  of  project  allowance  to
 postal  employees  residing  within  20  K.  M.
 from  Barauni,  Garhara,  Mokamah,  Begu
 Sarai  and  Barauni  Fertilizer  Factory  (65)}.

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  réduced
 by  Rs.  100."
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 {Non-payment  of  project  allowance  to
 postal  employees  working  at  Kiul  located
 within  20  K.  M.  from  Barauni  Project  (66)}.

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  00."

 [Discontinuance  of  the  project  allowance
 of  postal  employees  living  in  Ranchi  (67)J.

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 {Failure  to  open  a  P.  ८  0.  at  Bihat
 village  7  Monghyr  district  (68)).

 SHRI  MANORANJAN  HAZRA  :  I  beg
 to  move  :

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 [Need  to  exempt  the  Members  of  Parlia-
 ment  from  tol]  and  trunk  call  charges  for
 keeping  contact  with  the  District  Headquarter
 and  State  Secretariat  from  their  usual  place
 of  residence  (69)J.

 SHRI  BHOGENDRA  JHA  (Jainagar)  :
 I  beg  to  move  :

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re,  ww

 {Pailure  to  give  concession  for  urgent
 and  lightning  telephone  calls  on  holidays  and
 at  night  similar  to  that  for  ordinary  calls
 (70).

 “That  the  Demand  under  the  Head
 Ministry  of  Communications  be  reduced
 to  Re,  14”

 [Failure  to  constitute  Posts  and  Telegraph
 Advisory  Committees  in  Darbhanga  and  other
 districts  of  Bihar  (7  1.

 “That  the  Demand  under  the  head  Minis-
 try  of  Communications  be  reduced  to
 Re.  aw
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 [Failure  to  introduce  direct  dialling  system
 between  Delhi  and  the  headquarters  of  all
 State  Governments  (72)].

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  reduced
 to  Re,  .”

 [Failure  to  link  with  telephone  all  the
 block  headquarters  of  North  Bihar  bordering
 Nepal  (73).

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  reduced
 to  Re.  हमीद

 [Failure  to  increase  the  pay  scales  of  Dak
 runners  and  Postmen  (74).

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  reduced
 to  Re.  4."

 [System  of  recovery  from  the  villagers  in
 the  garb  of  loss  sustained  by  new  Post  Offices
 (75).

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  reduced
 to  Re,  ww

 {Failure  to  make  telephone  system  effec-
 tive  and  speedy  (76)].

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  reduced
 to  Re.  1”

 {Failure  to  make  Madhubani  of  Bibar  as
 a  Separate  Posts  and  Telegraphs  District  (77)].

 “That  the  Demand  under  the  head
 Ministry  of  Communications  be  reduced
 to  Re.  aw”

 {Failure  to  sanction  minimum  living  wage
 to  the  Posts  and  Telegraphs  employees
 (78).

 “That  the  Demand  under  the  heid  Minis-
 try  of  Communications  be  reduced  to
 Re,  aw”

 {Failure  to  link  Patna  and  Calcutta  by
 direct  dialling  system  (79)
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 “That  the  Demand  under  the  head  Minis-
 try  of  Communications  be  reduced  by
 Rs.  100."

 [Need  to  open  a  branch”  post  office  at
 Harna  village  of  Jhanjharpur  block  of  Dar-
 bhanga  district  in  Bihar  (80)],

 “That  the  Demand  under  the  head  Minis-
 try  of  Communications  be  reduced  by
 Rs,  100.”

 [Need  to  open  a  public  call  office  at
 Shaharghat  in  Madhavapur  block  of  Dar-
 bhanga  district  in  Bihar  (81).

 ‘That  the  Demand  under  the  head  Minis-
 try  of  Communications  be  reduced  by
 Rs.  100."

 [Need  to  open  a  public  call  office  at
 Babubarahi  Block  headquarter  ne  Darbhanga
 district  in  Bhar  (82)).

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  :educed
 by  Rs.  100.”

 [Need  to  open  a  public  call  office  at
 Bisfi  headquarter  in  Darbhanga  district,  Bihar.
 (83)).

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs,  00."

 {Need  to  opena  public  call  office  at
 Basain  in  Benipalli  Block  of  Darbhanga  Dis-
 trict  in  Bihar  (84).

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.”

 [Need  to  open  a  public  call  office  at
 Lauka  in  Darbhanga  District  in  Bihar.  (85)].

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs,  100.”

 [Need  to  open  a  sub-post  office  in
 Punchobh  D.  हि  High  School  of  Hayaghat
 Block  of  Darbhanga  distsict  in  Bihar  (98)1.
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 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 [Need  to  open  a  Post  Office  in  Dhabahi
 village  of  Laukaha  Block  of  Darbhanga  dis-
 trict  in  Bihar.  (99).

 “That  the  demand  under  the  head  Minis-
 try  of  Communications  be  reduced  by
 Rs.  00.”

 [Need  to  open  a  Post  Office  in  Machia
 village  of  Khajoli  Block  of  Darbhanga  dis-
 trict  in  Bihar  (100)].

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.”

 [Need  to  make  permanent  the  Post  Office
 in  Barha  village  of  Bisfi  Block  of  Darbhanga
 district  in  Bihar.  (on.

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.”

 {Need  to  introduce  Morse  Code  system
 in  Babularahi  Block  headquarters  of  Dar-
 bhanga  district  in  Bihar  (102)).

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100.”

 [Need  to  connect  Darbhanga  in  Bihar
 with  Patna  and  Calcutta  by  direct  dialling
 system  (103)).

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reducer\
 by  Rs.  100.”

 {Need  to  open  a  Post  Office  at  Bajraha
 village  iu  Bisfi  Block  in  Darbhanga  district
 in  Bihar.  (104)).

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."
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 [Need  to  provide  telephone  link  between
 Divisional  Headquarters  Madhubani  and
 Madhavpur  Block  head-quarters  in  Dar-
 bhanga  district  in  Bihar  (105).

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  00.”

 [Need  to  provide  telephone  link  between
 Benipatti  and  Bisfi  headquarters  in  Dar-
 bhanga  district  in  Bihar.  (106)}.

 “That  the  demand  under  the  head
 Ministry  of  Communications  be  reduced
 by  Rs.  100."

 [Need  to  open  a  Public  Call  Office  at
 Singia  Block  headquarters  in  Darbhanga  dis-
 trict  in  Bihar  (107)}.

 MR.  DEPUTY-SPEAKER  :  The  cut
 motions  are  also  before  the  House.  Now  we
 will  take  up  the  private  Members  Bills.

 15-30  hra.

 SALARIES  AND  ALLOWANCES
 OF  MEMBERS  OF  PARLIA-

 MENT  (AMENDMENT)
 BILL*

 (Amendment  of  section  4  and  substitution
 of  section  8)

 शी  पिता  लाल  बारुपाल  (गंगानगर)  :
 उपाध्यक्ष  महोदय,  संसद  सदस्यों  के  वेतन
 और  भत्ते  अधिनियम,  954  का  और  संशोधन
 करने  वाले  विधेयक  को  पुर:स्थापित  करने  की

 मुझे  अनुमति  दी  जाय  ।

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  che  Safaries  and
 Allowances  of  Members  of  Parliament
 Act,  1954."  |

 The  motion  was  adopted,
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 oh  wear  लाल  बाकमाल  उपाध्यक्ष
 महोदय,  मैं  इस  विधेयक  को  पुरःस्थापित  कर
 रहा  हूँ।

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Omission  of  Article  370)

 SHRI  P.  M.  MEHTA  (Bhavnagar)  :  I
 beg  to  move  for  leave  to  iutroduce  a  Bill
 further  to  amend  the  Constitution  of  India.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution  of
 India.”

 The  motion  was  adopted.

 SHRI  P.  M.  MEHTA:  I  introduce  the
 Bull,

 COMPULSORY  MILITARY
 TRAINING  SCHEME

 BILL*

 SHRI  P.  M.  MEHTA  (Bhavnagar)  :  I
 beg  to  move  for  leave  to  introduce  a  Bill  to
 provide  for  compulsory  military  training  to
 all  able-bodied  citizens  in  the  country.

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  compulsory  military
 training  to  all  able-bodied  citizens  in  the
 country.”

 The  motion  was  adopted,

 SHRI  P.  M.  MEHTA  :  J  introduce  the
 Bill.
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 1538  brs,

 INDIAN  PENAL  CODE  (AMEND.
 MENT)  BILL—  Contd.

 (Substitution  of  Section  i83A  by
 Shrimats  Subhadra  Joshi)

 MR.  DEPUTY-SPEAKER  :  We  take  up
 further  consideration  of  the  following  motion
 moved  by  Shrimati  Subhadra  Joshi  on  the
 30th  March,  4972  :—

 “That  the  Bill  further  to  amend  the
 Indian  Penal  Code,  be  taken  into  consi-
 deration.””

 Two  hours  and  30  minutes  were  allotted.
 We  have  taken  one  hour  and  26  minutes,
 and  the  balance  is  one  hour  and  four
 minutes.  Shri  Darbara  Singh  to  continue
 his  speech.

 श्री  दरबारा  सिंह  (होशियारपुर)  :  उठा-
 अध्यक्ष  महोदय,  मै  अर्ज  करना  चाहता  हू'  कि  इस
 बिल  की  अहमियत  इसलिए  भी  ज्यादा  है  कि
 इसके  जरिये  हम  कम  से  कम  यह  बात  कर  सकते

 है  कि  जितनी  फीलिग्स  नफ़रत  की,  जिसको

 हैट्रिड  कहते  है,  पैदा  की  जाती  है,  वे  इससे  कभ

 होगी  ।  आज  कई  लोग  गलत  तौर  पर  रिलिजन
 का  नाम  ले  कर,  धर्म  का  बास्ता  डाल  कर  तमाम
 पालिटिकल  ताकत  हासिल  करने  के  लिए  कोशिश
 करते  हैं  .  मै  सिर्फ  पंजाब  की  ही  बात  नही  करता
 और  सूबा  में  भी  ऐसी  बातें  हैं  कि  वे  किस  तरह
 से  नीचे  तक  चले  जाते  है,  इतनी  सतह  तक  चले
 जाते  है  कि  ब्राह्मण  ब्राह्मण  में  कैसे  लड़ाई  हो,
 जाट  और  राजपूत  में  कैसे  लड़ाई  हो  सकती  है
 उसके  लिए  भी  एक  सवाल  हमारे  सामने  है  कि

 वह  नफ़रत  कैसे  पैदा  करके  जात-बिरादरी  के
 नाम  पर,  रिलिजन  के  नाम  पर  एक  ऐसी  स्ट्रगल
 करा  देते  है  जिससे  तमाम  देश  भर  में  ऐसे  हालात
 पैदा  हो  जाएं  कि  कोई  भी  एक  दुसरे  के  पास

 प्यार  से  बैठ  न  सके  और  जो  एक  आइडिया  हम
 देते  हैं  कि सारा  देश  एक  है,  वसा  देश  कभी  न

 बनने  पाये  ।  यह  एक  बहुत  बुरी  बात  है  जिसका
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 कही  न  कही  निदान  करता  होगा  और  अगर

 हमने  इसको  नहीं  किया  तो  लाज़मी  तौर  पर

 हिन्दुस्तान  में  लोग  बट  जायेंगे

 हमने  जबान  के  नाम  पर  स्टेट्स  बनते  देखे

 हैं  और  जबान  के  नाम  पर  स्टेट्स  बनाने  वाले
 आज  यह  कहते  है  कि  हमने  बहुत  बुरी  बात  की

 है  I  ऐसा  हम  नहीं  करना  चाहिए  था।  जबान
 जबान  को  काटन  के  लिए  नहीं  बनाई  गई  है
 बल्कि  एक  जबान  दूसरी  जबान  को  अमीर  बनाने
 के  लिए  बनाई  गई  है।  एक  जबान  दूसरी  जबान
 में  दाखिल  हो  जाए  तो  बहू  जबान  अमीर  हो
 जायगी  ।  गरीब  जबान  उस  वक्त  बनती  है
 जबकि  उसके  दायरे  को  तंग  करके  हम  सीमित
 कर  देते  है  7  जब  छोटे  छोटे  सूबे  बनाये  गये,  उस
 समय  भी  में  हमेशा  उनकी  मुखालफत  करता

 रहा  हु  और  आज  उसके  नतीजे  हमारे  सामने

 है।  जहा  कही  वे  बनाया  गये  है  वे  किसी  एक
 ख्वाहिश  को  मद्देनजर  रख  कर  बनाये  गये  है
 और  इसके  नतीजे  बहुत  खतरनाक  हुए  है  जिनमे
 मैं  नही  जाना  चाहता,  लेकिन  यह  भी  देखने  में
 आया  है  कि  जहा  पर  ये  बन  गये  है  वहां  का
 डेवलपमेंट  भी  सकता  है  और  देश  की  एके नाभिक
 हालत  भी  अगर  खराब  होती  है  ता  बह  भी  ये
 लोग  करने  वाले  है  जो  कि  धर्म  के  न|म  पर  और
 रिलिजन  के  नाम  पर  बाते  करते  है।  जो  लोग
 ऐसी  बाते  करते  है  शायद  रिलिजन  का  पता
 उनको  ने  हो,  उनको  इसकी  पूरी  वाकफियत  न

 हो  कि  हमारा  रिलिजन  क्या  हैं,  क्या  उसका
 बेसिस  है  और  क्या  उनको  करना  चाहिए  7  धर्म
 सबका  एक  ही  है  और  एक  ही  सी  बाते  सबसे

 है।  उसमे  खुद  एक  बाते  है  जोकि  इकट्ठी  है  1

 कही  धर्म  के  न  मानने  वाले  भी  है  लेकिन  इसका
 यह  मतलब  तो  नहीं  है  कि  हम  उसका  गला
 काटने  वाले  हो  ।  लेकिन  एक  बात  जो  कि  एक
 रिलिजन  के  बारे  में  यह  कहते  हैं  कि  चुक  हम
 फला  धर्म  के लोग  है,  इसलिए  हमारी  जो  आर्थिक
 अवस्था  है,  हमारी  जो  एकेगामिक  कस्डीकश्षस्स  हैं
 वें  ऐसी  हामी  चाहिए  ?  ये  दो  चीजे  काद्राडिक्टरी
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 है  और  एक  दूसरे  को  काटती  है  1  इसलिए  इसको
 रोकने  के  लिए  यह  निहायत  जरूरी  है  कि  हम
 कोई  मृवमेट  हिन्दुस्तान  भर  मे  इस  बात  के  लिए
 लाएं  कि  लोगो  को  रोटी,  कपडा  और  मकान
 मिलना  चाहिए  i  यह  बात  तो  समझ  मे  आती  है
 लेकिन  यह  समझ  में  नहीं  आता  हैं  कि  हम  छोटे
 से  दायरे  में  बैठ  कर  रिलिजन  के  नाम  पर  सारी

 बात  करे  और  यह  कहे  कि  हमारा  जो  अधिकार

 हो  बहू  दूसरों  से  ज्यादा  हो,  खास  किस्म  के

 लोगो  के  अधिकार  दूसरों  से  ज्यादा  हो  7  यह
 हासिल  करने  के  लिए  जो  नामाकूल  तरीके

 इस्तेमाल  क्य  जाते  है  उनको  रोकने  का  और

 कोई  ढंग  नही  है  कि  इस  पर  प्रतिबंध  लगना

 चाहिए  ।  इस  स्थिति  को  काबू  करने  के  लिए  यही

 एक  तरीका  है।  यह  बीमारी  बहुत  फैल  गई  है
 और  मैं  यह  कहता  हूं  कि  20,  25  साल  से  बह
 बीमारी  है  और  मुझे  ऐसा  मालूम  होता  है  कि

 यह  नीचे  जा  रही  है।  यह  इतनी  छिपी  हुई  है
 कि  इसकी  जड़े  काट  कर  ऊपर  लाने  की  जरूरत

 है  ।  ऊपर  से  ऊपर  काटने  से  कुछ  नही  बनेगा  |

 इसे  नीचे  स  काटनी  पडेगी.  और  नीचे  से  काटन

 के  लिए  इसकी  सज़ा  रखनी  बहुत  जरूरी  है।

 (व्यवधान  )  काट  देगे  तो  सूख  जायगी  और  सूख
 जाने  के  बाद  इसकी  जडो  को  आप के  सुपुर्द  कर
 दिया  जायगा  ताकि  आयन्दा  के  लिए  यह  बीमारी
 पैदा  न  हो  1

 डिप्टी  स्पीकर  साहब  इस  इलाज  में  जो

 एमेडमेट  रखी  गई  है  वह  सिर्फ  इतनी  है  कि  कोई
 भी  अगर  यह  रि प्रेजेन्टेशन  करता  है  या  कोई  भी

 यह  कहता  है  कि  मेरी  जात-बिरादरी  वालो  को
 ये  ये  चीजे  महुयूया  हों  या  यह  कहे  और  इस  बात
 की  कोशिश  करे  कि  चुकी  मेरा  धर्म  यह  है  इस
 लिए  मुझे  ये  ये  चीजें  मिलनी  चाहिए,  ऐसी  बाते

 नही  होनी  चाहिए  ।  हमारी  जबान  यह  है,  इस-
 लिए  हम  देश  से  अलहदा  होना  चाहते  हैं,  यह
 डो०  एम०  के०  के  एक  साहब  कहते  रहे  है,  सीधे

 नही  कहा  है  लपेट  कर  कहते  हैं।  एक  साहब  से
 शिष्टाचार  मे  कहा  कि  डी०  एम ०  के०  बालों  का
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 यह  प्रोग्राम  नहीं  है  कि  वह  हिन्दुस्तान  से  अलहदा
 हो  जाएं,  उनका  हिन्दुस्तान  से  समेलन  हो  जाए
 लेकिन  उनका  कहना  यह  है  कि  हम  एक  ढंग  से
 जो  काम  करते  हैं  उस  ढंग  से  हमें  करने  दिया
 जाना  चाहिए  और  सरकार-ए-हिन्द  जो  तमाम
 ताकतें  अपने  पास  रखे  हुए  है,  उसमें  हमें  लेटीट्यूड
 दे  देना  चाहिए,  इतना  लेटीट्यूड  देना  चाहिए
 ताकि  डी०  एम०  के०  सरकार  अपने  ढंग  से
 काम  कर  सके  t  वे  अपनी  सरकार  में  ही  सेन्टर
 की  सरकार  को  समझ  रहे  है।  मेरा  कहना  यह
 है  कि  एक  ख़ित्ते  के  लिए  या  एक  रिलिजन  के
 नाम  पर  या  एक  खारा  कास्ट  के  लिए  जो  ऐसी
 बातें  होत॑  है,  ये  बातें  हिन्दुस्तान  की  वाहदत
 को,  हिन्दुस्तान  की  नेशनेलिटी  को  और  हिन्दुस्तान
 के  हालात  को  दुरुस्त  करने  के  लिए  नहीं  है
 यहा  हम  ने  हलफ  दिया  है  कि  हम  यहां  सोशलिज्म
 कायम  करके,  समाजवाद  कायम  करके  लोगों  को
 रोटी,  कपड़ा,  मकान,  औलाद  को  तालीम  और

 बुढापे  में  लोगो  को  पेंशन  का  इन्तजाम  करेंगे
 और  जहां  तक  हमारी  कोशिश  है  हमे  बेकारी
 को  भी  दूर  करना  है।  तो  इन  सब  चीजो  को
 करने  के  लिए  यह  निहायत  जरूरी  है  कि  हमारे
 रास्ते  में  जो  रुकावटें  डालते  है  उन  रुकावटों  को

 दूर  किया  जाए  और  उन  रुकावटों  को  दूर  करने
 के  लिए,  डिप्टी  स्पीकर  साहब,  यह  निहायत
 जरूरी  है  कि  ऐसी  बातों  पर  पाबन्दी  लगा  दी
 जाए  ताकि  यह  बीमारी  आगे  फैलन  सके  ।
 यहां  काश्मीर  वाले  हमारे  दोस्तो  ने  आपको
 बताया  है  कि  वहां  कैसे  हालात  है,  वहा  पर  लोगों
 को  कैसे  प्रोमोट  किया  जाता  है  रिलिजन  के
 नाम  पर  ।  यह  भी  कहा  जाता  है  कि  पंजाब  मे
 क्या  ऐसा  नहीं  किया  जाता  है  ?  वहां  भी  ऐसी
 बातें  हो  रही  है  और  दूसरे  सूबा  मे  भी  हो  रही
 है  और  बात-बिरादरी  के  नाम  पर  ये  सब  बातें
 की  जा  रही  हैं।  मै  श्रीमती  सुभद्रा  जोशी  को

 मुबारकबाद  देता  हैँ  कि  थे  इस  हाउस  के  नोटिस
 में  ये  बातें  लाई  और  इस  बात  की  कोशिश  होनी
 चाहिए  जिससे  हुम  इस  पर  काबू  पा  सकें  7  आज
 आप  इनकी  बात  को  मानेंगे  और  कल  इसी  बात
 को  मान  जायेंगे  ।

 CHAITRA  25,  894  (SAKA)  Code  (Amat  )  Bill  202

 इन  अल्फाज  के  साथ  मैं  डिप्टी  स्पीकर  साहब,

 सुभद्रा  जोशी  जी  ने  जो  बिल  रखा  है,  उसकी

 पुरजोर  शब्दों  मे  ताइद  करता  हूँ।  इन्होंने  जो

 यह  बिल  पेश  किया  है  यह  सारी  कम्यूनिटीज  के

 लिए,  हिन्दुस्तान  की  जो  नेशन  है  उसकी  आर्थिक
 अवस्था  को  दुरुस्त  करने  के  लिए,  हमें  यह  बात
 सोचनी  होगी  कि  जिन  बातों  के  कारण  हमारा
 देश  टूटता  है  या  लोग  बजाय  इसके  कि  इस  बात
 की  कोशिश  करें  कि  लोगों  को  रोटी,  कपड़ा
 और  मकान  मिले,  वे  लोगो  को  रिलिजन  का
 गलत  बास्ता  दे  कर  उनको  एक्सप्लायट  करते  है
 और  देश  भर  में  फ्यूइलइज्म  या  दूसरी  ऐमी
 चीज  जो  हैं  कामम  करते  है,  उनके  लिए  हम  कुछ
 पाबन्दी  लगाएं  |

 मैं  आप  का  बहुत  मशकूर  हैँ  कि  आपने  मुझे
 समय  दिया  लेकिन  मै  अर्ज  करता  है  कि  इस
 बिल  की  शकल  अगर  बहुत  दुरुस्त  न  हो,  तो
 आप  इसको  दुरुस्त  करले  लेकिन  इसका  जो  मुद्दा
 है  वह  किसी  तरह  से  आना  चाहिए  जिसको  उन
 लोगों  को  कुछ  डर  हो  और  जो  लोग  गड़बड़
 करने  वाले  है,  जाति  के  नाम  पर  जो  ऐसी  चीजे
 करने  हैं,  जो  दूसरों  से  नफरत  करते  है  और  जो

 एक  रिलिजन  वाले  दूसरे  रिलिजन  के  लोगों  को
 नाकारा  और  बेहूदा  समझते  है  और  उनको  यहा

 नही  रहने  देना  चाहते,  उनको  काबू  में  लाने  की
 निहायत  जरूरत  है।

 इन  शब्दों  के  साथ  मै  इस  बिल  का  समर्थन
 करना  हूँ।

 क्रि  भोगेन्द्र  झा  (जय नगर)  उपाध्यक्ष

 महोदय,  जो  विधेयक  हमारे  सामने  प्रस्तुत  है
 उसके  लिये  श्रीमती  सुभद्रा  जोशी  धन्यवाद  की
 पात्र  हैं।  यह  प्रश्न  आज  एक  संशोधन  के  रूप
 में  हमारे  सामने  आया  है  कि  मजहब  अथवा
 सम्प्रदाय  के  आधार  पर  किसी  की  राष्ट्रीयता
 को  अगर  चुनौती  दी  जाये,  किसी  की  नागरिकता
 को  अगर  चुनौती  दी  जाये,  तो  वह  हमारे  देश
 में  जुर्म  माना  जाय,  गैर-कानूनी  माना  जाये
 तथा  इस  आधार  पर  जो  व्यायाम  या  हथिया  राजद
 अथवा  दूसरे  किस्म  से  अद्ध  सैनिक  प्रशिक्षण  का
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 [at  भोगेन्द्र  झा]

 कार्य  करे  उसको  गैर-कानूनी  करार  दिया  जाये।
 यह  बात  अगर  इक्का  दुकान  होती  तो  इसकी
 इतनी  आवश्यकता  नहीं  थी,  सेकिन  हम  सभी
 जानते  हैं  कि  बडे  सगठित  आधार  पर  हमारे  देश
 में  यह  प्रयास  चलता  रहा  है  कि  देश  की  सम्मिलित

 राष्ट्रीयता  को  चुनौती  दी  जाये  और  इस  विचार
 का  एक  दौर  यहाँ  पर  कारगर  भी  हो  गया।

 हमारी  राष्ट्रीयता  खंडित  की  गई  साम्प्रदायिक
 आधार  पर  और  आजादी  हामिल  करने  के  साथ
 ही  यह  दाग  हम  पर  लगा  रह  गया  कि  हमारी
 राष्ट्रीयता  ही  नही  मजह॒ब  के  नाम  पर,  साम्प्रदाय
 के  नाम  पर  हमारी  मातृभूमि  का  विभाजन  हो
 गया।  उस  के  बाद  से  इस  विचार  को  और
 ज्यादा  पुष्ट  करने  का  प्रयास  होता  रहा  है  और
 उसकी  भारतीय  संस्कृति  का  नाम  देकर  भारती-
 यता  को  कलंकित  किया  जाता  रहा  है।

 हमारी  भारतीय  मस्ती  मे  जो  कुछ  विशेषता

 है  उसमे  बहुत  बडी  विशेषता  यह  है  कि  नाभिक
 विश्वास  के  लिये,  आस्था  के  लिये  बल  प्रयोग
 भारतीय  सभ्यता  और  संस्कृति  की  स्वीकृत  धारा
 में,  स्वीकृत  मापदण्ड  में  जीत  है।  हम  सभी
 जानते  है  कि  हमारे  दर्शनों  मे,  चाहे  वह  साख्य
 के  हो  या  मीमांसा  के  हो  अथवा  वैशेषिक  हो,
 खासकर  न्याय  के  बहस  करने  वालो  में  भी  कोई
 यह  कहता  है  कि  गाड  की  कोई  हस्ती  ही  नही
 है,  दूसरे  कहते  हैं  कि आप  का  विचार  गलत  है,
 और  उनको  भी  महती  कहते  है  ।  बुद्ध  देव  ने  उस

 हस्ती  को  जिस  को  गाड  कहते  है  हिला  दिया  ।

 चूकि  ईश्वर  के  दूसरे  माने  होते  है  इसलिये  मै

 ईश्वर  नही  कहता,  ईश्वर  के  माने  श्रेष्ठ  होते  हैं,
 भगवान  वही  होते,  गाड  नही  होते  |  बुद्ध  देव  ने

 पूरे  भारत  में  उस  गाड  में  विश्वास  को  हिला
 दिया,  जाति  पाति  पर  विभाजन  को  मिटा  दिया।
 मगर  कहीं  छुरा  नहीं  चला,  कही  चाकू  नहीं
 चला,  कही  लाठी  नहीं  चली  q  लाठी  छुरे  से  कही
 भी  प्रशिक्षण  नहीं  हुआ,  कही  भी  किसी  की  गंन

 नहीं  कटी  ।  सारे  भारत  में  इतना  बड़ा  परिवर्तन

 हुआ,  लेकिन  वह  बहस  से  हुआ,  शास्त्रार्थ  से
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 हुआ  |  हजार  साल  बाद  शकराचार्य  ने  फिर  बहस
 की  ।  केरल  से  ले  कर  हिमालय  तक  पूरी  बहस
 हुई  ।  सम्पूर्ण  भारत  मे  बौद्ध  धर्म  मे विश्वास  को
 हिला  दिया  गया  1  उस  को  हिला  देने  के  बाद  लोगों
 ने  उमसे  पूछा  कि  आप  की  मजी  हुई  भावना  क्या
 है,  आपकी  राय  क्या  है  ?  उन्होंने  कहा  कि  यह
 नास्तिक  धर्म  है।  उनसे  पूछा  गया  कि  बुद्ध  देव
 के  बारे  मे  आप  का  क्या  खयाल  है,  तो  कहा  कि

 बह  भगवान  है  |  जयदेव  ने  गा  दिया  “केशव  घृत
 बुद्ध  शरीर  जय  जगदीश  हरे  Pal  बुद्ध  देव  को
 उन्होंने  अवतार  मान  लिया  भगवान  का  उस  बुद्ध
 देव  को  जिसने  भगवान  की  हस्ती  को  ही  नहीं
 माना  |

 यह  भारतीय  संस्कृति  की  परम्परा  है  कि

 एक  ही  परिवार  मे  एक  आदमी  कहता  है  कि

 हम  मछली  खायेंगे  तो  नक॑  में  जायेंगे  और  दूसरा
 आदमी  कहता  हैं  कि  अभी  ही  नही,  मरने  के  बाद
 भी  श्राद्ध  मे मछली'  देना  क्योकि  स्वर्ग  में  मछली

 नही  मिलती,  यहा  से  जायेगी।  दोनो  ही  एक
 परिवार  के  है,  लेकिन  छुरा  नहीं  चलता,  लाठी

 नहीं  चलती  ।  न  वहा  छुरा  चला  कर  किसी  की
 कण्ठी  को  तोड़ते  है  न  किसी  को  कण्ठी  की  साधते

 है।  यह  भारतीय  संस्कृति  का  प्राण  है।  यह  भी

 एक  कारण  है  कि  हमारी  संस्कृति  में  इतना
 टिकाऊपन  है  ।  इसके  विपरीक्ष  एक  अभारतीय

 निवृत्ति  हमारे  देश  मे  पैदा  की  गई  और  बहू
 भारतीयता  विरोधी  मनोवृति  उसने  पैदा  की
 जिसने  छुरा  और  हीटर  के  प्रशिक्षण  के  आधार
 पर,  असहिष्णुता  के  आधार  पर  एक  तरफ

 राष्ट्रीयता  को  चुनौती  दी  और  दूसरी  तरफ

 हमारी  राष्ट्रीयता  को बलपुबेक  कुंठित  करने
 की  कोशिश  की  जिससे  हमारी  मातृभूमि  भी
 खंडित  हुई  और  उसके  बाद  भी  सन्तोष  नही
 किया  जा  रहा  है,  आज  भी  उसका  प्रयास  चल

 रहा  है।

 आप  देखिये  कि  यह  खतरा  कितना  संगीन

 है।  अगर  खुल  कर  राजनीतिक  दल  के  नाम  पर

 यह  होता  तो  आम  जनता  उसको  राजनीतिक
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 जबाब  दे  सकती  थी,  वोटों  के  जरिये  फैसला  कर
 सकती  थी।  पिछले  दिन  श्री  वाजपेयी  बोल  रहे
 थे  t  उन्होंने  कहा  कि  कानून  लाने  का  प्रयास
 किया  जा  रहा  है  तो  क्या  प्रजातन्त्र  में  विश्वास
 नही  है  1  हम  सभी  समझते  हैं  कि  जो  राजनीतिक
 दल  गलत  धारणा  ले  कर  आये,  खुल  कर  आगे
 इन  पर  कानूनी  रोक  लगाने  की  कोई  जरूरत
 नहीं  अगर  वह  प्रचार  करे,  प्रसार  करे  तो
 उसका  जनतांत्रिक  जबाव  दिया  जा  सकता  है,
 लेकिन  जो  लोग  राजनीतिक  दल  के  नाम  पर  नहीं
 अतः  जिन  का  राजनीति  के  साथ  खुला  ताल्लुक
 नहीं,  जो  अपने  विचार  को  जनता  की  स्वीकृति
 के  लिये  था  अस्वीकृति  के  लिये  रखना  न  चाहे,
 छुरा  हंटर  का  प्रशिक्षण  दे  और  राष्ट्रीयता  को
 खंडित  करे,  उसके  विचार  का  कानूनी  इलाज
 करने  की  जरूरत  है  क्योंकि  जनता  खुल  कर  उस
 का  जनतांत्रिक  इलाज  करे  यह  संभव  नही  है,
 और  ऐसी  मनोवृति  हमारे  देश  में  बड़े  खतरनाक
 तरीके  से  पनप  रही  है  ।  मैं  सदन  के  सामने  रखना

 चाहता  हैँ  कि अगर  हम  इस  मनोवृत्ति  को  अभी

 नहीं  रोकते  तो  हजारों  युवकों  को  इसके  नाम
 पर  गुमराह  किया  जा  रहा  है।  और  ऐसा  करके
 हमारी  राष्ट्रीयता  को  जो  भी  चुनौती  दी  जा  रही
 है,  मैं  चाहता  हैँ  कि  जो  भी  माननीय  सदस्य  यहां
 बेठ  हुए  हैं  वह  उस  पर  ध्यान  दें

 मैं  यहां  पर  श्री  माधवराव  सदाशिव राव
 गोलवलकर  के  बद्ध रण  दे  रहा  हैँ  7  यह  उन
 भाषणों  के  उद्धरण  हैं  जो  उन्होंने  राष्ट्रीय
 स्वयम्  सेवक  संघ  के  प्रशिक्षण  केन्द्रों  में  दिये  हैं,
 वे  आम  सभा  के  भाषण  नहीं  हैं।  यह  किताब
 भी,  जिसका  नाम  बंच  आफ  थॉट्स'  है,  उन्हीं
 लोगों  के  द्वारा  छपाई  गई  है,  दूसरे  लोगों  ने  नहीं
 छापी  है  मैं  कहना  यह  चाह  रहा  हूँ  कि  उन्होंने
 इस  पूरी  किताब  में  यह  स्थापना  की  है  कि

 राष्ट्रीयता  भौगोलिक  अथवा  क्षेत्रीय  नहीं  है  ।

 उन्होंने  “टेरिटोरियल  नेशनलिज्म””  पर  चोट  की

 है  और  स्वयम्  कम्यूनल  तेशनेलिज्म  की  स्थापना
 की  है।  और  इस  तरह  से  उन्होंने  हमारे  पूरे
 राष्ट्रीय  आन्दोलन  के  इतिहास  को  चुनौती  दी

 है  और  आज  भी  दे  रहे  हैं।  इस  पुस्तक  में  वह
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 कहने  है  :

 “But  the  invaders  who  came  during  the
 last  ten  or  twelve  centuries  could  not  be
 driven  out.  They  could  not  be  absorbed
 either.  They  remained  a  separate  entity
 and  ruled  as  foreigners  in  this  land.”

 यह  वह  मुसलिमों  के  बारे  में  कह  रहै  है  1
 इसी  लिये  वह  इस  नतीजे  पर  आते  हैं  1  जो

 हमारे  राष्ट्रीय  नेता  थे  उनके  ऊपर  भी  उन्होंने
 चोट  की  हैं  |  वह  कहते  हैं  ।

 “They  forgot  that  here  was  already  a
 full-fledged  ancient  nation  of  the  Hindus
 and  the  various  communities  which  were
 living  in  the  country  were  here  either  as
 guests,  the  Jews  and  Parsis,  or  as
 invaders,  the  Muslims  and  Christians.”

 जो  हमारा  राष्ट्रीय  आन्दोलन  था  उसके
 नेताओं  के  ऊपर  चोट  कर  रहै  हैं  कि  पारसी,

 यहूदी  वगैरह  हमारे  मेहमान  हैं  1

 श्री  शशि  भूषण  (दक्षिण  दिल्ली)  :  जिसमें
 से  माननीय  सदस्य  कोट  कर  रहे  हैं  उसको  बैन
 कर  देना  चाहिये।

 श्री  इन्द्रजीत  गुप्त  (अलीपुर)  :  वह  बेन

 हुई  नहीं  है,  उसको  बैन  करने  के  लिये  ही  तो

 कहा  जा  रहा  है।

 श्री  'भोगने  झा  :

 “They  never  faced  the  question  how  all
 such  heterogeneous  groups  could  be
 called  as  children  of  the  soil  merely
 because,  by  an  accident,  they  happened
 to  reside  ina  common  territory  under
 the  rule  of  a  common  enemy.”

 ब्रिटिश  साम्राज्यवाद  के  खिलाफ  जो  हमारी
 राष्ट्रीयता  बनी  है  उस  पर  वह  कहते  हैं  कि

 युकी  ब्रिटिश  ने  हमको  गुलाम  बनाया  इसलिए
 कैसे  यह  लोग  इस  धरती  के  सन्तान  पीने
 जायेंगे  ?

 क्रि  आर०  Wto  बड़े  (वार गोत)  :  हिंदू  के
 माने  क्या  हैं  ?
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 श्री  भोगल  झा  :  उसके  जो  माने  श्री  गोल-
 वर्कर  जी  कह  गय  है  वहे  यह  है  कि  इसमें
 पारसी  नही  है,  क्रिश्चियन  नही  है,  यहूदी  नहीं
 है।  वह  इसी  पुस्तक  में  कहते  हैं

 ‘The  theories  of  fenutorial  nationalism
 and  of  common  danger,  which  formed
 the  basis  for  our  concept  of  nation,  had
 deprived  us  of  the  positive  and  inspiring
 content  of  our  real  Hindu  Nationhood
 and  made  many  of  the  ‘freedom  move-
 ments’  virtually  anti-British  movements  ow

 जिन्होने  ब्रिटिश  साम्राज्यवाद  के  संरक्षण
 का  काम  उस  वक्त  क्रिया,  उनके  खिलाफ  संघर्ष
 में  नही  उतरे,  आज  वे  पुरे  आन्दोलन  को  ही
 कहते  है  कि  वह  केवल  ब्रिटिश  विरोधी  आन्दोलन
 रह  गया  था।

 फिर  आगे  चल  कर  बह  कहते  हैं
 “Anti-Britishism  was  cquated  with  pat-
 notism  and  nationalism  This  reactionary
 view  has  had  disastrous  cffucts  upon  the
 entire  course  of  the  fiecdom  struggle,  its
 leaders  and  the  common  people  a

 यहा  पूरी  राष्ट्रीयता  को  ही  चुनौती  नहीं
 दी  गई  है  बल्कि  राष्ट्रीय  आन्दोलन  के  इतिहास
 को  भी  चुनौती  दी  गई  है,  राष्ट्रीयता  की
 विचारधारा  को  भी  च्  होती  दी  गई  है  कि  हमारी
 राष्ट्रीयता  अंकनीय  नहीं,  टेरिटोरियल  नही  उस
 अवस्था  में  मै  पूछना  चाहना  हूँ  जो  इस  राष्ट्र  मे
 आन्दोलन  करेगा  भारतीय,  इसमे  कौन  होगे  !

 क्या  जनेऊ  पहनने  वाले  जांजीबार  मे  जो  हैं  वे  आ
 जाएंगे  ?  जो  इस  तरह  की  चीज़  को  गलत
 समझते  है  वे  खुल  कर  सामने  आएं  और  जैसा
 हाथी  भूषण  जी  ने  कहा  है  इस  किताब  पर  बन
 लगाने  की  आवाज़  उठाएं  I  दोनों  बाते  साथ-
 साथ  नही  चल  सकती  है।  यह  भारतीय  राष्ट्रीयता
 और  क्षेत्रीय  राष्ट्रीयता  पर  चुनौती  है।  दोनो
 बाते  साथ-साथ  नही  चल  सकती  हैं  (व्यवधान)
 भारतीय  राष्ट्रीयता  का  जो  मूल  श्रोत  है  ''वसुधैव
 कुटुम्ब कम”!  है।  इसको  महात्मा  बुद्ध  ने  हम
 लोगो  को  सिखाया  और  लोगो  ने  सिखाया।
 इसी  रास्ते  पर  हमें  दुनिया  को  भी  लाता  हैं।
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 हमने  बंगला  देश  में  इसको  व्यवहार  मे  ला  कर,
 इसका  पालन  करके  दिखा  दिया  है।  हमारी
 राष्ट्रीयता  सीमित  नही  है,  संकुचित  नही  है
 (व्यवधान)  चार-माओ  सुधरें,  वह  नारा  भी
 लग  सकता  है।  जब  वे  सुधर  जायेंगे  तब  उनसे

 हमारी  कोई  दुश्मनी  नही  होगी  |  हमारा  विरोध

 इसीलिए  है  कि  वे  पथभ्रष्ट  हो  गए  है।

 शी  राम  सहाय  पांडेय  (राज नन्द  गाव)  :
 ये  सुधर  जाएं  तो  ?

 श्री  भोगने  झा  :  इन  जनसंघी  सज्जनों  को

 सुधारने  के  लिए  तो  हम  कह  रहे  है

 जब  गलत  विचारधारा  होती  है  तब  खतरे
 की  बात  नही  होती  लेकिन  खतरे  की  वात  यह
 है  कि  ये  बाते  जनसघ  की  सभा  में  नहीं  कही
 गई  है  जिस  को  चुनाव  मे  लोग  ठुकरा  सकते  है
 लेकिन  ये  बाते  राष्ट्रीय  स्वयं  सेवक  सच  के
 प्रशिक्षण  केन्द्रों  मे ंकही  गई  है  जहा  चुनाव  की
 परम्परा  नही  है,  जहा  कोई  दूसरी  राय  दी  नहीं
 जा  सकती  है  जहा  हटर  और  छुरे  का  प्रशिक्षण
 दिया  जाता  है  जो  राष्ट्रीय  स्वयं  सेवक  संघ  से
 रहे  है  उनसे  मेरा  आग्रह  है  कि  हो  सकता  है  कि
 बचपन  मे  वे  उसमे  रहे  हो  और  बचपन  में  बहक
 भी  आदमी  आसानी  से  जाता  है  लेकिन  अब  वे
 बालिग  हो  चुके  ह ैऔर  उनसे  मेरा  आग्रह  होगा
 कि  एक  मत  हो  कर  इस  राष्ट्र-विरोधी  और  देश

 टोही  भावना  का  त्याग  करें  और  जो  वहा  छुरी
 और  लाठी  का  प्रशिक्षण  दिया  जाता  है,  उन  पर
 बंदिश  लगाने  की  एक  हो  कर  आवाज़  लगाए  |

 श्रीमती  सुभद्रा  जोशी  जी  से  भी  मैं  एक
 आग्रह  करना  चाहता  हूँ।  इस  प्रस्ताव  के  आखिर
 में  डी  मे  यह  कहा  गया  है

 and  which  disturbs  oy  38  likely  to  disturb
 the  public  tranquility,

 नौकरशाह  जो  है  वे  इसको  दूसरे  माने  मे
 इस्तेमाल  करने  की  कोशिश  करेंगे  -  इसको  अगर
 बाइ  कर  दें  तो  भी  काम  चल  जाएगा।  आर
 करने  से  अलग  सीढी  में  भी  उसकों  ले  जाएंगे
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 इस  रास्ते  इसमें  थोड़ा  संशोधन  कर  दें  और  थू
 सदन  इस  प्रस्ताव  को  स्वीकार  करे,  यही  मेरा
 अंतिम  आग्रह  है  1

 MR.  DEPUTY-SPEAKER  :  Communa-
 lism  is  a  hydra  headed  difficult  problem  faced
 by  our  country.  But  my  problem  is  time.
 We  have  just  40  minutes  left  and  I  have
 20  names  with  me.  do  not  know  how  to
 manage  it.  Besides  these  20  members,  the
 Minister  has  to  say  something  and  the  mover
 of  the  Bill  has  to  reply.  We  can  extend  the
 time  to  some  extent  but  we  have  to  finish  it
 today.

 SHRI  SAMAR  GUHA  (Contai):  My
 submission  is  that  this  Bill,  though  ina
 limited  form,  deals  with  a  very  vital  problem
 faced  by  the  country.  Even  though  this  is
 a  non-official  Bill  so  much  of  interest  las
 been  creatcd  in  this  House  and  many  mem-
 bers  want  to  participate  in  the  discussion.  I
 feel  that  it  should  be  discusscd  throughly.  I
 wish  to  sec  that  public  opinion  is  created
 through  our  discussion.  That  is  why  ]  sub-
 mit  that  sufficient  time  should  be  allotted
 to  it.

 MR.  DEPUTY-SPEAKER:  We  will
 consider  all  that.  In  the  mean  while,  Jet  us
 go  on  with  the  discussion.

 SHRI  SYED  AHMED  AGA  (Bara-
 mulla)  :  Mr.  Deputy-Speaker,  Sir,  I  support
 the  Bill  that  has  been  moved  by  Shrimati
 Subhadra  Joshi.  At  the  same  time,  I  also
 weleome  the  directive  of  Shri  K.  ८,  Pant  to
 the  police  officers  to  protect  the  weaker
 sections  of  the  community.

 While  the  amendment  is  very  much
 called  for  and  must  be  supported  and  passed,
 I  feel  that  there  is  some  amount  of  responsi-
 bility  on  the  Deputy  Commissioners  and
 Superintendents  of  Police  in  every  State  and
 District  to  prevent  a  riot.  The  Preventive
 Detention  Act  is  already  there  and  I  do  not
 understand  any  reason  why  they  cannot  take
 preventive  steps  when  that  Act  is  there.

 Notwithstanding  all  this,  I  support  this
 Bill  because  I  feel  that  the  Deputy  Commis-
 sioners  and  the  Superintendents  of  Police
 haye  been  trying  to  find  some  reason  or  the
 other  to  escape  their  responsibility  which,  I
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 think,  the  State  Government  should  place  on
 them.  I  would  go  to  the  extent  of  saying
 that  when  there  is  a  riot,  the  Government
 should  place  the  Superintendent  of  Police
 and  the  Deputy  Commissioner  concerned
 immediately  under  suspension  till  it  is
 investigated.  Why  I  say  80  is  because  these
 communal  riots  that  tarnish  our  image  in
 the  outside  world  can  be  prevented.  They
 are  putting  the  hands  of  the  clock  back  to
 the  16th  century,  when  we  used  to  have
 religious  wars.  That  apart,  it  also  gives
 insecurity  to  the  minority  community.  Once
 you  give  insecurity  to  a  particular  commu-
 nity,  which  is  a  minority  in  character  but
 which  has  a  very  large  population  if  you
 count  them,  it  creates  a  sort  of  instability  in
 the  country.

 I  also  attach  importance  to  this  because
 this  insecurity  gives  them  a  chance  to  go  in
 for  separatist  tendencies.  It  is  that  separatist
 tendency  that  actually  led  to  the  partition  of
 India  and  we  have  not  been  having  peaceful
 relations  with  our  neighbours  ever  since  and
 our  political  and  economic  development  has
 also  been  thwarted.

 Let  us  try  to  understand  where  and  why
 these  riots  happen.  They  happen  in  indus-
 trial  towns  like  Rourkela,  Ahmedabad,
 Ranchi,  Tatanagar  and  places  like  that.  They
 happen  because  the  vested  interests,  either
 in  the  RSS  or  in  the  Jamat-i-Islami  or
 wherever  they  are,  they  want  to  create  trou-
 ble  in  order  to  weaken  industrial  workers.
 This  postpones  the  class  consciousness  which
 we  want  to  bring  about  in  this  country.
 Therefore,  I  very  strongly  support  this  Bill
 and  say  that  it  must  be  passed.

 MR.  DEPUTY-SPEAKER :  I  appreciate
 the  desire  of  hon.  Members,  their  feelings
 and  concern,  about  this  but  still  we  must
 decide  on  some  limit  otherwise  we  cannot
 go  on  indefinitely,  Suppose,  we  carry  on
 with  this  Bill  till  5°45  so  that  we  have  some
 time  to  take  up  the  other  Bill.  But  there
 are  20  names  here.  So,  I  request  that  each
 Member  takes  only  five  minutes,  because
 within  this  time  the  Minister  will  also  say
 something  and  the  Mover  of  the  Biil  will
 also  say  something,  Then,  it  may  be  possible
 to  accommodate  the  maximum  number.  So,
 let  us  make  an  effort  and  confine  our  remarks
 to  five  minutes  each,
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 SHRI  SYED  AHMED  AGA:  I  would
 like  to  make  only  two  points  but  please
 permit  meto  make  those  points.  One  of
 those  points  was  raised  by  my  hon.  friend
 just  now,  He  raised  the  issue  of  books,  I
 feel  there  are  books  which  are  being  used
 to  poison  minds  and  we  arc  creating  a
 generation  which  will  not  be  the  one  which
 gave  birth  to  people  like  Maulana  Azad  and
 others.  Therefore,  I  feel,  it  is  not  enough
 that  such  books  should  be  banned  but  it  is
 necessary,  at  the  same  time  to  encourage
 books  which  preach  communal  harmoney  or
 which  give  a  better  sense  of  history.  a  better
 version  of  history.

 ३6  hrs.

 Jt  is  wrong  to  say  that  there  was  any
 quarrel  between  Mughals  as  Muslims  or  with
 Shivaji  as  Hindus.  It  was  Mughal  expan-
 sionism.  It  was  Raja  Jai  Singh  fighting  for
 Aurangzeb;  it  was  Raja  Man  Singh  fighting
 for  Akbar  and  it  was  Raja  Todar  Mal  who
 annexed  my  part  of  the  territory  with
 Akbar’s  Kingdum.  I,  thereforc,  say  that
 these  history  books  should  be  re-written  or
 revised.

 About  Jamiat  Islami,  I  want  to  say  one
 thing.  When  Jallianwala  Bagh  incident  took
 place,  Gandhiji  said  that  the  blood  of
 Hindus,  Muslims  and  Sikhs  had  intermingled.
 But  the  R.  S.  8.  came  out  with  a  theory  of
 Akhand  Bharat.  In  the  same  manner,  Jamiat
 Islami  came  into  being  in  94]  and  it
 started  encouraging  separatist  tendencies.
 And  the  partition  followed.  In  1948,
 Madoodi  went  over  to  West  Pakistan  and
 left  his  disciples  here.  They  formed  a  new
 party  and  that  party  was  again  called  as
 Jamiat  Islami.

 What  is  that  party  ?  Their  books  may
 look  innocent.  But  there  again,  their  prea-
 ching  was  about  separatist  tendencies.  Here,
 I  want  to  quote  Madoodi’s  approach.  He
 said  that  Muslims  cannot  accept  the  supre-
 macy  of  legislature  because  the  supremacy
 of  God  isto  be  accepted.  The  Jamait  do
 not  participate  in  politics,  When  they  do
 not  participate  politically,  what  do  they  do  ?
 They  preach  separatist  ideas,  What  does  it
 mean?  They  create  separatist  tendencies.
 They  even  went  to  Madoodi  for  advice  and
 his  advice  to  them  was,  “You  refrain  from
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 active  politics  because  Hindus  want  Hindu
 State.”

 Both  the  R.  S.  8,  and  Jamiat  tslami  are
 one  and  the  asme  thing  because  the  aim  is
 the  same.  When  they  say,  Akhand  Bharat,
 they  mean  the  same  thing.  There  is  absolutely
 no  difference.

 I  want  to  quote  one  thing  more.  One
 day,  when  Shri  Shashi  Bhushatt  was  speaking
 he  was  interrupted  and  that  interruption
 was,  “Why  don’t  you  read  the  R.  S.  $.
 constitution  ?"  He  said,  “What  about  your
 giving  training  in  wielding  lathis,  spears  and
 poison-dipped  knives.”  The  reply  of  Mr
 Kachwal  was,—he  is  not  here  today—J
 quote  :  “No,  they  should  teach  to  wear
 bangles  and  dance.”

 If  that  is  the  attitude,  they  do  accept
 the  fact  that  they  do  give  training  in  lathis,
 Spears  and  all  that  If  that  isso,  it  is  a
 matter  for  us  to  sce  whether  such  things
 should  be  allowed  to  happen  or  not.

 Lastly,  I  want  to  say  something  with
 regard  to  Kashmir.  The  whole  point  is  like
 this.  When  all  this  happencd,  Kashmir  was
 created  as  a  sort  of  problem  by  imperialist
 who  give  inspriation  to  R.  5.  म  and  Jamait
 islamt.  What  happened  during  the  last
 war  ?  If  you  look  at  it  on  a  wider  canvas,
 when  our  forces  were  advancing  and
 Kashmir  cease-fire  line  was  vanishing,  the
 7th  Fleet  moved  into  the  Bay  of  Bengal.
 and  China  said,  ‘“‘We  stand  by  the  right  of
 self-determination  of  Kashmiri’s.”  Why
 can’t  we  be  alive  to  this  ?  Why  can’t  we
 understand  this  ?  Why  can’t  our  friends  try
 to  see  that  they  are  unpatriotic  because  they
 are  trying  to  bring  about  division  in  us  nnd
 keep  us  busy  in  fighting  ?  I  want  to  ask
 one  thing  more.  Why  does  Jamiat  Islami
 here  say  that  they  do  not  want  to  parti-
 cipate  in  politics.  But  why  in  Kashmir,  the
 Election  Commission  has  permitted  them
 to  participate  and  fight  the  elections  on  their
 request  ?  They  are  having  schools,  a  large
 number  of  schools,  and  in  those  they  have
 teachers  who  are  working  with  missionary
 zeal  spreading  poison.  If  that  be  so,  we
 must  see  whether  we  can  in  any  way  fight  this
 evil.  As  Mr.  Darbara  Singh  said,  we  have
 to  look  at  the  roots,  that  the  roots  are  to
 be  taken  out.  It  is  not  enough  giving  only
 4  superficial  treatment.
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 36.05  hrs.

 [Surt  K.  N,  Trwant  in  the  Chair]

 SHRI  R.  P.  ULAGANAMBI  (Vellore)  :
 First  of  all  I  would  like  to  convey  my  thanks
 for  the  opportunity  given  to  me  to  speak
 on  the  Bill  moved  by  Shrimati  Subhadra
 Joshi.

 I  would  like  to  say  a  few  words  on  this
 Bill,  The  objective  of  the  Bill  is  appreciable,
 but  is  it  possible  to  implement  it  in  prac-
 tice  ?  With  all  respect  I  would  like  to
 submit  that,  in  our  country,  there  are  many
 Organisations  and  associations  on  the  basis
 of  religion,  community,  language  and  so  on.
 There  are  many  organisations  and  associa-
 tions  on  the  basis  of  religion  in  order  to
 propagate  the  doctrine  of  religion  in  our
 country;  I  will  not  mention  any  particular
 religion,  Hindu  religion  or  Muslim  religion.

 My  hon.  friend,  Shri  Darbara  Singh,
 while  speaking  on  this  Bill,  said  that  there
 were  many  associations  and  organisations
 tbased  on  religion  which  were  creating  enmity

 n  our  country.  I  would  like  to  know  from
 this  hon.  Member  whether  he  is  prepared  to
 give  up  his  religious  symbols,  whether  he  is
 prepared  to  forego  what  he  has  got.  beard,
 etc.  These  are  the  symbols  of  his  religion.
 T  am  not  criticising  this,  because  he  is  only
 maintaining  what  is  enjoined  on  him  by
 religion.

 There  are  so  many  organisations  and
 associations  in  our  country,  as  I  said,  to
 Propagate  the  doctrine  of  religion,  There
 are  meny  organisations  and  associations
 formed  on  the  basis  of  community  for  the
 development  and  well-being  of  the  people.
 Take,  for  instance,  the  associations  for  the
 welfare  of  backward  classes,  Scheduled
 Castes  and  Scheduled  Tribes.

 Similarly,  there  are  many  organisations
 formed  on  the  basis  of  language  for  the
 development  of  the  language.  My  hon.
 friend,  Shri  Darbara  Singh,  mentioned  about
 DMK,  my  Party.  The  DMK  is  not  based
 On  809  janguage  or  community;  itis  based
 On  progressive  policies.  Our  Janguage  for-
 mula  ig  the  two-language  formula.  After
 all,  it  is  guaranteed  in  the  Constitution;  it  is
 8  Constitutional  right;  it  is  a  birth  right.
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 We  are  not  opposing  the  Constitution;  we
 are  not  against  the  Constitution,  Only  the
 people  in  the  Hindi-speaking  areas  are
 fanatics;  they  want  to  impose  Hindi  on  the
 non-Hindi  speaking  people.  We  are  not
 fanatics.  We  teach  our  mother  tongue  as
 well  as  the  link  language,  which  is  mentioned
 in  the  Constitution,  namely,  English.  Ano-
 ther  member  was  saying  that  DMK  was
 creating  enmity  on  the  basis  of  language.
 We  are  not  creating  any  enmity  on  the
 basis  of  language.  It  is  clearly  and  categoti-
 cally  stated  in  our  language  policy.  In  our
 country  there  are  many  organisations  formed
 for  the  development  of  ancient  languages  or
 classical  languages.  No  one  can  refute  that.

 As  J  said,  the  objective  of  this  Bill  is
 appreciable.  But  is  it  workable  ?  That  is
 my  only  question  In  elections  the  political
 parties  choose  their  candidates  from  the
 community  which  is  predominant  in  that
 locality.  It  is  a  well-known  fact,  nobody
 can  deny  it  and  even  the  ruling  Party,  the
 Congress  Party  throughout  the  country
 chooses  its  candidates  from  the  community
 which  is  predominant  in  that  area,  Sir,  there
 is  a  provision  in  the  Indian  Penal  Code  for
 punishing  anybody  creating  enmity  on  the
 basis  of  religion  or  caste  or  language.  So,  I
 think  the  present  provisions  are  enough  and
 no  more  amendment  is  necessary  in  the
 Indian  Penal  Code,  So,  I  oppose  this  Bill.

 श्री  शशिभूषण  (दक्षिण  दिल्ली)  :  सभापति

 महोदय,  भारतीय  दंड  संहिता  में  संशोधन  लाने
 के  लिए  जो  विधेयक  श्रीमती  सुभद्रा  जोशी  लाई
 हैं  और  उन्होंने  सदन  का  ध्यान  आकर्षित  किया

 है  उसके  लिए  मैं  उनको  मुबारकबाद  देता  हूँ  t

 सभापति  महोदय  :  देखिए,  समय  बहुत  कम

 है।  बहुत  से  सदस्यों  नेकनाम  भेजे  हैं।  मैं  पाँच
 मिनट  से  ज्यादा  किसी  को  नहीं  दूंगा।  दो
 मिनट  पहले  मै  घंटी  बजा  दूंगा  और  उसके  बाद

 दूसरी  घंटी  पर  मेहरबानी  करके  माननीय
 सदस्य  बैठ  जायेंगे  |

 श्री  शशिभूषण  :  सभापति  महोदय,  दंड

 संहिता  अगर  कामयाब  होती  अभी  तक  तो
 संशोधन  की  आवश्यकता  नहीं  होती।  मुझे  मंत्री
 महोदय  बताएँ  कि  हिन्दुस्तान  में  कम्यून  राइट्स
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 में  आज  तक  किसी  एक  भी  आदमी  को  फाँसी
 लगा  हजारो  दगे  हुए।  हिन्दुस्तान  के  30  साल
 के  इतिहास  मे  साम्प्रदायिक  दंगो  मे  आज  तक
 किसी  को  फाँसी  नहीं  लगी।  अगर  यह  कानून
 इतना  लचीला  है,  बेढंगा  है  तो  इसको  तबदील
 करना  बहुत  जरूरी  है।  इस  देश  के  अदर  जब

 खुलने  आम  चाहे  जमायते  इस्लामी  के  लोग  हो,
 चाहे  आर०  एस०  एम०  के  हो,  जब  लाठी
 चलाना,  छुरे  चलाना  और  एक  दूसरे  के  बीच  मे
 नफरत  फैलाना  सिखाते  हैं,  और  उनको  आप
 बेन  नहीं  कर  सकते  तो  यह  कानून  बेकार  है
 सरकार  ने  अब  तक  क्यो  नहीं  बन  किया  ?

 जब  सोशलिज्म  के  नाम  पर  आप  वोट  लेकर
 आते  है,  जब  सेक्यूलेरिज्म  के  नाम  पर  बोट
 लेकर  आते  हैं  और  इस  लग  की  संस्थाओं  को
 पनपने  देते  है  तो  इसकी  जिम्मेदारी  सरकार  पर

 है  और  अमी  तक  नही  किया  उसके  लिए  भी
 सरकार  जिम्मेदार  है।  आगे  सख्त  कदम  सरकार
 उठाए  इस  संशोधन  को  लाकर  और  यदि  कानून
 में  कोई  और  भी  तबदीली  लाने  की  आवश्यकता

 हो  तो  उसको  भी  लाता  चाहिए  ।

 जहाँ  तक  इन  संस्थाओ  का  सवाल  है  इनका
 ब्रिग  ग्राउंड  हिन्दुस्तान  का  मोनोपली  है।
 अगर  वह  इसके  लिए  पैसा  न  दे  तो  थे  नहीं
 चल  सकती  ।  अंग्रेजो  के  जमाने  थे  मारे  ने इनकी
 मदद  की  ।  आजादी  की  लडाई  मे  हिन्दू  संस्थाओं,

 मुस्लिम  संस्थाओं  और  सिख  संस्थाओ  ने
 नौजवानों  को  फौज  में  भर्ती  कराया  और  उनको
 आजादी  की  लडाई  में  हिस्सा  नहीं  लेने  दिया  t
 लाखो  नौजवान  शहीद  हुए  7  और  आजादी  के
 बाद  हिन्दुस्तान  का  मोनोपली,  विदेशी  दोनों-

 पत्रिका,  फोर्ड  फाउंडेशन,  सी०  जताई  ए०,
 एशिया  फाउंडेशन,  जमीयते  इस्लामी  और
 आर०  एस०  एस०  की  मदद  करते  हैं।  उनके
 खिलाफ  अभी  तक  कोई  कदम  नहीं  उठाया  |

 हमारा  कानून  इतना  लचीला  क्यों  है?  बच
 आफ  थॉट्स'  जो  अभी  पढ़ा  गया,  हवाई  हिन्दू
 राष्ट्र,  यह  जो  किताबें  हैं  श्री  गोलवलकर  को
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 वह  क्यो  नहीं  अब  तक  बेन  हुईं  ?  मैं  पूछना
 चाहता  हैँ  कि  जो  'अखबार”  साम्प्रदायिकता
 फैलाते  है  उनको  क्यों  नही  बैन  करते  है?
 हिन्दुस्तान  के  मोनोपली  जो  बडे-बड़ें  अखबार
 चलाते  है,  न्यूज  एजेसीज  चलाते  है,  इन  कम्युनल
 लोगो  की  मदद  करते  है  1  जो  गाँधी  मर्डर  केस
 में  गिरफ्तार  हुए  थे  वह  चुन  कर  आ  रहै  हैं,
 जो  छुरे बाजी  में  गिरफ्तार  हुए  थे  वह  राज्य-
 सभा  में  चुन  कर  आ  सकते  है.  (व्यवधान )

 सभापति  महोदय,  जो  गांधी  मर्डर  केस
 में  गिरफ्तार  हुए  थे  वह  अभी  तक  चुन  कर  झा
 रहे  है.  (व्यवधान)  “मै  इनका  उत्तर  नही
 दे  रहा  हूँ।  सिर्फ  यही  कहना  चाहता  हूँ  कि

 होम  मिनिस्ट्री  के  अन्दर  उन  लोगो  का  नाम

 मौजूद  है,  सरकार  स्वय  उन  लोगो  के  नाम  ले

 यहाँ  पर  *(व्यक्धान)
 *  सभापति  महोदय,

 मैं  तो  किसी  का  नाम  भी  नहीं  ले  रहा  हैँ,
 मुझ  से  पता  नहीं  क्यो  ये  नाराज  रहते  है  ?

 मेरा  यह  कहना  है  कि  जो  ये  फासिस्ट  आमेना-
 इजेशस  है  उन  सब  के  ऊपर  बन  लगाना  चाहिए
 सरकार  इनको  दलित  करे  वरना  जिस  प्रकार  से
 बगला  देश  मे  साम्प्रदायिक  लोगो  के  साथ  हुआ,
 उनको  रात  की  अंधेरे  मे  कभी  टाले  से  नहीं  बूढ़ा,
 बन्दूक  की  नोक  से  ढूंढा,  हिन्दुस्तान  मे  ही  वही
 होगा  ।  इसलिए  सरकार  जल्दी  से  जल्दी  इसके
 ऊपर  कदम  उठाए,  इस  बिल  को  मान  ले  t  यह
 कहना  कि  सरकार  स्वयं  बिल  लाएयी,  इसमे

 बहुत  देर  लगती  है।  आइ०  सी०  एस०  के

 प्रिबिलेजज  पर  बिल  ला  रहे  थे,  वह  अभी  तक

 नहीं  आया।  तो  इस  प्रकार की  देरी न  हो,
 जल्दी  से  जल्दी  इसका  बिल  ले  आएँ।  इतना  ही

 कहू  कर  मै  इस  बिल  का  समर्थन  करता  हूँ।

 औ  राम  सहाय  पांडेय  (राजनंदगांव)
 सभापति  महोदय,  हमारा  यह  सदन  राष्ट्र  का

 सबसे  बड़ा.  सन् दिर  है  और  जब  आप  सात  के

 अन्दर  प्रवेश  करने  हैं  तो  उसके  सुख  मंडल  पर

 एक  सुन्दर  श्लोक  पंचतंत्र  का  लिखा  हुआ  है--
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 aa  निजी  परोवेत्ति  गणना  लघुचेतसाम्  |

 उदार  चरितानां  वसुधा  कुटुम्ब कम्  ॥।

 यह  उस  श्रेष्ठ  पंचतंत्र  की  व्याख्या  है  जिसमें
 कि  हम  न  केवल  अपने  राष्ट्र  के  नागरिकों  को
 सम्बोधित  करते  है  वरन्  संसार  को  एक  ममता
 और  एकता  के  सूत्र  में  बांध  कर,  बंधुत्व  का
 पाठ  पढ़कर  यह  कहते  है  कि  हम  सब  एक  हैं,
 कोई  अलग  नहीं  है,  छोटे  और  बड़े  की  भावना

 नहीं  है।  किसी  देश  में  सम्प्रदायवाद  के  नाम
 पर  जितनी  रुधिर  वहाँ  है  शायद  इन्सान  की
 जिन्दगी  में  इन्सान  तारीख  मे  संसार  में  कही
 इतना  खुन  न  बहा  होगा  जितना  हमारे  यहाँ  बहा
 है।  हम  उन  कारणों  पर  नहीं  जाना  चाहते
 जिनसे  हमारी  धरती  बेटी  लाखो  लोग  इधर  से
 उधर  गए।  मैं  उस  इतिहास  में  नही  जाना  चाहता,
 उसमें  बहुत  करुणा  है,  दया  है  जहाँ  इन्सानियत
 बिखर  कर  गिरी,  घायल  की  गई।  मैं  तो  यह
 कहना  चाहता  हूँ  कि  इस  नवोदित  वातावरण  में
 लोकतन्त्र  में  कम  से  कम  साम्प्रदायिकता,  भाषा
 के  नाम  पर,  सम्प्रदाय वाद  के  नाम  पर,  धर्म  की

 झूठी  परिभाषा  कर  के  भड़काई  न  जाये  |  इतना

 गुमराह  लोगों  को  न  किया  जाये,  इतना'  भ्रमित
 न  किया  जाये,  इतना  गुस्से  में  न  डाला  जाये  कि
 वे  अपनी  जैव  से  चाकू  निकाल  कर  मासूम
 इन्सान  की  जिन्दगी  को  ले  लें।  बह  नहीं  होना
 चाहिए  ।  आज  इस  आधुनिक  समाज  में  सबसे
 बड़ा  धर्म  कोई  हो  सकता  है  तो  वह  रोटी  का
 धर्म  ह ैऔर  दूसरा  धर्म  बंधुत्व  का  है  और
 तीसरा  एक  धर्म  इन्सानियत  का  है।  इसके  परि-
 शेष  में  जितनी  धारणायें  और  मान्यतायें  आती  है
 उनका  स्वागत  है  और  यदि  उन  तमाम  परम्पराओं
 और  धारणाओं  से  इन्सान  उस्मान  से  लड़ता  हो
 घर्म  क ेनाम  पर  तो  में  उस  धर्म  को  धर्म  नहीं
 कहता  |  बह  सम्प्रदाय वाद  जिसमें  बंधुत्व  न  हो
 सम्प्रदाय वाद  नहीं  है  और  अगर  उस  भाषा  मैं
 जिसमें  हम  माँ  की  गोंद  से  यह  शिक्षा  लेकर  न
 उदय  होता  हो  हमारे  जीवन  का  कि  हम  सज
 बराबर  हैं,  तो  मैं  समझता  हूँ  कि  उस  भाषा  में  भी
 कोई  कमी  है  t  देखना  यह  है  कि  इस  लोकतन्त्र  के
 वातावरण  में  जहाँ  हमने  यह  स्वीकार  क्रिया  है
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 कि  हम  समता,  एकता  और  इन्सानियत  को
 स्थापित  करेंगे  और  सबको  बराबरी  का  मौका  देंगे,
 कहीं  ऐसा  तो  नहीं  है  कि  यह  डगमगा  जाये  ?

 भिवाड़ी,  अहमदाबाद  या  जलगाँव  में  जो  कुछ
 हुआ,  दुनिया  के  लोग  कया  कहते  होंगे  कि  यह
 लोकतन््त्रवार्दी  राष्ट्र  ह ैजहाँ  ह्म  रोटी  और
 वस्त्र  का  सवाल  नहीं  पूरा  कर  पा  रहे  हैं
 दवाई  का  इन्तज़ाम  नहीं  कर  पा  रहे  है  वहाँ
 एक  इन्सान  दूसरे  इन्सान  को  इस  प्रकार  मारने
 के  लिए  एक  जजबाती  स्पीच  पर  भडक  जाता  है
 और  एक  दूसरे  का  खुन  करने  लगता  है।  हमारी
 गर्दन  शर्म  से  शुक  जाती  है  और  हमारा  समुदाय
 जो  लोकतंत्रवाद  समुदाय  है  उसका  भी  लज्जा
 से  सिर  झुक  जाता  है।  इस  नये  बाताबरण  में
 रोटी  के  सवाल  को  हमें  हल  करना  है  और

 दूरी  व्यवस्था यें  करनी  है,  हमको  आगे  बढ़ना
 है  ।  इसलिए  यह  जो  भारतीय  दण्ड  संहिता  में
 संशोधन  श्रीमती  सुभद्रा  जोशी  का  है  उसका  मैं
 स्वागत  करता  है।  जहाँ  इसकी  व्यवस्था  है,
 वहाँ  इसका  पालन  भी  होना  चाहिये  ।  श्री,  शशि

 भूषण  ने  ठीक  कहा  है  कि  जितने  साम्प्रदायिक

 झगड़े  हुए  है,  किसी  को  फाँसी  नहीं  हुई।  कठोर
 से  कठोर  दण्ड  देकर  हमे  नये  समाज  का  निर्माण
 करना  है,  जहाँ  लोकतन्त्र  हो,  समता  हो,  एकता

 हो।

 SHRI  SAMAR  GUHA  (Contai)  :  I
 have  nothing  to  say  against  this  Bill.  I  do
 not  oppose  it,  but  I  would  say  that  it  is  a
 timid  approach  to  the  very  vital  problem,  or
 l  should  say  the  poisonous  problem  of
 communalism  that  is  eating  into  the  very
 vitals  of  our  national  life.  The  emergence
 of  Bangla  Desh,  and  and  not  only  the  denial
 but  refutation  of  the  two-nation  theory  by
 Bangla  Desh,  has  now  created  a  new  atmos-
 phere,  and  a  new  outlook  and  it  has  released
 a  new  force  not  only  for  Bangia  Desh  but
 also  for  the  whole  of  the  Indian  sub-contin-
 ent  to  approach  this  problem  with  bigger
 perspective,  I  should  say,  not  in  a  chicken-
 hearted  manner  but  in  a  lion-hearted  manner,
 so  that  this  virus  of  communalism  could  be
 uprooted  from  our  national  life  for  good,

 Although  at  the  back  of  her  mind,
 the  framer  of  this  Bill,  had  a  certian  organi-
 sation  in  view,  yet  I  should  say  that  she  has
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 not  had  the  courage  to  name  that  organisa-
 tion  She  has  not  had  the  courage  to  attach
 that  organisation  or  to  ask  to  ban  that
 oiganisaation  J}  should  say  that  this  Bull  is
 In  a  sense  purposeless,  because  its  main
 objective  is  to  ban  a  particular  organisation,
 by  approaching  it  on  an  individual  basis
 Therefore,  I  feel  that  i{  seems  to  be
 redundant

 SHRI  ATAL  BIHARJ
 (Gwalior)  She  had
 in  her  mind

 SHRI  EBRAHIM  SULAIMAN  SAIT
 (Kozhikode)  No  she  had  the  Jan  Sangh  in
 mind

 VAIPAYEE
 the  Muslim  League

 SHRI  SAMAR  GUHA  Dung  the  time
 of  the  Bangla  Desh  liberation,  the  people  of
 Bangla  Desb  were  expressing  their  anger
 against  the  communal  organisations  there  and
 they  attacked  the  communal  parties  and  they
 burnt  the  ofhces  and  premises  of  the  Muslim
 League,  the  Jamiate-Islam:  aud  the
 Nizam-c-lslamt  and  other  communal  orga-
 misations  in  Bangla  Desh  and  they  have
 completely  eradicated  such  communal  bodies
 But  in  our  country  we  find  that  not  only  the
 communal  parties  and  communal  politics  are
 functioning  but  they  are  also  participating
 in  elections,

 ३  should  say  that  this  Bll  has  only  a  very
 limited  objective  Many  hon  Mambers  have
 given  expression  to  the  hope  that  some  kind
 of  progressive  approach  and  some  kind  of
 radical  approach  should  be  there,  some  kind
 of  revolutionary  approach  should  be  there  so
 that  the  communal  virus  can  be  eradicated
 for  good  The  Government  party  has  got
 absolute  majority  and  aboslute  power  now
 I  would  like  to  ask  the  hon  Mover  and  also
 the  Government  party  whether  they  have  the
 courage  to  ban  communal  politics  and  com-
 munal  parties  I  would  like  to  ask  them
 whether  they  have  the  courage  to  derecognise
 the  right  of  the  communal  paities  to  partici-
 pate  in  elections  I  would  like  to  know
 whether  they  have  the  courage  to  eradicate
 communalism  from  education  also  I  would
 like  to  know  whether  they  have  courage  to
 drop  the  word  ‘Hindu’  fiom  the  name  of
 Banaras  Hindu  University,  and  hkewise,  to
 dicp  the  woid  ‘Mu  lim’  from)  the  name  of
 Algeith  Mussina  Uniyersity,,.,.,
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 SHRI  EBRAHIM  SULAIMAN  SAIT
 I  protest  against  the  dropping  of  the  word
 *Musiim’,

 SHRI  SAMAR  GUHA  I  would  like  to
 know  whether  they  will  abolish  the  distinc-
 tion  between  Hindu  hotels  and  Muslim  hotels
 and  abolish  this  type  of  distinction  between
 one  class  of  citizens  and  another  I  would
 hike  to  know  whether  they  can  think  of  that
 kind  of  law  which  will  ban  anything  that
 creates  hatred  and  differences  between  people
 of  different  ecommunities  would  also  like
 to  ask  whether  they  hove  the  courage  to  have
 the  same  kind  of  social  laws  for  all  citizens
 I  would  like  to  know  whether  they  have  the
 courage  to  see  that  tamily  planning  is  intro-
 duced  umformly  for  all  communities  all  ovei
 the  country

 Sir,  this  Bill  displays  only  a  negative  app-
 30400  But  we  can  think  of  a  positive  appr-
 oach  in  the  sense  that  we  can  create  a
 better  atmosphere  in  the  country  instead  of
 breeding  a  communal  atmosphere,  because
 of  the  emergence  of  Bangla  Desh  The  posi-
 tive  approach  is  whether  we  are  going  to
 reorganise  education

 Just  now,  one  hon  Member  was  ment-
 toning  that  the  Indian  histoiy  books  will  have
 to  be  completely  rewiitten,  I  would  like  to
 know  whether  Goveirment  are  going  to  do
 this  Here,  I  might  mention  that  I  was  a
 member  of  the  committee  attached  to  the
 Information  and  Broadcasting  Ministry,  and
 I  was  trying  to  have  some  kind  of  book
 written  by  Government  and  also  some  kind
 ot  film  produced  on  the  role  played  by  the
 Azad  Hind  movement  You  will  remember
 that  ™  tay  Subhas  Bose  had  in  his  army  not
 only  Hindus,  but  Muslims  and  Sikhs,  but
 they  all  used  to  lived  together,  dine  together
 and  work  together,  and  the  temples,  mosques
 and  gurdwaras  m  the  jurisdiction  of  Azad
 Hind  Government  were  open  to  people  belon-
 ging  to  all  communities

 The  time  has  come  for  a  bold  approach
 to  this  problem,  We  have  seen  bow  even
 after  the  liberation  of  Bangla  Desh,  after  the
 denial  cf  the  !wo-raticn  theery,  on  the  basis
 of  which  India  was  partiuoned,  the  virus
 of  the  two-nation  tLeory  still  remains  dec-
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 ply  embedded  in  our  national  life.  We  have
 seen  how  a  section  of  the  people  of  the  cou-
 ntry  took  vicarious  pleasure  in  seeing  the
 dismemberment  of  ar  Islamic  State.  We  have
 also  seen  how  other  sections  of  people  felt
 shocked  because  an  Islamic  State  was  disme-
 mbered.  We  noticed  both  these  opposite  men-
 talities  a  few  months  back  Therefore,  it  is  a
 fact  that  the  communal  sentiment,  the  com-
 munal  outlook  and  communal  mentality  still
 exists  in  mray  sections  in  our  country.  The-
 refore,  if  we  really  want  to  eradicate  the
 communal  virus  and  develop  a_  syuthetic
 outlook  of  nationalism  an  Indian  national
 fecling,  we  have  to  approach  the  problem  in
 a  bold  way  and  bring  forward  a  radical  and
 comprehensive  Bill  to  tackle  it.

 श्री  कृष्ण  चन्द्र  पाण्डेय  (खली ला बाद)  :
 सभापति  महोदय,  देश  को  आजाद  हुए  २५  बर्ष
 बीत  रहे  हैं,  परन्तु  आज  तक  यह  देखने  में  नहीं
 आया  कि  जो  साम्प्रदायिक  पार्टियाँ  है,  जो
 साम्प्रदायिक  संस्थाएँ  है,  उन  पर  किसी  भी
 प्रकार  का  नियन्त्रण  लगाया  गया  ही  ।  मान्यवर,
 भारत  का  इतिहास  साक्षी  है,  जिसने  “'वसुधैव
 कुटटम्बकम'  का  नारा  दिया  और  आज  जब  हम
 इस  देश  से  गरीबी  द्र  करने  का  संकल्प  कर

 रहे  है,  साम्प्रदायिक  संस्थायें,  साम्प्रदायिक
 पार्टियाँ  एक  दूसरे  को  लड़ाने  के  लिए  हर  वक्त
 प्रयत्नशील  रहती  हैं।  आज  भी  कालिजों  में

 हमारे  जो  लड़के  पढ़ते  हैं,  उनको  नाता  प्रकार
 के  प्रलोभन  देकर  ये  साम्प्रदायिक  संस्थाएं  छात्रों
 को  गुमराह  करके  लाठी  और  डण्डा  चलाता
 सिखाती  हैं--चाहे  वे  आर०  एस०  एस०  हो  या

 मुस्लिम  लोग  हो,  कोई  भी  संस्था  होना

 शी  इश्रा ही सम  सुलेमान  सेट  :  मुस्लिम  लीग
 कभी  नहीं  सिखाती  t

 क्रि  कृष्ण  चन्द्र  पाण्डेय  :  इन  पर  नियंत्रण
 लगाना  परम  आवश्यक  है  ।  यह  विधि  की
 विडम्बना  है  कि आज  तक  इस  सदन  में,  जो  सदन

 राष्ट्र  का  फैसला  करता  है,  कोई  ऐसा  कानून
 नहीं  आया।  ऐसा  नियम,  ऐसी  विधि,  ऐसा
 कानून  जल्द  से  जल्द  बनाया  जाना  चाहिए।
 श्रीमती  सुभद्रा  जोशी  जी  ने  जो  बिल  यहाँ  पर

 CHAITRA  25,  894  (SAKA)  Code  (Amdt.)  Bill  222

 पेश  किया  है,  सरकार  को  चाहिए  कि  उस  पर
 विचार  करे  और  ऐसा  कानून  यहाँ  पर  लाये  1

 आज  हमारे  उत्तर  प्रदेश  के  पूर्वांचल  भाग
 में,  सभापति  महोदय  आप  जानते  होंगे,  हर
 दूसरे  तीसरे  महीने  सुनाई  पड़ता  है  कि  हिन्दू-
 मुस्लिम  रायट  हो  गया  है,  इसका  क्या  कारण

 है  ?  इस  पर  अगर  विचार  किया  जाय  तो

 मालूम  होगा  कि  ये  साम्प्रदायिक  संस्थाएं  हर
 वक्त  एक  दूसरे  को  लड़ाने  का  प्रयास  करती  हैं  ।
 इसलिए  इन  पर  नियन्त्रण  लगाना  परमावश्यक
 है  ।  इसके  लिए  कानून  बनाकर  ऐसी  संस्थाओं
 पर  शीघ्र  से  शीघ्र  कन्ट्रोल  करना  चाहिए।
 धन्यवाद  ।

 SHR]  7.  VENKATASUBBAIAH  (Nand-
 yal):  The  amendment  Bill  brought  forward
 by  Shrimati  Subhadra  Jushi  to  curb  commu-
 nal,  caste  and  religious  tendencies  in  the
 country  is  laudable,  but  ]  very  much  doubt
 whether  it  will  be  able  to  achieve  the  pur-
 pose  for  which  it  is  intended.  India  had  the
 inner  strength  to  bear  all  the  vicissitudes  of
 a  chequered  history  when  she  faced  many
 invasions,  on  the  basis  of  communal,
 language  and  other  things.  The  bedrock  of
 Indian  nationalism  was  tolerance  and  mutual
 respect  towards  all  religions.  But  after  the
 advent  of  British  «mperialism,  the  commu-
 nities  Were  divided  and  they  were  played
 against  cach  other,  and  we  are  suffering  from
 the  hang-over  of  that  aspect.  It  is  also  being
 introduced  in  our  politics  and  politicians  are
 trying  to  exploit  the  susceptibilitles  of  the
 various  communities  in  society.  This  is  the
 real  cause  of  this  problem.

 The  Father  of  the  Nation  has  given  up
 his  life  for  the  cause  of  communal  harmony.
 Many  saints  have  sung  throughout  the  length
 and  breadth  of  our  country  preaching
 communal  harmony.  We  had  that  inner
 strength  to  withstand  all  these  vicissitudes,
 but  how  it  was  not  possible  to  eradicate  this
 evil  from  our  body  politics  ?  As  I  have  clearly
 said,  something  is  wrong  with  our  political
 functioning  and  also  with  the  present  set-up
 of  things.

 A  few  days  back,  I  had  octasion  to  read
 a  news  item  ina  leading  daily  of  Delhi,
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 There,  the  news  is  very  surreptitiously  and
 cynically  put  in,  and  ]  should  bring  it  to  the
 notice  of  the  Ministry.  The  news  item  says
 that  m  Purana  Qila,  the  temple  of  Kunti
 Devi  is  being  removed,  and  there  is  a
 mosque,  I  am  told,  where  there  was  no
 namaz  said  previously.  Under  the  Ancient
 Monuments  Act,  namaz  is  being  said  in  the
 mosque  now,  whereas  the  temple  is  being
 removed.  It  has  been  done  when  Prof.  S.
 Nurul  Hasan  has  become  the  Minister  in
 charge  of  education.  It  has  been  prominently
 put  in  a  very  leading  daily,  and  this  is  how
 it  tends  to  create  communal  hatred  among
 the  various  sections  of  the  people.  Such
 writings  or  such  speeches  must  be  dealt  with
 very  severely,

 Though  the  country  was  supposed  to
 have  been  divided  on  the  two-nation  theory
 to  which  the  Congress  organisation  under
 the  leadership  of  Mahatma  Gandhi  did  not
 agree,  and  asa  matter  of  fact  that  was  a
 disputed  fact,  :t  has  now  been  disproved  by
 the  heroic  struggle  put  forward  by  the
 people  of  Bangla  Desh.  But  only  suggest
 to  the  hon.  Mover  of  this  Bill  that  it  would
 have  been  better  had  she  brought  forward
 a  comprehensive  Bill  touching  on  all  the
 facets  of  our  national  life  and  also  seeing
 how  communal!  harmony  has  to  be  achieved,

 It  is  not  only  communal  harmony  on  the
 basis  of  religion  but  on  the  basis  of  caste
 and  community.  These  are  very  important
 factors  that  have  to  be  gone  into.  We
 should  make  a  very  thorough  probe  or
 research  into  all  these  matters,  and  devise
 certain  measures  so  as  to  see  that  these  are
 eradicated  by  creating  and  mobilising  public
 opinion  by  taking  certain  measures  to  impart
 a  sort  of  social  dignity  to  the  various  sections
 of  the  people.

 For  instance,  I  can  suggest  here  the  idea
 of  inter-caste  marriages  or  marriages  from
 one  religion  to  the  other  religion.  The
 Government  must  come  forward  to  give  a
 sort  of  incentive  to  such  people  and  where
 such  things  are  being  encouraged.  All  these
 factors  are  to  be  taken  into  consideration,
 and  by  this  amendment  alone,  I  do  not  think
 that  the  object  which  the  hon.  lady  Member
 wants  to  achieve  will  be  achieved.  There
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 should  be  public  opinion  and  also  there
 should  be  a  code  of  conduct  among  the
 different  political  parties.

 With  regard  to  the  nomenclatures  that
 have  been  put  to  various  organisations,  these
 nomenclatures  must  also  be  done  away  with.
 My  hon.  friend  has  just  now  referred  to
 these  Hindu  hotels  and  Muslim  hotels.  In
 South  India,  it  is  not  a  Hindu  hotcl  ora
 Muslem  hotel,  but  it  is  a  brahmin  and  non-
 brahmin  hotel.  We  have  gone  still  further.
 It  ts  not  meiely  Hindu  hotel  or  Muslim  hotel,
 but  it  is  a  brahmin  or  a  nou-brahmin  hotel.
 In  this  manner,  things  are  going  on.  Though
 it  may  not  be  apparently  harmful,  this  is  all
 the  time  reminding  the  people  of  the  commu-
 nity  or  caste  or  religion  to  wluch  they
 belong.  This  type  of  attitude  must  be  sought
 to  be  eradicated  and  then  only  we  will  be
 achieving  the  000९०  for  which  we  stand.

 श्री  विभूति  सिर  (मोतीहारी)  :  सभापति
 जी,  श्रीमती  सुभद्रा  जी  ने  जो  बिल  पेश  किया
 है  उसका  मंशा  तो  बहुत  ठीक  है  लेकिन  प्रश्न

 यह  है  कि  इसको  करेगा  कौन  ?  कानून  से
 राज्य  नही  चलता  है,  आदमी  जब  बदल  जाता
 है  तब  कोई  काम  चलता  है  इसलिए  आदमी  को
 बदलना  चाहिये।  गाँधी  जी  ने  हिन्दुस्तान  में
 आदमी  को  बदला  तो  आदमी  हिन्दुस्तान  में
 तैयार  हुए  और  अंग्रेजों  से  लड़े  लेकिन  कानून  तो
 बना  हुआ  है  जिस  कानून  के  अन्दर,  कोई
 आदमी  खून  करे  तो  उसको  फासी  की  सजा

 होती  है  लेकिन  कितने  आदमियों  को  फाँसी  की
 सजा  होती  है  भौर  कितने  आदमी  छूट  जाते  हैं।
 कारण  यह  है  कि  जब  तक  गवाही  ठीक  से  नहीं
 मिलती  है,  आदमी  सच्चाई  पर  नहीं  जाता  है
 और  आदमी  खून  करता  है  तो  छूट  भी  जाता

 है  और  फाँसी  भी  पा  जाता  है  1  इसलिए  आदमी
 को  बदलना  चाहिए।  आज  इस  बिल  का  जो
 उनका  मंशा  है,  जिन  लोगों  के  प्रति  मेरे  ख्याल
 से  यह  लाया  गया  है,  थे  खुद  बदल  गये  हैं  इस

 चुनाव  में  .  परिहार  भें  उस  कम्युनिटी  को  हम
 लोगों  को  बहुत  कम  बोझ  मिली  ।  उस  कम्युनिटी
 ते  खुद  अपने  विचार  से  अपनी  कार्यवाही  को
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 बदल  दिया  ।  इसलिए  इस  बिल  में  जो  उनकी
 भावना  है,  उस  भावना  से  आग्रह  दुनिया  चली
 गई  है  और  सवाल  यह  है  कि  बिल  का  मंशा
 तो  ठीक  है  लेकिन  इसका  पालन  कौन  करेगा
 और  कौन  करायेगा  ?  आदमी  जब  तक  नहीं
 सुधरेगा  तब  तक  कुछ  नहीं  होगा,  लाख  यह
 बिल  लावें।  मैं  पूछना  चाहता  हूँ  कि  गाँधी  जी
 वे  जो  हम  लोगों  को  सिम्पलिसिटी  सिखाई  और
 जिस  ढंग  से  हमको  रहना  चाहिये,  मैं  पूछना
 चाहता  हूँ  चेयरमेन  साहब,  आप  इस  हिन्दुस्तान
 के  तख्ते  हाउस,  सोरेन  बाडी  के  तख्त  पर
 बैठे  हुए  हैं,  कितने  मिनिस्टर  और  राष्ट्रपति  से
 लेकर  गाँव  के  स्वयं  सेवक  तक  अपने  पद  का
 पालन  करते  हैं?  वह  पालन  नहीं  करता  है  1

 इसलिए  हम  लाख  कानून  बनायें,  लाख  बिल
 बनावें,  कुछ  नहीं  हो  सकता  हैं  !  हमारे  विधान
 में  यह  लिखा  हुआ  है  कि  सोशल  जस्टिस  होना
 चाहिए  1  मैं  पूछना  चाहता  हूँ  कि  जो  हमारे
 ये  बड़े  बड़े  मिनिस्टर्स  हैं,  जो  हमारे  यहाँ  बड़े-बड़े
 राजा  हैं  और  जो  हमारे  यहाँ  बड़े-बड़े  अफसर
 हैं,  उनके  लड़के  ही  बड़े-बड़े  पब्लिक  स्कूलों  और
 कालजों  में  पढ़ते  हैं  i  जो  लोग  अंग्रेजी  नहीं  बोल
 पाते  हैं,  बे  इस  कारण  मिनिस्टर  नहीं  होते  हैं
 मैं  पूछना  चाहता  हूँ  कि  क्या  मनुष्य  की  कोई
 कीमत  है  ?  आदमी  को  जब  तक  नहीं  बदला
 जावेगा,  तब  तक  कुछ  नहीं  होने  वाला  हैं।  आज
 जो  मंशा  हैं  सुभद्रा  जोशी  जी  के  बिल  का,  मैं
 बतलाना  चाहता  हूँ  कि  बिहार  के  चुनाव  में  उस

 कम्युनिटी  के,  जिसके  प्रति  वह  बिल  है,  हम  लोगों
 को  बहुत  कम  वोट  मिले  दूसरे  लोग  बोट  ले

 गये  ।  आप  खुद  इस  गद्दी  पर  बैठे  हुये  हैं,  आप
 ही  बताइये  कि बिल  जब  तक  बने,  बने,  लेकिन

 बहू  भावना  तो  खत्म  हो  गई  है।  इसलिए  मैं
 समझता  हूँ  कि  आदमी  को  बदलने  की  जरूरत

 है।  आदमी  जब  बदलेगा,  तो  न  भाषा  की

 लड़ाई  होगी,  न  धर्म  की  लड़ाई  होगी  और  न

 कोई  और  लड़ाई  होगी  लड़ाई  होगी  तो  खाने
 की।  वे  यहाँ पर  इस  बालको  लाईं  हैं।  मैं
 पूछना  चाहता  हैँ  कि  यहाँ  पर  एक  आदमी  के

 ऊपर  कितना
 खर्च  होता  है?  उस खर्चे  से  एक
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 गरीब  आदमी  का  खर्चा  मिलाइये  ।  इसलिए  मैं

 कहूँगा  कि  सरकार  अपनी  भावना  को  बदले,
 अफसरों  को  बदले  7  मैं  काग्रेस मेन  हूँ,  मैं  नहीं
 पूछता  कि  साहब  ,  आप  टिकट  किस  बुनियाद
 पर  देते  हैं  ?  पहले  देख  लेते  हैं  कि  इतने  परसेंटेज
 फलां  जाति  के  आदमी  हैं  तो  घुमाकर  कर  उतने
 वोट  तो  उसको  मिल  ही  जायेंगे  ।  इसलिए  उसको
 टिकट  देते  हैं।तो  फिर  सरकार  पहले  इसमें
 सुधार  करे।  सरकार  के  नेताओं  ने  हिन्दुस्तान
 का  बंटवारा  क्यों  किया  ?  उन  लोगों  के  खिलाक
 चार्ज  लाना  चाहिए  जिन्होंने  हिन्दुस्तान  का
 बंटवारा  कम्युनल  बेसिस  पर  किया  ।  हम  लोगों
 से  पूछा  नहीं  गया।  हम  फ्रीडम  फाइटर  थे  ।
 न  डी०  सी०  सी०  से  पूछा  गया  और  न
 पी०  सी०  सी०  से  पूछा  गया।  करने  के  बाद
 ए०  आई०  सी०  सी०  की  मीटिम  बुला  ली  और
 उस  पर  गाँधी  जी  की  मुहर  लगवा  दी।  वह
 बुड्ढा  आदमी  क्या  करता  ?  आज  हम  बुड्ढे
 हो  गये  हैं,  कोई  रेवोल्यूशन  नहीं  कर  सकते  हैं  ।

 सुभद्रा  जोशी  जी  कहाँ  हैं,  समझ  में  नहीं  आता
 उनका  बिल  तो  है  पर  वह  अनुपस्थित  हैं।  मैं

 पूछना  चाहता  हूँ  कि  सरकार  को  बदले,  सरकार
 की  मंशा  बदले  और  सरकार  में  जो  लोग  हैं  वे
 बदले  ।  मैं  कहना  चाहता  हूँ  कि  पहले  जो  हमारे
 मिनिस्टर  हैं  ये  लोग  कहाँ  के  सेक्रेटरी  को  रखते:

 हैं  ?  अपने  सूबे  के  सेक्रेटरी  को  रखते  हैं,  अपने
 नजदीक  के  आदमियों  को  रखते  हैं  ये  क्यों  नहीं
 बदलते  अपने  आप  को  ?  जो  हमारे  अफसर
 लोग  हैं,  ये  कहाँ  के  आदमियों  को  अपने  यहाँ
 नौकरी  में  रखते  हैं।  अपने  नजदीक  के  आदमियों
 को  नौकरी  में  रखते  हैं।  इसलिए  आदमियों  को
 बदलने  की  जरूरत  हैं  और  यह  कानून  आप.
 लाख  बनाइएगा,  कानून  का  पालन  करने  वाला
 आदमी  जब  तक  नहीं  रहेगा,  कानून  आपका
 बेस्ट-पेपर  बास्केट  में  चला  जायगा।  हिन्दुस्तान
 में  आदमी  को  बदलने  की  कोशिश  कीजिए  और.
 मैं  कहूंगा  कि  सरकार  बिल  की  जो  मंशा  है,
 इसको  काम  में.  लाये,  कामुक  रहे  या  न  रहे  ।

 इसलिए  आदमी  को  बदल  कर  आदमी  बनायें
 जब  भेद  भाव  मिटेगा  1  कानून  तो  है.  कि  खूनी
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 फासी  चलेगा  फिर  खूनी  कितने  फांसी  चढते  है।
 चूँकि  आदमी  सच्ची  गवाही  नही  देते,  सरकारी
 आदमी  सत्य  की  खोज  नहीं  करते  1  इसलिए
 मुजरिम  छूट  जाता  है,  तो  कानून  कया  करेगा।
 इसलिए  आदमी  को  बदलों  t

 श्री  शिवनाथ  सिंह  (झुंझुनू)  सभापति

 महोदय,  यह  जो  इंडियन  पेनल  कोड  का  अमेज़िंग
 बिल  है  इसकी  भावना  का  मै  समर्थन  करता  हूँ।
 आज  हम  चाहते  है  कि  हमारे  देश  के  अन्दर
 इटेग्रेशन  की  भावना  आये  और  वह  आ  भी  रही
 है  -  आज  दस  तरह  का  डर  इस  बिल  मे  व्यक्त
 किया  जा  रहा  है  वह  उतना  नहीं  है  जितना

 पहले  था,  लेकिन  फिर  भी  वह  ताकते  मरी  नहीं

 है  और  कभी  भी  सिर  उठा  सकती  है  |  इसलिए
 इस  तरह  का  प्रावधान  होना  चाहिये  |

 आज  जो  वातावरण  करना  है  और  जो  डिबेट

 हुआ  है  वह  कम्यून  बातो  पर  ही  किया  गया

 है,  चाहे  आर०  एस०  एम०  हां,  चाहे  जमाते
 इस्लामी  हो  या  हिन्दू  मुसलमान  का  नाम  लेकर

 हो  t  मै  सदन  से  निवेदन  करना  चाहता  हूँ  कि
 कि  कोई  जाति  या  बिरादरी  कम्यून  नहीं  होती
 है,  न  हिन्दू  है  और  न'  मुसलमान  है।  हालाकि

 कम्यून  लोग  हिन्दुओं  मे  भी  है  और  मुसलमानों
 में  भी  है  लेकिन  इस  तरह  के  झगडा  की  जड
 क्या  है,  झगड़े  होते  है,  हमें  इसकी  तरफ  ध्यान
 देना  होगा  1  मैं  पूछना  चाहता  हैं  कि  आखिर

 यह  शिव  सेना  किस  की  है  *  शिव  सेना  मे  कौन
 लोग  है?  मैं  आपका  ध्यान'  आकर्षित  करना

 चाहूँगा  गोहाटी  के  दो  की  तरफ  1  वहाँ  पर
 कौन  हिन्दु  और  मुसलमान  थे  आज  अक्सर

 कहा  जाता  है  कि  बंगाल  बंगालियों  के  लिये  है,
 महाराष्ट्र  महाराष्ट्र  के  लोगो  के  लिये  होना
 चाहिए  बम्बई  के  बंटवारे  पर  आप  गुजरात
 में  चले  जाये  या  महाराष्ट्र  मे  चले  जाये,  इस

 तरह  की  बातें  उठाई  गई  थी  ।  हमने  देखा  है  कि
 इस  बात  को  लेकर  महाराष्ट्र  के  मंत्रिमंडल  को
 इस्तीफा  देना  पड़ा।  इसके  पीछे  बया  भावना  है  ?

 इस  प्रकार  की  जो  भावनायें  है  उनको  कंट्रोल
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 करने  के  लिए  इस  तरह  का  बिल  होना  चाहिये।

 श्रीमती  सुभद्रा  जोशी  ने  इलाज  53  (ए)
 में  एक  शब्द  रक्खा है,  और  शब्द  को  मै  भी

 महत्व  देता  हूँ  उन्होंने  रखा  है

 “On  grounds  of  place  of  birth"

 प्लेस  आफ  बर्थ  के  आधार  पर  हम  कह  सकते  है
 कि  राजस्थान  का  पैदा  हुआ  मारवाड़ी  है  और
 उसको  बंगाल  मे  जाने  का  अधिकार  नहीं  है,
 बिहारी  को  बंगाल  मे  जाने  का  अधिकार  नहीं  है,
 केरल  वाले  को  राजस्थान  मे  आने  का  अधिकार

 नही  है।  आज  इस  प्रकार  की  भावना  बढ़

 रही  है  और  इसको  खत्म  करना  चाहिए।
 इसलिए  इस  प्रकार  के  प्रावधान  बनने  चाहिये  ।

 ऐसी  भावनाओं  के  बारे  मे  जो  कुछ  श्री  विभूति
 मिश्र  ने  कहा  बहू  बिलकुल  सही  है।  जितनी  भी
 पब्लिक  एंटरप्राइज  होती  है  वह  जिस  प्रान्त  में

 होती  है  वहा  का  जो  मिनिस्टर  इंचार्ज  होता  है
 बहु  उसी  प्रान्त  के  लोगों  को  उसका  इन्चाजे
 बनाता  है  उसका  रिक्वेस्ट  जो  होता  है  वह  भी
 जातीयता  और  प्रान्तीय ता  के  आधार  पर  होता
 है,  यह  सब  बातें  इस  प्रकार  की  है  जिन  पर

 हमको  ध्यान  देना  चाहिए  और  जिनको  हमको
 कंट्रोल  करना  चाहिए  ।

 इस  बिल  में  जो  भावनाये  है  हो  सकता  है
 उनके  अन्दर  यह  बाते  न  आती  हो,  इस  बिल
 के  प्रावधान  उनको  कंट्रोल  करते  हो  जो  काम
 प्लेस  के  आधार  पर  या  प्रान्तीयता  के  आधार
 पर  होते  हो  ।  प्रान्तीय ता  का  जो  जहर  है  वह
 जातीयता  और  धर्म  के  जा धार  से  भी  अधिक
 खतरनाक  है  इसलिए  सरकार  को  इन  बातों  की
 तरफ  भी  ध्यान  देना  चाहिये  |  इस  अमेज़िंग  बिल
 के  पीछे  जो  भावना  है  उसकी  कद्र  करते  हुए
 इस  तरह  को  प्रवृत्तियों  की  कंट्रोल  करना

 चाहिए  t

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन
 करता  हूँ



 429  Indian  Penal

 aft  एम०  रामगोपाल  राडो  (निजामाबाद)  :
 सभापति  महोदय  श्रीमती  सुभद्रा  जोशी  ने  जो
 तरमीम  पेश  की  है  वह  बहुत  ही  समर्थन  योग्य

 है,  मगर  सिर्फ  कानून  बनाने  से  ही  कोई  काम

 नही  चलता  है।  प्राहिबिशन  को  देख  चुके  है  ।

 प्रा हू बिशन  का  कानून  बनाया  गया,  लेकिन
 शराब बन्दी  के  जमाने  में  शराब  ज्यादा  पी  जाती
 थी  ।  अब  प्राहिविशन  खत्म  करने  के  बाद  लोग
 कम  पी  रहे  है।  जहा  तक  बेन  लगाने  की  बात

 है,  मै  अपने  अनुभव  से  बतलाना  चाहता  हूँ  कि
 जब  हम  बच्चे  थे,  स्कूल  और  कालेज  में  पढते
 थे  तब  हैदराबाद  स्टेट  मे  सत्यार्थ  प्रकाश  के  ऊपर,
 जिसको  स्वामी  दयानन्द  ने  लिखा  था,  बन  लगाया
 गया  ।  उस  जमाने  में  पूरी  हैदराबाद  स्टेट  मे  हर
 घर  मे  सत्यार्थ  प्रकाश  था,  लेकिन  आज  बेन

 नही  है,  आज  वह  किसी  भ  घर  में  लही  दिखलाई
 पडता  है।  किसी  भी  चीज  पर  बैन  लगाने  से
 आदमियों  के  अन्दर  एक  अट्रैक्शन  हो  जाता  है
 कि  उसको  देखना  चाहिये  और  वह  उसके  पीछे
 पड़  जाते  है।  अभी  एक  माननीय  सदस्य  ने
 किताब  से  पढ़  कर  कहा  कि  उस  पर  बेन  लगा
 दिया  जाये  |  इसका  मतलब  तो  यह  होगा  कि
 जितने  भी  आदमी  है  हर  एक  का  ध्यान  उस
 किताब  को  पढने  की  तरफ  जायेगा  बैन  लगा
 कर  डेमोक्रेसी  मे  कोई  चीज  हासिल  नहीं  की
 जा  सकती  1  हमारी  फ्री  सोसाइटी  है।  हर
 आदमी  को  हर  किस्म  की  बात  कहने  का  हक
 है,  अपनी  मर्जी  से  वह  जो  चाहे  लिख  सकता

 है।  अगर  यह  डर  है  कि  किसी  की  तकरीर
 करने  से,  किसी  के  लिखने  उसका  प्रभाव  दूसरों
 के  ऊपर  पड़ता  है  और  नौ  लोग  डरते  है  कि
 उन  पर  प्रभाव  न  पड़  जाए,  उनसे  मैं  पूछता  हूँ
 कि  ये  लोग  क्या  करने  वाले  हैं  ?  गोलवलकर
 जी  के  भाषणों  से  इतनी  जो  सादिया  यहा  बैठी

 है,  दो  कम्युनिस्ट  पार्टिया  है,  सोशलिस्ट  पार्टी

 है,  हमारी  कांग्रेस  है,  वह  कांग्रेस  है,  इतने  बड़े-
 बड़े  एम०  पी०  है,  नेता  हैं,  क्या  हन  लोगो  पर

 असर  हुआ  है  ?  यह  जो  टिमिडिटी  है,  उनका

 मुकाबला  करने  से  घराने  की  जो  बात  है,  यह

 बहुत  बुरी  बीज  है।  पिछले  चुनाव  मे  सम्प्रदाय-
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 बिकता  को,  मजहब  को  तथा  दूसरी  जितनी
 खराब  चीज  हो  सकती  थी,  सबको  उभारा  गया  ।
 नतीजा  क्या  हुआ  ?  कितनी  ही  जगह  ऐसा  करने
 बाली  पाटियों  का  नामोनिशान  ही  मिट  गया,
 कई  स्टेट्स  मे  उनको  एक  सीट  भी  नही  मिली  1
 जितने  डिपाजिट  इस  इलेक्शन  मे  जब्त  हुए
 952%  बाद  के  इलेक्शन  में  उनने  नहीं  हुए

 थे  ।  इसलिए  अगर  यह  सोचा  जाता  है  कि  पता
 नही  बे.  क्या  करेंगे  यह  गलत  है।  अगर  वे  कर
 सकते  है  तो  क्या  हम  नही  कर  सकते  है।  नेहरू
 जी  ने  बहत  सही  कहा  था  कि  दसवी  सदी  से  ले
 कर  बीवी  सदी  तक  जितने  लोग  आ  सकते  है'
 उतने  लोग  अब  भी  हमारे  पास  मौजूद  है  1  उन
 लोगों  से  हमें  डरना  नहीं  है  हिन्दुस्तान  बहुत
 आगे  बढ  रहा  है  लोग  भी  आगे  बढ  रहे  है।  कुछ
 लोग  है  जो  फाल्ट  के  बैल  की  तरह  आज  भी
 फिर  रहे  है।  उनमे  कोई  खतरा  हिन्दुस्तान  को

 नही  है,  सेक्यूलेरिज्म  को  नही  है,  डेमोक्रेसी  को
 नही  है।  उनको  उनके  हाल  पर  छोड  दिया
 जाए.  लोगो  को  अच्छी  तरह  से  एजुकेट  किया
 जाए  |  लोग  जो  कुछ  उनको  कहा  जाता  है  उसको
 परखने  की  उनमे  अकल  होनी  चाहिये  |  जब  तक
 उनको  अकल  18  आएगो  तब  तक  वे  अच्छे  बुरे
 में  तमीज  नहीं  कर  सकेंगे  ।  गाव  का  बड़ा  आदमी
 जब  कह  देता  है  कि  विकेट  इसको  डालो,  उस
 वक्त  तो  यह  खतरा  जरूर  रहता  है।  इस  रास्ते

 पहला  काम  यह  होना  चाहिये  कि  हम  लोगो  को

 एजुकेट  करे,  उनको  सोशल  फिलोसॉफी,  पोलि-
 टिकल  फिलोसॉफी  अच्छी  तरह  से  समझाए  ताकि
 थे  अपनी  राय  का  अच्छी  तरह  से  इस्तेमाल
 कर  सके  |

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  Sir.  Iam  very  glad  that
 Shrimati  Subhadra  Josht  has  moved  this
 Bill  and  given  an  opportunity  to  the  mem-
 bers  to  ponder  over  this  problem.  Many  of
 the  members  who  have  taken  part  in  the
 debate  have  expressed  the  opinion  that  curbs
 are  necessary  over  such  organisations  who
 indulge  in  communal]  activities  or  create
 such  an  oider  m  the  country  which  has  for
 its  base  purely  communal  and  racial  consi-
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 derations.  According  to  the  mover,  one  of
 the  objects  of  this  Bill  is  to  bring  within  the
 purview  of  the  law  such  associations  and
 organisations.  But  we  have  to  see  whether
 this  aim  has  been  achieved  by  this  Bill.
 Unfortunately  it  is  true  that  communal
 Organisations  and  individuals  have  been
 creating  a  law  aud  order  situation  in  the
 country  which  comes  in  the  way  of  progress
 and  development  of  the  country.  As  we
 have  seen  at  Ahmedabad,  Bhiwandi,  Jalgaon,
 Rourkela  and  hundreds  of  other  places,
 there  have  been  incidents  of  communal
 trouble  all  over  the  country,  but  it  is  grati-
 fying  to  note  that  such  incidents  have  be-
 come  lesser  and  lesser  recently.  But  we  can-
 not  ignore  the  fact  that  the  communal  virus
 is  still  present  in  the  country  and  some
 organisations  and  associations  are  still  going
 On  with  this  communal  propaganda  which  is
 detrimental  to  the  progress  of  the  country  as
 a  whole.  At  this  age  when  we  have  to  think
 in  terms  of  humanity  it  is  regrettable  to  note
 that  we  think  in  terms  of  sectarianism,
 racialism  or  casteism.

 SHRI  R.  ५.  BADE  :  is  no
 quorum  in  the  House.

 Sir,:  there

 MR.  CHAIRMAN:  The  hon.  Minister
 may  resume  his  seat.  The  bell  is  being  rung—
 Now  there  is  quorum.  He  may  continue
 his  speéch.

 SHRI  F.  H.  MOHSIN  was  referring
 to  the  communal  incidents  that  were  occurr-
 ing  jn  various  parts  of  the  country.  This  is
 an  age  when  we  have  to  think  of  providing
 food,  clothing  and  shelter  to  the  vast  masses.
 So,  we  cannot  think  in  terms  of  religion,
 race  or  caste.  Shrimati  Subhadra  Joshi  has
 correctly  stated  that  we  have  to  think  in
 terms  of  progress  and  development  of  the
 country  and  not  on  narrow  communal  or
 caste  lines.  Here  I  would  like  to.  quote  her
 own  words  :

 “तो  जिस  वक्त  देश  के  लोग  अपने  आर्थिक

 सवालों  के  बारे  में  सोचने  लगे,  उस  वक्त

 इस  संस्थाओं  ने  ऐसा  वातावरण  बना  दिया

 कि  कोई  हिन्दुओं  की  गिनती  कर  रहा  है,
 कोई  मुसलमानों  की  गिनती  कर  रहा  है
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 कोई  मस्जिद  के  लिए  रो  रहा  है,  कोई

 मन्दिर  के  लिए  रो  रहा  है।'

 This  is  what  happens  when  communal  trou-
 ble  takes  place.  People  forget  that  they  are
 human  beings  first  and  religion  or  caste
 comes  only  second.  The  moment  a  commu-
 nal  trouble  takes  places  the  Muslims  will
 think  how  many  Muslims  are  dead,  how
 many  mosques  have  been  deserted  or  burnt
 while  some  of  the  Hindus  may  think  how
 many  of  their  temples  have  been  destroyed
 or  how  many  Hindus  haye  been  killed  or
 injured.

 This  attitude  in  itself  should  go  and  we
 have  to  think  in  terms  of  the  national  loss
 that  has  occurred.  If  a  house  or  a  shop  is
 burnt,  we  should  take  it  a  loss  to  the  wealth
 of  the  whole  nation,  because  in  8  socialist
 country  like  ours  we  have  to  think  in  terms
 of  the  development  of  the  people  generally.
 If  it  is  a  loss  to  the  Muslims,  it  isa  loss  to
 the  whole  nation  and  if  it  is  a  loss  to  the
 Hindus,  again  it  is  a  loss  to  the  whole
 country.  The  country  becomes  the  poorer.  to
 that  extent.  If  property  worth  Rs.  l  crore
 or  Rs.  2  crores  is  burnt  or  lost,  it  is  a  loss
 to  the  whole  country  in  a  way  and  we  have
 to  strive  hard  again  to  produce  that.  wealth
 and  to  see  that  the  people  become  pros-
 perous.  Therefore  itis  high  time  that  we
 do  not  think  in  terms  of  communalism  or
 communities  but  should  now  go  ahead  to  see
 that  real  socialism  comes  into  being  and  the
 people  are  provided  with  shelter,  food  and
 sufficient  clothes.

 Generally,  the  Members,  who  have  taken
 part  in  the  debate,  are  not  opposed  to  the
 idea  of  putting  curbs  on  communal  organisa-
 tions  which  are  indulging  in  spreading  com-
 munal  hatred  and  creating  communal  trouble.
 Even  Shri  Jagannathrao  Joshi,  in  his  own
 words,  says:

 “कौन  सा  दल'  साम्प्रदायिक  है,  कौन  सा

 दल  साम्प्रदायिकता  को  बढ़ावा  देता  है  यह
 तय  किया  जाए।  इसमें  अगर  आप  आते

 हैं  तो आप  फाँसी  पर  चढ़िये  और  अगर

 हम  आते  हैं  तो  हम  उसको  लेने  के  लिए
 तैयार  है  जो  भी  सज़ा  हड
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 He  is  ready  to  take  whatever  punishment
 that  could  be  given  if  the  organisation  that
 he  represents  is  proved  to  be  communal.  In
 a  general  way  he  has  accepted  that  curbs
 are  necessary  on  such  organisations.  But  it  is
 an  important  matter  to  see  which  bodies  are
 communal  and  which  bodies  are  engaged  in
 spreading  communalism.

 SHRI  SHASHI  BHUSHAN  ;  It  is  an
 Open  secret,

 SHRI  F.  H.  MOHSIN:  It  may  bean
 open  secret  but  when  we  formulate  a  law,
 we  cannot  name  the  organisations  which  are
 communal,  because  today  one  organisation
 may  be  communal  but  tomorrow  it  may
 change  its  name  and  may  create  difficulties.
 Therefore,  let  us  not  name  those  organisa-
 tions.  But  basically  one  cannot  deny  the
 fact  that  cufbs  are  necessary  on  such  orga-
 nisations.

 I  was  very  shocked  to  hear  from  Shrimati
 Subhadra  Joshi  about  the  philosophy  and
 the  doctrine  which  some  members  of  the
 RSS  have  tried  to  propagate.  In  her  speech
 she  also  quoted.

 “दुर्भाग्यवश  हमारे  देश  में  हमारे  संविधान

 में  इस  धरती  के  बच्चों  को  और  आक्रमण-

 कारियों  को  बराबर  समझा  है  और  सबको
 समान-  अधिकार  दिया  है  ।'

 This  is  a  quotation  from  Shri  Golwal-
 kar’s  book  that  she  has  quoted.

 SHRI  SHASHI  BHUSHAN:  Why  do
 you  not  ban  that  ?

 श्री  एफ०  एच०  मोहसिन  :  आगे  है  :

 “यह  उसी  तरह  है  जैसे  कोई  व्यक्ति  बिना

 समझे  अपने  बच्चों  एवं  घर  में  चूस  आये

 चोरों  को  समान  अधिकार  दे  और  अपनी

 सम्पत्ति  उनके  बीच  बाँट  दे।  यही  बात

 हमारे  देश  में  भी  हुई  है।  आक्रमणकारियों

 को  भी  वही  अधिकार  है  जो  धरती  के

 बच्चे  को  है  ।'

 This  is  one  way  of  thinking.  Perhaps,
 Golwalkarji  might  think  that  non-Hindus  are
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 akramanakaris,  aggressors,  and  that  they  are
 not  citizens  or  sons  of  the  soil.  This  ten-
 dency  has  to  be  curbed.  All  are  equal  in
 our  secular  country.  We  have  adopted  not
 only  democracy  but  also  secularism  and  we
 have  to  promote  secular  ideas.  If  anybody
 preaches  that  somebody  is  not  the  son  of  the
 soil  and  requires  Indianization,  that  tendency
 has  to  be  stopped.  For  this,  I  think,  a  Bill
 to  curb  such  activities  is  quite  necessary.

 17  hrs.

 The  Government  had  already  been  think-
 ing  about  it.  It  is  not  that,  as  Mr.  Shashi
 Bhushan  put  it,  there  is  a  long  delay  about
 it.  As  long  back  as  in  970,  the  Govern-
 ment  brought  forth  a  Bill,  the  Criminal  Law
 (Second  Amendment)  Bill,  970.  But  at  the
 stage  of  introduction  itself,  we  had  to  meet
 with  opposition.  I  remember,  when  the  Bill
 was  being  introduced  in  this  House,  almost
 all  the  Opposition  parties  opposed  it,  includ-
 ing  the  Jana  Sangh,  the  Swatantra  Party  the
 ८.  P,  L,  the  C.  P.  M.  and  the  Soshit  Dal.
 All  the  Opposition  parties  opposed  it.  Iam
 reminded  of  a  story  of  five  blind  men  who
 began  to  describe  an  elephant.  The  man  who
 touched  its  leg  said  that  the  elephant  was
 just  like  a  tree  trunk.  So,  all  the  five  or  six
 Opposition  parties,

 SHRI  SAMAR  GUHA:  He  will  be
 doing  injustice  to  us  by  simply  saying  that.
 The  Bill  was  framed  in  such  a  manner  that
 it  created  a  suspicion  in  our  minds  that  even
 political  parties  may  come  under  the  purview
 of  the  Bill.  So,  it  was  the  faulty  language  of
 the  Bill  which  was  responsible  for  that.

 SHRI  F.  H.  MOHSIN:  I  remember,
 Shri  Samar  Guha  also  opposed  it.  That  was

 only  a  suspicion  in  the  minds  of  the  opposi-
 tion  parties.  The  C.  P.  I.  thought  that  the
 Bill  would  curb  their  trade  union  movement.
 Some  other  parties  thought  that  the  Funda-
 mental  Rights  were  under  the  risk  of  being
 taken  away  or  curtailed.  That  is  how  the

 Opposition  parties  thought.  But  it  was  not

 really  so.  In  spite  of  the  fact  that  the
 Minister  of  State,  Mr.  Mirdha  made  a  state-
 ment  that  the  Bill  was  not  intended  to  curb
 the  lawful  organisations  or  the  trade
 union  movement,  still  there  was  opposition
 to  it.

 In  the  Criminal  Law  (Second  Amend-
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 ment)  Bill,  £970,  it  was  proposed  to  widen
 the  definition  of  “unlawful  associations’  in
 the  Prevention  of  Unlawful  Activities  Act,
 967  and  to  bring  within  tt  also  association
 which  has  for  its  object  any  activity  which  ts
 unlawful  under  Section  253A  of  the  Indian
 Penal  Code  or  which  encourages  or  aids
 persons  to  undertake  such  activity  or  of
 which  the  members  undertake  such  an
 activity

 The  intentions  of  the  Bill  were  quite
 similar  Not  only  that  They  had  a  wider
 scope  to  cover  organisations  or  associations
 also  within  the  purview  of  this  Act  But,
 unfortunately  that  could  not  be  introduced
 Had  the  Bill  ben  passed,  the  Central
 Government  would  have  been  empowered  to
 declare  as  an  unlawful  association  whose
 activities  are  prejudicial  to  the  maintenance
 of  communal  harmony  and  their  activities
 could  have  been  stopped  under  the  law

 It  is  not  as  if  we  have  dropped  that
 idea  Even  now,  we  are  thinking  on  those
 lines  to  bring  back  such  a  legislation  as  soon
 as  possible  We  agrec  with  the  basic  —  princi-
 ples  behind  the  Bill  which  has  been  brought
 forward  by  Shnmati  Subhadra  Josh:  J  must
 thank  her  for  creating  an  atmosphere  in_  this
 House  and  I  have  seen  the  House  is  now
 favourable  to  such  a  legislation  Lven  the
 Opposition  may  also  come  forward  and
 support  such  a  measure  3f  it  5  brought  before
 the  House

 As  I  pointed  our  earlier,  7  970,  when
 that  Bill  was  being  introduced,  there  was
 some  apprehension  in  the  minds  of  the
 Opposition  parties  that  it  might  create  harm
 to  some  of  the  secular  organisations  or  some
 of  the  trade  union  organisations  if  it  were
 reaJly  passed  So,  from  that  angle,  the  Bull  ts
 being  processed  and  J  am  confident  that  we
 wijl  be  able  to  have  a  better  Bill  embodying
 the  sentiments  that  have  been  expressed  in
 this  House  tq  see  that  such  of  the  communal
 organisations  are  curbed,  and  the  drills  that
 take  place  which  create  terror  among  the
 other  sections  of  the  people  will  have  to  be
 put  anend  to  Such  of  the  organisations
 which  engage  or  which  are  engaged  in
 preaching  communal  hatred  and  thereby
 come  in  the  way  of  progress  of  the  country
 will  have  to  be  punished.
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 Sur,  I  would  appeal  to  Shrimat:  Subhadra
 Joshi  to  withdraw  this  Bill  as  the  Govern-
 ment  has  accepted  the  principle,  the  spirit,
 behind  this  Bill  I  can  also  assure  her  that
 as  far  as  possible,  we  will  try  to  bring  such
 a  measure  during  this  session  itself  if  some-
 thing  else  does  not  happen  However,  I  am
 grateful  to  Shrimat:  Subhadra  Joshi  for
 having  brought  forward  this  Bill  and  created
 a  good  atmosphere  in  favour  of  the  Bull

 श्रीमती  सुभद्रा  जोशी  (चाँदनी  चौक)
 सभापति  जी,  इस  सदन  के  सभासदो  ने  अपने  बहुत
 सारे  विचार  इस  कानून  के  बारे  मे  रखे  कुछ
 गलतफहमियां  जरूर  हुई  और  कुछ  गलतफहमी
 का  कारण  तो  यह  रहा  कि  पिछली  बार  जब
 मैने  इस  बिल  को  विचारार्थ  यहाँ  प्रस्तुत  किया
 तो  मैने  कुछ  सगठनो  को,  जिनकी  तरफ  मेरा
 इशारा  था  बिल  को  फायर  करने  का,  उनका
 नाम  नही  लिया  तो  उस  कारण  एक  तो  गलत-

 फ्हमी  यह  हो  गई  कि  जिस  संस्था  को  मेरे
 दिमाग  मे  थी  उसको  समझा  नहीं  और  श्री
 जगन्नाथ  राव  जोशी  जी  ने  शायद  जनसघ  को
 उस  लाइन  में  समझ  लिया  कि  शायद  प्रतिबंध

 लगाने  के लिए  जनता  की  तरफ  मेरा  इशारा

 है  और  वह  ऐसा  शायद  इसलिए  समझे  कि
 अपनी  बात-चीत  के  दौरान  में  मैने  उनके  नेता
 का  जो  भाषण  हुआ  था  बगला  देश  के  बारे  में

 यकीन  दिलाना  चाहती  हूँ  कि  बिल  पेश  करते

 हुए  जनता  ऐसी  जमात  पर  प्रतिबंध  लगाने  की

 नशा  मेरे  दिमाग  में  नहीं  थी  क्योंकि  उसका

 मुकाबला  तो  हम  वैसे  ही  कर  लेते  हैं  और  कर

 सकते  है।

 श्री  आर०  बी०  बड़े  :  सभापति  जी,  सदन

 में  कोरम  नही  है

 सभापति  महोदय :  घंटी  बजाई  जा  रही

 है--कोरम  हो  गया  है  अब  माननीय  सदस्या

 अपना  भाषण  जारी  रखें  1

 ओपोसा  सुभाष  जोशी  :  तो  सभापति  महो-
 दय,  कहने का  मतलब  यह  था  कि  मैंने  जीते
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 पुस्तकों  को  उस  दिन  कोट  किया  था,  जिन्हें
 अभी  मिनिस्टर  साहब  ने  भी  दोहराया,  तो  मेरा
 इशारा  जनसंघ  की  तरफ  नहीं  था।  मेरा  इशारा
 राष्ट्रीय  स्वयं  सेवक  संघ  की  तरफ  जरूर  था,
 पर  श्री  जगन्नाथ राव  जोशी  ने  भी  कंफ्यूज
 किया।  इस  बात  की  मुझे  वैसे  खुशी  भी  है  कि
 आर०  एस०  एस०  और  जनसंघ  में  शायद  वे
 फर्क  अब  कम  कहने  लग  गये  हैं  या  समझने  लग
 गये  है  क्योंकि  उन्होंने  यह  कहा  कि  पाकिस्तान
 से  जब  लड़ाई  हुई  तो  हमारी  संस्था  के  लोगों  ने

 यहाँ  पर  ट्रेफिक  के  सिपाहियों  का  काम  किया  ।
 मैं  उनसे  अदब  से  अर्ज  करना  चाहती  हूँ,  उनको
 याद  दिलाना  चाहती  हूँ  कि  वे  जनसंघ  के  लोग
 नही  थे,  वे  राष्ट्रीय  स्वयं  सेवक  संघ  के  लोग  थे,
 जिन्होंने  ट्राफिक  पुलिस  का  काम  किया  और
 जिनको  यह  काम  दिया  गया  था  वे  जनसंघ  के
 लोग  नही  थे'  व्यवधान)  आप  उनको  अपनी
 संस्था  का  समझते  हैं,  हस  तो  समझते  ही  थे  पर
 आपने  माना  इस  बात  की  खुशी  जरूर  है।  तो
 आज  मैं  उन  चीजों  को  दोहराना  नहीं  चाहती
 हालाँकि  हमारे  एक  दो  और  'साथियों  ने  कहा,
 श्री  वेंकटासुब्बया  ने  कहा  कि  कास्ट  बारह  भी
 आनी  चाहिए,  पर  बह  तो  बिल  में  पहले  से
 मौजूद  है  और  श्री  विभूति  मिश्र  ने  कहा  कि
 सिर्फ  कानून  बनाने  से  काम  नही  चलता,  आदमी
 बदलना  चाहिए।  अगर  ऐसी  बात  हो  तो
 इन्डियन  पीनेल  कोड  में  किसी  भी  कानून  की
 आवश्यकता  न  होगी  ।  आदमी  तो  बदलना  ही
 चाहिए  पर  कानून  भी  मदद  करता  है  और
 उसको  हम  इग्नोर  नहीं  कर  सकते  हैं  7  उसको
 भी  हमें  करना  चाहिए।  तो  आज  जबकि  होम
 मिनिस्टर  साहब  ने  इस  बात  का  आश्वासन
 दिया  है  कि  बहू  बहुत  शीघ्र  इस  किस्म  के  बिल
 को  और  इससे  बेहतर  बिल  को  सदन  के  सामने
 रखेंगे  और  कोशिश  करेंगे  कि  इस  सेशन  के  बीच
 में  ही  वह  आए  तो  उसके  बाद  मैं  बहुत  कुछ
 नहीं  कहना  चाहती  हूँ  पर  उसको  सिर्फ  याद
 दिलाना  चाहती  हूँ  ताकि  इस  बात  को  वे  भूल
 ने  जायें  कि  हम  उन  जमातों  पर  पाबन्दी  लगाना
 चाहते  हैं-वे  बिल  बनाते  वक्त  इस  आदत  को
 ध्यान  में  रखें--जो  सिर्फ  कम्युनल  ही  नहीं  हैं

 CHAITRA  25,  894  (SAKA)

 «

 Code  (Amdt.)  Bill  238

 बल्कि  पेरा-मिलिट्री  जमातें  हैं,  फासिस्ट  जमातें

 हैं  और  सो  जमहूरीयत  के  खिलाफ  है।  वे  लोक-
 तंत्र  के  खिलाफ  हैं,  समाजवाद  के  खिलाफ  हैं
 और  कोई  भी  उन  जमातों  के  सामने  आता  नहीं
 और  मैं  उन्हीं  साहब  को  फिर  कोट  करना

 चाहता  हूँ  कि  गुरु  गोलवलकर  जी  हिटलर  के

 बड़े  भारी  एडमाइरर  हैं।  व्यवधान)'
 सभापति  महोदय,  उन्होंने  अपनी  किताब  “अवर

 नेबरहुड  रिफाइंड”  जो  929  में  छपी  थी  और
 उसके  बाद  कई  बार  छप  चुकी  है,  उसमें  उन्होंने
 लिखा  है  :

 “German  race  pride  has  now  become
 the  topic  of  the  day.  To  keep  up  the
 purity  of  the  racc  and  its  culture,
 Germany  shocked  the  wold  by  her
 purging  the  country  of  the  semantic
 races—the  Jews.  Race  pride  at  its
 highest  has  been  manifested  here.
 Germany  has  also  shown  how  well  nigh
 impossible  it  is  for  races  and  cultures,
 having  differences  going  to  the  root,  to
 be  assimilated  into  one  united  whole,  a
 good  Jesson  for  us  in  Hindustan  to  learn
 and  profit  by.”

 अगर  आज  भी  ऐस  बातें  हमको  सिखानी  हैं  तो
 मै  समझती  हूँ  कि  देश  के  लिये  खतरा  है  ।,

 आखिर  में,  समापति  महोदय,  अपनी  बात
 खत्म  करते  से  पहले  मैं  सिफ  दो  नेताओं  का,
 जिनका  कि  अक्सर  जिक्र  करते  हैं,  यहाँ  पर
 जरूर  जिक्र  कर  देना  चाहती  हूँ।  एक  तो  है
 सरदार  पटेल,  जो  कि  हमारे  होस  मिनिस्टर  थे।
 उनकी  इस  किस्म  की  संस्थाओं  के  बारे  में  नया
 राय  थी,  उसको  में  होम  मिनिस्टर  साहब  को
 याद  दिलाना  चाहती  हैँ  और  इसलिए  भी  याद
 दिलाना  चाहती  हूँ  कि  जगन्नाथ  राव  जोशी  ने

 कहा---  “हिन्दुओं  का  संगठन  करना  क्या
 फिरकापरस्ती  है

 ?  '
 उसी  से  मिलर्त:-जुलती

 बात  का  उत्तर  सरदार  पटेल  ने  दिया  है।
 उन्होंने  लिखा  है  :

 “Organising  the  Hindus  and  helping
 them  is  one  thing,  but  going  for  revenge
 for  its  sufferings  on  innocent  and  help-
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 less  men,  women  and  children  is  quite
 another  thing.

 Apart  from  this,  their  opposition  to
 Congress,”

 उन्होंने  कहा  है  :

 “All  their  speeches  were  full  of  commu-
 nal  poison.  It  was  not  necessary  to
 spread  poison  in  order  to  enthuse  the
 Hindus  and  organise  for  their  protection.
 Asa  final  result  of  that  poison,  the
 country  had  to  suffer  the  sacrifice  of
 the  invaluable  life  of  Gandhiji.  Even  an
 iota  of  the  sympathy  of  Government  or
 of  the  people  no  more  remained  for
 RSS.  In  fact  oppostion  grew.  Opposition
 turned  more  severe,  when  the  R.  Ss.  S.
 men  expressed  joy  and  distributed  sweets
 after  Gandhiji's  death.”

 यह  सरदार  पटेल  ने  कहा  था  ।  आखिर  मैं  पं०
 जवाहरलाल  नेहरू  की  बात  आपसे  कहना  चाहती
 हूँ।  सरदार  पटेल  के  वक्त  में  एक  दफा  आर०
 एस०  एस०  पर  बन  लगाया  गया  था।  उस
 वक्त  श्री  गोलवलकर  ने  पीड़ित  जी  को  एक  पत्र
 लिखा  था।  उनके  पत्र  के  जवाब  में  नेहरू  जी  ने
 जो  पत्र  लिखवाया  था,  जिसको  उनके  सेक्रेट्री  ने
 लिखा  था,  उसमें  कहा  था  :

 “He  wants  me  to  inform  you  also  that
 he  is  not  prepared  to  accept  your  state-
 ment  that  the  R.  S.  are  free  from
 blame  or  that  the  charges  against  them
 are  without  foundation.  Government
 have  a  great  deal  of  evidence  in  their
 possession  to  show  that  the  R.  $,  5.
 were  engaged  in  activities  which  were
 anti-national  and  prejudicial  from  the
 point  of  view  of  public  good,  Just  before
 the  banning  of  the  R.  S.  5S.  he  is  infor-
 med  that  the  U.  P,  Government  sent
 you  a  note  on  some  of  the  evidence  they
 have  collected  about  such  activities  of
 the  R.  Ss.  S.  in  U.  P,  Other  provinces
 have  also  such  evidence  in  their  posse-
 ssion.  Even  after  the  ban  we  have
 received  information  about  the  undesi-
 sable  activities  of  old  members  of  the
 R.  s.  Ss.  This  information  continues  to
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 come  to  us  even  now.  You  will  appre-
 ciate  that  in  view  of  this,  Government
 cannot  consider  the  R.S.S.  88  8  har-
 mless  organisation  from  the  public  point
 of  view.  It  is  Government’s  policy  to
 root  out  communalism  from  this  country
 and,  therefore,  not  to  encourage  any
 movement  which  aims  at  the  encourage-
 ment  of  the  communal  outlook.  The
 approach  of  R.  5,  Ss.  as  well  85  their
 activities  have  been  definitely,  communal.
 What  sometimes  their  leaders  say  is  not
 borne  out  by  what  is  done  and_  there  is
 @  great  disparity  between  outward
 precept  and  real  practice.”

 मैं  होम  मिनिस्टर  साहब  से  निवेदन  करना

 चाहती  हैँ  कि  यह  उस  वक्त  ओपीनियन  थी
 जब  प्रतिबंध  लगा  था  ।  आज  मै  उस  जमात  पर
 प्रतिबंध  लगाने  की  बात  नही  कह  रही  हूँ  लेकिन
 अगर  इस  किस्म  की  कोई  जमात  हो,  जेसी  मैंने
 अपने  बिल  में  रखने  की  कोशिश  की  है,  चाहे

 वह  धर्म  की  बिना  पर  हो  चाहे  भाषा  की  बिना
 पर  हो  या  पैदाइश  की  बिना  पर  हो,  इस  किस्म
 की  ऐक्टिविटीज़  में  हिस्सा  लेती  हो  तो  उन  पर
 सरकार  को  प्रतिबंध  लगाना  चाहिए  |

 अभी  हमारे  एक  साथी  एक  किताब  से  कीट
 कर  रहे  थे  तब  श्री  शशिभूषण  ने  कहा  कि  उस
 पर  प्रतिबंध  लगना  चाहिए।  पर  अभी  तक
 प्रतिबंध  नहीं  लग  पाया  है।  वह  भाषणों  की

 कोई  किताब  है।  क्या  होम  मिनिस्टर  साहब
 नहीं  जानते  हैं  कि  आज  भी  कुछ  जमातें  हैं  जो

 चाकू  चलाना  सिखाती  हैं,  लाठी  चलाता
 सिखलाती  हैं  और  कहती  हैं  कि  फलां  लोग  देश
 के  रहने  वाले  नहीं  हैं,  इनको  देश  से  निकाल
 दो  ?  इसके  लिए  किताबें  लिखते  हैं,  भाषण  देते

 हैं।  मैं  कहना  चाहती  हूँ  कि  इन  पर  रोक  लगाने
 के  लिए  कानून  क्यों  हो?  जब  हमारा
 संविधान  इतनी  दफे  बदला  जा  सकता  है  तो
 देना  के  करोड़ों  लोगों  की  रक्षा  के  लिए  क्या
 संविधान  में  एक  और  तबदीली  नहीं  भा  सकती

 है?  इसलिये  सरकार  आज  की  आवश्यकता  फो

 समझे  ।  हमारे  होम  मिनिस्टर  साहब  ते  इसको
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 महसूस  किया  इसके  लिए  उनको  धन्यवाद  है  tT

 चूकि  उन्होंने  आश्वासन  दिया  है  कि  उनका

 कानून  बेहतर  होगा,  ज्यादा  अच्छा  होगा  तो
 यह  सही  हो  सकता  है  क्योंकि  उसके  डिस्पोजल
 पर  पूरी  मिनिस्ट्री  है।  मैं  यकीन  करती  हूँ  कि
 वहू  जल्दी  इस  तरह  के  कानून  को  यहां  लाकर
 पास  करायेंगे।

 होम  मिनिस्टर  साहब  इस  बात  को  भी
 याद  रक्खें  कि  उनकी  ओर  बाकी  नेताओं  की
 जो  ट्रेनिंग  है  वह  गाँधी  जी  और  नेहरू  जी  के
 चरणों  में  हुई  है  लेकिन  दफ्तरों  में  जो  हुकूमत
 करते  हैं  वह  शाखाओं  में परेड  करते  करते

 कुलियों  पर  जा  बैठे  है।  कही  ऐसा  न  हो  कि
 उनका  बिल  बने  ही  नहीं  ।  कभी  होम  मिनिस्ट्री
 में  अटका  रहे,  कभी  ला  मिनिस्ट्री  मे  अटका

 रहे।  वह  उसको  मेहरबानी  करके  जल्दी  लाने
 की  कोशिश  करें  क्योंकि  इनकी  इस  तरह  की

 हरकतों  से  जनता  का  दिमाग  खराब  हो  रहा
 है  ।  इन  हरकतों  के  बढ़ने  से  जनता  परेशान  हो

 रही  है।  इसलिए  कही  ऐसा  न  हो  कि  डेस्परेट

 होकर  वह  नामुनासिब  तरीके  इस्तेमाल  करने
 लगें  7  इसलिए  मंत्री  महोदय  का  बिल  जल्दी
 आना  चाहिए  t

 मंत्री  महोदय  के  आश्वासन  को  सामने  रखत

 हुए  मैं  अपने  बिल  को  वापस  लेने  के  लिए  तैयार

 हूँ

 ]  beg  to  move  :

 “That  leave  be  granted  to  withdraw  the
 Bill.”

 MR.  CHAIRMAN  :  The  question  ts  :
 “That  leave  be  granted  to  withdraw  the

 Bill."

 Thy  Motion  was  adopted.

 SHRIMATI  SUBHADRA  JOSHI:T
 withdraw  the  Bill.
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 BILL

 By  Shri  Ss.  con  Samanta

 SHRI  S  ron  SAMANTA  (Tamluk):  As
 you  know,  Sir,  I  am  not  keeping  good
 health  and  my  docter  has  advised  me  to  put
 less  strain  on  my  throat  and  body.  So,  I
 had  applied  to  the  Hon.  Speaker  to  allow
 me  to  nominate  one  of  my  colleagues  to
 pilot  the  Bill  standing  in  my  name.  I  have
 nominated  Shri  R.S.  Pandey  to  pilot  the
 Bill.  I  think  you  would  have  received  his
 permission,  and  I  hope  you  will  kindly  allow
 me  to  nominate  Shri  R.  S.  Pandey  to  pilot
 the  Bill

 MR.  CHAIRMAN  :  All  right.  Shri
 R.  S.  Pandey  may  now  move  the  Bill  for
 consideration,

 SHRI.R.S  PANDEY  (Rajanandgaon)  :
 I  beg  to  move  :

 “That  the  Bill  to  provide  machinery  for
 fixation  of  wages  and  for  improvement
 of  working  conditions  of  workers  in  the
 Film  Industry,  be  taken  into  considera-
 tion,”

 दादा  समस्त  मे  जो  फिल्म  इंडस्ट्री  बिल  972
 उपस्थित  करने  का  मुझे  अधिकार  दिया  है  इसका
 जो  उद्देश्य  है,  वह  बहुत  ही  स्पष्ट  है।  बिल  लाने
 का  परम  उद्देश्य  यह  रहा  है  कि  जहाँ  एक  तरफ

 बड़ी  तड़क  भड़क  है,  बडी  बड़ी  कारें  हैं,  हीरो
 हीरोइंज़  है,  सुन्दर  बंगले  है,  ब्लैक  का,  चोरी  का

 बड़ा  पैसा  है,  बाहर  विदेशों  मे  करोड़ों  रुपया  इन

 हीरो  हीरोइंज  का  जमा  है,  जहां  बड़ी  जिन्दगी
 की  रगीनियां  है,  जुआ  और  रेसिस  का  बोलबाला

 है,  वहां  पर  दस  लाख  आदमियों  की  सिसकती

 हुई  ज़िन्दगियों  का  भी  सवाल  है।  ये  दस  लाख
 लोग  कौन  है  ?  इस  देश  में  फिल्म  उद्योग  का
 जिस  तरह  विस्तार  हुआ  है,  उसको  आप  देंखे  ।
 मनोरंजन  का  एक  मात्र  साधन  सिनेमा  होने  के

 कारण  प्रायः  सभी  लोग  यहां  तक  कि  देहात  के
 लोग  भी  निकट  के  छोटे  छोटे  नगरों  में  जहां
 सिनेमाघर  हैं,  जा  कर  सिनेमा  देखते  हैं  ।
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 [श्री  राम  सहाय  पाई]

 दस  लाख  लोगो  की  कहानी  कहाँ  बच्ची  हुर
 है  ?  25,000  सिनेमा  हासिल  इस  देश  में  है  ।
 करीब  दो  सौ  स्टूडियोज  है  7  दस  लाख  बेकार  है।
 इसकी  अर्थ  नीति  में  सब  से  मुख्य  बान  यह  है
 कि  कज्यूमर  जो  सिनेमा  देखता  है  सिनेमा  घर
 में  जा कर  यह  कदा  पैसा  देता  है।  देश  भर  के
 किसी  सिनेमा  घर  में  कोई  टिकट  आपको  उधार
 नही  देता  है  जेसे  रेल  का  टिकट  उधार  नहीं
 मिलता,  पोस्ट  कार्ड  उधार  नहीं  मिलता,  उसी

 तरह  सिनेमा  का  टिकट  आपको  उधार  नहीं
 मिलता  ।  करीब  करीब  40-50  करोड़  पये  का
 आदान  प्रदान  दैनिक  जीवन  में  नागरिकों  की
 जेब  से  निकल  कर  सिनेमा  हाउसिस  की  काउस
 पर  होता  है  ।  वह  रुपया  उसके  बाद  डिस्ट्रीबयूटर्ज
 के  पास  जाता  है  ऊपर,  फिर  प्रोड्यूस  के  पास
 जाता  है,  डायरेक्टर  के  पास  जाता  है  और  हीरो
 हीरोइन  की  जेब  में  कक  जाता  है।  यह  है
 एक

 श्री  आर  दी०  बड़  (खरगोन)  इतना  सुन्दर
 भाषण  हो  रहा  है  लेकिन  कोरम  नही  है  |  कोरम

 होना  चाहिये  ।

 सभापति  महोदय  :  अब  कोरम  हो  गया  है
 माननीय  सदस्य  अपना  भाषण  जारी  रखे  |

 श्री  राम  सहाय  पांडे  इस  उद्योग  में  ये
 जो  दस  लाख  लोग  लगे  हुए  है,  उनमे  झाड़ू  वाले
 से  ले  कर  लाकर्स,  डेकोरेटर  और  सिनेमा  हासिल
 में  काम  करने  वाले  लोग  *

 श्री  शशि  भूषण  (दक्षिण  दिल्ली)  आन
 ए  पाइंट  साफ  आकर  |  माननीय  सदस्य  ने  कहा
 है  कि  हर  एक  हीरो  और  हीरोइन  के  पास  लाखो
 करोड़ों  रुपये  है।  मै  दिलीप  कुमार  48  लोगो
 को  जानता  हूँ,  जो  बहुत  ज्यादा  कर्ज  है
 इसलिए  माननीय  सदस्य  हर  एक  के  बारे  से
 ने  कहे  |  जिन  के  पास  है,  उनके  बारे  मे  कहे  |

 भी  रास  सहाय  पांडे  मै  किसी  एक्सेप्शन
 के  बारे  मे  नहीं  कहना  चाहता  हैँ  t  श्री  शशि
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 भूषण  को  शायद  बहुत  अन्दर  की  जानकारी  है।
 दिलीप  कुमार  मेरे  भी  व्यक्तिगत  मित्र  है।
 माननीय  सदस्य  ने  उनके  बारे  में  जो  कहा  है,
 अगर  बहू  ठीक,  तो  मुझे  बडी  हमदर्दी  है  ।  लेकिन
 मै  आपके  सामने  फिल्म  उद्योग  का  यह  चित्र  रख

 रहा  हैँ  कि  उसमे  दो  प्रकार  के  जीवन  है,  जिनमे
 कोई  साम्य  नही  है  एक  तरफ  दस  लाख  लोगों
 की  सिसकती  जिन्दगी।  है।  और  वे  कौन  लोग
 है  ?  सिनेमा  हाउसिजु  और  स्टूडियोज  में  काम
 करने  वाले  लोग,  ब्लाकर्स,  पियन  और  छोटे  छोटे
 अन्य  कार्यकर्ता  ।

 उन  लोगों  के  लिए  कोई  व्यवस्था  नहीं  है  1
 उन  पर  कोई  उडस्ट्रियल  एक्ट  लागू  नहीं  है।
 उनके  लिए  काम  करने  का  समय  और  छुट्टी  का
 दिन  निर्धारित  नही  है।  उनके  लिए  ग्रेचुइटी
 और  प्रॉविडेंट  फंड  का  कोई  प्रावधान  नही  है
 सारा  रेकृटमेट  कन्ट्रेक्टर्ज  की  मार्फत  होता  है  |

 अगर  किसी  फिल्म  में  भीड  दिखानी  है,  तो

 करें क्टर  को  पाच  सौ  आदमी  लाने  के  लिए  कह
 दिया  जाता  है।  वह  पूरा  काम  नहीं  होता  है,
 बल्कि  अंडर-एम्पलायमेट  होता  है।  उन  लोग
 को  दस  रोज  के  लिए  चार  पांच  रुपये  पर-डे  के

 हिसाब  से  रख  लिया  जाता  है|  इसी  तरह  अपर
 किसी  फिल्म  में  स्त्रियों  का  डास  दिखाना  हो,
 तो  कॉन्ट्रेक्टर  को  पचास  एक्स्ट्रा  सप्लाई  करने
 के  लिए  कह  दिया  जाता  है।  पचास  अच्छी
 छवि  वाली  सुन्दरियाँ  आ  जात॑।  है  और  फिल्म
 बनने  लग  जाती  है  |

 इसलिए  यह  आवश्यक  है  कि  कोई  लियम
 या  व्यवस्था  बना  कर  इन  दस  लाख  लोगों  को

 संरक्षण  दिया  जाये  उनके  लिए  कोई  वेज  बोर्ड

 नही  है  उनमें  से अधिकाश  लोगो  को  कन्ट्रेक्टर्ज
 के  माध्यम  से  टेम्पोरेरी  जाब  मिलती  है  और
 फोन  लाख  ऐसे  है,  जो  स्थायी  हैं,  लेकिन  कानून
 की  दृष्टि  से हम  उसको  स्थायी  किस  की  कैटेगरी
 में  नहीं  रख  सकते  है,  क्योकि  उनको  किसी  भी
 समय  निकाला  जा  सकता  है।  उनके  डिस्पूट्स
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 का  फैसला  करने  के  लिए  कोई  इंडस्ट्रियल
 ट्रिब्यूनल'  नही  है

 फिल्म  उद्योग  में  इस  अव्यवस्था  को  दखते

 हुए  इस  सदन  से  यह  प्रार्थना  करना  स्वाभाविक

 है  कि  इस  बिल  के  माध्यम  से  उन  लोगो  के  लिए
 कोई  न  कोई  व्यवस्था  करनी  चाहिए।  949
 में  इस  सदन  ने  इस  उद्योग  के  आन्तरिक  जीवन
 को  उनवेस्टीगेट  करने  और  इस  बारे  में  राय
 देने  क ेलिए  फिल्म  इनक्वायरी  कमेटी  कास्टीच्ट्यूट
 की  थी  ।  उसने  लेबर  को,  काम  करने  वाले
 कर्मचारियों  को  छोड  कर  और  मारी  बातो  वी
 इंक्वायरी  की  ।  कितना  फाइनेंस  लगता  है,
 कितना  ब्लैक  होता  है,  क्रितना  व्हाइट  होता  है,
 किस  तरह  की  स्टोरीज  हाती  है,  कैसे  बनाई
 जाती  हैं,  पिक्चर  कैसे  बनती  है,  इन  सबके  वारे
 मे  राय  दी  गई  है  लेनी  यह  नहीं  कहा  गया
 है  कि  इसकी  जड़  मे  जो  लोग  काम  करते  हैं
 उनका  जीवन  यापन  केसे  होता  है।  मैने  सडक
 भडक  की  बात  कही  ।  यही  एक  ऐसा  उद्योग  हे
 कि  एक  तरफ  तो  आप  इतनी  सडक  भडक  पायेंगे
 और  एक  तरफ  रोटी  भी  नहीं,  कपडे  नहीं,  रहने
 की  जगह  नहीं,  प्रॉविडेंट  फेड  नही,  बेजे जू  नही,
 वेजेजका  कोई  बोई  नही,  कोई  नियम  नही।

 सभापति  महोदय  रिपीट  न  कीजिए  ।

 श्री  रास  सहाय  पांडे  क्योंकि  महत्वपूर्ण
 बात  है  इसलिए  रिपीट  कर  रहा  हूँ  जिसमे  कि
 अगर  पहली  बात  कोई  भूल  जाये  तो  दोबारा
 उसको  याद  रहे  1

 हमारे  मित्रों  मे अभी  कहा,  समय  कम  हें,
 मैं  इनके  साथ  सहयोग  करना  चाहता  हूँ,  फिल्म

 इण्डस्ट्री  बकर  के  लिए  एक  कमीशन  नियुक्त
 किया  जाये  &  सदन  से  निवेदन  करना  चाहता
 हैं  कि  एक  इंक्वायरी  कर्मा शन  बिठाया  जाये  जो
 केवल  इस  पहलू  पर  देखे  कि  इसमे  काम  करने
 वाले  लोग  किस  प्रकार  रहते  है और  इसके  साथ
 साथ  यह  भी  देखा  जाये  कि  इस  उद्योग  में  इस
 प्रतिष्ठान  में  लगा  हुआ  करोड़ो  रुपया  केसे

 इंक टू ठा  होता  है।  इसकी  तो  बंडी  विचित्र
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 कहानी  है  समें  फायदा  लेने  वाले  फाइनेंसिय से

 है,  वह  पैसा  लगाते  है,  सारा  पैसा  ब्लैक  का
 लगता  है  ।  उसके  बाद  हूरो  हीरोइन  जितना
 पैसा  लेते  है  मै एक  एक  हीरो  का  नाम  ले  सकता

 हूँ,  उनका  मार्केट  रेट  क्या  है-राजेश  खन्ना-दस
 लाख  स्प या,  एक  लाख  रपए  वा  कांट्रेक्ट  9
 लाख  वा  ब्लैक  v  इसी  प्रकार  से  हीरोइन  के
 नाम  भी  ले  सकता  हूँ।

 सभापति  महोदय  :  नही,  आपने  वह  जो
 नाम  लिया,  जो  आदमी  हाउस  में  मौजूद
 नही  है  ।

 श्री  राम  सहाय  पांडे  यह  चार्ज  थोडे  ही
 है,  यह  चार्ज  नही  है,  मैने  रेट  बताया  हे  ।

 सभापति  महोदय  :  नही  नही,  यह  तो  चार्ज

 हुआ  कि  उन्होंने  दस  लाख  रुपया  लिया  |
 आपने  रसिका  नाम  लिया,  आपको  तो  नाम
 हीरो  हीरोइन  का  याद  रहता  है,  मुझे  तो  याद
 नहीं  रहता  है,  इसलिए  मेहरबानी  करके  आप
 ऐसा  कीजिए,  इनका  नाम  तो  हम  रिकार्ड  पर

 नही  जाने  देगे,  और  किसी  का  नाम  मत  लीजिए
 आप  1  जो  अपने  को  डिफेन्स  नहीं  कर  सकता  है
 उसका  नाम  जो  जिया  गया  है  वह  रिहाई  पर
 नहीं  जाएगा  ।

 श्री  अटल  बिहारी  वाजपेयी  (ग्वालियर)
 सभापति  महोदय,  आपने  अभी  जो  रूलिंग  दी।  है
 इसके  बारे  मे  मै  निवेदन  करना  चाहता  हैं,  मै
 रूलिंग  को  चुनौती  नहीं  देना  चाहता,  आप
 सर्वशक्तिमान  है,  इस  पद  पर  बैठकर  जो  कह  दे
 बह  हमे  मानना  पड़ेगा  लेकिन  इस  आधार  पर
 किसी  का  नाम  न  लिया  जाए  कि  वहू  सदन  में

 मौजूद  नही  है  तब  तो  इस  सदन  की  कार्यवाही
 नहीं  चल.  सक्ती।  सरकारी  अधिकारी  इस
 सदन  में  नही  रहते  है,  हम  उनकी  आलोचना
 करते  है  t

 सभापति  महोदय  :  नाम  तो  नहीं  लेते  ।

 श्री  अटल  बिहारी  बाजपेयी  नही,  सभापति
 महोदय,  नाम  लेने  है।  आर०  एस०  एस०  के
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 नेता  श्री  गोलवलकर  इस  सदन  में  नहीं  है,
 उनकी  आलोचना  होती  है:

 सभापति  महोदय  :  उनकी  तो  किताब  पढ़ी
 गई  |

 श्री  अटल  बिहारी  वाजपेयी  ;  किताब  के

 अलावा  बहत  सी  बाते  कहाँ।  जाती  है  1

 सभापति  महोदय  :  देखिए  उनमे  और  इस
 में  तो  बहुत  अन्तर  मालूम  होता  है।  जो  आदमी
 यहाँ  नहीं  है  उसके  ऊपर  यह  चार्ज  है  कि  वह
 इतना  रुपया  लेता  है  और  वह  ब्लैक  में  जाता  2,
 उसका  हिसाब  नही  देता  है।  इस  सबको  'डिफेन्स
 करने  के  लिए  वह  आदमी  हाउस  में  मौजूद  नहीं

 है।  आप  क्या  उचित  समझते  हे  कि  इस  तरह
 की  चीज  रिका  पर  चली  जाये  ?  इसको  तो
 हम  उचित  नहीं  समझने  ।

 श्री  राम  सहाय  पांडे  :  मैने  नाम  लेकर  कहा
 कि  मार्केट  मे  इनकी  वेल्यू  क्या  है?  मने  यह

 कहाँ  कहा  कि  लेते  हे  वे  ?  लेते  है  या  नही  लेते
 है  यह  मुझे  क्या  मालूम  ?  (व्यवधान )
 शेयर  का  मार्केट  कोट  होता  है

 सभापति  महोदय  :  अगर  उनका  मार्केट

 वैल्यू  यह  है  यह  आप  कहते  है  तो  हमको  कोई
 आब्जेक्शन  नही  है।  (व्यवधान)

 श्री  शशि  भूषण  :  लेकिन  सभापति  महोदय,
 गोलवलकर  जी  अब  नेता  नही  है  ।

 सभापति  महोदय
 को

 अब  छोड़िए  उस  बात

 श्री  राम  सहाय  पांडे  इस  तरीके  से  दस-

 दस  लाख  रुपा  हीरो  हीरोइन  लेते  है।  एक-

 एक  लाख  रूपए  के  कार्टून  होते  है,  नौ-तो  लाख

 रूपए  अलग  से  जाते  है।  यह  तमाम  टोटल

 करोड़ों  रुपया  शायद  अरबो  रुपया  इस  तरह  से

 लूजली  इस्तेमाल  किया  जाता  है  उसमें  फाइलें-
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 सिर  भी  इंबाल्ब्ड  है,  प्रोड्यूसर  भी  इंबाल्ब्ड
 है,  डायरेक्टर  भी  इवाल्ब्ड  है,  डिस्ट्रिब्यूटर  भी
 इंवाल्ग्ड  है।  वह  सबका  सब  पैसा  जोश  आता

 है  जिसका  कोई  रिकार्ड  नहीं  होता  ।  यह  इस
 संदर्भ  मे  मैं  कह  रहा  हुँ  कि  आप  अब  फिल्म

 इडस्ट्री  वर्क्स  बलिदान  बिठायेगे  तो  कमीशन
 के  सामने  बर्डा  कठिनाई  की  बात  होगी
 क्योंकि  द्वारा  बहत  कम  है,  ब्लैक  बहुत
 ज्यादा  है,  ब्लैक  का  सर्कुलेशन  इतना  ज्यादा
 हे  कि  जब  उनके  चैजेज  की  बात  करेगे
 तो  ये  कहेंगे  कि  हमारे  पास  इतना  सरमाया
 नही  है,  उतना  पैसा  नहीं  है।  इस  टोटल  इन्द्री
 की  सबसे  बड़ी  नाजुक  बात  यह  है  कि  पैसे  का
 टोटल  सर्कुलेशन  ब्लैक  में  होता  है  ।  इसमे  हिस्ट्री-
 न्यूटन,  प्रोड्यूसर,  डायरेक्टर,  फाइनेंसर  और
 हीरो-हीरोइन  थे  पॉच  क्लास  के  लोग  इसके
 नोचे  आते  है।  इनके  बाद  काट्रेक्ट्स  आते  है,
 जो  बकस  सप्लाई  करते  हे,  फिर  सिनेमा  हाउस
 आते  है।  इन  सब  बातो  पर  विचार  करते  हुए,
 इस  उद्योग  की  अर्थ-तीता  की  व्यवस्था  करने  के

 लिए,  सके  जो  व्यवहार  है,  उनको  नियंत्रित
 करने  के  लिए,  सुव्यवस्थित  करने  के  लिए,  ताकि
 यह  पैसे  का  प्रदर्शन  जो  ऊपर  ही  ऊपर  रहता
 है,  उनकी  जिन्दगी  सडक-भड़क  से  हट  कर  नीचे
 भी  आये,  इस  दृष्टि  से  जब  तक  आप  कमीशन
 नही  बैठायेगा  तब  तक  काम  नही  चलेगा।  इस
 लिए  इस  बिल  के  माध्यम  से  मै  आपको  सुझाव
 देना  चाहता  हैँ  कि  सबसे  पहले  इस  समस्या  की
 कार्प्रीहैन्सिव  इंक्वायरी  हो  जाय,  पूरी  अर्थ
 व्यवस्था  की  जाँच  हो  जाय,  एक  व्यतीत  और

 दूसरे  व्यक्ति  मे  इतना  अन्तर  क्यों  है,  इस  बात
 को  जाँच  होजाए।  आखिर  ये  0-i0  लाख
 आदमी  जीवन  में  कब  तक  सफर  करते  रहेगे,
 आज  इनकी  कोई  देखभाल  करने  वाला  नहीं  है।
 इन  सब  बातों  को  दृष्टि  मे  रखते  हुए  अगर

 हमारे  मित्र  कोई  ऐसा  संशोधन  लाते  है  कि  इस
 बिल  को  सिलेक्ट  कमेटी  के  सुपुर्द  कर  दिया

 जाय,  तब  मुझे  कोई  आपत्ति  नहीं  है  t
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 MR.  CHAIRMAN  :  Motion  moved  :

 “That  the  Bill  to  provide  machinery  for
 fixation  of  wages  and  for  improvement
 of  working  conditions  of  workers  in
 the  Film  Industry,  be  taken  into  consi-
 deration.”

 There  are  two  amendments.  Are  they
 being  moved  ?

 SHRI  8,  K.  DASCHOWDHURY
 (Cooch-Behar)  :  I  beg  to  move  :

 “That  the  Bill  to  provide  machinery  for
 fiixation  of  wages  and  for  improvement
 of  working  conditions  of  workers  in  the
 Film  Industry,  be  referred  toa  Select
 Committee  consisting  of  I5  members,
 namely  ;

 Shrimati  Mukul  Banerji,
 Shri  Jyotirmoy  Bosu,
 Shrimati  Jyotsna  Chanda,
 Shri  H.  R.  Gokhale,
 Shri  Samar  Guha,
 Shri  Indrajit  Gupta,
 Shri  Nihar  Laskar,
 Shri  V.  Mayavan,
 Shri  Shyam  Sunder  Mohapatra,
 Shri  Priya  Ranjan  Das  Munsi,
 Shri  Ramsahai  Pandey,
 Shri  S.  C.  Samanta,
 Shri  Arjun  Sethi,
 Shri  Nawal  Kishore  Sharma,  and
 Shri  B.  K.  Daschowdhury.

 with  instructions  to  report  by  the  first
 day  of  the  next  session.”  a)

 I  want  to  speak  on  this  Bill  now.

 MR,  CHAIRMAN  :  Yon  will  get  time
 when  your  turn  comes  to  speak.

 SHRI  SUBODH
 pore)  :  I  beg  to  move  :

 HANSDA  (Midna-

 “That  the  Bill  be  circulated  for  the
 purpose  of  eliciting  opinion  thereon  by
 the  l4th  July,  1972."  (2)

 SHRI  H.N.  MUKERJEE  :  (Calcutta-
 North-East)  :  I  am  grateful  you  have  given
 me  this  opportunity  at  an  early  stage  to
 the  Bill  which  has  been  placed  before  the
 House.  This  country  is  today  perhaps  the
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 largest  producer  of  cinematographic  films  in
 the  world  and,  as  Mr.  Pandey  has  said,  about
 a  million  workers  are  involved  in  the  diffe-
 rent  processes  of  production.  This  industry  is
 at  least  in  certain  categories  flourishing  most
 remarkably  and  that  is  witnessed  by  the  fact
 that  the  top  run  of  the  film  ladder  in  so  far
 as  the  succc¢ssful  stars  of  the  film  world  are
 concerned,  receive  enormous  sums  of  money,
 almost  always  under  the  table  by  way  of
 black  money,  and  that  kind  of  allegation  is
 very  often  made  known  to  the  House  by  way
 of  answers  which  the  Government  has  given
 to  questions  put  forward  in  Parliament.

 fam  not  going  into  that  matter,  but  I
 am  cotcerned  with  the  condition  in  which
 this  large  body  of  workers  are  now  con-
 demned  to  live.  In  the  different  departments
 of  production,  exhibition  ana  distribution  of
 films,  the  workers  who  are  employed  are  in
 a  very  handicapped  position.  If  the  Govern-
 ment  is  true  to  its  proclamatioms  about  the
 desire  for  seeing  a  more  just  society,  it  should
 have  no  hesitation  in  accepting  the  principle
 of  this  Bill  and  come  forward  with  its  own
 version  of  legislation  which  it  considers
 necessary  to  safeguard  the  interests  of  the
 workers  in  the  production,  disuibution  and
 exhibition  sections  of  the  film  industry,

 I  say  these  workers  are  in  an  extremely
 handicapped  position  because  they  work
 ina  large  number  of  small  establishments
 and,  except  for  afew,  in  these  small  cstablish-
 ments  something  like  a  feudal  relationship
 still  exists,  with  the  result  that  the  trade
 union  movement  finds  it  very  difficult  to  go
 ahead  in  this  particular  sphere.  |  myself  have
 been  associated  for  nearly  26  years  with  the
 Bengal  Motion  Picture  Employees  Union,  I
 know  for  a  fact  how  it  is  very  difficult  to
 Organise  these  people  into  a  successful  cor-
 porated  body  in  order  to  fight  the  employers
 because  in  many  of  the  smaller  establish-
 ments  the  relationship  is  still  continuing  on
 something  like  the  feudal  foundation.  Inspite
 of  that  in  many  centres  unions  of  these
 workers  have  come  into  existence  and  they
 have  had  to  carry  on  a  ver)  strenuous  fight.

 There  have  becn  instances  where  the
 employers  take  recourse  to  the  most  nefarious
 methods.  |  know  in  West  Bengal  the  Govern-
 ment  itself  had  appointed  a  minimum  wages
 committee  for  film  industry  workers  which
 produced  a  report,  and  for  the  time  being
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 the  employers  had  agreed  to  accept  this  On
 further  consideration  they  went  to  the  High
 Court  and  secured  an  injunction,  by  that  kind
 of  action,  by  taking  recourse  to  certain  pr0-
 cesses  of  law  which  are  ett  in  oper  ation,
 they  prevent  the  workers  enjoying  cven  the
 fruits  of  the  settlLment  made  by  the  highest
 authority,  when  the  State  Government  itself
 had  appointed  a  minimum  wage  committee
 and  it  gave  its  report,  but  the  report  was
 rendered  infiuctuous  by  recourse  to  liw
 which  unfortunately  can  still  be  taken  by
 employers  who  went  to  the  High  Court,  got
 an  injunction  and  got  everything  stopped

 I  know  for  8  fact  how  in  many  cases  in
 the  smaller  cnem:  house  the  employers  arc
 moa  position  of  adyantage  because  the
 workers  aie  very  few  m  number  and  some-
 times  find  it  difficult  to  combine  =  They  are
 distributed  all  over  the  place  I  mcan  cincnia
 houses  in  the  city  as  well  का  the  Gouna
 side  To  hive  a  powerful  Crp  Us  tien  itis
 necessary  to  have  at  feat  one  place  wher  a
 large  number  of  workers  are  cmplose]
 These  workers  <uffer  because  they  ire  dis
 tributed  all  over  the  place

 T  know  inthe  pioduction  side  of  the
 udasuy  agun,  hirdly  anything  in  the  nature
 of  tride  union  ughts  aie  recognised  In
 Bomb),  Calcutta  and  Madtas  product  on  of
 fhims  ts  now  a  fairly  prosperous  undertaking
 but  the  workers  ase  almost  without  any  kind
 of  safeguaid  whatever

 In  the  distribution  scction  we  have  offices
 which  00  not  employ  normilly  a  vey  lage
 number  of  prople  and  since  they  are  small
 establishments,  workers  find  it  difficult  to
 combine  effectively  in  order  to  fight  the
 employer

 In  the  exhibition  section  it  is  only  in  the
 city  cinema  houses  that  a  fairly  large  umon
 can  operate  and  they  find  themselves  contro-
 nting  the  kmd  of  position  to  which  I  have
 referred  on  the  pat  of  the  employcrs
 namely,  they  go  to  court  and  put  forwatd
 every  imaginable  obstacle  because  the  law
 does  not  give  these  people  the  protection
 that  shoutd  be  given  to  them
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 1  28  necessafy,  therefore,  to  have  verv
 special  legislation  in  regard  to  the  film
 industry  employees  beacause  in  many  cases
 they  work  in  numbers  which  do  not  come
 within  the  ambit  of  the  normal  labour  ela-
 tions  In  some  places  the  number  of  workers
 who  are  employcd  is  less  than  even  25
 Something  has  to  be  done  to  protect  these
 workeig  because,  otherwise  they  are  com-
 pletely  at  the  mercy  of  the  employer  J  need
 not  labour  this  point  Facts  must  be  known
 to  the  Labour  Ministry

 The  position  of  the  film  industry  i
 well  known  Jt  makes  enormous  profits  The
 distribution  sector  the  production  sector  and
 the  exhibition  sector  are  interlinked,  in
 many  cases  many  of  the  employers  invest
 tneir  money  in  the  three  sectors  and  they  try
 lo  monopole  whatever  profit  can  be  eatract-
 ed  from  the  diftcrent  sectors  of  the  industry

 Therefore,  it  is  absolutely  clear  that  the
 film  industry  workers  in  eahibition  =  distribu-
 tion  and  production  sectors  require  special
 safeguards  and  for  that  p  rpose  the  labour
 Kgislation  has  to  have  its  ambit  extended
 therctore  I  feel  that  the  Government  should
 cone  forward  with  an  assurance  that  this
 matter  ts  er  civing  their  urgent  attention  and
 thes  should  accept  the  principle  of  the  Bill
 T  need  not  go  into  detail  over  the  clauses  as
 moved  ty  Shri  Samanta  and  Shr:  Pandey
 But  |  should  like  an  assurance  from  the
 Government  that  somcthing  is  going  to  be
 done  ॥  the  very  near  future  to  give  special
 protection  to  the  people  in  the  three  differ-
 ent  ५९९०५  of  this  wndistry  support  the
 Rill

 *SHRI  SUBODH  HANSDA  (Midna-
 pore)  With  your  permission  Sir,  |  want  to
 speak  in  Bengali  on  this  Bill

 T  rise  to  support  this  Film  Industry  Wor-
 hers  Bill,  972  brought  before  the  House  by
 Shi.  S  C  Samanta  I  want  to  point  out
 Sir  that  this  Bull  is  a  very  important  one.
 It  is  true  Sir,  that  Lam  neither  a  producer
 ot  films  nor  an  artist  myself.  As  pointed
 out  by  Shri  है  S  Pandey  earher,  there  are
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 about  25,000  cinema  houses  in  our  country
 and  cinema  is  the  major  source  of  entertain-
 ment  for  the  masses.  In  these  cinema  houses
 and  the  film  studios  and  film  laboratories
 ete.  about  10  lakh  workers  are  employed.
 But  their  service  conditions  are  very  dis-
 appointing.  The  rate  of  wages  paid  to  them
 is  also  very  poor.  Most  of  thesc  workers  are
 employed  through  contractors.  These  workers
 Sir,  do  not  have  any  security  of  service,
 They  are  not  confirmed  or  made  permanent
 in  their  posts.  Sir,  today  when  we  are  think-
 ing  of  making  India  a  welfare  State,  we
 naturally  will  have  to  think  about  the  secu-
 rity  of  service  of  these  40  lakh  workers
 engaged  in  the  film  industry  The  Film  En-
 quiry  Committce  constituted  in  949  did
 not  go  into  the  service  conditions  of  workers
 of  this  Industry,  as  already  pointed  out  by
 Shri  R.S.  Pandey.  That  Committee  only
 confined  its  ficld  of  enquiry  to  the  expansion
 and  improvement  in  the  Film  Industry  and
 how  to  make  the  Industry  more  effective  in
 the  entertainment  field.  The  workers  of  other
 Factories  or  Industries  have  certain  safe-
 guards,  through  the  Minimum  Wages  Bill
 etc.  to  protect  them.  Today  we  are  also
 thinking  of  bringing  the  farm  and  agri-
 cultural  labourers  within  the  ambit  of  the
 Minimum  Wages  Bill,  but  these  30  Jakh
 workers  of  the  Film  Industry  have  no
 Statutory  protection.  They  have  no  _  legis-
 lation  for  minimum  wages  OL  for  security  of
 their  service.  They  are  in  constant  fear  of
 retrenchment  or  dismissal.  If  they  meet  with
 an  accident  while  working,  there  jis  no  pro-
 vision  for  their  medical  treatment  in  Hos-
 pitals.  If  they  are  disabled  or  dic,  there  is
 no  provision  fer  paying  compensation.
 Therefore,  today  we  should  try  to  do  some-
 thing  seriously  for  the  welfare  of  these  10
 lakh  workers,  Sir,  this  Bill  is  a  very  impor-
 tant  measure  in  this  context  as  stated  by  me
 earlier.  It  is  true  Sir,  that  sitting  in  this
 House,  today,  we  will  not  be  able  to  sulve
 all  the  multifarious  problems  facing  these
 workers.  We  shall  have  to  think  seriously
 about  the  living  and  service  conditions  of
 these  workers  with  a  view  to  effecting
 improvements  therein.  The  various  places
 where  these  people  work;  how  are  they  paid;
 how  their  pay  and  leave  etc.  are  regulated;
 what  other  facilities  are  extended  to  them;
 all  these  things  should  be  thoroughly  enqu-
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 ired  ito.  Therefore,  Sir,  ]  feel  that  the
 amendment  that  I  have  brought  forward  for
 circulating  this  Bill  to  elicit  public  opinion
 may  be  acceptcd  by  this  House  and  with  this
 request  Sir,  |  conclude  my  speech.

 *SHRI  MANORANJAN  HAZRA  (Arain-
 bagh)  :  Sir,  I  rise  to  support  this  Bill  brought
 forward  by  Shri  S.C.  Samanta.  I  fecl  that
 this  Bill  has  come  before  us  at  the  right  time.
 I  will,  therefore,  request  the  Government  to
 accept  this  Bill  and  to  implement  its  provis-
 ions  at  the  earliest  possible  time.  I  listened
 with  rapt  attention  the  views  expressed  by
 Shri  R.  S.  Pandey  in  a  beautiful  and  lucid
 way,  earlier  I  agree  with  the  views  expressed
 by  him.  But  I  am  not  in  favour  of  the  atta-
 cks  made  by  him  at  places  on  the  film
 artistes.  It  is  the  ailistes  who  have  actually
 kept  the  Film  Industry  alive  and  they  are
 responsible  for  making  the  films  so  much
 attractive  and  popular.  About  10  lakh  work-
 ers  are  earning  their  livelihood  in  the  Indian
 Film  Industry  to-day.  For  the  welfare  of
 these  workers  this  Bill  has  been  biought
 forth  and  if  this  Icgislation  is  made  effective
 at  the  earliest,  then  our  object  will  be  achi-
 eved.  These  workers  aie  living  to-day  in  a
 miserable  state,  although  through  their  efforts
 and  devoted  work  they  have  kept  the  Indu-
 stry  running.  Sir,  the  capital  thit  is  invested
 in  the  film  industry  to-day  is,  4  believe,
 more  than  that  ts  invested  tn  the  Indian  Jute
 Industry.  About  50  crores  of  rupees  aie
 mvested  in  the  Film  Industry.  But  on  acco-
 unt  of  lack  of  co-ordination  and  mismana-
 gement  in  this  Industry,  we  are  deprived  of
 the  foreign  exchange  that  this  Industry  could
 have  earned.  The  producers  invest  a  huge
 amount  in  producing  8  film.  But  the  workers
 engaged  in  producing  a  film  do  not  get  any
 benefit.  There  have  been  no  improvement  in
 their  conditions.  The  reason  is  that  the  pro-
 ducers  why  invest  heavily  in  a  film  also
 suffer  heavy  losses  at  times.  They  are  the
 victims  of  the  distributors  and  cinema  house
 owners.  When  a  film  is  released,  the  distri-
 butors  and  cinema  owncis  extract  their  shares,
 The  cinema  owners  demand  a  lump  sum  for
 exhibiting  a  film  and  if  a  film  fails,  the  pro-
 ducers  do  not  get  any  profit.  That  is  one  of
 the  reasons  why  the  conditions  of  the  workers
 in  the  industry  are  not  improving.  The
 conditions  of  workers  with  the  distributors

 *The  original  speech  was  delivered  in  Bengali.
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 and  exhibitors  are  also  not  improving.  Prof.
 Hiren  Mukherjee  i5  the  President  of  the
 Cine  Technicians’  Association  of  West  Bengal
 and  I  am  also  associated  with  this  organis-
 ation.  Therefore,  intimately  know  the
 conditions  in  which  these  people  are  living.
 Therefore,  Sir,  J  support  this  Bill  ‘brought
 before  the  House  by  Shri  Samanta.  Many
 court  cases  are  pending  in  the  High  Court  in
 connection  with  the  minimum  wages  of  the
 worker.  I  will  request  the  Govt.  to  introduce
 legislation  on  minimum  wages  for  these
 workers  aud  give  adequate  protection  and  in
 the  mean  time  a  board  may  be  constituted
 which  may,  through  conciliation,  settle  the
 cases  which  arc  now  pending  in  courts,
 Government  should  provide  for  better  service
 conditions,  better  pay  scales,  dearness  allo-
 wance,  gratuity  etc  for  these  workers.  I  will
 further  request  the  Govt  to  take  steps  to
 Teopen  the  cinema  houses  which  are  lying
 closed  on  account  of  disputes.  While  support-
 ing  this  BH!  {will  implore  the  Govt.  to
 pay  their  attention  to  the  film  industry.  Late
 Dr.  B.C.  Roy  oncc  paid  his  attention  ta
 the  film  industry  and  that  resulted  in  the
 emergence  of  a  Director  and  Produar  of
 International  fame  like  Shri  Satyayt  Roy.
 There  was  atime  when  enough  funds  were
 not  available  for  producing  the  inte:  nationlly
 hailed  film  ‘Pather  Panehal’.  Dr.  B.  C.  Roy
 came  torward  and  advanced  tunds  to  Shri
 Satyajit  Roy  from  the  Government  treasury.
 Then  only  that  Film  could  see  the  light  of
 day.  The  film  stunned  the  world  with  its
 artistic  content  and  brought  fame  to  our
 country.  Any  measures  taken  by  the  centre
 to  improve  the  conditions  in  the  film  indu-
 stry  will  be  welcomed.  I  once  again  extend
 my  whole  hearted  support  to  this  Bill,  and
 with  that  Sir,  I  conclude  my  speech.

 SHRI  B.  K.  DASCHOWDHURY
 (Cooch  Behar):  Mr.  Chairman,  Sir,  I  have
 already  moved  my  amendment  to  refer  this
 Bill  to  the  Select  Committee.  Before  I  say  a
 few  words,  {  would  just  request,  through  you,
 the  House  to  accept  this  motion  to  refer  the
 Bill  to  the  Select  Committee  because  the  Bill,
 as  it  has  been  drafted,  is  very  comprehensive.

 It  has  already  been  said  by  the  Mover
 of  this  Bill,  my  colleague  and  hon.  friend,
 Shri  Pandey,  that  there  are  40  lukhs  of
 persons  employed  in  this  \industry  and  that
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 there  are  about  25,000  cinema  houses  and
 a  number  of  other  persons  who  work  as
 patt-time  workers  or  labourers.

 I  have  a  mind  to  dispute  that  figure  be-
 cause  if  we  calculate  on  the  basis  that  there
 are  25,000  cinema  houses  throughout  the
 country  only  on  the  exhibition  side—as  has
 been  explained  before  this  House,  there  is
 the  production  side,  the  distribution  side
 and  the  exhibition  side—in  thess  25,000
 cinema  houses,  including  the  rural  cinema
 houses,  the  figure  of  employees  will  come
 to  nearly  ten  lakhs  It  has  not  been  consider-
 ed  what  actually  will  be  the  number—how
 many  thousands,  whether  one  lakh  or  a
 little  more  than  that—on  the  production
 side;  nor  has  it  been  considered  what  will  be
 the  number  of  peisons  employed  m_  this
 industry  on  the  distribution  side

 The  Bill  ts  very  compretensive  with  29
 clauses  and  has  to  cover  the  three  distinct
 parts  of  the  whole  industry.  As  has  been
 said  just  now  by  my  hon  friend  on  the
 othe:  side,  the  tota]  mvestment  in  the  indus
 tly  is  about  Rs.  50  crores.  I  have  every
 doubt  about  that  figure  ulso.  The  total
 investment  must  be  much  more  than  that.
 It  is  about  Rs.  500  crores,  0  so

 SHRI  BR.  S.  PANDEY  :  Collection.

 SHRI  8,  K  DASCHOWDHURY  :  No,
 he  said  about  the  total  investment  in  indus-
 try,  if  Lam  correct.  You  said  about  the
 total  investment  as  Rs  50  crores  ?

 SHRI  MANORANJAN  HAZRA  :  Yes.

 SHRI  R.  §.  PANDAY  :  No,  it  1S  more
 than  that.

 SHRI  B.  K.  DASCHOWDHURY:  My
 own  idea  is  that  the  total  investment  in  the
 entire  industry,  where  there  are  more  than
 one  million  workers  —it  may  be  two  million
 workers  including  the  part-time  workers—~
 the  investment  may  be  nearly  Rs.  500  crores,
 including  the  investment  made  by  the  pro-
 ducers  and  the  money  invested  by  the
 distributors  and  the  exhibitors.

 Whatever  might  be  the  fact,
 various

 there  are
 classes  of  employced.  Some  are
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 technicians;  some  are  skilled  workers;  some
 are  non-skilled  workers;  some  are  office
 employees  and  some  are  gradcd  workers  in
 these  exhibition  houses.  If  we  have  to
 consider  such  a  vital  issue,  how  can  we  settle
 this  issue,  this  problem,  how  can  we  go  into
 the  very  depth  of  the  problem,  by  just
 sitting  here  and  spending  two  hours  or  more
 and  speaking  about  this  subject  ?  It  has  to
 be  found  out  in  what  conditions  the  gate-
 keepers  and  booking  clerks  are  working
 in  the  cinema  houses.

 MR.  CHAIRMAN  :  The  hon.  Member
 should  try  to  conclude.

 SHRI  B.  K.  DASCHOWDHURY  :  May
 [  continue  the  next  day,  Sir  ?

 MR.  CHAIRMAN  :
 minute  more.

 He  has  got  one

 SHRI  B.K.  DASCHOWDHURY:  |
 would  require  a  little  more  time.  Kindly
 allow  me.

 MR.  CHAIRMAN  :  Please  continue.

 SHRI  B.  K.  DASCHOWDHURY :  I  was
 saying  that  there  are  different  grades  of
 workers.  There  are  skilled  labourers,  techni-
 cians  and  others.  Since  we  have  to  go  into
 the  very  depth  of  this  problem,  we  must
 know  in  what  conditions  the  gatekeepers,  the
 durbans  or  chowkidars,  booking  clerks  and
 technicians  on  the  exhibition  side  are  work-
 ing  and  in  what  conditions  the  technicians
 and  the  skilled  labour  on  the  production
 side  are  working.  To  have  the  entire  infor-
 mation  about  this,  it  is  quite  necessary  and
 it  will  be  befitting  that  the  Bill  should  go  to
 a  Select  Committee  to  collect  the  opinion  of
 experts  and  the  various  data  in  this  respect
 and  to  give  full  consideration  in  the  matter.

 It  is  a  vital  industry  in  our  country
 today.  Not  only  we  are  earning  crores  and
 crores  of  rupees  throughout  the  country,  in
 each  of  the  individual  States  the  earnings
 from  this  industry  varies  from  l-6  crores
 of  Rupees  by  way  of  amusement  taxes.

 MR.  CHAIRMAN  ;
 will  you  take  ?

 SHRI  8,  कट्,  DASCHOWDHURY  :  An-
 other  0  minutes.

 How  much  time
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 MR.  CHAIRMAN  :  No,  please.  |  will
 not  give  you  another  30  minutes,  The
 mover  has  taken  0  minutes.  You  want  to
 take  1S  minutes.

 SHRI  8.  K.  DASCHOWDHURY  :  All
 tight;  please  give  me  another  5  minutes.

 MR.  CHAIRMAN  :
 3  minutes  I  allow  you.

 No,  please;  only

 28  hrs.

 SHRI  8,  K.  DASCHOWDHURY  :  Let
 me  sum  up  in  2  minutes,

 So,  what  |  was  going  to  impress  upon
 this  House  and  the  hon.  Members  is  to  have
 a  comprehensive  Bill  for  all  such  persons  who
 ate  working  in  various  grades  of  labour  in
 the  film  industry  to  know  the  conditions  in
 which  they  are  working  now.  As  a  matter
 of  fact,  there  is  no  such  grade  in  any  part  of
 the  country.  What  happens  is,  as  it  happened
 in  West  Bengal  a  few  years  back,  that  there
 were  cinema  strikes  and  the  cinema  houses
 were  closed  for  months  and  months  together.
 That  amounts  to  a  huge  lossto  the  State
 revenues.  Not  only  that.  That  amounts  to  a
 Joss  on  the  workers’  side  also.

 So,  I  would  appeal  to  the  whole  House,
 through  you,  Sir,  to  have  a  full-fledged  view
 of  the  whole  problem  of  this  industry,  an
 industry  which  is  vitally  important,  an
 industry  which  is  giving  us  foreign  exchange,
 an  industry  which  is  giving  us  hundreds  of
 crores  of  rupees  throughout  the  country,
 including  all  the  States,  if  we  go  on  calcula-
 ting,  an  industry  where  millions  and  more
 than  millions  of  people  are  involved,  and  to
 know  the  conditions  in  which  they  are  work-
 ing.  The  Bill  should  be  referred  to  a  Select
 Committee  and  a  full-fiedged  opinion  should
 be  sought  before  we  take  anything  definitely
 from  this  House.

 IT  have  already  moved  this  motion  to
 refer  the  Bill  to  a  Select  Committee.  I  would
 like  to  mention  one  more  name.  3  think,  it
 is  a  customary  rule  that  I  have  to  mention
 that.  I  suggest  that  the  Bill  should  go  to  the
 Select  Committee  consisting  of  the  following
 Members,
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 MR.  CHAIRMAN  :
 moved  that.

 You  have  already

 SHRI  B.  K.  DASCHOWDHURY :  With
 your  permission,  %  would  like  to  make  an
 amendment.  As  the  Bill  has  already  been
 moved  with  your  permission  by  Shri  R.  Ss.
 Pandey  on  behalf  of  Shri  S.  C.  Samanta,  I
 would  also  like  to  increase  the  pumber  of
 Members  from  5  to  16,  with  the  inclusion
 of  the  name  of  Shri  R.  S.  Pandey, a

 SHRI  R.  S.  PANDEY  :  Accepted.

 SHRI  8.  छू,  DASCHOWDHURY:  I
 would  like  to  include  the  name  of  Shri  R.  S.
 Pandey.
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 MR.  CHAIRMAN:  ‘That  stage  will
 come  later.  At  this  stage,  you  have  already
 moved  it.  When.  that  stage  comes,  yon  press
 it.

 SHRI  J.  M.  GOWDER  (Nilgiris):  Mr.
 Chairman,  Sir, ,  ,

 MR,  CHATRMAN  H  The  hon.  Member
 may  continue  on  the  next  day.  The  House
 now  stands  adjourned  till  i  A.M.  on
 Monday.

 ३४805  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven  of
 the  Clock  an  Monday,  April  \7,  972}
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